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 LOK  SABHA

 Monday,  September  6,  965/Bhadra  15,
 887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Photographs  of  U.  S.  Tanks

 +
 (Shri  Yashpal  Singh:

 *4I9.  4  Shri  D.  com  Sharma:
 |  Shri  R.  8.  Pandey:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pukis-
 tan  has  used  the  aerial  photographs ef  the  American  Pattun  tanks  taken
 by  India  for  anti-India  propaganda
 alleging  that  they  were  the  “Indian
 Army's  Patton  tanks"  useq  by  India
 in  the  Kutch  operations;

 (b)  whether  it  is  a  foct  that  these
 photographs  were  issued  to  the  selec-
 ted  newspapers  in  the  Middle-East  in
 May,  965  and  were  published  by some  of  them;  and

 (९)  if  80,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affai-s  (Shri  Dinesh
 Singh):  (a)  and  (b).,  The  photographs
 of  Patton  tanks  were  published  ‘in
 one  newspaper  in  Iran  with  the  wrong
 eaption,

 {c)  The  matter  was  brought  to  the
 notice  of  the  Editor  concerned  and  a
 $orrection  was  published.

 3856
 श्री  घवापाल  सिह  :  क्या  हमारे  पास

 पैटन  हवस  हैं  जो  यह  सुना  प्रचार  पाकिस्तान
 की  तरफ  से  किया  जा  रहा  है  ?

 श्री  विनेश  सिंह  :  यह  प्रचार  झूठा  हुँ
 यह  तो  मैं  कह  सकता  हूं  ।  पैटन  बैग्स  हमारे
 पास  हैं  या  नहीं,  इसकी  डिटेल्स  तो  पूरी  हमारे
 रक्षा  मंत्रों  दे  सकते  हैं  ।

 श्री  यशपाल  सिह  :  प्रमरीका  ने  जो'
 चीज़  हम  को  दी  नहीं  है,  उसका  झूठा  प्रचार
 हो  रहा  है  t  क्या  शाप  ने  इसके  मुताल्लिक
 प्रमरीका  से  पूछा  है  ?

 श्री  दिनेश  सिंह  :  प्रक्रिया  सरकार  से
 पूछते  वा  कहां  सवाल  उठता  है  ।  जिस  ने  झूठा
 प्रचार  किया  उसने  दूसरे  दिग  दवा  करेक्शन
 भी  छाप  दिया  t

 Shri  0.  (ए,  Sharma:  Pakistan  erases
 the  markiazs  of  America  from  the tanks  and  otbver  arms  which  it  has
 got  from  the  USA  as  ai  result  of
 their  collaboration  in  CENTO, SEATO  and  other  things.  May  I
 know  if  the  Government  has  been
 able  to  identify  some  of  these  arms
 and  has  brought  to  the  notice  of  the
 USA  that  they  are  trying  to  erase  the
 markings  which  were  there  when
 those  were  given  to  them?

 Shri  Dinesh  Singh:  I  do  not  think
 anyone  has  disputed  the  fact  thal
 these  'Pat‘on  tanks  were  used  by
 Pakistan  in  Kutch.

 Mr.  Speaker:  The  only  question  ia
 whether  this  has  been  brought  to  the
 notice  of  America  that  they  are  try-
 ing  to  erase  those  markings.

 Shri  Dinesh  Singh:  I  do  not  know
 about  the  markings,  whether  they
 are  erasing  the  markings  or  not,  but
 these  are  American  tanks  given  te
 them.  This  is  not  disputed.
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 Shri  R.  8.  Pandey:  With  regard  to
 the  question  of  photog-aphs  of  US
 tanks  ]  wanted  to  know  whether  the
 attention  of  the  United  Nations  has
 been  drawn  to  this.

 6bri  Dinesh  Singh:  Yes,  Sir;  the
 United  Nations  is  aware  that  Pakis-
 tan  has  used  these  tanks.  This  was
 publicised  all  over.

 Shri  Daji:  On  a  point  of  order,  Sir,
 The  ques  ion  was  not  whether  the
 United  Nations  is  aware  or  not  but
 whether  the  United  Nations  has  been
 appraised  of  the  fact  that  they  have
 been  using  these;  whether  the  Gov-
 ernment  has  done  it.

 Mr.  Speaker:  That  means  that  the
 Government  has  not  done  anything
 particular  but  otherwise  they  know.

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  (he  US  had  given
 us  repeatedly  assurances  that  if  US
 arms  given  to  Pakistan  were  direc-
 ted  agains!  India  in  aggression  the  US
 would  immediately  undertake  appro-
 Priate  action  both  within  and  without
 the  United  Nations  to  thwart  such
 action?  Thess  were  the  words  used
 in  a  letter  by  President  Eisenhower
 to  Shri  Nehru.  In  the  contex!  of  that
 may  I  knw  if  (a)  the  USA  are  not
 as  yet  convinced  that  Pakistan  has
 tommitied  aggression  against  us  in
 Kutch  and  Kashmir;  and  (b)  if  the
 US  are  not  convinced  that  Pakis‘an
 is  using  US  arms  against  us  both  in
 Kutch  and  Kashmir?

 Shri  Dinesh  Singh:  U.S.  is  quite
 fonvinced  that  Pakistan  is  using  U.S.
 arms,  I  do  not  know  as  to  how  much
 they  are  convinced  and  how  much  they
 would  like  to  say  publicly  of  Pakis-
 fan's  aggression  on  us.

 Shri  Hem  Barua:  Sir,  my  question
 was...

 Mr.  Speaker:  It  ls  very  difficult  to
 fell  as  to  how  much  they  are  con-
 vinced  and  whether  they  are  con-
 winced  or  not.
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 Shri  Hem  Barua:  I  just  wanted  to

 know  from  them  whether  U.S.  has
 given  the  assurance  that  if  U.S.  arms
 given  to  Pakis‘an  were  used  against
 us  in  agaression—these  are  the  exact
 words—U.S.  would  take  appropriate
 actions  both  within  and  without  the
 United  Nations  to  thwart  such  aggres-
 sion,

 Shri  Dinesh  Singh:  I  am  sorry  I
 have  not  got  the  exact  words  that  I
 could  mention  this  time.  But.  as  vou
 are  aware,  Sir,  we  have  discussed  this
 on  the  floor  of  the  House  in  great  de-
 tail  as  to  what  was  the  assurance  U.S
 had  given.

 कोम  ao  frat:  श्रमिक  पत्रों  में  यह
 समाचार  छा  था  कि  शअ्रमरोका  के  कुछ
 झाबजर्थ  रज  युद्ध  क्षेत्र  में  जायेगे  र  इस  बात
 की  जांच  करेंगे  कि  ये  टैंक  मरका  हैं  या
 नहों  ।  भारत  की  तरफ  से  उसको  जाने  की
 छूट  थी  लेकिन  पाकिस्तान  ने  उनको  बर्लीयरैंस
 महीं  दिया  था  t  मैं  जानना  चाहता  हूँ  कि
 इसके  बारे  में  लेटेस्ट  पंजीयन  क्या  है  ?

 श्री  दिनेश  सिह  :  ऐसा  हम  ने  भो  अखबारों
 में  पढ़ा  था  कि  पाकिस्तान  की  तरफ  से  उनको
 हां  जाने  की  इजाजत  नहीं  मिली  1

 Shri  M.  है.  Krishna:  The  Deputy
 Minister  jus!  now  stated  that  the
 United  States  have  come  to  know  that
 Pakistan  is  using  the  equipment
 against  us  which  they  have  gives
 for  a  different  purpose.  If  that  is  80,
 may  I  know  whether  the  Government
 have,  at  any  time,  tried  with  the
 United  States  to  stop  giving  spare
 Parts  and  not  to  maintain  the  aircraft
 ete,  which  have  been  given  to  them?

 Shri  Dinesh  Singh:  We  have  men-
 tioned  to  the  United  States  Govern-
 ment  In  very  strong  terms  that  they
 sould  prevent  Pakistan  from  using
 American  arms  against  us.

 Shri  M.  R.  Krishna:  Sir,  I  have
 asked  a  specific  question...

 Mr.  Speaker:  What  can  we
 abou!  their

 my
 maintenance,  whether
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 they  should  supply  the  spare  parts  or
 fot  or  whether  they  take  any  other
 action?  We  can  only  make  1  pro-
 test  to  them  that  we  have  an  assur-
 ance  from  them  that  they  will  not
 allow  Pakistan  to  use  arms  against
 us.

 Shri  Kapur  Singh:  Is  it  true  that
 despite  all  the  6  years’  courting  and
 blandishments,  the  Middle-East  press
 and  public  still-feel  the  pull  of
 Pakis  an's  Pan-Islamism  greater  than
 that  of  the  secularism  of  India  and,
 if  so,  what  do  Gove-nment  propose  to
 do  in  this  regard?  This  question
 directly  arises  out  of  the  Question  on
 the  list.  I  doubt  whether  the  o!her
 questions  did  so  diectly  arise.

 Mr.  Speaker:  I  am  sure  that  it  does
 aris:  out  of  this  but.  at  the  same
 time,  I  am  sure  that  it  should  not  be
 put.  That  is  my  request.

 Sh-|  Kapur  Singh:  I  accede  to  your
 request.

 Mr.  Speaker:  So  nice  of  you.

 श्री  बागड़ी  :  मंत्री  गर्दौदय  ने  एक  प्रश्न
 के  जवाब  में  कहा  कि  पाकिस्तान  के  प्रण वारों
 में  छा  दुई  खबर  को  नि  भी  देखा  है  1  क्‍या
 मंत्री  महोदय  बतलावेंगे  कि  उन  प्रकार  की
 खबर  को  देख  कर  मंत्रालय  ने  उसके  ऊपर
 कया  कार्रवाई  की  ौर  प्रखर  पाकिस्तान  ने
 शिवा  कदम  उठाया  तो  उसके  बारे  में  हमारी
 सरकार  ने  क्‍या  कदम  इया  ?

 शबी  बिनेश  सिह  :  मेरे  पाल  से  शायद
 सदस्य  महोदय  उसका  शिक  कर  २  है  हैं  जबकि
 पामरता  के  लोग  जाना  चाहते  थे  पाकिस्तान
 की  तरफ  देखते  के  लिए  t  हम  उसके  लिए
 क्या  कर  सकते  हैं  ?

 Shri  Swell:  I  want  to  know  if
 Government's  attention  has  been
 drawn  to  certain  newspaper  reports
 that  the  United  States  Government
 consider  the  use  of  the  American
 Weapons  and  tanks  by  Pakistan  as  of
 secondary  importance  and,  if  ao,  has
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 the  Government  conveyed  its  reac-
 tion  to  thes:  reports  to  the  United
 States  Government?

 Shri  Dinesh  Singh:  J  am  sorry  f
 @m  not  quite  clear  as  to  the  implicas tion  of  ‘secondary  importance’.  But
 we  have,  as  I  mentioned  earlier,  con«
 veyed  to  the  United  States  Govern
 ment  in  very  strong  terms  our  cone
 cern  about  the  us?  of  American  weae
 pons  by  Pakistan  and,  I  think,  the
 United  States  Government  is  Itself
 quite  concerned.

 Shi  Swell:  I  wanted  to  know  whee
 ther  the  Government  has  conveyed
 its  reaction  to  the  reports  that  the
 United  States  Government  consider
 the  use  of  their  weapons  and  tanks
 by  Pakistan  as  of  secondary  import-
 ance.  Did  tiey  convey  their  reac-
 tion  immediately  after  that?

 Shri  Dinesh  Singh:  What  Is  secon-
 dary  importance?  For  us  it  is  a
 matter  of  freat  importance,

 Mr.  Speaker:  His  question  is  whe-
 ther  we  have  reacted  to  their  state.
 ment  that  it  is  of  secondary  impor-
 tance,

 Shri  Dinesh  Singh:  The  Americans
 have  never  said  that  they  are  of  se-
 condray  importance,  The  assurance
 was  very  clear  that  the  US.  military
 weapons,  given  to  Pakistan  under
 the  oid  p-ogramme,  would  not  be
 used  against  India,  How  can  they
 should  so  many  Members  speak  simul-
 tance?  =  (Ingerruptics)

 Mr.  Speaker:  Order,  order.  One
 Member  has  put  a  question.  Why
 should  so  many  Members  speak
 simultaneously?

 Shri  Swell:  Have  we  drawn  the  at-
 tention  of  the  United  States  Gov-
 ernment  to  these  newspaper  reports?

 The  Minister  of  External  Affaire
 (Shri  Swaran  Singh):  I  have  not
 seen  any  report  where  it  has  been
 a3id  that  i:  ls  of  secondary  importance,

 Shri  Bhagwat  Jha  Aad:  Woe  are
 surprised!
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 Shri  Dajl:  Every  paper  has  pub-
 lished  that.

 Shri  Swaran  Singh:  We  are  in
 fouch  with  the  United  States  Gov-
 ernment  and  they  have  never  said
 that  they  are  of  secondary  importance.
 There  is  nothing  further  for  us  to
 point  out  to  them  on  something  that
 some  correspondent  continues  to
 write  something.

 Bhri  Indrajit  Gupta:  To  our  Gov-
 ernmen:'s  knowledge,  has  Pakistan
 officially  denied  at  any  stage  in  any
 of  its  communications  to  the  United
 States  Government  or  the  United
 Nations  or  to  us  that  they  were  using
 American  arms,  particularly  tanks,  in
 Kutch  and  Kashmir?

 Shri  Swaran  Singh:  I  do  not  think
 that  they  have.

 Mr.  Speaker:  Question  No.  420.
 Shri  D.  Cc  Sharma:  The  next  ques-

 tion  is  420!
 M+.  Speaker:  The  lady  is  not  here.

 If,  however,  the  Member  is  very  par-
 ticular  about  420,  |  can  allow  it.

 प्रसारण  तथा  सूचना  माध्यम
 सम्बन्धी  समिति

 Cost  प्रकाश बीर  शास्त्रों  :
 श्री  जगदेव  तह  सिद्ध  तो  :
 श्री  fo  Wo  बहीरा  :
 ची  mo  लाक  दियो :.
 क्रो  qo  Wo  सामन्ती  :
 शो  सुघोष  हिंदवा:
 शी  प्र०  Ws  घकतगतों:
 मो  में  बेंकटासुज्या  :
 श्री  बना  वर्मा:
 नो  बिगड़ो:
 शो  बं।०  Ws  हारा :
 अ्रोमतो  फ्योत्सता  ग्या  :
 हमतो  रेणुका  बड़ कट की  :
 शो  ge  to  घोल:.
 करो  हरी  वैल्यू  कामत  :

 a2,  4
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 क्या  सूचना  झोर  प्रसारण  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  प्रसारण  तथा  सूचना  माध्यम
 सम्बन्धी  समिति  ने  अव  तक  कितना  कार्य
 पूरा  कर  लिया  है;

 (ख)  समिति  ने  क्‍या  मुख्य  सिफारिशें
 की  हैं;  प्रौढ़

 (ग)  उक्त  पर  सरकार ने  क्या  कार्यवाही
 की  है?

 सुवा  ज़ोर  प्रसारण  मंत्रों  (गोमती
 इन्दिरा  गांवों)  :  (क)  चन्दा  समिति  ने
 प्रा काश बाणी  के  काम  के  कुछ  पहलुग्रों  पर
 अब  तक दा  ग्रन्तरिम  रिपोर्ट  दी  हैं  '  इनमें  एक
 “मायावती  क्षेत्रों  के  लिए  प्रसारण  पर  है
 और  दूसरी  “ग्रामीण  क्षेत्रों  के  लिए  प्रसारण"
 पर  ।

 (ख)  भीर  (ग).  एक  विवरण  सात  की
 मेज  पर  रखा  जा  रहा  है,  [पुस्तकालय  में  रखा
 mat—-ata?  dar  एल  e475¢/58)
 जिसमें  इत  प्रतिम  रिपोर्टों  ककी  मुख्य  सिफ़ारिशें
 और  उन  पर  की  जाने  वालों  कार्रवाई  दी
 हुई  है

 श्री  प्रकाश बोर  शास्त्री  :  सीमावर्ती  क्षेत्रों
 में  वर्तमान  परिस्थितियों  को  ध्यान  में  रखते
 हुए  प्रचार  कार्यक्रम  बढ़ाने  के  लिये  मंत्रों
 महोदय  ने  विस्तार  से  जो  जानकारी  विवरण
 में  दी  है,  मैं  जानना  चाहता  हूं  कि  क्‍या  उस  के
 लिये  चतुर्थ  पंच  वर्षीय  योजना  में  कुछ  विशेष
 धनराशि  भी  नियत  की  गई  हूँ।  यदि  हां,  तो
 बह  कितनी  हैँ  t

 घूमते  इन्दिरा  गांधी  :  भी  पंच  वर्षीय
 योजना  तै।  तथ  नहीं  हुई  है।  जब  बहू  तय  हो
 जायेगी  तो  निश्चय  हगा  i

 को  घ्काशजीर  ध्ञास्त्रो  :  लेकिन  मंत्री
 महोदय  ने  उस  के  लिये  कुछ  सुझाव  तो  दिये
 होंगे ।



 3863  Oral  Answers

 श्रीमती  इन्दिरा  गांधी  :  हम  ने  सुझाव  तो
 फार  दिये  हैं  लेकिन  जब  तक  वह  मात  न  लिये
 जायें  तब  तक  हम  उत  को  नहीं  बतला  सकते  ।

 शी  प्रहाशबोर  शास्त्रों  :  इस  समिति  ने
 जो  पनी  रिपोर्ट  दी  है  उस  में  जिन  बातों  के
 लिये  पूर्ण  रूप  से  कहा  गया  है,  क्‍या  सूचना
 प्रौढ़  प्रसारण  मंत्रों  दत्त  सदन  की  टेबल  पर
 रख  सकेंगी ?  यदि  नहों,  तो  इस  में  क्‍या
 कठिनाई  2?

 अमरो  इन्दिरा  गांधी  :  कभी  तक  पूरी
 रिपोर्ट  नहीं  शाई हैं  केवल  प्रति  रिपोर्ट

 भाई  है।  हम  उचित  समझते  हैं  कि  जब  पैरों
 रिपोर्ट  करा  जाये  तभी  हम  उस  को  सदन  की
 मेज  पर  रखें  तो  बरच्छा  हो  क्योंकि  वही  सारी
 तस्वीर  सामने  ला  सकेगी  |

 श्री  जगदेव  सिंह  सिद्धान्त  :  क्‍या  यह
 विचार  किया  जा  रहा  है  कि  प्रा काश वाणी  के

 ' द्वारा  प्रसारित  किये  जाने  वाले  विलासिता  को
 बढ़ाने  वाले  गानों  को  बन्द  कर  के  राष्ट्र  रक्षा
 श्र  सैनिकों  को  प्रोत्साहन  देने  वाले  गानों  को
 उन  का  स्थान  दिया  जाये  ।

 प्रत्यक्ष  महोदय  :  यह  सवाल  मीडिया  का
 है,  इसलिये  यह  प्रश्न  नहीं  उठता  |

 Shri  P.  C.  Borooah:  After  the  ap-
 pointment  of  the  Chanda  Committee,
 another  high-power  Committee  has
 been  constituted  to  go  into  an  iden-
 tical  matter.  May  I  know  what  was
 the  necessity  for  setting  up  ano'her
 Committee  when  the  matter  could
 have  been  referred  to  the  Chanda
 Committee.

 Shrimati  Indira  Gandhi:  No  other
 high  power  Committee  has  been  ap-
 pointed.  There  is  a  Committee  of
 technical  experts  to  advice  Into
 technical  matters  about  TV.

 si}  म०  eto  wm  :  जो  वक तठ्य  सदन
 पटल  पर  रखा  गया  है  उक्त  के  पृष्ठ  2  पर
 लिया  है  :

 “कलकता  शौर  सौराष्ट्र  में  एफ  एफ
 हजार  कलो  वॉट  के  दो  ट्रांसमीटर
 लगने  वाले  हैं  ras
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 कौर  पृष्ठ  संख्या  6  में  लिखा  हूँ  कि  :

 “सौराष्ट्र  प्रदेश  में  एक  हजार  किलों-
 वाट  का  एक  मीडियम  वेव  ट्रॉस्मि:
 टर  लगाने  के  काम  को  सब  से
 ऊंची  प्राथमिकता  दी  जा  रही  हूँ  "

 मैं  जानता  चाहता  हूं  कि  कलकते  का  ट्रांसमीटर
 कया  बाद  में  लगेगा  t  यदि  नहीं,  तो  यह  दोनों
 कब  तक  लग  जायेंगे  ?

 होती  इंदिरा  गांधी  :  इत  प्रश्नों  के
 उत्तर  अनेक  बार  दिये  जा  च  के  हैं।  जो  कलकत्ते
 के  लिए  है  वह  हमें  रूस  से  मिल  रहा  है  शौर
 बहू  करीब  साल  भर  में  लग  जायेगा  ।  उसके
 लिये  एक्सपर्ट स द्  व्या  गये  हैं  जगह  को  चुनने  के
 लिये  ।  सौराष्ट्र  वाले  के  लिये  जभी  बातचीत
 चल  रही  है  ।

 Shri  ss  C.  Samanta:  May  I  know
 when  the  final  report  of  the  Chanda
 Committee  is  expected  to  be  submit-
 ted  and  whether  wide  publicity  will
 be  given  to  the  final  recommenda'ions
 before  any  decision  is  taken  by  Gov-
 ernment?

 Shrimati  Indira  Gandhi;  I  think  it
 will  take  a  year  for  the  full  report
 to  come.  I  do  not  know  if  it  would
 be  right  to  give  wide  publicity  in
 the  ordinary  sense  of  the  word,  but
 we  shall  certainly  put  it  to  our  con-
 sultative  committee  and  get  thelr
 views  on  the  matter.

 Shri  Subodh  Hansda:  I  find  from
 the  statement  that  only  a  few  stations
 such  as  Srinagar,  Jammu,  Jullundur,
 and  Delhi  have  been  Intesified,  to
 counteract  Pakistan  propaganda,  Moy
 I  know  why  the  o'her  stations  have
 not  been  intensified?

 The  Deputy  Minister  in  the  Mints-
 try  of  Information  and  B  -oadcasling
 (Shri  C.  R.  Pattabhi  Raman):  Ac-
 tually  at  page  2  of  the  statement  we
 have  given  the  full  detai's.  Even
 Bhuj  is  there.  There  will  be  ona
 station  in  Rajasthan  also.  Calculta
 and  Ssurashtra  will  have  bigger
 transmitters,  Then,  we  are  really

 hurrying  through  the  process  in  re-
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 gard  to  Kohima,  Silchar,  Goalpara,
 Jorhat  etc.  All  these  have  been  re-
 ferred  to  as  being  under  the  Fourth
 Plan,  but  these  are  all  being  expe-
 dited.

 Shri  P.  R.  Chakravertl:  In  view  of
 the  specific  recommendations  of  the
 committee  for  seiting  up  a  board  of
 experts  in  the  line  including  psycho-
 logists  and  linguists  and  publicity  ex-
 perts,  what  stands  In  the  way  of  set-
 ting  up  of  such  a  committee  which
 would  undoubtedly  be  an  improve-
 ment  on  the  committee  which  is  func-
 tioning  now?

 Shrimatl  Indira  Gandhi:  I  think  that
 at  this  time  of  emergency  such  a
 board  would  be  rather  cumbersome
 and  unwieldy,  The  Home  Ministry
 4s  looking  into  the  psychological  sr-
 pect  of  publicity  and  we  are  in  con-
 stant  touch  with  the  other  Ministrics
 also.  t

 sit  हुकम  चन्द  कछु राय  :  तिब्बती  जनता
 &  जिये.  कार्य  क्रय  बौने  चे  सुबह  शोर  बोन  घेरे
 शाम  फो  रखा  गया  है  उसके  बारे  में  क्या  यह
 शिकायत  झाई  है  कि  वह  समय  कम  है  प्रौढ़
 उस  को  बढ़ाया  जाये  ।  मैं  जानना  चाहता
 हूं  कि  प  बारे  में  कमेटी  ने  कया  विचार
 किया  है  ।

 Shri  0.  R.  Pattabhi  Raman:  I  per-
 sonaily  om  not  aware  of  the  com-

 piaint.
 We  shall  certainly  look  into

 '
 st  बड़े  :  जो  देह  बंदा.  होता  है  क्या  उस

 को  बढ़ाया  नहीं  जाना  चाहिये  ?

 झप्यक्ष  महोदय:  जो  डे;  घंटे  होता  है
 क्या  कमेटी  का  ऐसा  खयाल  है  कि  उस  को  बढ़ाया
 जाये

 शोभती  इंदिरा  ग  थो  :  भर्ती  जितना  समय
 हमारे  पास  है  उस  में  हम  जितना  भी  कर
 सकते  हैं  वह  कर  रहे  हैं  |  भ्र भी  उस  को
 बढ़ाता  हमारे  लिये  कठिन  होगा

 Shri  0,  0,  Sharma:  Tt  has  been
 stated  in  the  statement  in  regard  to
 the  action  proposed  to  be  taken  on
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 the  interim  report  of  the  Chanda
 Committee:

 “While  it  may  not  be  feasible
 to  have  a  district-wise  system  of
 transmitters,  the  possibility  of
 having  transmitters  to  serve  va
 rious  cultural  units,  so  that  local
 cultures  may  ge!  sufficient  opor-
 tunity  to  express  themselves,  is
 being  examined.”.

 May  I  know  what  those  cultural  units
 are  to  which  the  committee  has  re-
 ferred,  and  who  the  persons  are  who
 are  examining  the  set-up  of  these
 cultural  units  and  by  what  time  these
 cultural  uni‘s  will  become  visible  to
 the  eye  so  that  the  local  cultures
 may  get  sufficient  opportunity  to  ex-
 press  themselves?

 Shrima‘l  Indira  Gandhi:  These  units
 are  already  visible.  What  is  meant
 is  this.  There  are  areas  in  ‘he  coun-
 try  such  as  Telengana  in  Andh-a  Pra-
 desh,  Bundelkhand  and  so  on,  where
 there  is  a  great  demand  that  Tacal
 artistes  should  have  opportunity  to
 Participate  in  the  programmes  ond
 there  should  also  be  repular  weather
 bulletins  because  usually  in  such
 areas  the  weather  is  similar  and  it
 would  be  easicr  to  give  advice  to
 farmers.

 श्री  भागवत  झा  झा जाब  :  विवरण  में
 झाकाणवाणी  के  ट्रांसमिशन  को  मजबूत  करने
 के  लिये  जिन  रटे  गनों  का  हवाला  है,  उन  में  से
 कलकत्ते  में  लगने  वाला  द्वरॉस्मिटर  एक  वर्ष
 के  बाद  ही  लग  पायेगा  |  तो  क्या  सरकार  यह
 समझती  है  कि  उस  के  विष्णु  में  दिये  गये
 ट्रास्मिणन  राज  की  स्थिति  के  लिये  पर्याप्त  हैं।
 झगर  पर्वत  नहीं  हैं  तो  पाकिस्तानी  प्राक् रमण
 कि  दस  समय  में  उसे  मज़बूत  बनाने  के  लिये
 क्या  कोई  शार्ट  कट  उपाय  निकाले  जा  है  है?
 Shri  0.  R.  Pattabhi  Raman:  We

 have  already  planned  two  250  kw.
 shortwave  transmitters.  We  are  aug-
 menting  it,  as  the  Minister  pointed
 out,  by  a  3000  kw.  mediumwave
 transmitter  for  the  eastern  sector  and
 another  000  k.w.  mediumwave  trans-
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 m.itter  for  the  western  sector,  which
 will  perhaps  be  in  Bombay.  They
 will  be  coming.

 Shri  Bhagwat  Jha  Azad:  That  is
 after  cne  year.  I  am  asking  about
 now.

 Dr.  Sarojin!  Mahishi:  What  recom-
 mendations  have  been  made  in  the
 interim  report  made  by  the  atudy
 team  that  went  abroad  to  study  broad-
 easting  corporations,  and  how  many  of
 these  do  Government  propose  to  ac-
 cent?

 Shri  C.  R.  Pattabhi  Raman:
 have  just  returned  from  their  tour
 abroad.  They  went  to  the  USSR,
 U.K.,  Italy  and  U.A.R.  But  there  is
 no  repo-t  given.

 They

 Shri  Kapur  Singh:  Reverting  to
 the  Committee  on  Broadcasting,  has  it
 ever  sruck  the  hon.  Minister  tnat
 there  exists  in  this  House  an  Akali
 Group  which  associates  with  the  yreat
 Swatantra  Party  and  which  also  migat
 be  associated  with  committees  such
 as  this?

 Mr.  Speaker:
 verti.

 Shri  P.  R.  Chakra-

 507  Kapor  Singh:  I  want  an
 answer,  wi.h  your  permission.

 Mr.  Speaker:  He  has  suggested  to
 them  that  thev  should  include  the
 Akali  Group  also,

 Shri  Kapur  Singh:  She  must  at
 least  say  whether  it  has  struck  ner
 or  not.

 Mr.  Speaker;  Has  it  struck  the
 Ministry  that  the  Akali  members  who
 are  associated  with  the  Swatantra
 party...

 Shri  Kapur  Singh:  Great  Swatan-
 tra  party.

 Mr.  Speaker:  great  Swatantra
 party  should  be  associated  in  this
 commit  ee?

 Bhrimati  Indira  Gandhi:  At  least  it
 has  now  been  brought  to  my  notice.
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 Publicity  in  Border  Areas
 +

 Shri  r.  R.  Chakravertt;
 Shri  Rameshwar  Tantia:
 Shri  Hem  Raj:

 ane,  Shri  P.  C.  Borooah:
 Shri  Surendra  Pal  Singh:
 Shri  Elehang  Keishing:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state
 the  steps  taken  or  proposed  to  bé
 taken  to  intensify  the  publicity  efforts
 in  the  border  areas?

 The  Deputy  Minister  ॥  the  Minis-
 try  of  Information  and  Broadcasting (Shri  C,  R.  Pattabhi  Raman):  A  state.
 men!  is  laid  on  the  Table  of  the
 House.  [Ploced  in  Libr  ्,  Sve  No,
 LT-4760/65).

 Shri  P.  R.  Chakravertl:  With  a
 view  to  making  the  programmes  real-
 ly  effective,  what  steps  have  bees
 taken  to  introduce  broadcnsts  at  times
 suitable,  of  adequate  duration  and  in the  dinlects  fully  unders‘ood  by  the
 people?

 Shri  0.  है.  Pattabhi  Raman:  Yea, all  the  time  we  are  having  in  various
 stations  st-ess  on  the  regional  langu«
 ages.  There  is  o  certain  amount  of
 autonomy  so  far  as  those  directors  are
 concerned.  Every  attempt  is  being made  to  make  the  programmes  as  ut-
 tractive  to  the  local  people  as  poasi- ble.

 Shri  P.  BR.  Chakraverti:  In  const-
 deration  of  the  urgency  of  the  pro
 blem,  have  Government  set  up  any research  cell  to  make  a  regular  ap-
 Praisal  of  the  results  achieved  through the  field  publicity  programmes?

 Shri  C.  R.  Pattabhi  Haman:  We
 have  a  regular  iistener  rescarch  see-
 tion,  We  are  hoping  to  have  a  sepa-
 rate  department  for  listener  research.

 Shri  P.  C.  Borooah:  Has  the  Chanda
 Committee  recommended  the  use  of
 mobile  transmitters  for  the  border
 areas  like  Assam,  Nagaland  and
 NEFA?  If  80,  may  I  know  how
 many  have  been  proposed  and  how
 many  are  already  Installed  there?
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 Shri  0.  R.  Pattabhi  Raman:  We  Shri  Sham  Lal  Saraf:  When  local

 have  already  go!  mobile  units,  They  dialects  are  used  as  media  for  broad-
 have  also  recommended  these  mobile
 units.  We  are  trying  to  have,  if  nat
 amaller  units,  at  least  bigger  trucks
 ‘for  the  purpose.

 Mr.  Speaker:  Members  should  also
 _give  some  indication  to  me  that  they
 want  to  put  supnismen  aries  and  just
 not  leave  it  to  me  to  go  through  all
 the  names  and  call  one  by  one.

 Shri  Surendra  Pal  Singh:  Has  it
 fgome  to  the  knowledge  of  the  Gov-
 ernment  of  India  that  countries  like
 ithe  U.A.R.,  and  Israel  and  others  have
 alrendy  declared  that  even  a  000  kw
 transmitter  is  not  powerful  enough  in
 the  present-day  world?  If  so,  in  the
 light  of  the  experience  gained  by  these
 friendly  countries,  do  Government
 Propose  to  go  in  for  more  powerful
 transmitters  than  hitherto  contemplat-
 ed?

 Shri  0.  हम  Pattabhi  Raman:  If  I
 may  venture  an  example,  if  there  is
 2  000  kw  mediumwave  transmitter
 near  Calcutta,  we  expect  to  cover
 Cambodia,  beyond  Vietnam  and  even
 the  Philippines.  So  you  can  have  an

 casting  in  the  frontier  areas,  may  I
 know  if  there  is  any  way  of  check-
 ing  the  news  that  is  broadcast  in  the
 loca!  dialect;  if  so,  what  is  the  agency,
 and  is  it  a  dependable  agency?

 Shri  C.  R.  Pattabhi  Raman:  I  have
 already  said  that  we  have  listener  re-
 search.  So  far  as  the  orca  reterred
 to  by  him  is  concerned,  it  is  just  po3-
 sible  that  for  Ladakhi  and  other
 languag?s  it  is  difficult,  but  we  are
 endeavouring  to  do  it.

 Shri  A.  N.  Vidyalankar:  The  Min-
 ister  has  said  that  the  Government
 has  a  research  cell  which  from  time
 to  time  collects  evidence  and  evalu-
 ates  the  impact  of  publicity  on  the
 border  areas.  Will  the  Minister  lay
 the  report  of  that  cell,  with  regard  to
 the  impact  on  the  border  areas,  on  the
 Table  of  the  House.

 Shri  C.  BR.  Pattabhl  Raman:  Actual-
 ly,  we  had  the  benefit  of  the  report
 from  the  hon.  Member's  committes,
 the  Widyalankar  Committee,  and  the
 5  ta  Committee  also  dealt  with  it idea  as  to  whether  it  is  ad  le.

 Shri  Surendra  Pal  Singh:  Other
 ‘countries  have  found  by  experience
 that  the  000  kw  transmitter  is  not
 sufficient  to  counteract  propaganda
 from  neighbouring  countries  and  have
 said  so.  Hence  my  question,

 Shri  0.  R.  Pattabhi  Raman:  On
 technical  advice,  we  have  now  planned
 for  only  two  000  kw,  mediumwave
 transmitters.  With  the  one  on  the
 western  sector,  we  may  cover  a  wide
 grea,  to  the  West  African  edge.

 Shri  Sham  Lal  Saraf:  In  the  areas
 where  local  dialects  are  used  in  oroad-
 casts  for  publicity  purposes,  is  there
 any  check  on  the  language  broadcast
 by  some  competent  authorities?  Lf  so,
 which  are  these  outhorities?

 Shri  CR.  Patiabbi  Raman:  !
 eould  not  follow.

 in  an  indirect  way.  We  have  increas-
 ed  the  units  from  50  to  94  so  far  as
 field  publicity  is  concerned,  and  out
 of  the  50  units  in  the  other  par's  of
 India,  25  have  also  been  shifted  to  the
 border  areas.  Apart  from  that,  so  far
 as  evaluation  is  concerned,  we  are  be-
 ing  educated  by  the  field  publicity
 units.  Nothing  more  so  far.

 श्री  gro  ना  तिवारी  :  यह  सभी  का
 प्रभाव  है  कि  बार  ड  दो  कै  गांवों  में  पौर  बार्डर
 के  भीतर  भी  बहुत  तरह  की  गलत  श्रफायाहेँ
 उठती  हैं।  उनको  दूर  करने  के  लिए  कौनसा
 सुगम  उपाय  किया  जा  रहा  है  ?

 सूचना  शोर  प्रसारण  मंत्री  (गोमती
 इंदिरा  गाँधी):  जब  हमारे  पास  कोई  ऐसी
 खबर  बाती  है,  तो  हम  उस  के  बारे  में  ठोक
 सुझाव  देने  की  कोशिश  करते  है  t
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 Shri  Hem  Barua:  Are  Government
 aware  of  the  fact  that  China  is  at
 present  engaged  in  distributing  pre-
 judicial  leaflets  in  different  local  lan-
 guages  for  c  ption  by  peopie  in
 NEFA  and  North  Bengal;  if  so,  what
 steps  have  our  Government  taken  to
 counteract  the  Chinese  paper  war
 witn  our  literature?

 Shrimati  Indira  Gandhi:  We  ore
 locking  into  this  matter.  We  have
 also  increased  our  field  publicity  units.
 The  Song  and  D:ama  Division  is  pui-
 ting  up  shows  to  counteract  this  enemy
 propaganda,

 Shri  Swell:  The  Minister  must  be
 aware  that  in  the  north-eastern  borter
 areas  there  is  a  very  large  concentra-
 tion  of  various  tribal  communities.
 May  I  know  whether  the  Government
 have  made  use  of  the  newspapers  in
 the  different  tribal  languages  for  their
 publicity?

 Shrimati  Indira  Gandhi:  I  do  not
 think  we  have,  but  this  is  a  very  use.
 ful  suggestion  which  we  shall  keep

 in  view.

 श्री  बा गढ़ो  :  अध्यन  महोदय,  क्‍या  मंत्री
 महोदय  यह  बताने  को  कृपा  करेंग'  कि  ऐसा
 प्रचार  जा  खद  हमारे  प्राकाणवाणा  से  होता  है
 शौर  ग्राम  उनका  स्पष्टीकरण  नहीं  होता
 तो  उसका  नतीजा  बुरा  होता  है,  जै  ता  कि  कल
 एक  ख़बर  पायी  कि  अमृतसर  के  इलाके  में
 दो  राकेट  छा  हे  गये,  शौर  उस  के  बाद  उस
 शायर  का  कोई  स्पष्टीकरण  नहीं  किया  गया
 शौर  उस  खबर  को  खत्म  कर  दया  गया  t
 तो  इम  तरह  की  खबरों  का  जब  तक  स्पो-
 करण  जड़ों  होता  तो  उनका  गलत  असर  हो
 सकता  है  1  क्या  इसके  और  मं  वी  सहृदय  का
 ध्यान  है  शोर  इस  के  लिए  कया  किया  जा
 रहा  है  ?

 6hri  c  R.  Pattabhi  Eaman:  Ths
 fon.  Member  would  be  pleased  tu
 know  that  from  l5th  August  we  have
 extended  the  transmission  hours  re-
 garding  this  from  3)  to  64  hours.  We
 bave  got  many  more  news  items  com-
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 ing,  and  the  hon.  Member  might  have
 noticed  that  frequent  contradictions
 are  issued,  and  they  are  dealt  with
 whenever  necessary,
 Consumers'  Co-operative  Stores  and

 Falr  Price  Shops

 +
 (  Shrimatt  Tarkeshwari  Sinha:

 Shri  Ram  Harkh  Yadav:
 (Shri  K.  N.  Pande:

 Will  the  Minister  of  Laboor  and@-
 Employment  be  pleased  to  state:

 423.

 (a)  whether  it  is  proposed  to  have
 a  Central  Legislation  compelling  all
 industrial  establishments  to  open  con-
 sumers’  co-operative  stores  and  fair
 price  shops  for  their  employees;  and

 (b)  if  so,  by  what  time?
 The  Minister  of  Labour  and  Em-

 Ployment  (Shri  D.  Sanjivayya):
 (a)  and  (b).  Only  industrial  establich-
 ments  employing  300  or  more  workers are  required  to  set  up  consumer  cue
 operative  stores  and  fair  price  shops in  terms  of  the  conclusion  of  the
 twentieth  session  of  the  Indian  Labour
 Conference  held  in  August,  1962,

 The  ques‘ion  of  bringing  forward
 legislation  has  been  under  the  consi-
 deration  of  Government  for  some
 time.  Up  to  date,  2204  consumers’  co-
 operative  atores  and  fair  price  shors
 (1691,  consumers  co-operative  storce
 53  fair  price  shops)  are  functloning
 In  3683  jndustrial  establishments  em-
 Ploying  300  or  more  workers  in  the
 country.  In  addition  there  are  209
 branch  stores.  The  remaining  estab-
 lishments  have  been  asked  to  act  up
 consum:rs’  cooptrative  stores'fair
 price  shops  hy  the  end  of  September,
 1965,  The  decision  about  Iegislaticn
 will  be  taken  in  the  light  of  their
 response  during  this  period.

 Shrimat!  Tarkeshwari  Sinha;  May!
 know  whether  there  is  any  phased
 Programme  to  cover  all  the  Industrial
 establishmen‘s  during  the  commg
 years  and  if  so  what  is  that  phasod
 programme?
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 Shri  D.  Sanjlvayya:  The  pzesent

 Programme  is  intended  to  cover  only
 establishments  which  employ  300  or
 More  workers;  after  we  complete  this
 Programme  we  will  probably  take  up
 others.

 Shrimati  Tarkeshwari  Sinha;  Is  the
 Government  aware  of  the  =  difficulty
 that  co-operative  stores  and  fair  price
 shozs  working  in  the  industrial  esta-
 blishments  do  not  get  the  supply  of
 commodities  and  if  so,  have  Govern-
 ment  taken  any  steps  to  see  that  they
 are  made  available  to  the  stores  to
 mect  the  needs  of  the  consumer?

 Shri  D.  Sanjivayya;  The  answer  to
 the  first  part  of  the  question  is  in  the
 affirmative.  As  for  the  second  part,  I
 may  say  that  we  have  taken  it  up  with

 the  respective  Stute  Governments  to
 make  available  all  the  commodities.

 Bhri  K.  N.  Pande:  Have  not  many
 fair  price  shops;  and  consumer  co-
 operitives  closed  down  due  to  Inade-
 qQuats  supply  or  no  surply  of  foad-
 grains?  Has  jt  com:  to  Government's
 notice?

 Bhri  0.  Sanj‘vayya:  It  has  not  come
 to  our  notice  ang  if  it  is  brought  =  to
 our  notice,  we  shall  try  to  see  that
 they  arc  made  available.

 eft  ger  wee  कछु ताय  :  कया  सरकार  ने
 कुछ  उद्योगपतियों  को  गह  हिदायत  दी  है  कि
 @  जल्दी  से  जजों  प्रपने  कारखानों  के  प्रकार
 या  अपने  क्षेत्रों  के  प्रकार  उपभोक्ता  सहकारी
 भंडार  खोलें  शौर  क्या  सरकार  को  ऐप  भी
 शिकायतें  मिलो  हैं  कि  ्  उप  भोक्ता  सहकारी
 भंडारों  में  गड़बड़  घटा ला  हुप्रा  है  बौर  काफी
 बन  किया  गया  है  ?

 श्रम  शीर  रोजगार  मंत्रालय  में  उपमंत्री
 (भरी  to  feo  मतलब)  :  हम  लोगों  ने  तो
 हर  इस्ट वलिक मेंट  में  जहां  300  से  ज्यादा
 बरवा  काम  बरते  हैं  वहां  पर  दुकानें  खोलते
 कै  लिए  कहा  है  भोर  जसा  कि  प्रभी  बतलाया
 बया  करो  60  परसेंट  Ts  कारखानों  में  दुकानें
 धुल  चुकी  है।  भगर  इत  तरह  की  गड़बड़ी
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 शादी  की  हमें  जानकार  नहीं  है  मगर  माननीय
 सदस्य  कोई  शिकायत  किलो  किस्म  की
 गोलमाल  की  लायेंगे  तो  हम  देखेंगे  ।

 Shri  Indrajit  Gupta;  What  steps have  been  taken  to  persuade  the  Rail-
 way  Administration  to  open  grain
 shops  for  the  railwaymen  as  they  used,
 to  have  in  the  earlier  years?

 Shri  D.  Sanjivayya:  At  the
 moment  we  are  not  p2rsuading  the

 Railway  Ministry  to  rev.ve  the  system
 which  waa  in  vogue  years  ago;  we  are
 impressing  upon  the  Railway  and  other
 Ministries  that  they  should  open  fair
 price  shops  and  co-opcrative  societies.

 Shri  A.  P.  Sharma:  As  only  about
 sixty  per  cent  of  the  establishments
 have  ovened  fair  price  shops  and  co-
 operatives,  what  is  the  difficulty  का  the
 way  of  Government  bringing  in  legis-
 lation?  Will  Government  assure  that
 by  the  next  session,  if  the  emplovers
 do  not  respond  favourably,  iegislation
 would  be  introduced?

 Shri  D.  Sanjivayya:  I  have  already
 stated  in  my  answer  that  we  should
 wait  tll  the  end  of  September;  if  the
 progress  is  not  satisfactory,  Govern-
 ment  would  certainly  think  in  terms
 of  legislation.

 Shri  A.  P,  Sharma:  My  question  ts
 whether  you  would  introduce  legisla-
 tion  in  the  next  s-szion.

 Mr.  Speaker:
 would  consider  it.

 He  says  that  they

 Dr.  Ranen  Sen:  There  Is  a  general
 compla nt  even  from  the  employers  to
 the  effect  that  they  are  not  getting
 adequate  supplies  and  as  a  result  of
 that  there  is  industrial  unrest.  Have
 the  Government  thought  over  any
 new  mechanism  to  obviate  this  diffl-
 culty?

 Shri  D.  Sanjivayya:  Yes,  Sir;  we
 have  taken  up  this  question  with  tha
 Food  Ministry  as  well  as  various  State’
 Governments.
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 Shri  Ora:  Have  the  Government
 Proposed  to  lay  down  in  the  legislation
 that  co-o-eration  shall  have  to  be
 evolved  among  the  employees;  it
 eannot  be  forsed  upon  them  by  the
 employers  as  that  is  a  very  strange
 way  of  evolving  co-operatives?

 Shri  D.  Sanjivayya:  Yes,  Sir;  we
 eannot  force  co-operation  among  the
 employers  or  employees  or  workers:
 the  employees  of  the  workers  should
 do  it.  Even  then  we  cannot  force;  It
 ia  a  voluntary  organisation.

 Shri  Priya  Gupta:  In  view  of  the
 assurance  held  out  for  the  last  three
 years,  may  I  ask  how  far  the  Labour
 Minister  has  succeeded  ip  asking  the
 Railway  Ministry  to  have  rice  and
 atta,  the  main  items  of  foodstuffs,  to
 be  provide  in  the  few  shops  opened
 for  the  Railwaymen  and  whether  the
 Railwaymen  can  have  separate  shoog
 for  them  instead  of  fair  price  shops?

 Shri  D.  Sanjivayvya:  Whatever  de-
 elsion  has  been  taken  at  the  Indian
 Labour  Conference  will  be  applicable
 to  the  Railway  Ministry  as  is  applica-
 ble  to  any  other  employing  Miustry
 here.

 ea  से  पनडुब्बियां
 +

 र

 वि दब ताथ  पाण्डेय  :
 ी  बिगड़ो  :
 हो  रघुनाथ  सिह :.
 श्रीमती  तारके दब रो  सिका  :
 को  qe  do  जामा 1.
 हो  कपूर  बहु  :
 बनी  गम  :
 की  सालेही1
 हो  To  के०  देव :.
 मो  नरसिम्हा  देही  !
 जनो  तन  विधु
 भरी  धुरे सायास  ह  :
 चलो  मच  लिमये  :
 शनी  शाम ते बक  घाबब :.
 जो  विघ्नेश्वर  waves
 ली  wo@>  बया !.

 भ
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 a}  बासप्पा  :
 श्री  हरि  जिस् णु  कामत 1
 शक्ति  मेहता  सुल्तान  :

 रो  वे०  द  बुरों 2

 कया  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करें  कि  :

 (क)  क्या  यह  गव  है  कि  रूप  भारत
 को  परादुेवयँ  की  Pear  पूरा  करने
 के  जिये  6  पत डु्यियां  देन  को  तैयार  है;
 आर

 ख)  यदि  हां,  तो  इस  सौदे  के  बारे  में
 सरकार  को  क्या  ayaa  है  ?

 The  Deputy  Minister  in  the  Ministry
 of  Defence  (Dr.  D,  5.  Raju):  (a)  and
 (b),  The  Government  of  U.S.S.R,  has

 agreed  to  supply  some  submarines  to
 India.  It  is  not  in  the  public  interest
 to  disclose  further  details.

 के  पिशवनाय  पाण्डेय :  मैं  यह  जानना
 आहत  हु  कि  यह  सबसे  ऐंस  कब  तक  हिन्दुस्तान
 में पहुंच  जावेगी  ?

 Dr.  D.  8.  Raju-:  It  is  not  in  the
 Public  interest  to  give  any  more
 details.

 ओ  जीता  बाएडिय:  यह  कब  तक  पहुंच
 जायेंगे  प्रो  यह  कु  व  कितनी  लागत  को  हूगो  ?

 Dr.  D.  B  Rafe;  Our  enemies  will
 be  too  glad  to  note  this  information.

 ett  बाड़ी  :  पतइब्यियों  के  लिए  जो  रूस
 सै  बातचीत  चल  रही  है  वी  कया  भारत  सरकार
 मे  दूसरे  मुल्कों  से  भी  इप  के  बारे  में  बातचीत
 को  थो,  यदि  हां,  जोक या  किया  और  मुल्क  ने
 भी  उन्हें  देते  का  वायदा  किया  है  ?

 Dr.  D.  5.  Raju:
 USSR.

 Mr.  Speaker;  Besides  that,  whether
 any  negotiation  was  held  with  any
 other  country—that  ls  the  question.

 Yes,  Sir.  With  the
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 Dr.  D.  8.  Raju:  With  the  United
 Kingdom  also  we  had  discussions.

 श्री  बागड़ी  :  प्रत्यक्ष  महोदय,  कप  ने  जो
 सवाल  किया  उसका  बाघ।  हूं।  जवाब  उन्होंने
 दिया  @  1

 झप्यक्ष  महोदय :  दह  दूसरे  रस्सी  का
 जवाब  नहीं  देना  चाहते  b
 Shri  Raghunath  Singh;  May  |

 know  whether  the  Government  are
 making  any  effort  to  build  our  own
 submarines  as  Pakistan  has  got?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  There  is  no  proposal  at
 present:  we  will  take  steps  when
 necessary.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  the  delegation  which
 recently  went  to  the  Soviet  Union  has
 been  able  to  sign  any  agreement  with
 them  on  behalf  of  the  Government  of

 India,  or  not.
 The  Minister  of  Defence  (Shri  Y.  B.

 Chavan):  Yes,  Sir;  they  have  signed
 an  agreement,  but  [  am  sorry  I  cannot
 go  into  any  details.

 Shri  D.  C.  Sharma:  May  I  know
 if  efforts  are  being  made  to  achieve
 technical  and  quantitative  parity  in

 this  matter  with  Pakistan,  ang  if  the
 Government  ate  prepareg  to  disclose
 it,  may  |  know  what  are  those  efforta?

 Shri  Y.  B.  Chavan:  Government  is
 not  prepared  to  disclose  anything  about
 it  at  this  moment.

 Shri  Kapur  Singh;  Is  it  true  that
 the  Russians  contemplate  supplying  an
 inferior  category  of  submarines  than
 those  supplied  to  China?

 Dr.  9.  8.  Raju:  No,  Sir.
 Sh-t  Intrajit  Gupta:  May  T  know

 whether  it  is  a  fact,  as  has  been  widely
 reported  in  the  press,  that  this  agree-
 nrent  be'ween  the  Government  of
 India  and  the  USSR  has  cnused  very
 adverse  reactions  in  the  United  King-.

 SEPTEMBER  6,  965  Oral  Answers  3878.

 dom  and  the  Government  of  the  Unit-
 ed  Kingdom  has  expressed  its  concern
 that  if  our  fleet  is  equipped  with
 USSR  submarines,  then  they  may, have  to  cancel  their  agreement  with
 us  for  building  the  Leandor  class
 frigates  which  are  used  in  the  Indian
 submarine  exercises?

 Shri  YY  B.  Chavan:  There  is  no
 adverse  comment  from  any  sector  and
 there  is  no  question  of  the  Leandor

 project  being  cancelled.
 Shri  Surendra  Pal  Singh:  What

 arrangements  have  been  arrived  at
 with  the  Russians  regarding  the  sup-
 ply  of  essential  spare-parts  for  the
 submarines  that  are  coming  from  Rus-
 sia?  Will  they  be  manufactured  inside
 the  country  or  will  they  be  imported
 as  and  when  we  require  them?

 Shri  ¥.  B,  Chavan:  I  think  ell
 these  matters  have  been  taken  care
 of.

 Shri  P.  C.  Borooah:  What  arrange-
 ments  have  been  made  or  are  con-
 templated  to  troin  Indian  personne!  in
 the  operation  and  maintenance  of  the
 Soviet  submarines?

 Shri  Y.  B.  Chavan:  As  TI  said,  these
 are  oll  matters  of  detail,  and  when
 signing  the  agreement,  all  these  things
 have  been  taken  care  of.

 Shri  M.  R.  Krishna:  In  view  of  the
 fact  that  aerial  warfare  has  become
 more  grave  and  unavoidable,  may  T
 know  whether  the  Government  has
 thought  it  ft  to  get  MIG  2]  in  the
 place  of  the  submarines?

 Mr.  Speaker:  That  would  be  a  diffe-
 rent  question.

 Shri  Sham  Lal  Saraf:  In  view  of
 the  urgency  which  has  cropped  up,
 may  I  know  whether  the  Government
 is  in  a  position  to  take  a  decision  as
 Boon  as  possible  in  order  to  equip  our
 Naval  force  with  the  most  powerful
 submarines  and,  if  so,  how  soon?

 Shri  ¥.  B.  Chavan:  Efforts  are  go-
 ing  on  in  the  same  direction.
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 Shri  K.  C.  Pant:  May  I  know  whe-
 ‘ther,  after  India  has  entered  into  this
 agreement  with  the  U.S.S.R.,  there  has
 been  an  attempt  to  sell  submarines  to
 us  on  the  part  of  the  U.K.?

 Shri  ¥.  B.  Chavan:  I  think  I  have
 given  some  history  of  the  problem  he-
 forehand.  U.K.  certainly  had  indi-
 cated  their  willingness  to  sell  their
 submarines  or  manufacture  one  for
 us,  but  the  difficulty  arose  because  of
 credit  facilities.  They  could  not  give
 credit  facilities  because  of  their  eco-
 nomic  difficulties.

 Shri  Daji:  Since  Mr.  Mathur  is  out
 of  station  on  business  of  the  House,
 his  question  should  be  deemed  to
 have  been  put  by  the  Chair.

 Mr.  Speaker:  There  is  no  rule  like
 that;  I  am  helpless.

 India  Labour  Conference

 +
 ans,  J  Shri  P.  R.  Chakraverti:

 ‘|  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Labour  and

 Emplo:  it  be  pleased  to  state:
 (a)  whether  Government  have

 received  ag  representation  from  the
 LN.T.U.C.  suggesting  that  the  basis
 for  representation  of  Central  Trade
 Union  Orgunisations  on  the  Tripartite
 Indian  Labour  Conference  be  changed;

 (b)  whether  it  is  a  fact  that  during
 the  last  few  years,  there  have  been
 considerable  changes  in  the  member-
 ship  of  the  labour  unions  to  warrant
 a  revision  of  the  basis  of  their  repre-
 sentation  in  the  Indian  Labour  Con-
 ference:

 (c)  whether  any  specific  member-
 ship  entitling  q  trade  union  to  have  @
 seat  in  the  Indian  Labour  Conference
 has  been  siggested;  and

 (da)  whether  Government  have  con-
 veyed  its  :eaction  to  the  suggestion?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjiveyya):
 (a)  Yes.
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 (b),  During  the  last  five  years  erd-

 ing  3lst  March,  1963,  except  the
 A.LT.U.C.  whose  figures  have  remain-
 ed  more  or  less  static,  the  other  cen-
 tral  labour  unions  have  registered
 some  increase  in  their  membership
 figures.  But  these  changes  do  not  yet warrant  a  revision  of  the  basis  laid
 down  for  representation  in  the  Indian
 Labour  Conference.

 (c)  Yes;  a  minimum  of  2)  lakhs
 verified  membership  strength  was
 suggested  by  the  I.N.T.U.C.

 (a)  Government  have  replied  that
 any  departure  from  existing  practice
 will  need  consideration  by  the  Indian
 Labour  Conference  or  Standing
 Labour  Committee.

 Shri  P.  R.  Chakraverti:  In  view  of
 the  fact  that  the  basis  was  fixed  &
 decade  ago  and  that  the  INTUC  has
 Proved  its  leadership  in  the  labour
 field  by  having  the  highest  numoer
 here,  may  I  know  whether  the  cov-
 ernment  finds  any  difficulty  in  imple-
 menting  the  suggestions  of  INTUCT

 Shri  D.  Sanjivayya:  Firstly,  it  is
 not  correct  ‘hat  this  basis  was  fixed
 a  decade  ago.  It  was  fixed  on  Sth
 Sepiember  +1959,  J  eel.  six  years
 ago.  Secondly,  if  any  change  is  desir-
 ed,  it  has  to  be  done  in  consultation
 with  the  Indian  Labour  Conference.

 Shri  P.  R.  Chakraverti:  Taking  inte
 account  the  membership  number  of
 HMS  and  UTUC,  may  I  know  whether
 the  government  feels  ai  this  stage  thag
 they  should  continue  to  be  centrel
 organisations?

 Shri  D  Sanjivayya:  We  do  not  went
 to  exp-ess  any  opinion.  Our  desire  is
 that  the  whole  matter  should  go  be
 fore  a  tripartite  conference  either  the
 Indian  Labour  Conference  or  the
 Standing  Labour  Committee,  and  ao
 decision  should  be  taken  there.  j

 Shrimat!  Ramdular!  Sinha:  May  I
 know  whether  the  government  ts
 aware  of  the  fact  that  a  considertble
 number  of  Jabour  have  enro!led
 themsel  in  independent  trade
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 unions  which  are  not  affiliated  to  any
 all-India  trade  union  orpanisations,
 and  if  so,  whether  the  povernment
 think  it  desirable  to  give  them  propor-
 tionate  representation  in  the  Labour
 Conference?

 Shri  D,  Sanjivayya:  No,  Sir;  it  is
 not  so,  because  the  decision  on  Sth
 September,  959  stated  like  this:  Or-
 Eanisations  claiming  representation  on
 the  Indian  Labour  Conference  should
 have  an  all-India  character  with  a
 minimum  membership  strength  of  one
 lokh  spread  over  a  number  of  Statca
 and  a  size  ble  membership  at  least  in
 the  majority  of  industries,

 Shri  A,  P.  Sharma:  The  practice
 laid  down  by  the  International  Labour
 Organisation,  which  India  also  has
 accepted,  is  that  the  otganisstion
 which  has  the  highest  membership
 will  be  represented  on  the  ILO.  So,
 whal  is  the  diMculty  of  -the  labour
 ministry  to  follow  the  ILO  pattern  in
 this  case  also?

 Shri  9.  Sanjivayya:  The  difficuity
 is  that  we  have  developed  a  tradition
 and  I  do  not  want  that  we  should
 depart  from  this  tradi:ion.

 Shri  A,  P.  Sharma:  It  is  a  wrong
 tradition,  contradictory  to  ILO  prac-
 tice.

 Shri  Indrajit  Gupta;  Has  the  Min-
 ister  tried  to  ascertain  the  reason  for
 the  INTUC  being  so  anxious  to  upset
 the  present  arrangements  which  gre
 reached  af  o  tripartite  conference?

 Shri  D.  Sanjivayya:  IT  have  not  as-
 certained  the  reasons.  All  that  I  told
 them  was  that  in  this  matier  the  gov-
 ernment  will  not  take  a  decision;  it
 phould  go  before  a  tripartite  confer-
 ence,

 Shri  Priva  Gupta:  May  I  ask  if  the
 game  procedure  of  sending  the  major centro]  orzanisations  of  trade  uniont
 will  be  recommenied  by  this  com-
 mittee  while  sending  the  delegation
 fo  the  ILO?

 Bhri  D.  Sanjivayya:  So  far  as  the
 delegates  to  be  sent  on  behalf  of
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 workers  to  the  International  Lahour
 Conference  are  concerned,  we  huve
 adontel  a  procedure.  We  first  address
 all  the  four  central  organisa‘ions  re-
 questing  them  to  submit  an  agreed
 panel.  That  never  happens,  and  in
 the  absence  of  that  we  have  the  most
 Teorestntative  body,  namely,  the
 INTuUC,

 श्री  हुक्म  बचाव  कछवाय  :  माननीय  मंत्री
 जी  ने  जो  उत्तर  दिया  है,  उस  से  ऐसा  लगता
 है  कि  इनकी  प्रतिनिधित्व  के  भाषा  र  में  इसलिए
 परिवर्तित  करना  चाहता  है,  ताकि  बाकी
 यूनियनें  मैदान  में  न  जायें  झर  उत  की  तरक्की
 नहों।  मैं  यह  जानना  चाहता  हूं  कि  क्या  यह
 बात  सत्य  है  ।

 कम  झीर  रोजगार  मंत्रालय  में  उपमंत्री
 धी  ०  कि०  मालदीव):  ऐसा  तो  खयाल
 मालूम  नहीं  होता  है  1

 Shri  K.  N.  Pandey:  Is  it  a  fact  that
 INTUC  demands  representation  on  the
 basis  of  its  membership  and  that  it
 does  not  demand  exclusion  of  any
 central  organisation?

 Shri  D.  Sanjivayya:  That  is  correct

 ओोम्दाता  में  भारतीय

 427,  @  eto  ato  तिवारी  :  क्या
 झबगेशिक-कार्म  मंत्री  यहू  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्या  यह  सत्र  है  कि  मोम्बासा  से
 भारतीयों  को  निकालने  के  लिये  प्रबल  भ्ान्दोलग
 आरम्भ  किया  गया  है;

 (=)  क्‍या  यह  भी  सच  है  कि  पिछले
 मई  मास  में  अनेक  सार्वजनिक  सवारों  में
 एशिया  वासियों  को,  विशेषरूप  से  भारतीयों
 को  निकालने  के  लिये  संकल्प  स्वीकृत  किये
 गये  थे;  दौर

 गि)  यदि  हो,  तो  इस  सम्बन्ध  में
 सरकार  ने  कया  कार्यवाही  की  है  7
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 बेद  जक  काय  संता लय  में  उप संजो  झन
 विनेश  शि)  :  (क)  भर  (ख).  सरकार  के
 पास  ऐसी  कोई  सूचना  नहीं  है  ।

 (3)  चत नहीं  उड़ता ।

 श्री  व.  ०  सा.  तादाद  :  क्या  सरकार  ने
 कभी  यह  जानने  ा  प्रयत्न  किया  है  कि  हिन्दु-
 स्तान  के  प्राकारों  में  वहां  की  स्थिति  के  बारे  में

 मई  में  जो  ख़बर  छपी  थी,  वह  ग़लत  है  या  सही
 है;  झगर  सहो  है,  तो  सरकार  ने  उस  के
 सम्बन्ध  में  क्‍या  कार्यवाही  की  है  ?

 श्री  बिनेश  सिंह  :  वहां  पर  जो  कुछ  हो
 रहा  है,  सरकार  उस  के  बारे  में  पता  रखती  है  ।
 सदस्य  महोदय  को  शायद  मालूम  होगा  कि
 केनिया  सरकार  ने  खुजा  जुबान  से  इत  बात  का
 छनाने  किया  है  कि  बहू  एशिया,  फीका  या
 यूरोप  के  लोगों  में  कोई  फा  नहीं  मानें  वह
 कोई  रंग  का  फ़र्क  नहीं  मानेगी

 i}  Fire  ना०  तिवारी  :  क्या  यह  सही  है
 कि  सरकार  में  तो  नहीं,  लेकिन  उस  देश  के
 रहने  वाले  लोगों  भें  इस  प्रकार  की  भावना  है,
 जित  से  मशीयत  लोगों--प्रौढ़  सात  तौर  से
 हिन्दुस्तातियों--के  दिलों  में  भय  सा  छा
 नया  है  ?

 शो  वित्त  fag  :  झगर  वहां  के  तौर  लोगों
 के  दिलों  में  स्पो  कोई  बात  है,  तो  वहां  पर  जो
 भारत-मूलक  लोग  हैं,  उन  को  उत  लोगों  से
 मिज-जुल  कर  इप  बात  को  दूर  करता  चाहिए  ny
 सरकार  ड्  बात  को  दूर  नहीं  कर  सकता  है  1

 बात  तारके धज रो  सिन्हा:  क्‍या  सरकार
 की  दृष्टि  में  यह  बात  शाई  है  कि  लायक़  मोम्बाता
 ही  नहीं,  बल्कि  प्रकोका  बौर  मध्य  एशिया  के
 कौर  देशों  में  रहने  वाले  लोगों  जौर  हिन्दु-
 स्वामियों  के  शत  में  कुछ  अन्तर  सा  होता
 जा  रहा  है;  यदि  हां,  तो  सरकार  उस  के
 लिए  क्या  करना  चाहती  है  और  क्या  कर
 रही  है,  जिससे  उन  में  ऐक्य  स्थापित  हो  सके  ?

 बो  बिनेश  हु  :  अन्तर  सा  होता  जा
 रहा  है,  ऐसा  तो  मैं  नहीं  समझता  हूं  ॥
 2459(Ai)  LSD—2,
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 श्रीमती  तारकेश वरी  लम्हा  :  यही  तो

 ग़लतफ़हमी  है  श्राप  को  ।

 प्रत्यक्ष  महोदय  :  इस  के  बाद  तो  वह
 ग़लतफ़हमी  दूर  हो  जानो  चाहिए  t

 श्री  बिनेश  सिह  :  जी  हां  1

 हेड  भाग रस  झा  'धा जाव:.  भ्र फीका  के
 देशों  में  भारतीयों  को  वहां  की  राष्ट्रीयता  प्राप्त
 करने  को  जो  सुविधायें  हैं  क्या  उन  की  तुलना
 में  मोम्बासा  में  जो  सुविधायें  प्राप्त  हैं,  उत  में
 'कडेताइयां  हैं,  जिन  के  कारण  वहां  पर  रहते
 बाले  जो  भारतीय  वहां  को  राष्ट्रीयता  प्राप्त
 करने  कौर  वहां  के  राइट-जीवन  में  a  लने-मिलने
 के  इच्छुक  हैं,  बे  साधारणतः  ऐसा  नहीं  कर
 पाते  हैं  ?

 श्री  जिनेश  faz  ;  मोटासा  शहर  में  कोई
 ऐप  दिखाई  नहों  है  केनिया  में  नागरिकता
 का  प्रश्न  नो  भी  खुला  दुआ  है  शीर  दहा  पर
 जो  भारत-झलक  लाग  हैं,  वे  दिसम्बर  तक
 वहां  की  नागरिकता  प्राप्त  कर  सकते  हैं  t

 Shri  0.  C.  Sharma:  Is  it  not  a  faot
 thar  a  teow  members  of  the  Govern-
 ment  snd  some  private  agencies  which
 are  dominated,  controlied  and  run  by
 the  population  of  these  areas  go  about
 suying,  that  their  country  ix  meant
 only  for  the  indigenous  population  of
 that  place  and  that  the  foreigners,
 whatever  they  are  called,  though  they
 might  have  been  domiciled  there  for
 a  long  time,  have  nu  place  there:  if
 60,  has  the  Gove’nment  through  _  its
 Ambassador  or  through  some  other
 agency  tried  to  counteract  this  prepa.
 ganda  and  bring  home  to  the  mind;  of
 the  Asiatic  and  Indian  people  there
 that  their  place  is  very  safe  there?

 Shri  Dinesh  Singh:  Which  is  the
 country  that  the  hon.  Member  is  re-
 ferring  to?

 M:.  Speaker:  Mombaza.
 Shri  D.  C.  Sharma:  I  think  the

 hon,  Member  does  not  know  even
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 Mr.  Speaker:  I  have  told  him  that
 it  is  Mombaza.  Now  he  should  sit
 down.

 Shri  0.  C.  Sharma:
 not  know  geography.

 I  think  he  does

 Shri  छू,  C.  Sharma:  He  has  long
 forgotten  it!

 Mr.  Speaker:
 Shri  Dinesh  Singh:  Mombaza  is  a

 city  and  not  a  country.  However,  the
 main  point  in  all  these  things  is  that
 we  should  not  mix  up  the  question  of
 Indian  nationals  with  the  question  of
 people  of  Indian  origin.  People  of
 Indian  origin  who  are  living  m  Kenya
 have  the  option  to  take  out  the  citi-
 zenship  of  Kenya.  So  far  as  the  re-
 lationship  between  the  citizens  of
 Kenya  is  concerned,  that  is  a  matter
 for  them  to  decide.  The  Government
 of  India  cannot  interfere  in  that.

 Order,  order.

 Shri  R.  ss.  Pandey:  Many  people
 ef  Indian  origin  are  leaving  African
 countrie;  for  various  reasons  and  they
 want  ‘o  come  back  to  Indio.  What
 facilities  are  being  offered  to  them

 Shri  Dinesh  Singh:  They  are  en-
 titled  to  facilities  of  transfer  of  resi-
 dence.  Some  special  customs  facili-
 ties  have  also  been  given  to  them.
 They  have  been  announced  by  me  in
 great  detail  in  the  House.

 Hlicit  Immigration  to  Ceylon
 9429,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  External  Affairs  be  picas-
 ed  to  state:

 (a)  whether  Government  are  aware
 of  the  activities  of  ‘touts’  in  South
 India  who  are  persuading  persons  to
 migrate  illegally  to  Ceylon;

 (b)  whether  it  is  a  fact  that  many
 persons  who  had  earlier  left  Ceylon
 for  good  or  had  been  deported  from
 there  have  been  going  back  by  illicit
 means;  and

 (०)  if  so,  Government's  reaction  in
 the  matter?
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 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shrj  Dinesh
 Singh):  (a)  Government  have  con-
 tinued  to  take  measures  to  prevent
 illicit  immigration  as  and  when  neces-
 sary.  Those  caught  assisting  in  this
 are  alsu  brought  to  book.

 (b)  Government  have  no  informa-
 tion.

 (c)  Does  not  arise.
 Shri  Indrajit  Gupta:  Government's

 reply  io  part  (a)  of  the  question  does
 not  make  it  clear  whether:  they  a-e
 aware  of  the  fact  that  propaganda  is
 still  being  carried  on  in  certain  parts
 of  South  India  to  the  effect  that  the
 new  Government  of  Ceylon  is  now
 sympathetic  to  the  immigration  of
 Indians  to  Ceylon  and,  therefore,  they
 can  very  well  go  back  and  thevreny
 encourage  these  people  to  cross  the
 8  mile  strait  by  boats  or  catuma  ans?
 If  the  Gove-nment  is  aware  of  these
 activities,  what  steps  are  being  taken
 to  ston  this?

 Shri  Dinesh  Singh:  Governmert
 are  aware  of  the  propaganda  carcrioc
 on  by  certain  people.  It  appearetl  in
 the  newspapers  also.  We  have  tight-
 ened  our  security  measures  not  to
 pe-mit  these  people  to  go  out  of  India
 without  permission.  A  joint  confer-
 ence  was  held  in  May,  in  which  the
 Government  of  Ceylon  was  represent-
 ed,  where  measures  were  discusse.l  to
 prevent  illicit  migration.

 Shri  Indrajit  Gupta:  Is  it  not  a
 fact  that  this  type  of  propaganda  can
 find  a  fertile  soil  in  the  people  if  at-
 tempts  are  not  made  by  Government
 to  properly  rehabilitate  those  people
 who  have  already  come  back  frum
 Ceylon?  Is  it  not  a  fact  that  this
 kind  of  propaganda  is  ful  only
 if  they  are  not  properly  looked  after
 and  their  rehabilitation  is  mot  sa‘is-
 factory?

 Shri  Dinesh  Singh:  I  do  not  know.
 It  is  a  matter  of  opinion,  We  are  do-
 ing  our  best  to  rehabilitate  them.  If
 there  is  any  difficulty  about  rehahili-
 tation,  that  is  mo  incentive  far  them
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 to  go  back  to  Ceylon  and  come  back
 again.

 Shri  Warior:  Has  the  Governinent
 got  any  information  from  the  High
 Commissioner  as  to  how  many  peuple
 have  already  gone  to  Ceylon  in  this
 illicit  way?

 Shri  Dinesh  Singh:  If  we  had  that
 information,  we  would  have  prevent-
 ed  them.
 Demonstration  before  Indian  Embassy

 in  Jakarta
 +

 Shri  D.  C,  Sharma:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bagri:
 Shri  Prakash  Vir  Shastri:
 Shri  S.  M.  Banerjee:
 Shri  A.  N.  Vidyalankar:
 Shri  Raghunath  Singh:
 Shri  R.  5.  Pandey:

 |  Shri  के,  Barua:

 g

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  over
 2,000  Indonesian  demonstrators  ston-
 ed  the  Indian  Embassy  in  Jakarta  in
 June,  965  and  shouted  slogans  before
 they  were  allowed  to  present  a  memo-
 randum  demanding  an  end  to  New
 Delhi's  support  for  Malaysia;

 (b)  if  so,  whether  there  wax  any
 loss  of  property  or  other  damages;
 and

 (c)  the  action  taken  in  the  matter
 The  Depaty  Minister  In  the  Minis-

 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  On  2d  June,  963
 about  2000  Indonesians  stoged  ao
 demonstration  in  front  of  the  Indian
 Embassy  in  Djakarta.  The  demons-
 trators  shouted  slogans  against  India
 and  Malavsia.  Four  of  the  leaders
 were  allowed  to  present  a  memoran-
 dum  to  the  Ambassador  which  strong-
 ly  criticised  the  Government  of  India's
 support  for  Malaysia.

 (b)  There  was  no  loss  of  property
 or  any  other  damage  to  it.
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 (ey  The  Indian  Embassy  in  Djakarta
 immediately  lodged  a  protest  with
 the  Indonesian  Foreign  Office.  A  pro-
 test  was  also  lodged  with  the  Indo-
 nesian  Embassy  in  Delhi,

 Shri  D.  0.  Sharma:  This  kind  of
 demons  ration  in  Indonesia  is  now  a
 cuntinous  process.  Our  Ambassador
 was  manhandled  there  t/otermup-
 tions).

 Mr.  Speaker:  07007  order.  The
 Minister  of  Parliamentary  Affairs  is
 certainiy  a  privileged  pe:son!

 Shri  9,  C.  Sharma:  Sir,  |  thank  you for  taking  notice  of  the  unparliamen-
 tary  activities  of  the  Minister  of  Par-
 liamentary  Affairs  today.  I  was  say-
 ing  that  this  demonstration  business
 on  behalf  of  some  of  the  Indonesians,
 not  few  of  the  Indonesians,  in  Indo-
 nesia  is  a  continuous  process  and  has
 been  going  on  all  these  days.  First
 of  all,  it  was  with  regard  to  Malaysia;
 then,  our  Ambassado-  was  manhandl-
 ed  and  now  it  is  about  Kashmir.  May
 I  know  as  to  what  has  led  to  the
 de'erioration  of  relations  between
 India  und  Indonesia  because  our  iein-
 lions  with  that  country  were  most
 friendly,  and  what  the  Government
 is  doing  to  restore  the  former  cordial,
 friendly  and  brothesly  relations  bet-
 ween  India  and  Indonesia?

 Mr,  Speaker:  The  hon.  Member
 reached  the  stage  of  ‘Muy  I  know’
 after  travelling  long  distances.  2  do
 not  know  whether  the  hon.  Minisicr
 remembers  it.

 Shri  Dinesh  Singh:  If  I  may  say
 80,  it  would  be  very  difficult  for  mia,
 during  the  Question  Hour,  to  discuss
 the  relations  between  India  and  an-
 other  country  and  how  they  nave
 either  de  eriorated  ar  improved;  but
 I  might  mention  here  that  we  are
 very  unhappy  with  the  way  these  do-
 monstrations  have  been  carried  on
 against  our  Embassy  in  Indonesia  ond
 specially  about  Kashmir  which  is  our
 internal  affaim  and  for  which  Indoncsin
 has  no  business  to  make  any  demon-
 stration.

 Shri  0.  C.  Sharma:  The  hon.  Min-
 ister  said  just  now  that  they  had
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 gent  some  notes  of  protest  to  the  Ex-
 ternal  Affairs  Ministry  in  Indonez:n
 and,  I  think,  to  the  President  of  Indo-
 nesia.  May  I  know  if  they  have  re-
 ceived  any  reply  to  those  notes  which
 they  had  sent  and,  if  any  reply  has
 been  received,  what  is  the  nature  of
 that  reply?

 Shri  Dinesh  Singh:  No  reply  has
 been  received,

 थी  हुकम  जल्द  कुरान  :  दूतावास  को
 जो  हानि  हुई  है,  इस  तरह  की  हानि  धागे  न  हो
 शर  यह  सुरक्षित  रहे,  इसके  लिए  क्या  कोई
 विशेष  बदम  उठाये  गये  हैं  ?  विरोध  पत्र  जो
 भेजा  था  उसका  उत्तर  माननीय  मंत्री  जी  ने
 कहा  है  fe  नहीं  शाया है  ।  मैं  जानना  चाहता
 हैं  क्या  सरकार  ने  कुछ  ब्लीच  उनको  लिखा  है,
 कया  कुठ  भोर  लिखा  पड़ी  हुई  है  ?

 1  दिनेश  सिह  :  जैसा  मैं  ने  दरज़े  किया  है
 कोई  हानि  तो  नहीं  हुई  -  विरोध  पत्न  का  उत्तर
 नहीं  कराया  ।  उसके  बाद  हम  ने  यहां  भी
 जो  दंड  नॉशिया  के  राजदूत  हैं,  उन  से  बातबात
 की है.

 हुस्न  'घग्द  wy:
 ा  छद्म  उठाया  गया  है  क्‍या  ?

 सुरक्षा

 श्री  प्रफाइल  शास्त्र:  यकर्ता  में  भारतीय
 दूतावास  के  बाहर  जो  यह  प्रदर्शन  हुआ  और
 जो  पट  ह:  ्य  घटनायें  हुईं  बया  भारत  सरकार
 कौ  दल  प्रकार  की  जानकारी  भो  मिली  है  कि
 उस  नगर  में  जो  ोन  समर्थक  तत्व  हैं  उसका
 इसके  पोछे  विशेष  ्य  के  हाथ  था  ?

 लो  दिनेश  नह:  हमारे  लिए  इसको  किसी
 दावे  के  साथ  कहना  बड़ा  मुश्किल  है  t  लेकिन
 ऐनी  सूचना  हमें  मिलो  है  a

 Shri  Nath  Pal:  These  incidents
 were  only  a  reflection  of  the  gene-al-
 ly  poor  relations  between  these  two
 countries.  Was  it  with  a  view  to  im-

 Bear
 ving  them  ‘hat  a  distinguished  ex-

 Minister  was  currently  on  a
 #elesion  to  Jakarta  and  has  that  visit

 proved  relations  or  I  leave
 ft  there.  Will  he  kindly  reply?
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 Shri  Dinesh  Singh:  I  would  not

 say  that  relations  between  Indonesia
 and  India  are  bad.  Incidents  take
 place  from  time  to  time  which  ure
 unfortunate  but  that  does  not  mean
 tha!  relations  between  the  two  coun-
 tries  are  bad.  So  far  as  the  visit  of
 the  ex-Chief  Minister  is  concerned,  it
 was  a  privale  visit.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  Government  ore  owure
 of  the  wor  lot  of  Indi  resid-
 ing  in  Jaka:ta  and  other  parts  of
 Indonesia  of  late  and  what  steps  the
 Government  has  taken  to  see  that
 their  lives  and  property  are  safe?

 Shri  Dinesh  Singh:  I  would  not
 say  thst  there  has  been  any  worsening
 of  the  lot  of  the  Indians  there.  From
 time  to  time  there  are  certain  trade
 restrictions  which  affect  all  of  them.

 Shri  Hem  Barua:  Are  Government
 aware  of  the  fact  that  the  ex-Chief
 Minister,  Shri  Biju  Patnaik,  haz  been
 giving  an  impression  in  Jakarta  that
 he  is  a  special  envoy  of  our  Prime
 Minister  sent  there  to  improve  rela-
 tions  with  Indonesia?  He  has  given
 8  press  interview.
 2.00  hrs.

 The  Prim:  Ministe:  and  Mlnister
 o!  Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  As  my  colleague  has  said,
 it  was  just  a  private  visit.

 Shri  Swell:  Is  it  a  fact  that  this
 hostility  from  the  Indonesians  which
 we  are  encountering  is  largely  our
 doing  by  the  support  we  give  tu  the
 rickety  Malaysian  Federation  and
 causiny  offence  to.  the  Indonesion
 nationélist  feelings?

 Shri  Dinesh  Singh:  No,  Sir.
 Shri  Ranga:  How  is  it  that  when  an

 impo-tant  persons  like  Mr.  Biju  Pat-
 naik  mekes  a  statement  in  a  inonner
 incriminating  or  involving  our  कपाल
 Minister  as  well  as  the  Government,
 the  Government  has  not  though!  it  Gt
 to  make  a  contradiction  saying  that
 he  hag  gone  there  merely  on  a@  pri-
 vate  visit  and  that  his  visit  has  noth-
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 ing  to  do  either  with  the  Prim?  Min-
 ister  or  with  any  kind  of  messug#  that
 the  Prime  Minis  er  might  be  construed
 to  have  sent  through  him  to  the  Indo-
 nesian  Government  or  its  President?

 Shri  Dinesh  Singh:  There  was  no
 need;  it  was  just  a  private  visit.  As
 soon  aa  any  doubt  has  been  raised.
 we  have  clarified  it.

 Shri  Banga:  They  should  ave
 done  it  on  their  own  initiative

 Mr.  Speaker:  He  said,  there  waz
 no  need.

 Suort  Notice  Question
 Reversion  of  C.P.W.D.  Engineers

 +
 j  Shri  Kepur  Singh; S.N-Q.  bh

 4  Shri  Gulshan:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  wKether  Government's  atten-

 tlon  has  been  invited  to  a  press  report
 in  the  ‘March  of  the  Nation’  Weekly dated  the  Tth  August,  965  thal  seve-
 ral  Engineers  in  the  Central  Public
 Works  Department  are  being  demot-

 (b)  whether  Government  have  re-
 celved  any  representation  from  the
 Officers  concerned  and  if  so,  the  de-
 tails  thereof;

 (९)  whether  several  Members  of
 Parliament  have  taken  note  of  this
 and  sent  a  personal  communication
 to  the  Prime  Minister;  and

 (d)  whether  any  advice  from  the
 Law  Ministry  was  sought  in  this  re-
 gard  before  taking  recourse  to  this
 large  scale  reversion  which  might
 involve  Government  in  endleas  liti-
 gation?

 The  Minister  of  Works  and  Mousing
 (Sb  Mehr  Chand  Khanna):  (a)
 Government  have  seen  the  report
 mentioned.

 (b)  Representations  were  received
 from  2  officers.  They  claim  that  their
 records  of  service  are  not  bad  as  any
 adverse  remarks  in  their  confidential
 reports  were  e;ther  prejudicial  or  un-
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 justified  and  they  should  not  be  re-
 verted  after  officiating  for  a  long
 period.

 (c)  Yes.
 (d)  The  step  has  beer  taken  afler

 consultation  with  the  Ministry  of  Law,
 tas  Ministry  of  Home  Affairs  and  the
 Union  Public  Service  Commission.

 Shri  Kapur  Singh:  The  Denuty
 Law  Minister  to  whom  the  fll:  wus
 refered  foe  opwiion  stated—I  have
 hee  tins  copy  of  that—that  “there
 canno.  be  a  period  of  trial  for  3--I5
 years"  and  further  “the  circumstances
 in  which  the  large-scale  reductions
 are  ordered  are  lo  be  construed  ly
 the  courl  as  mala  fide  exercise  of  the
 power  of  reversion”  and  that  the
 Ministry,  if  it  “desires  to  weed  out
 undesirable  officers"  shou'd  have  re-
 course  to  the  straightforward  method
 of  initiating  proceedings  in  respect  of
 definite  charges  of  corruption  and  in-
 eMficisncy  and  further,  “reversion  on
 the  vague  ground  of  unsatisfactory
 record,  unsuitability,  in  respect  of
 Offcers  who  have  been  in  the  hipher
 service  for  a  long  period  would
 amount  to  abuse  of  power  for  ultericr
 purposes";  and,  if  so,  how  is  it  that
 the  Ministry  of  Works  and  Housing
 hag  ignored  this  weighty  and  reason-
 able  advice  of  the  Law  Minister?

 Shri  Mebr  Chand  Khanm:  May  I
 know  what  the  question  is’

 Shri  Kapur  Singh:  The  hon.  Min-
 ister  wants  to  know  the  question?

 The  question  is  that  your  Deputy
 Law  Minister  has  given  you  a  very
 sensible,  a  very  honest  and  a  good
 advice  which  you  have  Ignored  and
 you  have  passed  over  his  head  and
 ob‘ained  another  advice.  Why  have
 you  done  this  and  why  have  you  not
 acted  as  an  honest  man  shouldt

 Shri  Mehr  Chand  Khanna:  When
 the  file  is  referred  to  a  Ministry,
 whether  it  is  Law  or  Finance  or  Home
 or  any  other  one,  we  have  a  number
 of  notings  on  that  file.  Ultimately,
 when  the  file  is  put  up  to  the  Minis-
 ter  and  he  has  given  an  advice,  we
 generally  follow  that  advice  given  by
 the  Minister.
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 Shri  Kapur  Singh:  Does  he  con-
 cede  that  the  advice  given  by  the
 Deputy  Law  Minister,  as  I  quoted
 now,  was  not  followed?  If  so,  why
 did  he  find  it  necessary  to  obtain  a
 contrary  opinion?

 Shri  Mehr  Chand  Khanna:  In  spite
 of  the  advice  given  by  the  Deputy
 Law  Minister,  I  hold  and  maintain
 that  we  are  reverting  them  on  account
 of  inefficiency.  There  is  no  question
 of  victimisation  or  punishment.

 Shri  Kapur  Singh  rose—
 Mr.  Speaker:  He  has  already  put

 two  questions.  I  shall  allow  him  later.

 श्री  गुलशन  :  यह  समस्या  प्रधान  मंत्री  जी
 के  निर्णय  के  लिये  भेजी  गई  थी  ।  मैं  जानना
 आहूजा  हूं  कि  क्या  उन्होंने  कोई  निर्णय  लिया  ।
 यदि  हां,  तो  क्‍या  ?

 क्रि  मेहर  चंद  खपा :  यह  फाइन  मेरी
 मिनिस्ट्री  की  है  जौर  उस  पर  हम  ने  जो  फैसला
 बिदा  है  वह  सोच  समझ  कर  किया  है।  हम  ने
 उसे  ला  मिनिस्ट्री  को  भी  भेजा  था,  होम
 मिनिस्ट्री  को  भी  भेजा  था  ।  कैबिनेट  सेकेट्री
 की  भो  राय  लो  है  कौर  यूनियन  पब्लिक  सर्विस
 कमीशन  से  भी  हम  ने  उस  पर  मश्वरा  लिया  हैं।

 श्री  बागड़ी  :  अध्यक्ष  महोदय,  सवाल  तो
 यह  था  कि  प्रधान  मंत्रो  को  भेजा  है  या  नहीं  1

 झ्रष्यक्ष  सरोवर  :  सवाल  यह  था  कि
 प्रधान  मंत्री  साहब  को  यह  फाइल  भेजो  गई  थो
 या  नहीं  a  प्रगर  भेजी  गईं  थी  तो  उन्होंने  क्या
 फैसला  किया  ।

 शी  मेहर  चन्द  खन्ना:  प्रधान  मंत्रों  साहब
 के  पास  हजारों  चिट्ठियां  हर  होने  प्राती  हैं

 (Interruptions,)
 Mr.  Speaker:  I  shall  get  the  ans-

 wer.  Why  should  the  Members  be  so
 impatient?  माननीय  सदस्य  इस  का

 जवाब  चाहते  हैं  कि  वह  फाइल  प्रधान  मंत्रों
 साहब  के  पास  भेजो  गई  थी  या  नहीं  ।

 बनी  सेहर  अन्य  कहा  नहीं  साहब,  वह
 फाइल  मैं  ने  प्रधान  मंत्री  को  नहीं  भेजी  ।
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 Shri  Kapur  Singh:  Was  the  file
 sent  to  the  Prime  Minister  for  orders
 or  for  instructions?  a  कहते  5  कि  %

 ने  नहीं  भेजो  t

 श्री  खन्ना  मे हरचन्द  :  प्रधान  मंत्री  के
 पास  जो  रिप्रेजे-टेंगन  जाते  हैं  वह  जिस  जिस
 मिनिस्ट्री  से  सम्बन्धित  होते  हैं,  ग्राम  तौर
 पर  उन  मिनिस्टरों  के  पास  उन  को  प्रधान  मंत्री
 जो  भेज  देते  हैं,  और  हम  जो  कार्रवाई  करते  हैं
 उस  की  इतला  प्रधान  मंत्री  जो  को  दे  देते  हैं  t
 aa  केस  में  मैं  ने  प्रधान  मंत्रों  जो  को  इतला
 दे  दो  है  कि  हम  यह  कार्रवाई  करने  वाले  हैं,
 यह  एक्शन  लेने  वाले  हैं  ny  मैं  ने  फाइल  नहों
 भेजो  है  ny

 Shri  Kapur  Singh:  May  I  know
 whether  the  Home  Ministry,  in  its
 circular  No.  MNOF/44//59  dated  I5th
 April,  1959,  had  laid  down  that  O.T.s
 must  not  be  kept  on  probation  for
 more  than  two  years?  If  so,  may  I
 know  why,  in  compliance  with  these
 instruc.ions,  no  action  was  taken  dur-
 ing  that  pe-iod  and  action  is  taken
 now?

 Shri  8,  N.  Chaturvedi:  On  a  point
 of  order.  May  I  know  whether  the
 eases  of  one  or  two  Government  ser-
 vants  can  be  raised  in  this  House  and
 in  this  manner?

 Mr.  Speaker:  It  pertains  to  a  class
 of  servants  and  not  to  one  or  two.  If
 it  had  been  apparent  to  me  that  it
 concerned  only  one  individual,  I
 would  not  have  allowed  it.  (Inter-
 ruptions).

 Order,  order.  Let  the  Minister
 answer.

 Shri  Mchr  Chand  Khanna;  If  the
 Hon.  Member  writes  to  me  with  a
 copy  of  the  circular  which  he  quoted
 just  now,  I  shall  certainly  look  into
 it.

 ‘Shit  Daji:  Does  not  the  Govern-
 ment  feel  that  the  whole  set-up  will
 be  upset  if  it  starts  reverting  persons
 who  have  officiated  for  more  than  a
 0  or  5  years?
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 Shri  Mehr  Chand  Khanna:  In  this
 expanding  Department,  I  have  near-
 ly  200  officers  who  are  officiating.
 About  70  of  them  are  Executive  En-
 mineers  (Engineering)  and  about  30
 of  them  are  Electrical  Engineers.  The
 eases  of  all  these  200  officers  were
 seen  by  the  Depar:mental  Promotion
 Committee  presideg  over  by  a  mem-
 be:  of  the  Union  Public  Service  Com-
 mission  and  they  have  held  that  the
 record  of  these  28  officers,  about  whom
 there  is  an  implied  reference  in  this
 question,  is  not  good  and  that  they
 should  be  reverted.  That  is  the
 position.  Out  of  202,  we  are  only  deal-
 ing  with  28  officers  now.

 The  other  part  of  my  hon.  friend's
 question  was  why  we  had  taken  this
 action  after  all  these  years.  I  would
 like  to  submit  that  we  have  trieg  tc
 give  them  eve-y  possible  chance  to
 improve,  but  when  we  found  that
 they  could  not  improve,  we  had  to
 revert  them.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Co-operatives  for  Loading
 and  Unloading  at  Ports

 *420.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 Labour

 (a)  whether  there  is  any  proposal
 to  form  labour  co-operatives  for  load-
 ing  and  unloading  the  goods  and  for
 handling  the  foodgrains  at  the  Ports
 in  order  to  avoid  strikes  and  exploi-
 tation  of  the  labourers;  and

 (b)  if  so,  the  main  features  of  the
 scheme?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D,  Sanjivayya):  fa)  No.

 (b)  Does  not  arise.
 Code  of  Conduct  for  Diplomats

 8425,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  there  is  any  code  of
 eonduct  for  the  Heads  of  Missions
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 and  senior  officers  and  their  wives
 regarding  public  utterances  and  pri-
 vate  talks  on  policy  matters  of  Gov-
 ernment;

 (b)  how  this  code  of  conduct  is  en-
 forced;  and

 (c)  whether  any  breach  of  the  code
 has  taken  place  and  action  taken
 during  the  last  five  years  in  this
 behalf?

 The  Minister  of  State  in  the  Min-
 istry  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Government
 have  issued  instructions  regarding
 public  utterances  by  Hends  of
 Missions  and  other  officiais
 serving  abroad.  Besides,  all  officials
 are  governed  by  the  Conduct  and  Dis-
 cipline  Rules  and  Official  Secrets  Act.
 While  the  rules  do  not  spevificaily
 include  the  wives  of  officers,  it  is  well
 unders  vod  that  offices  sent  abroad
 should  ensure  that  their  families  do
 not  act  against  Ind  interests  or
 make  statements  whith  may  embar-
 rass  Government.

 (b)  When  any  breach  of  the  rules
 comes  to  the  notire  of  the  Govern-
 ment  administrative  action  is  taken
 against  the  offender.

 (९)  No,  Sir.

 Lathitilla-Dumabari  Area
 9428.  Shri  0.  हू,  Bhattacharyya:  Will

 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Pakistan  has  demanded
 five  villages  in|  the  Lathitilla-Duma-
 bari  area  in  Assam;  and

 (b),  if  so,  the  stand  taken  by  Gov-
 ment  in  the  matter?

 The  Minister  of  State  in  the  Min-
 istry  of  External  Affairs  §  (Shrimati
 Lakshim  Menon):  (a)  and  (b).  Near
 the  Assam-East  Pakiston  border,  there
 is  a  group  of  five  villages  (Luthitli«,
 Baraputni,  Dumabari,  Karkanapure
 and  Putni)  over  which  there  is  3  dis-
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 Pute  between  India  and  Pakisian  re-
 gurding  the  demarcation  of  the  border, in  terms  of  the  Radcliffe  Award.  The
 dispute  arose  mainly  due  to  a  disere-
 pancy  between  the  text  of  the  Rad-
 cliffe  Award  and  an  illustrative  map attached  to  the  Award.  Pakistan
 claims  Lathitilla  and  Karkanaputni in  their  entirety,  and  sizable  part,  of
 Bumabari,  Baraputni  and  Putni.  This
 claim  is  contrary  to  the  written  des-
 eription  in  the  Award,  according  to
 which  the  boundary  line  should  de-
 vide  the  thanas  of  Patharkandi  and
 Kulaura.  Since  the  five  villages  have
 always  been  administered  under  the
 Patharkandi  Thana  in  Assam,  our
 stand  is  that  these  villages  shou!d  be
 part  of  India.  Radcliffe  has  specifi-
 cally  laid  down  that  in  case  of  dis-
 crepancy  between  the  text  of  the
 Award  and  the  illustrative  map,  the
 written  description  would  prevail.

 Map  published  in  “Pakistan
 Times”

 *43l.  Shri  Basappa:  Will  the  Min-
 ister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  8  map  published  in  the
 ‘Pakistan  Times’  of  Lahore  has  con-
 tradicted  Pakistan's  claim  to  Indian
 Terrilory  in  the  Rann  of  Kutch;  and

 (b)  if  so,  what  use  was  made  of
 such  a  map  to  bring  home  to  Pakistan
 their  fa:se  claim?

 The  Deputy  Minister  in  the  Min-
 istry  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  Indian  newspapers  publicized
 the  fact  that  this  map  contradicted
 the  Pakistani  claims.  This  fact  was
 also  conveyed  to  our  Missions  abroad
 for  suitable  publicity  in  their  respec-
 tive  areas.

 Hunter  Jet-fighters  from  U.K.
 432,  Shri  P.  C.  Borooah:  Will  the

 Minisler  of  Defence  be  pleased  to
 state:

 (a)  whether  the  supply  of  Hunter
 jet-fighters  from  Britain  has  already
 commenced;
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 (b)  if  so,  how  many  aircraft  have

 so  far  been  delivered;
 fc)  how  many

 come;  and
 more  are  yet  to

 (d)  on  what  terms  these  are  being
 supplied?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  to  (d).  It  will  not  be
 in  the  public  interest  to  disclose  the
 information.

 Price-page  Schedule  for  Newspapers
 f  Shri  Solanki:

 433  4
 Shri  P.  K.  Deo:
 Shri  Narasimta  Reddy:

 |  Shri  J.  B.  S.  Bist:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Pre  ident  of  the  Indian  Languages
 Newspapers  Association  has  suggested
 the  prescribing  of  a  price-page  sche-
 dule  and  also  a  proportion  between
 the  advertisements  and  the  reading
 matter  in  the  newspapers,

 (by  whether  Government  have  con-
 aldered  the  proposal;  and

 (c)  if  so,  the  decision  taken  thereon?
 The  Minister  of  Information  and

 Broadcasting  (Shrimati  Indira
 Gandhi);  (a)  It  has  come  to  the
 notice  of  Government  through  Press
 Reports  that  the  President  of  the
 Indian  Languages  Newspapers  Asso-
 ciation  made  such  a  suggestion  on
 June  30,  965  while  addressing  the
 24th  Annual  General  Meeting  of  the
 Association.

 (b)  and  (c).  In  view  of  the
 Supreme  Court's  judgement  declaring
 the  Price-Page  Schedule  as  invalid,  no
 further  action  is  contemplated  at  pre-
 sent.

 Hydrographic  Survey  of  Indian
 Waters

 "434,  Shri  Raghunath  Singh:  Wl)
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Hydrographic  Sur-
 vey  Committee  of  the  National  Har-
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 bour  Board  at  its  meeting  held  on  the
 l3th  July,  965  recommended  that  a
 minimum  of  four  survey  ships  with
 electronic  aids,  together  with  the
 necessary  trained  personnel  zhou'd  be
 continuously  deployed  so  as  to  com-
 plete  the  revision  cycle  of  hydrogra-
 phic  survey  of  Indian  waters  and
 offshore  Islands  within  a  reasonable
 period:  and

 (by  if  su,  whether  Government  hove
 sufficient  equipment  for  the  purpose?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (9)  The  Indian  Navy  has  four  sur-
 vey  ships  for  hydrog-aphic  surveys.
 Modern  electronic  aids  in  position  fix-
 ing  etc.  have  been  introduced  in  the
 Naval  Hydrographic  Service.  The
 procurement  of  additional  equipment
 has  to  be  phased  taking  into  conside-
 ration  the  cost,  the  availability  of
 foreign  exchange  and  the  performance
 of  the  sets  already  in  use  etc.

 Employment  in  Public  Sector

 *435.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Labour  and
 be  pleased  to  state:

 (a)  whether  the  employment  in  the
 public  sector  hag  recently  shown  a
 downward  trend;  and

 by  if  so,  the  reasons  therefor?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):
 (a)  No.

 (b)  Does  not  arise.

 रोडेशिया  में  निर्वाचन

 भी  सब  लिमये  :
 436.

 थी  रामसेवक  था दब:

 क्या  सरदेशिक-कार्य  मंत्री  हू  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  रोहडेशिया
 में  नये  चुनाव  कराने  के  सम्बन्ध  में  वहां  को
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 बता  मान  अल्प  संख्यक  सरकार  की  गतिविधियों
 की  शोर  दिलाया  गया  है;

 खि)  क।  शिरीश  प्रतिरक्षा  सचिव  के
 इस  वक्तव्य  5.,  सर  भी  सरकार  का  ध्यान
 दिल्ला परा  गया  है  कि  यदि  रं/  ४  शिया  की  बात  मात
 सरकार  विद्रोह  भो  करे  तो  गो  उचके  पि र्द्ध
 वे  कोई  संगीत  कार्यवाही  नहीं  करेंगे;  जौर

 (ग)  यदि  हां,  तो  भारत  agers  का
 विचार  ग्रफ़रोको-एजियाई  तथा  अन्य  देशों  के
 सहयोग  से  रोशिया  की  वेयान  सरकार  के
 विरुद्ध  क्‍या  कार्यवाही  बन्ने  का  है  ?

 वैदेशिक-कार्य  मंत्रालय  में  उपमंत्री
 (प्री  विनेश  सिह  )  :(क)  भोर  ख),  जी,
 हां  -  सरकार  ने  समाचार-पत्तों  में  इग  सम्बन्ध
 में  खबरें  देखी  हैं  ।

 (ग)  भारत  सरकार  का  यह  दृढ  मत  है
 कि  स्वाधीनता  की  घोषणा  से  पहले  एक-व्यक्ति-
 एक-बोट  के  भ्राता  पर  बहुसंख्यक  सरकार
 बननी  चाहिए  शोर  ब्रिटेन  को  विलम्ब
 रोडेशिया  की  प्रा बादी  के  सभी  तत्वों
 का  एक  संवैधानिक  सम्मेलन  बुलाना  चाहिए  a
 राष्ट्रमंडल  प्रधान  मंत्रियों  के  सम्मेलन  में
 हमारे  प्रधान  मंत्रों  ने  ये  विचार  व्यक्त  किये
 थे  जो  भ्रमण  प्रफीकी  देशों  के  विचारों  से  मेल
 खाते  हैं।  सरकार  भ्र फीका  शौर  एशिया  के
 समान  विचारधारा  वाले  न्य  देशों  से  बराबर
 संपर्क  बनाये  हुए  है  ।

 Gujarat-West  Pakistan  Border
 Agreement

 “437,  Shri  Hari  Vishny  Kamath:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  Prime  Minis-
 ter'a  reply  given  to  the  debate  on  the
 Gujarat-West  Pakistan  border  agree-
 ment  on  the  i8th  August,  965  and
 state:

 (a)  the  reaction  of  the  Pakistan
 Govesnment  to  Government's  decision
 to  cal]  off  Ministerial  level  talks,  and
 to  refer  the  dispute  straightaway  to
 the  tribunal;
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 (b)  when  the  tribunal]  will  be  con-
 stituted;

 (९)  the  names  of  its  Chairman  and
 two  members;

 (dy  when  it  will  start  functioning;
 and

 (e)  its  terms  of  reference?
 The  Minister  of  State  in  the  Min-

 istry  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Pakistan  ac-
 cepted  our  proposal  and  agreed  to
 refer  the  matter  to  the  next  stage,  ie.
 the  tribunal.

 (9)  to  (e).  A  tribunal  will  have  to
 be  constituted  by  the  end  of  October,
 1965,  and  should  start  functioning
 thereafter.  The  recourse  to  the  tri-
 bunal  is  for  determination  of  the  bor-
 der  between  Kutch  and  Sind  in  ine
 light  of  the  respective  claims  and  evi-
 dence  produced  before  it  by  Inala
 and  Pakistan,  The  decision  of  the
 tribunal  shall  be  final  and  binding  on
 both  partics,  The  tribunal  shall  re-
 Main  in  being  until  its  findings  have
 been  implemented  in  full.

 The  question  of  scle:ting  names  for
 the  membership  of  the  Tribunal  as
 well  as  for  its  Chairmanship  is  under
 consideration.

 Indian  Immigrants  In  U.K.

 438,  Shrimati  Matmuona  Sultan:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  British  Government
 have  decided  to  cut  the  quota  of  im-
 migrants  from  the  Commonwealth
 countries  to  an  overal]  7,500  a  year;

 (b)  if  so,  the  average  inflow  into
 thot  country  from  India  during  the
 last  five  years;  and

 (c)  how  far  it  is  likely  to  be  rea-
 tricted  as  a  result  of  the  recent  cur-
 tailment  in  the  quota?

 The  Deputy  Minister  in  the  Wnts-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  to  (c),  A  statement  is
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 piaced  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-476l/
 65).

 Remarks  of  a  London  Magistrate
 about  India

 (Shri  Hem  Barua;
 439.  J  Shri  Surendra  Pal  Singh:

 Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  a  report  in  "The
 Hindustan  Times’  dated  the  ‘Mth
 Augus',  965  which  states  “India  has
 been  held  as  one  of  the  British  domi-
 nions  outside  the  U.K.  and  not  a
 sovercign  independent  Republic”  in  a
 recent  order  passed  by  a  London
 magistrate;  and

 (b)  if  so,  whether  the  matter  haa
 been  taken  up  with  the  U.K.  Govern-
 ment  with  a  view  to  correcting  this
 wrong  image  of  India  projected  across
 the  world?

 The  Deputy  Minister  in  the  Mints-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.  Under  the  “Jnited
 Kingdom  Maintenance  Orders  (Facili-
 ties  for  Enforcenrent)  Act,  1920,  द
 form  has  been  prescribed  for  use  by
 the  Mag:strates.  Under  this  form,
 the  court  may  make  an  order  against
 a  Defendant  who  is  issiding  in  “a
 part  of  Her  Majesty's  somimions  out-
 side  the  United  Kingdoi."  to  which
 the  said  Act  applies.  This  form  was
 prescribed  in  920  and  since  no  special
 form  has  been  prescribed  for  orders
 against  a  Defendant  residing  in  the
 various  independent  C  wealth
 countries,  the  old  form  is  still  being
 used.  ,

 (b)  Indian  High  Commission  in
 London  has  taken  up  the  matter  with
 the  U.K.  Government  for  appropriate
 modification  in  the  form.
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 आाडिस्तानी  घुसपैठियों  के  पास  पाई  गई

 भारतीय  a
 (श्री  हुकम  चाव  कछवाय  :

 +...  |  भी  प्रकाश बीर  शास्त्री:

 Atord  पी  शिवपुरी  स्वामी  :
 [  भी  प्राधिकार  लाल  बैरवा  :

 क्या  रखा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तानी
 शुप्रपैंठियों  के  पास  काफी  भारतीय  मुद्रा
 प्रीति  है;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने
 इस  बात  की  जांच  की  है  कि  उनके  पास  भारतीय
 मुद्रा  कहां  से  कराई;

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  प्रो

 (घ)  यदि  नहों,  तो  उसके  क्या  कारण

 प्रतिरक्षा  मंत्री  (भी  मशवन्तराव  चव्हाण  ):
 (क)  से  (घ).  बन्दी  बनाये  गये  अफसरों

 में  से  एक  के  पास  लगभग  5000  रुपये  की
 भारतीय  मुद्रा  बरामद  की  गई  थी  1  बन्दी
 बनाये  गये  धुप्पैठियों  से  मिली  सूचना  के
 अनुसार  पाकिस् तानों  प्राधिकरणों  ने  प्रत्येक
 कम्पनी  कमांडर  को,  भारतोय  भू-क्षेत्र  में  खाद्यान्न
 इत्यादि  खरीदने  के लिए  9000  रुपये  दिये  थे  ।

 Advertising  in  India
 441,  Shri  Harish  Chandra  M.xthur:

 ‘Will  the  Minister  of  Information  wd
 Broadcasting  be  pleased  to  state:

 (a)  the  estimateq  annual  turnover
 on  advertising  in  India  and  the  broad
 break-up  of  this  amount;

 (b)  whether  bulk  of  the  busi  is

 since  this  matter  was  raised  in  the
 House  during  the  last  Session?

 The  Minis‘er  of  Information  acd
 Broadcasting  (Strimati  Indira
 Gandhi):  (a)  Authent.c  imformation
 regarding  the  annual  turnover  on  ad-
 vertising  in  India  is  aot  available,
 although  according  to  non-uflicial
 estimates,  it  is  of  the  order  of  Hs.  30
 crores,  The  break-up  of  this  figure  is
 not  known,

 (b)  It  is  understood  that  fully
 foreign-owned  advertising  agencies
 handle  about  40  per  cent  of  the  total
 advertising  in  the  country;

 (९)  Government  are  interested  in
 the  growth  ang  development  of  Indian
 advertising  agencies;

 (d)  No,  Sir.

 Threat  of  Chinese  Nuclear  Attack

 (Shri  Hari  Vi-hnu  Kamath:
 "442.  <  Shri  Daljit  Singh:

 Shri  Sadhu  Ram:
 Will  the  Minister  of  External  Adf-

 aira  be  pleased  to  state:

 (a)  whether  measures,  diplomatic
 and  ‘military,  are  being  devised  by
 Government  to  counter  a  possible
 Chinese  nuclear  attack  against  India;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  In  the  Minis-

 try  of  External  Affair,  (Shrimatl
 Lakshmj  Menon):  (a)  an]  (bye  Geov-
 ernment  have  drawn  attention  to  the
 serious  threat  to  international  peace
 and  security  posed  by  China's  acqui-
 sition  of  a  nuclear  weapons  cupability
 and  have  proposed  that  credible

 frandled  by  fully  foreign-owned  com-
 panies;

 reaction (c)  if  so,  Government's
 thereto;  and

 (da)  whether  any  further  foreign
 collaboration  has  been  sanctioned

 arrang  ts  should  be  worked  out
 to  assure  the  security  of  al!  countries
 facing  a  nuclear  threat,  ir  order  to
 prevent  the  further  proliferation  of
 nuclear  weapons.  The  implications
 of  the  Chinese  nuclear  threat  from
 the  point  of  view  of  India's  security
 are  constanlly  under  review.
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 Assots  of  Indians  in  Burma

 {  Shri  P.  C.  Borooah;
 {  Shri  Mohan  Swarup:

 43.  4  Shri  Ram  Harkh  Yadav:
 |  Shri  Narendra  Singh
 L  Mahida:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  an  Indian  official  drie-
 gation  was  sent  ta  Rangoon  for  talks,
 on  the  question  of  payment  of  com-
 pensation  to  Indiun:  who  left  Burma
 during  the  past  few  months,  in  the
 second  week  of  August,  I965;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 of  Exteroal  Affairs  (Shri  Dinesh
 Singh):  (a)  A  Delerotion  of  Indian
 Officials  visited  Rangooa  from  lth  to
 l4th  August,  1965.

 (9)  The  Delegation  held  diacus-
 sions  with  Burmese  vificiais  on  the
 Problem  of  the  assets  ot  Indian
 nationals  in  Burma.  This  was  ip
 continuation  of  discussiwns  that  have
 been  going  on  between  the  two  Gov-
 ernments,

 No-War  Pact  with  Pakistan
 ott  Bhrimati  Malmoona  Sultan:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  Pakistan  Govern-
 ment  has  rejected  the  Prime  Minister's
 offer  of  a  no-war  pact  between  India
 and  Pakistan;  and

 0b)  If  a0,
 thereto?

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shrimatl
 Lakshmi  Menon):  (a)  and  (b).  The
 Government  of  India  have  on  more
 than  one  occasion,  offered  0  no-war
 pact  to  Pakistan  but  thi:  offe:  hax
 been  persistently  rejected,  As  re-
 cent  events  have  shown  Pakistan  has
 deliberately  chosen  the  path  of  ageres-
 sion.  The  resulting  situation  is  being
 met  effectively.

 Government's  reaction.
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 विवादों  में  भारतीय  प्रकार  अधिकारी

 (कि  हुकम  कचरा  छु वाय  :

 |  शी  बड़े  ह

 4
 गमों  अकार  हू  :

 +445.  ।  श्री  घोफार  लाल  बैरवा  :
 ॥  भी  प्रकाशकों  शास्त्री  :
 ध्यान  शिवमूर्ति  श्वास:

 कया  बेवेशिक-कार्य  मेज़ों  यह  चलाने  की
 कृषि  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  विदेशों  में
 नियुक्त  भारतीय  प्रचार  ग्र धि कारी  पाकिस्तान
 समर्थक  प्रचार  कर।  हैं;

 ख)  यदि  हां,  तो  क्या  इस  मामले  की
 कोई  जांच  की  गई  है;  बौर

 ग)  उत्तरी  क्या  परिणाम  निकला,  नौकर
 यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 बेवेशिक-कार्य  मंत्रालय  में  उप मंत्रो
 (श्री  विनेज्ञा सिह सिह  )  :  (क)  जी  नहा 1.

 (@)  शौर  (ग).  प्रश्न  नहीं  उठता  ।

 Secession  of  Singapore  from  Malaysia
 “46,  Shri  Hari  Visonu  Kamath:

 Will  the  Minister  of  External  Alfairs
 be  pleased  to  state:

 (a)  whether  it  {s  a  fact  that  Singa-
 pore  has  seceded  from  the  Malaysian
 Federation;  and

 (b)  if  so,  whether  the  Government
 of  Malaysia  and/or  the  Government  of
 of  Singapore  have  ted  to
 Government  the  reasons  for  «he
 secession?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  On  the  Oth  of  August,
 1965,  Singapore  seceded  from  the
 Malaysian  Federation  and  became  an
 independent  State.

 (b)  Both  the  governments  cf
 Malaysia  and  Singapore  have  in-
 formed  the  Government  of  India  that
 the  secession  was  by  mutual  agree-
 ment.
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 Fit.  Lt.  Sikka  of  the  LAF.

 “447,  Bhrimati  Mainioana  Sultan:
 Will  the  Minister  of  Defence  be  piens-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Fit.  Lt.
 Sikka  of  the  LAF.  has  been  returned
 to  India  by  ihe  Pakistan  Government;

 (9)  whether  it  is  also  ua  fact  that
 Fit.  Lt,  Sikka  was  stated  by  the
 Pakistan  Government  as  a  ‘Stretcher
 case’;

 {ey  whether  Government  have  pro-
 tested  to  the  Pakistan  Government  for
 denying  means  to  Ind’:  to  get  infor-
 mation  about  Fit,  Lt.  Sikka’'s  illness
 at  an  earlicr  stage;  and

 (d)  if  so,  the  reaction  of  the  Paki-
 stan  Government  thereta?

 The  Minister  of  Defence  (Shri  ¥.  8.
 Chavan!:  ab  Yes,  Sir

 (b)  The  oflcer  was  repotrialed  as  a
 ‘Stretcher  Case’,

 (c)  Ne,  Sir.
 (3)  Doss  not  arise.

 External  Publicity
 cone  PL,  Rorooah:

 Shri  Raghonath  Singh: .  448.  4  Shri  Baeri:
 |  Shrima:i  Maimoong  Sultan:

 Will  the  Minister  of  External  Affalrs
 be  pleased  to  state:

 (४)  whether  it  is  a  fact  thet  after
 his  recent  visit  abroad,  the  Minister
 of  Communication;  gave  a  poor  ac-
 count  of  the  External  Publicity  ar-
 rangementg  of  Indio;  and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Minister  of  Communmica-
 tlons  ig  reported  to  have  said  that
 “Indian  publicity  abroad  is  weak”,

 (b)  The  question  of  improvirg  our
 external  publicity  is  kept  constantly
 under  review  and  necessary  sleps  are
 taken  wherever  possible.

 *
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 Vio‘ation  of  Industrial  Trace

 Resolution
 1525.  Shri  2.  K.  Gopalan:  Will  the

 Minister  of  Labour  and  Empioyment
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  represen.alion  that  =  the
 Sannan  Devan  Company,  Munnar
 (Kerala)  has  violated  the  Indust:  il
 Truce  Resolution:  ang

 (by  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 Tae  Minia'er  of  Labour  and)  Em-
 ployment  (Shri  D,  Sanjivayya):  (a)
 The  Central  Government  fos  nat
 received  any  reprefentalin.  ‘The
 Government  of  Kerala  hinvever,  re-
 seiveg  a  complaint  that  the  Cempany
 wag  reluctant  to  rettle  disputes  by
 voluntary  arbitraton  as  envisaged  in
 she  Industrial  Truce  Resolution.

 (b)  The  matter  is  being  condicer-
 2)  by  the  State  Imolementanon  and
 Evaluation  Committee  and  the  Plan-

 tation  Labour  Committee,

 Wages  of  Nubber,  Tea  and  Coffee
 Plantation  labourers  in  Kerala

 1526,  Suri  A.  ‘K.  Gopalan;  Will  the
 Min  ster  of  Labour  and  Employment
 be  pleaset!  to  state:

 (a)  whether  it  is  9  far.  that  the
 Minimum  wages  of  the  Rubber,  Tea
 and  Coffee  Plantaticn  abourergs  have
 not  bau  revised  in  Kerata  since  1952;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D..  Sanjivayys):  (a)
 Minimum  rates  of  wages  fur  Tea  and
 Rubber  Plantation  workers  in  Kernla
 have  been  revised  with  eifeet  from
 Ist  March,  1965.  The  question  of  re-
 vising  the  mnimum  rales  of  wages
 for  Coffee  Plantation  workers  is  under
 the  consideration  cf  the  Kerula  Gov-
 ernment,

 (b)  Does  not  arise.
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 Bidi  and  Cigar  Indus‘ry  in  Kerala

 ‘1527,  Shri  A.  K.  Gopalan;  Wil!  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  employers  in  the
 Bidi  and  Cigar  Industry  in  Kerala  are
 feluc.ant  to  pay  dearness  allowance
 as  re.  ommended  by  the  Industrial  Re-
 lationg  Committee  for  the  Indusiry;

 (b)  if  so,  the  steps  taken  to  imple- ment  the  recommendations;
 (c)  whether  Government  have  re-

 ceived  rep-esentations  from  the  wo.k-
 men  in  the  matier;  and

 (a)  the  number  of  workers  em-
 Ployed  in  the  Industry  in  Kerala?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjlvayya):  tad
 Some  cf  the  management,  of  the  Bidi
 and  Cigar  industry  in  Cannanore  lis-
 trict,  Kerala  did  not  implement  in
 full  the  recommendation;  regurding
 Denrness  Allowance  made  by  the  In-
 dustrial  Relations  Comm.ticee  for  the
 Industry.

 (9)  The  Industrial  Relations  Com-
 mittee  for  the  Bidi  and  Cigar  Indus-
 try  appointed  a  sub-cinmittee  to  go
 into  tis  question  and  to  nzguliate
 with  the  concerned  parties  for  settl-
 ing  the  problem,  The  sub-commit-
 ter  discussed  the  matter  with  the
 employers’  and  workers’  representa-
 tives  but  no  settlement  could  be
 reached.  The  District  Labour  Off-
 cer,  Cannanore,  Government  of
 Kerala,  ig  now  carrying  on  iurther
 discussions  on  the  issue  to  bring  about
 an  amicable  settlement.

 (c)  Yes.
 (d)  About  1,30,000.,

 Economle  Co-operation  with  Tunisla

 (Shri  Ram  Harkh  Yadav:
 i528.  <  Shri  Ram  Sewak:

 (Shri  P.  G.  Sen:
 का  the  Minister  of  External

 Affairs  be  plsased  to  state.
 (a)  whether  it  is  a  fact  that  the
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 Governments  of  India  and  Tunisia
 have  entered  into  an  agreemen:  for
 technical,  economical  and  scientific

 co-operation  between  the  two  coun-
 tries;  and

 (b)  if  so,  the  nature  and  terms
 thereof?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 An  Agreement  on  Friendship  and
 Technical,  Ec.nomic  and  Scient  tle  Co-
 operation  between  the  Government  of
 Tunis.a  ani  the  Government  of  India
 Was  signed  on  24th  June,  1965,

 (b)  A  copy  of  the  Agreement  is
 Placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4762/
 65).

 सड़क  बताने  के  लिये  भूमि  अजन

 i529,  श्री  हंस  राज  :  कया  रक्षा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सीमाजर्तों  सड़क  संगीत  ने
 l964  4%  कुल्लू  में  उलेयू,  शानग  तथा  चार्ज

 नामक  गांवों  की  कृषि  भूमि  अजित  की  थी;

 (ख)  यदि  हां,  तो  क्या  भूमि  मालिकों
 को  जमीनों  के  लिए  प्रतिकर  दिया  गया  था;

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं;  झकझोर

 (घ)  उसको  कितना  प्रतिकर  देना  है
 तथा  उप्तका  कब  तक  भुगतान  किया  जायेगा  ?

 प्रति  ar  मंत्र:  (  करी  यणवस्तर  व  श्रद्धा  ग):
 (क)  कुल्लू  वादों  में  इने यू,  शातग  और  चोगा
 गांवों  में  सोना  सड़कों  के  निर्माण  के  लिए
 कोई  भूमि  गृहण  नहीं  दी  गई  t

 (a)  से  (घ).  उपरोक्त  (क)  के  उतर
 को  सामने  रखते  हुए,  प्रश्न  नहीं  उठते  a

 Consumer  Stores  in  Public  and  Private
 Sector  Undertakings

 1530.  Shrimat;  Ramdulari  Sina:
 Will  the  Minister  of  Labour  and  Em-
 Ployment  be  pleased  to  stute:

 (a)  in  how  many  private  and  pub—
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 lic  sector  undertakings  employing
 more  than  300  workers,  Consumers
 Sores  have  been  organised  in  each
 State;

 (b)  the  number  of  undertakings
 where  these  stores  have  not  so  far
 been  opened;  and

 (c)  the  reasons  therefor?
 The  Minister  of  Labour  and  Em-

 Ployment  (Shri  D.  Sanjivayya):  (a)
 A  statement  is  showing  the  position
 Statew.se  m  respe:t  of  the  private
 sector  and  Ministrywise  in  respect  of
 the  Public  sector  is  laid  on  tue  Table
 of  the  House,  [Placed  in  Library.
 See  No,  LT-4763/65].

 (b)  479,
 (c)  Difficulties  about  accommoda-

 tion,  finance,  and  in  gettin:  regular
 supplies  of  commodities,  ete  have
 been  meationed  by  some  employers.
 lt  would  also  appear  that  some  of  the
 defaulting  emplovers  have  not  piven
 the  scheme  a  sufficiently  sigh  priority.

 Minimum  Wages  for  Agricultural
 Labour

 1531,  Shri  A,  हू,  Gopalan:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  categories  of  agricultural
 labourers  whi  h  are  covered  by  the
 Minimum  Wages  Act  in  Kerala;

 (b)  the  machinery  provided  for  the
 implementation  of  the  Act;

 (९)  the  number  of  cases  of  non-
 compliance  of  the  Act  which  came  to
 the  notice  of  Government  last  year;

 (d)  the  number  of  prosecutions
 launched  during  the  last  year  for  non-
 compliance  of  the  Act;

 (e)  whether  Government  propose
 to  extend  this  Act  to  other  agricul-
 tural  op2rations;  and

 (f)  if  so,  what  they  are?
 The  Minister  of  Labour  ang  Em-

 ployment  (Shri  D.  Sanjivayya):  (a)
 to  (f).  Necessary  information  is
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 being  collected  from  the  Government
 of  Keralg  and  will  be  laid  on  the
 Table  of  the  House.

 British  Voluntary  Workers

 Jf  Shri  Ram  Harkh  Yadav:
 |  Shri  Murli:  Manohar:

 Will  the  Minister  of  Externa!  Affairs
 be  pleased  to  stats:

 1532,

 (a)  whether  a  large  number  of  Bri-
 lish  Voluntary  Workers  havs  arrived
 in  India  on  Government's  invitation
 to  work  on  a  number  of  projects;

 (b)  if  so,  the  de‘ails  thereof;  and
 (c)  the  duration  of  their  stay  in

 India?
 The  Minister  of  External  Affaire

 (Shri  Swaran  Singh);  (a)  52  volun-
 tecrs  have  come  to  India  under  the
 British  Voluntary  Service  Uverseas
 Programme  1965-66  and  not  on  the
 invitation  of  Government  of  India

 fb)  The  voluntary  workers  com-
 prises  25  graduates  and  26  school
 leavers  (Hich  s  hvol  passed),  They
 have  come  here  partly  to  vain  experi-
 ence  and  partly  to  help  in  school
 teaching.

 (c)  Graduates  are  assigned,  for  two
 years  and  the  schoo]  leavers  for  cnly
 one  year.

 Quarters  for  P.  &  T.  Employees  in.
 Kerala

 Shri  A.  V.  Raghavan:
 |  Shri  Pottekkatt:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  class  MII  and  IV
 employees  of  the  P.  &  T.  Department
 in  Kera'a  who  have  been  provided
 with  quarters;

 (9)  the  ber  of  such  ployees
 Who  have  not  been  provided  with
 quarters  even  after  the  completion  of
 ten  years  of  service;  and

 (c)  the  steps  taken  in  the  matter?



 3913,  Written  Answers
 The  Depoty  Minister  in  the  Depart- ment  of  Communications  (Shri

 Bhagavati):  (a)  842.
 tbh)  4110.
 fe)  Proposals  for  constructicn  of

 quarters  at  a  number  sf  places  on
 available  sites  are  under  considera-
 tion.  Proposals  for  «rquisition  of
 land  at  following  placzs  have  been
 approved:

 l,  Ernakulam
 2.  Kottayam
 3,  Cannanore
 4,  Trivandrum
 5,  Allenpy
 i.  Kozikode
 7.  Trichur,

 ‘Cresmonwealih  Seeretariat  ang  Com-
 mouwealth  Foundation

 ext  Bhri  Hem  Raj:  Will  the
 Min  ster  of  External  Affairs  be  pleas-
 ed  to  state  the  finoncia]  burden  which
 Tndia  shel!  have  to  hear  os  aeceunt  of
 its  share  of  contribution  towards  the
 Commonwealth  Secretariat  and  the
 Cummouwenlth  Foundas.on?

 The  Minister  of  Extetnal  Amairs
 (Shri  Swaran  Singh):  India  will  be
 contributing  ll4  per  cent  of  the  See-
 retariat's  expenditure  aml  al  per
 cent  of  the  Foundation's  expenditure,
 totalling  approx.mately  £30,000  ae
 year,

 आकाशवाणी  के  समाचार  बुलेटिन

 £
 श्री  प्रकाश बोर  शास्त्री  :

 3535.9  श्री  जगदेव  सिह  सिद्धान्तों  :
 बया  सूचना  झोर  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रा काश वाणी
 का  विचार  06.  40  बजे  ंप्रेशी  के  समाचारों
 से  पहिले  पांच  मिनट  तक  ज़िन्दों  में  समाचारों
 का  प्रसारण  आरम्भ  करने  का  है;

 ख)  कया  प्लाकाणवाणी  रानी  में  भी
 “एक  हिन्दी  समाचार  बुलेटिन  प्रसारित  करने
 ऊपर  बिचार  कर  रहा  है;  भोर

 SEPTEMBER  6,  965  Written  Answers  =  3914

 (7)  यदि  हां,  सो  यह  कब  आरम्भ
 किया  जायेगा  ?

 सूचना  घोर  प्रसारण  मंत्री  (भरी मती
 इन्दिरा  गांधी)  :  (क)  से  (ग).  जो,  हां:
 ता०  29-8-65  से  6  बज  कर  35  मिनट  पर
 पांच  मिनट  का  एक  हिन्दी  समाचार  बुलेटिन
 चालू  कर  दिया  गया  है  ।  226-9-65  से
 L0  बज  कर  35  मिनट  पर  भो  इतनों  हो  देर

 का  एक  और  ज़िन्दों  समाचार  बुलेटिन  शुरू
 करने  का  फ़ैसला  किया  गया  है  a

 तिब्बत  में  भारतीय  साल  का  खोरी
 छिपे  जाना

 श्री  विभूति  मिश्र  :
 |  क्री  क०  ला०  तिवारी  :

 |
 श्री  सरजू  पाण्डेय  :

 ‘1536.  हाक  समावेश  प्रसाद  :
 शनी  Jo  qo  पुरी :

 लिमये :. [श्री  मधु
 |  श्री  बागड़ी  :

 कया  वेबेशिक-कार्य  मंत्री  यह  बताने  के
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारतीय
 वस्तुयें  चोरी  छि  तिब्बत  भेजी  जा  रही  हैं  ;

 (ख)  यदि  हां,  तो  क्या  यह  क्रिया  चोरी
 झलकती  के  बाद  प्रारम्भ  हुई  है  ;  झर

 (ग)  इसे  रोकने  के  लिए  ब्या  कदम
 उठाये  गये  है  7

 बंदिशें-कार्य  मंत्री  थ्री  स्वर्ण  सिह:  (क)
 भारत  सरकार  को  प्रत्रितृवता  |  संख्या
 5-4-Gi~§  झाई,  दिनांक  i5-:2-62

 कके  अनुसार  भारत  से  तिब्बत  को  माल
 भेजने  पर  रोक  लगा  दो  गई  है  1
 परन्तु,  कुछ  प्रकार  का  भारतीय  माल
 सोये  ही  डाकिया  नेपाल  हो  कर  तिब्बत  में  ले
 जाने  को  खबरें  कम ोन कमी  भारत  सरकार  के
 देखते  में  आई  है  1

 (ख)  9  47,  1962  को,  954  की
 औरत-चोल  संधि  की  प्रविधि  समाप्त  हो  जाने
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 के  बाद  भारत  कौर  तिब्बत  के  बीच  नियमित
 व्यापार  बन्द  हो  जाने  के  तुरन्त  बाद  कुछ
 तस्करी  होने  का  पता  चला  था  ।  962  में
 कौन  के  भारी  झाक्मण  के  बाद  इसमें  कोई
 खास  वृद्धि  नहीं  हुई  है  ।

 (ग)  सीमा  पर  तस्करी  की  कार्रवाइयों
 को  रोकने  के  लिए  बहुत  से  उपाय  बरते  गये
 हैं,  जैसी--पड़ताल  चौकियों  की  संख्या  बढ़ाना,
 गीत  बढ़ाना  बौर  सीमा  शुल्क  भ्र धि कारियों
 द्वारा  तस्करी  के  माल  का  जब्त  किया  जाना  |
 भारत  सरकार  के  कहने  पर  नेपाल  सरकार  ने
 भी  i962-64  में  कई  अधिसूचनाएँ  जारी
 कर  के  भारत  से  नेपाल  लाए  गए  माल  का
 धुन:  निर्यात  करने  पर  रोक  लगा  दी  है  ny

 Aseets  of  Central  Ministers
 1587,  Shri  Hari  Vishnu  Hamath:

 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  66  on  the  3st  March,
 865  and  state:

 (a)  whether,  among  the  Central
 Ministers,  amy  of  the  declarations
 show  assets  grossly  disproportionate
 to  his  income;

 (b)  whether  in  any  case  the  liabili-
 ties  are  greater  than  the  assets;

 (ce)  if  so,  whether  any  inquiry  or
 action  has  been  initiated  in  cases
 referred  to  in  part  (a)  and  (b)
 above;  and

 (d)  if  not,  the  reasons  therefor?
 The  Prime  Minister  and  Minister

 of  Atomic  Energy  (Shri  Ia]  Bahadur
 Shastri):  (a)  The  assets  declared  by
 the  Central  Ministers  do  not  pertain
 merely  to  the  period  of  their  tenure
 as  Ministers  but  also  include  the
 assets  acquired  by  them  before  they
 became  Ministers.  It  would,  there-
 fore,  be  unrealistic  to  compare  these
 assets  with  their  income  during  the
 Period  they  have  held  office  as  Minis-
 ters.

 (b)  No.
 (c)  and  (d).  Do  not  arise.
 59(.Ai)LSD—3.
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 Foreign  Minister’s  Visit  Abroad

 (Shri  P.  C.  Borooah:
 538  |  Shri  Jashvant  Mehta:

 yy  Shri  Gulshan:
 i  Shri  Mantyangadan:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 (a)  the  countries  which  he  visited
 during  the  last  three  months  on  the
 eve  of  the  Afro-Asian  Conference  in
 Algiers;  and

 External

 (b)  the  points  on  which  Indian
 view  was  hrought  home  by  him  to
 these  countries  and  with  what  result?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  Minis-
 ter  of  External  Affairs  visited  Kenya,
 Uganda,  Ethiopia  and  the  United  Arab
 Republic,

 (b)  The  broad  purpose  of  the  visit
 was  to  promote  goodwill  and  ¢o-
 operation  and  to  exchange  views  on
 matters  of  common  concern  between
 these  countries  and  India,  Majer
 international  issues  such  as  colonial-
 ism,  the  race  conflict,  disarmament,
 strengthening  of  the  Untteq  Nations
 and  economic  collaboration  were  also
 discussed,  particularly  in  the  context
 of  the  Afro-Asian  Conference.  The
 role  of  the  Indian  community  ia
 Africa  was  algo  examined.

 The  Minister  of  External  Affaire
 explained  India's  stand  on  these  vari-
 ous  issues.  As  to  the  Afro-Asion
 Conference,  he  particularly  emphasiz-
 ed  the  importance  of  sceking  cons-
 tructive  solutions  to  international
 problems;  of  excluding  bilateral  dis-
 putes  from  its  purview  and  of  en-
 suring  its  representative  character
 regardless  of  differences  of  social  and
 Political  systems  among  member
 countries,

 The  Minister  of  External  Affaire
 found  that  these  countries  shared  8
 great  deal  of  common  ground  and
 similarity  of  approach  with  India,
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 Marmagao  Port
 Shri  Subodh  Hansda:
 Dr,  P.  N.  Khan:

 i539.  <  Shri  s.  C.  Samanta:

 }
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Court  of  enquiry
 constituted  by  Government  to  ascer-
 tain  the  causes  of  industrial  unrest
 and  to  suggest  remedial  measures  to
 be  adopted  for  improving  the  indus-
 trial  relations  between  the  employers
 and  the  workers  of  marmagao  Fort
 has  submitted  any  report;  and

 (b)  if  not,
 report?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  0,  Sanjivayya):  (a)
 No,

 (b)  The  Presiding  Officer  fixed  a
 hearing  at  Bombay  on  thy  2nd  Sep-
 tember,  95  and  his  report  is  expect-
 eq  shortly.

 when  it  wiil  submit  its

 L.D.Cs,  in  Ordnance  Corps
 Shrimatj  Savitri  Nigam:

 i540,  <  Shri  M.  L.  Dwivedi:
 Shri  8.  C,  Samanta:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  344  on  the
 22nd  March,  965  and  state  whether
 any  action  has  been  taken  to  bring
 the  Lower  Division  Clerks  of  the
 Army  Ordnance  Corps  on  the  Central
 roster?

 The  Minister  of  Defence  (Shri  ४.  B.
 Chavan):  The  matter  is  still  under
 examination,

 Pensions  of  Deceased  Soldiers
 141,  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  6]9  on  the  29th  March,
 1965,  and  state  whether  all  the  350
 pending  pension  cases  relating  to  the
 beneficiaries  located  in  Nepal  have
 since  been  disposed  of?
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 The  Minister  of  Defence  (Shri  Y,  B.

 Chavan):  No,  Sir.  About  50  cases
 have  since  been  decided,  and  efforts
 are  being  made  to  finalise  the  remain-
 Ing  cases  os  s00n  as  possible,
 Information  Officers  in  Indian  Forelgn

 Service

 1542,  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  6l8  on  the  29th
 March,  965  and  state  the  number  of
 Information  Officers  in  the  Indian
 Foreign  Service  who  have  no  experi-
 ence  o  Journalism  and  who  have
 never  worked  in  any  newspaper  or
 publicity  Organjsation?

 The  Minister  of  Exterual  Affairs
 (Shri  Swaran  Singh):  There  are  nu
 Information  Officers  in  the  Indian
 Foreign  Service  ag  such.  However
 all  Publicity  Posts  at  Headquarters  as
 well  as  abroad  are  manned  by  the
 Indjan  Foreign  Service  A/B  and
 members  of  the  Information  Service
 of  India.  Of  the  total  79  Publicity
 Posts,  53  are  manned  by  members  of
 the  Information  Service  of  India  while
 the  remaining  22  are  manned  by  the
 Indian  Foreign  Service  A/B.  Of  the
 total  number  of  75  officers  engaged  in
 publicity,  37  did  not  have  any  jour-
 nalistic  experience  before,

 A.LR.  Correspondents  in  Asian  and
 African  Countries

 143.  Shrimati  Tarkeshwari  ‘Sinha:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pl  d  to  state:

 (a)  whether  there  is  any  proposal
 to  appoint  full-time  correspondents
 representing  the  A.LR.  in  the  Asian
 and  African  countries;  and

 (b)  if  so,  the  countries  chosen  for
 the  purpose?

 The  Minister  of  Information  and
 Broadcasting  (Sbhrimatl  Indira
 Gandhi):  (a)  Yes,  Sir.

 (b)  The  proposal  at  present  is  to
 post  two  Correspondents  abroad.
 One  will  be  stationed  in  Cairo  to
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 cover  Africa  and  West  Asia,  while
 the  other  will  be  stationed  in  Hong
 Kong  to  cover  South  and  South  East
 Asia

 नेपाल  को  विशोक  सहायता
 1544.  को  विश्वनाथ  पाण्डेय  :  नया

 जदेशिक-कार्य  मंत्रो  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  नेपाल  सरकार
 ने  एक  कालेज  खोलने  तथा  नेपाल  में  छोटे
 पैमाने  के  उद्योगों  का  शौर  विकास  करने  के  लिए
 भारत  सरकार  से  अतिरिकत  जीतौ  सहायता
 मांगी  है  ;  शरीर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  को  क्‍या  प्रतिक्रिया  है  ?

 वेवेशिक-कार्य  मंत्रों  (श्री  स्वर्ण  सिह  )  :
 (क)  जो  हां  ।

 (ख)  भारत  सरकार  इस  मांग  पर
 विचार  कर  रहो  हैं।  भारतीय  विशेषज्ञ
 नेपाल  भेजें  जा  रहें  हैं  जो  नेपाल  में  एक  मै निकल

 Year
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 कालिज  खोलने  कौर  लघु  उद्योगों  का  विकास
 करने  की  सम् भावनाओ ों  का  पता  लगायेंगे  ।

 Indian  Embassies  In  U.S.A,  and
 U.S.S.R.

 1545,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  the  number  of  employees  work-
 ing  in  the  Indian  Embassy  in  U.S.A.
 and  Russia  from  1959-60  to  1964-65
 upto  30th  June,  1965;

 (b)  whether  any  stcps  have  been
 or  are  proposed  to  be  taken  to  reduce
 the  number  of  staff;

 (c)  if  so,  the  details  thereof  and
 also  the  result  achieved;  and

 (d)  the  annual  expenditure  in-
 curred  during  the  above  period?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  num-
 ber  of  employees  working  in  the
 Embassies  of  India,  Washington  and
 Moscow  is  given  below  yearwise:—

 Washington  Moscow

 1959-60
 7960-6I
 96I-62
 1962-63
 1963-64
 T96  4-65,
 T965-66 (upto  30-6-1965)_

 (b)  A  review  of  all  the  permanent
 and  temporary  posts  is  undertaken
 every  year  and  only  those  posts  as  are
 justified  on  the  basis  of  workload  are

 a7  29 a)
 93  29

 4  2
 95  34
 93  33

 94  49
 00  45

 continued  for  the  next  year.
 (c)  The  activities  of  our  Embas-

 sies  in  Washington  and  Moscow  have
 increased  greatly  in  recent  years.  No
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 reduction  in  staff  has,  therefore,  been  (d)  The  figures  of  annual  expendi-
 possible.  ture  are  given  below:—

 Year  Washington  Moscow

 Ra,  Rs.

 1959-60  34,03,176  B,36,301
 1960-61  (3 7590,043  10,08,900
 1961-62  (37:45,937  (1254471
 1962-63  495725367  13,36,896
 1963-64  43,46,994  -1§,09,182,
 1964-65,  41,87,717  16,96,398
 ‘1965-66  I8,72;644  —  05,22,

 upto  50°6-1965)
 ™  “or

 ton  मेडिकल  कोर  केस,  लखनऊ  में  विस्फोट

 i546.  ot  विश्वनाथ  पाण्डेय  :  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कसा  मह  सच  है  कि  मई,  965
 में  सेना  मेडिकल  कोर  केन्द्र  (उत्तर),  लखनऊ
 में  एक  हथ  गीला  फट  जाने  से  एक  शिक्षक  की
 मृत्यु  हो  गई  चौर  कुछ  प्रशिक्षणार्थी  जरूरी
 ही  गये  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 से;  शौर

 ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 प्रतिरक्षा  मंत्री  (भी  पदावनत  राव  चव्हाण  )  :
 (क)  दो  हथगोलों  ro  मई  बौर  22  मई
 I965  को  कुकरेल  हथगोला  अ्रभ्यास  क्षेत्र,
 लखनऊ  में  विस्फोट  हुआ,  जहां  Te  एम०  सी०
 केन्द्र  (उत्तर)  लखनऊ  के  रंगरूट  हथगोले
 फैंकने  का,  अपने  प्रशिक्षण  कार्यक्रम  के  प्रसार,
 प्रयास  कर  रहे  थे  ।  पहले  विस्फोट  में  एक
 प्रशिक्षणार्थी  घायल  हुआ  था  बक  दूसरे
 में  एक  एन०  सी०  नौ  प्रशिक्षक  की  मृत्यु
 हो  गई  शोर  एक  लें  सी०  को  कौर  एक
 प्रश्निक्षणार्थी  घायल  हुए  -  .

 (ख)  शौर  (ग).  एक  कोर्ट  साफ

 इन्क्वायरी  प्रगतिशील  है,  शौर  अगला  कार्य
 कार्यवाही  का  परिणाम  पर  लिया  जाएगा  ।

 Wireless  Link  with  U.N.  Headquarters

 1547,  _  Shri  Heda:
 ‘|  Shri  Vishwa  Nath  Pandey:

 Will  the  Ministe:  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  accede  to
 the  requem  of  the  United  Nations
 authorities  for  the  introduction  of  a
 wireless  communication  link  between
 the  U.N.  Headquarters  and  New
 Delhi;  and

 (b)  if  so,  the  total  amount  of  ex-
 penditure  likely  to  be  incurred  there-
 on?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  will
 not  incur  any  expenditure  on  this
 arrangement  which  is  the  responsibi-
 lity  of  the  United  Nations.

 Death  of  an  LA.F.  Officer  in  U.K.

 148.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  tg
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 Unstarred  Question  No,  2608  on  the
 26th  April  965  and  state:

 (a)  whether  the  report  of  the  Court
 of  Inquiry  conducted  into  the  air
 erash,  in  which  an  Officer  of  the  LA.F.
 died,  has  since  been  received  from
 the  U.K.  Government;  and

 (b)  if  so,  the  outcome  thereof?
 The  Minister  of  Defence  (Shri

 Y.  B.  Chavan);  (a)  Yes.
 (b)  According  to  the  Board  of  In-

 quiry  held  by  the  U.K.  Government,
 the  flight  was  properly  authorised
 and  all  relevant  orders  were  complied
 with.  The  primary  cause  of  the  acci-
 dent  was  loss  of  power  on  the  star-
 board  engine  due  to  malfunction  of
 the  barometric  pressure  control,  The
 contributory  cause  was  inability  of
 the  pilot  to  retain  control  due  to  his
 limited  experience  of  multi-engine
 aircraft.  The  aircraft  escape  facili-
 tles  were  not  used.

 Some  foreign  body  in  the  barome-
 tric  pressure  control  caused  los;  of
 power  from  the  starboard  engine.
 There  was,  however,  no  evidence  of
 technical  inspection  failure  or  servic-
 ing  failure.

 सै सुर  में  डोनाल्ड  खान  में  दुर्घटना
 शी  हुकम  कम्ब  कछवाय  :

 i549,4  tt  बड़े  :
 eft  बृजराज सिंह  :

 कया भ्रम  ौर  रोजगार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  बंगलौर  में
 डोमालुर  खान  में  काम  करते  हुए 1  व्यक्ति
 खान  के  एक  भाग  गिर  जाने  से  दल  कर  मर
 गये  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 थे;

 (ग)  क्‍या  सरकार  ते  मजदूरों  के
 परिवारों  को  कोई  मुआवजा  दिया  है  ;
 और

 घ)  यदि  हां,  तो  उसका  क्या  ब्यौरा
 है?
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 अम  परलोक  रोजगार  मंत्रों  ी  eto

 संजीवबैय)  :  (क)  शौर  (ख).  डोमालुर
 में  कोई  खान  नहीं  है  कौर  जिस  दुर्घटना  का
 उल्लेख  किया  गया  है  वह  खान  दुर्घटना  नहीं
 है  ।  यह  दुर्घटना  बंगलौर  निगम  की  सामानों
 के  दर  डोमालुर  ले  आउट  में  हुई  :  जब
 8  प्रनियत  मजदूर  एक  बड़े  गयें  की  तह  से

 जोकि  मकान  बनाने  की  जगह  तैयार  करने
 के  लिए  जमीन  को  #मिल  बनाने  के  लिए
 बनाया  गया  था,  मिट्टी  खोद  रहे  थे  प्रौढ़  उसे
 ढो  रहे  थे  तब  जमीन  गिर  गई  t  दस  ब्यक्ति
 जिन  में  एक  चार  साल  का  बच्चा  भी  था,
 तुरन्त  मर  गये  धौर  3  घायल  हुए  जिनमें  से  दो
 की  दो  दिन  के  बाद  मृत्यु  हो  गई  ny

 (ग)  कौर  (घ).  यह  मालूम  हुसना  है  कि
 सिटी  हम्पूवमेंट  ट्रस्ट  ने  दाह  संस्कार  के  लिए
 20  रुपये  प्रति  व्यक्ति  के  लिए  दिये  झकझोर
 8  घटना-प्रीत  व्यक्तियों  के  परिवारों  को  भी
 पांच-पांच  सो  रुपये  दिये  |

 उत्तर  प्रदेश  में  प्रयुक्त  भूमि

 1560.  श्री  प्रकाधाबीर  शास्त्री  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 के  पश्चिमी  जिलों  में  विशेषत:  मेरठ,  मुरादी-
 बाद,  बरेली,  बुलन्दशहर,  अलीगढ़,  भागरा
 सहारनपुर,  देहरादून,  रामपुर  कौर  नैनीताल
 में  कुछ  कृषि  योग्य  भूमि  वर्षों  से  बेकार  पड़ी  हैं
 जो  न  तो  सैनिक  कार्यों  क ेलिए  उपयोग  की
 जा  रही  है  शौर  न  ही  उसमें  क्षेत्री  की  जाती
 है  ;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण
 हैं;

 (ग)  ऐसी  उपयोग  न  की  जाने  वाला
 जिलेवार  कितने  एकड़  भूमि  है  ;  बौर

 (घ)  क्‍या  सरकार  का  विचार  उसे
 भूमिहीन  किसानों  को  देने  का  है  ?
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 प्रतिरक्षा  मंत्री  (भी  यहावन्तराव  चाह्वाण  )  :
 (क)  से  (ग),  बताये  हुए  जिलों  में  कोई
 बेकार  जमीन  नहीं  पड़ी  है  ।  तदपि,  मेरठ
 जिले  में  प्रभी  हाल  तक  54.  77  एकड़  जमीन
 बिना  किसी  इस्तेमाल  के  पड़ी  हुई  थी,  क्योंकि
 उसके  लिए  कोई  मांग  नहीं  थीं  |  यह  जमीन
 अब पढ़ें  पर  दी  गई  है  ।

 (घ)  प्रश्न  नहीं  उठता  |

 पूर्वी  क्षेत्र  में  किसान  बु घंट ना

 हरी  हुक मच स्व  कवाय :.
 की  बड़े  :
 श्री  बजाज  सिह  :

 1551,

 शमी  रास  रख  भावज  :  क्‍या  रक्षा  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  5  जून,  965  को  पूर्वी
 क्षेत्र  में  विमान  दुर्घटना  में  मारे  गये  एक  पायलेट
 भ्रमणकारी  की  मृत्यु  के  बारे  nr  जांच  की
 गई  हैं  ;  ौर

 (ख)  यदि  हां,  तो  जांच-परिणाम  क्‍या
 है?

 प्रतिरक्षा  मंत्री
 चह्वाण:  (क)  जहां।

 ख)  कोर्ट  प्राफइन्कवायरी  के  परिणाम
 के  क्रमानुसार  विमान  पूरी  तरह  सेवा  योग्य  था,
 शौर  उठते  ठीक  ठीक  लादा  गया  था  ।  विमान
 चालक  उड़ान  लेने  के  योग्य  था,  उसे  ठीक  ठीक
 समझाया  दौर  प्रकृत  किया  गया  था।  दुर्घटना
 का  मुख्य  कारण  जाना  नहीं  जा  सका,  परन्तु
 दुर्घटना  का  भ्रन्तिम  कारण  था  ध्वानिक  का
 शीलता  से  खुलना,  जिस  से  कम  रफ़्तार  पर
 शौर  कम  ऊंचाई  पर  इंजन  से  प्लान  निकलने
 लगी  ।  सीधे  प्रथा  अन्य  था,  कोर्ट  साफ
 इन्क्वायरी  ने  किसी  भी  व्यक्ति  को  दुर्घटना
 कै  लिए  उत्तरदायी  नहों  ठहराया  ।

 (भरी  यद्ाधग्तराव
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 Sainik  School,  Kapurthala

 1552.  Shri  Daljit  Singh:
 Minister  of  Defence  be
 state:

 Will  the
 pleased  to

 (a)  the  quota  reserved  for  the
 Scheduled  Castes  and  Scheduled
 Tribes  candidates  for  admission  to
 the  Sainik  School,  Kapurthala;  and

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  candidates  ad-
 mitted  in  1963-64.  and  1964-65,  in  the
 said  Sainik  School?

 The  Minister  of  Defence  (Shri  ¥
 8.  Chavan):  (a)  There  is  no  quota
 teserved  for  Scheduled  Castes  and
 Scheduled  Tribes  candidates  for  ad-
 mission  to  the  Sainik  Schools  in  India,
 However  for  candidates  belonging  to
 Scheduleq  Cuastes/Scheduled  Tribes
 special  consideration  has  becn  given,
 in  that  admission  is  given  on  securing
 qualifying  marks  without  regard  to
 the  position  in  the  merit  list.

 (b)  Nil  as  none  qualified  in  the  en-
 trance  examination.

 Panchayat  Samities  Offices
 1553.  Shri  Daljit  Singh:  Will  the

 Minister  of  Communications  be  plens-
 ed  to  state  the  number  of  Panchayat
 Samities  Offices  in  Punjab  where
 lelcgraph  and  telephone  facilities
 have  not  been  provided  so  far?

 The  Deputy  Minister  in  the  Depart-
 inent  of  Communications  (Shri  Bhaga-
 vati}:  5]  stations  with  Panchayat
 Sumitis  Offices  have  not  been  provid-
 ed  with  telegraph  facilities  and  40  such
 stations  have  not  yet  been  provided
 with  telephone  (Public  Call  Office)
 facilities.

 Unemployed  Persons  in  Punjab
 ‘1554.  Shri  Daljit  Singh:  Will  the

 Minister  of  Labour  ang  Employment
 be  pleased  to  state:

 (a)  the  number  of  unemployed  per-
 sons  registered  with  the  different  Em-
 ployment  Exchanges  in  Punjab  as  on
 the  30th  June,  1965;
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 (b)  the  number  of  the  educated
 above  Matric  among  them;  and

 (९)  the  number  of  educated  women
 among  them?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Samjivayya);  (a)
 1,01,785.

 (b)  35,882.
 (c)  8,525.

 Upgrading  of  Post  Offices  in  Punjab

 1555.  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3370  un  the  l0th
 May,  965  and  state  the  criteria  fol-
 lowed  in  upgrading  Post  Offices  and
 the  special  consideration  given  in  up-
 gtading  Post  Offices  in  the  backward
 hilly  areas  of  Punjab?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Blaga-
 vatl):  The  following  criteria  are  ob-
 served  in  upgrading  Branch  Post
 Offices,  Extra  Departmental  Sub  Post
 Offices  and  Sub  Post  Officers;

 (a)  Branch  P.Os.  and  Extra  Depart-
 mental  Sub  Post  Offices  are  upgracl-
 ed  into  Departmental  Sub  Post  Offices
 if  such  offices  have  a  mmmum  of  5
 hours  work  and  also  in  rural  areas  the
 loss  to  the  Department  on  eccount  of
 such  upgradation  does  not  excced
 Rs,  500/-  per  annum.

 (b)  Each  district  should  have  a  Head
 Post  Office  provided  that  at  least  20
 sub-offices  can  be  attached  to  it.  In
 other  cases  a  Sub  Post  Office  is  up-
 graded  into  a  Head  Post  Office  when
 the  number  of  Sub  Offices  attached  to
 its  parent  Head  Office  (Which  is  to  be
 bifurcated)  exceeds  60.  It  is  also
 necessary  that  as  a  result  of  this  change
 the  old  and  new  Head  Offices  should
 have  at  least  20  Sub  Offices  under
 each.  In  the  case  of  backward  areas
 or  Where  there  will  be  a  definite  im-
 provement  in  financing  Branch  Offices
 and  Sub  Offices,  however,  a  iower
 standard  may  be  followed.
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 The  upgrading  of  Post  Offices  gitu-
 aled  in  the  backward  hilly  areos  of
 Punjab  will  be  governed  by  the  abuve
 standards,
 Indian  Repatriates  from  Mosambiqae

 [  Shri  Surendra  Pal  Singh:
 1556,  {  Shri  Jashvant  Mehta:

 |  Shri  Narendra  Simgh  Mahida:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  252  on  the
 0th  May,  965  and  state:

 (a)  whether  the  report  from  the
 Mexican  Minister  in  Lisbon  about
 the  total  assets  left  behind  in  Mozam-
 bique  by  the  Indian  repatriates  has
 been  received;  and

 (b)  if  so,  the  action  taken  or  pro-
 poseq  to  be  taken  by  Government  in
 the  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  report  is  being  examined  by
 Gevernment.

 Recruiting  Centres
 1557,  Shri  Hem  Raj:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  recruiting  cen-
 tres  existing  in  the  country  both  per- manent  and  temporary,  State-wise;

 (b)  the  number  of  centres  which
 have  been  closed  during  the  last
 year;

 (ce)  whether  any  representations
 have  been  received  to  make  the
 Recruiling  Centre  at  Hamirpur,  Dis-
 trict  Kangra,  a  permanent  one;  and

 (d)  if  so,  action  taken  thereon?
 The  Minister  of  Defence  (Shri  Y.

 B  Chavam):  (u)  A  statement  giving
 the  required  information  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4764/65].

 (b)  Seven  Recruiting  Offices  were
 closed  in  May,  l964.

 a)  Representations  were  received
 against  the  intended  closure  of  the
 Recruiting  Office  at  Hamirpur.
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 (ad)  It  was  decided  to  defer  the
 closure  of  that  office  for  the  time  be-
 ing  and  to  review  the  matter  later.

 Delhi-Bangkok  Radio  Telephone  Link

 1558,  Shri  P.  con  Borooah:  Will  the
 Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  a  Delhi-Bangkok  radio
 telephone  link  was  opened  on  the  2lst
 June,  1965;

 (b)  if  50,  at  what  cost;  and
 (c)  the  countries  with  which  such

 links  have  already  been  established?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes,  Sir.

 (b)  No  extra  expenditure  has  been
 incurred  in  providing  the  service
 which  wag  opened  by  utilising  the
 existing  equipment  and  staff.

 (ce)  Direct  radio-telephone  service
 is  available  from  India  to  twenty-six
 countries,  including  Thailand.  The
 names  of  these  countries  are  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Ltbravy  Sce  No.
 LT-4765/65).

 Strength:  of  N.C.C,
 1559.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  raige  the  strength  of  the  National
 Cadet  Corps  during  the  Fourth  Five
 Year  Plan;

 (b)  if  so,  the  details  thereof;  and
 (ce)  the  approximate  expenditure

 likely  to  be  incurred  thereon?

 The  Minister  of  Defence  (Shri  Y.
 B,  Chavam):  (a)  Yes.

 (b)  Since  the  Universities  have
 made  N.C.C.  training  compulsory  for
 male  students,  the  Senior  Division
 N.C.C.  has  to  expand  in  order  to  ab-
 sorb  the  increased  intake  in  Universi-
 thes  during  the  Fourth  Plan.  It  is
 expected  that  the  expansion  will  be
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 from  about  4]  lakh  cadets  at  present
 to  about  35  lakh  cadets  at  the  end  of
 Fourth  Plan.  It  is  also  proposed  to
 achieve  parity  in  strength  between  the
 Senior  and  Junior  Divisions  N.C.C.
 by  the  end  of  the  Fourth  Plan.  The
 Junior  Division  N.C.C.  is  expected  to
 increase  from  6  lakh  cadets  to  5  Jaloh
 cadets.

 (९)  The  proposals  are  under  dis-
 cussion  with  the  Planning  Commis-
 sion.  The  approximate  expenditure
 will  be  Rs.  499  lakhs  out  of  which
 the  Central  Government  will  bear
 Rs.  3074  lakhs,  the  rest  being  borne
 by  State  Governments.

 कोटा  में  मकानों  पर  झ्वंध  कब्जा

 ‘1560,  {2
 झंकार  लाल  बैरवा  :

 शी  गुलशन  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्टेशन  रोड,
 कोटा  (राजस्थान)  में  मकानों  पर  अवैध
 कब्ज  के  सम्बन्ध  में  जोकि  सैनिक  क्षेत्र  में  है,
 कुछ  मुकदमें  भ्र दाल तों  में  चल  रहे  हैं  ;

 (ख)  यदि  हां,  तों  उन  मुकदमों  के
 निपटारे  में  भ्रम  तक  कितनी  प्रगति  हुई  है  ;
 और

 (ग)  मकान  मालिकों  को  किन  परि-
 स्थितियों  में  मकानों  पर  कब्जा  करने  दिया
 गया  था  ?

 प्रतिरक्षा  मंत्रों  (  बौ  यक्षवन्तराब चव्हाण  ye
 (क)  जी  नहीं  t

 (@)  प्रश्न  नहीं  उठता  ।

 (ग)  कोटा  में  स्टेशन  रोड  पर  मेरली
 पुरोहित  जी  तथा  गडवारा  में  54  बीघा  पैदाइश
 का  भूमि  क्षेत्र  अन्य  भूमि  क्षेत्रों  सहित  संघीय
 वित्तीय  समाकलन  योजना के  प्रस्तुत  i950
 में  सेना  के  हिस्से  में  प्राया  था  t  परन्तु  बाद  में
 पता  चला  कि  सिटी  हम्प्ूवमेंट  ट्रस्ट  कोटा  ने
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 wag  भूमि  क्षेत्रों  में  से  कुछ  प्लाट  निजी  क्षत्र
 में  लोगों  को  बेच  दिए  थे  ।  विधि  मंत्रालय
 के  साथ  मंत्रणा  द्वारा  इम्प्रूवमेंट  ट्रस्ट  द्वारा
 किए  गए  बंधनों  की  बेधता  का  निरीक्षण
 हो  रहा  है  ।

 झ्रल्लोपस  में  पत्रकार  सम्मेलन  में  पाकिस्तान
 के  विदेश  मंत्री  द्वारा  एक  भारतीय

 सम् बाद बाता  को  घमकी

 श्री  हुकम  स्व  कछवाय  :
 भी  सरोकार लाल  हरचा
 शी  राम  सेवक
 ही  Go  tito  an
 शी  रास  तरल  यादव :

 क्या  बेवेशिक-कार्य  मंत्री  यह  बताने  की
 पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 कै  विदेश  मंत्री  मि०  tre  ०  ए०  भुट्टो  ने  प्रल्जीयर्स
 मैं  27  जून,  965  को  रात  को  एक  पत्रकार
 प्रम्मेलन  में  बोलते  हुए  एक  भारतीय  पत्रकार
 द्वारा  एक  सीधा  तथा  स्पष्ट  प्रश्न  पूछ  जाने
 वर  उसे  बाहर  फेंकवा  देने  की  घमकी  दी  थी  ;

 (ख)  क्या  यह  भी  सच  है  कि  उस
 कलकार  को  उस  पत्रकार  सम्मेलन  में  बुलाया
 गया  था  ;  कौर

 56I,

 (+)  यदि  हां,  तो  इस  मामले  में  सरकार
 मैं  क्‍या  कार्यवाही  की  है  ?

 जैदेशिक-कार्य  मंत्रों  (ी  स्वर्ण  सिह)  :
 (क)  जी  हां  ।  सम्बद्ध  पत्रकार  से  शौर  वहां
 उपस्थित  अन्य  पत्रकारों  से  ऐसी  ही  सूचना
 मिली  है  1

 ख)  यह  प्रेस  कांफ्रेंस  सभी  सम् बाद-
 द्वाताप्रों  के  लिए  खुली  थी  t

 (ग)  पाकिस्तान  के  विदेश  मंत्री  की
 घमकी  की  सम्बाददाताप्नों  ने  अवहेलना
 की  इसलिए  यह  प्राप्यक  नहीं  समझा  गया
 कि  भारत  सरकार  कोई  कदम  उठाए।
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 Film  Festival  at  Vemice

 J  Shri  Heda:
 Bes,  ‘|,  Dr.  Mahadeva  Prasad
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  the  number  of  films  sent  for

 the  Film  Festival  at  Venice;  and
 (b)  the  Indian  films  which  wero
 cepted  by  the  Preliminary  Screen-

 ing  Committee  of  the  Film  Festival?
 The  Minister  of  Information  and

 Broadcasting  (Shrimatl  Indira
 Gandhi):  (a)  The  following  three
 feature  films  were  centered  by  the
 Government  of  India  in  the  Interna-
 tional  Film  Festival  to  be  held  at
 Venice  from  the  24th  August,  965
 to  6th  September,  965:—

 a)  “Kapurush”
 Produced  by  M/s  R.D.B,  &
 Co.,  Calcutta.

 (2)  “Geet  Gaya  Pattharon  Ne"
 Produced  by  M/s  _  V.
 Shantaram  Productions,
 Bombay,

 (3)  “Anustup  Chhanda”
 Produced  by  M/s  B.  K.  Pro-

 ductions,  Calcutta.
 (b)  Prints  of  the  two  films  “Kapu-

 ush"  and  “Geet  Gaya  Pattharon  Ne”
 were  sent  by  the  Producers  for  selec-
 tion  by  the  Pre!
 Committee  but  only  “Kapurush"  was
 accepted  for  competition  by  the  Com
 mittee.
 Writ  Petition  by  “Deccan  Herald"

 against  “Indian  Express”
 1563.  Shri  Basappa:  Will  the  Minis-

 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  the  Union  Government
 has  been  impleaded  in  a  writ  petition
 fileq  by  the  “Deccan  Herald"  against
 the  “Indian  Express"  in  the  High
 Court  of  Mysore;  and

 (b)  if  so,  why  the  Union  Govern-
 ment  has  been  impleaded  and  whether
 the  Union  Government  has  filed  any
 affidavit?
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 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.  The  Union
 of  India  hus  becn  cited  as  one  of  the
 Respondents  in  writ  petition  filed  in
 the  Mysore  High  Court  by  Messrs
 Printers  Mysore  (Private)  Ltd.  pub-
 lishers  of  ‘Deccan  Herald’,  English
 daily  und  ‘Prajavani',  Kannada  daily.

 (9)  The  Petitioners  have  sought  a
 writ  of  mandamus  or  any  other  appro-
 priate  writ  or  order  or  direction  for-
 bidding  the  Union  of  India,  the  Regis-
 trar  of  Newspapers  for  India  and  the
 Chief  Controller  of  Imports  and  Ex-
 ports,  New  Delhi,  from  granting  any
 newsprint  or  newsprint  quota  or  per-
 mitling  the  diversion  or  use  or  other-
 wise  appropriation  of  any  newsprint
 allotted  to  the  Indian  Express  etc.  pub-
 lished  from  any  other  centre,  for  the
 publication  of  the  Indian  Express  and
 Sunday  Standard,  Bangalore.  The
 counter-affidavit  has  been  filed  on  be-
 half  of  the  Government.
 Telephone  Connections  in  Maharashtra

 (  Shri  M.  L.  Jadhav:
 |  Shri  Jedhe:

 ‘1564. {  Shri  9.  5.  Patil:
 |  Shri  Tulshidas  Jadhav:
 (Shri  Kamble:

 Will  the  Minister  of
 tions  be  pleased  to  state:

 ta  whether  there  has  been  a  heavy
 demand  for  telephone  connections  in
 Maharashtra;

 (b)  whe'her  this  demand  is  held  up
 for  want  of  adequate  supply  of  tele-
 phone  wires  and  other  material;  and

 (ec)  the  efforts  being  made  to  con-
 nect  important  centres  in  the  rural
 areas  with  telephone  connections?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati}:  (a)  The  demand  for  telephone
 vonnections  is  heavy  in  al]  the  large
 towns  and  in  all  the  States.

 (9)  The  demands  are  held  up  for
 want  of  adequate  resources  in  gene-
 ral.  In  particular  cases  hold-ups  occur
 ue  to  various  causes  like  delays  in
 acquisition  of  land,  construction  of
 buildings,  shortage  of  equipment  and
 other  materia]  etc.  including  wires.

 Communica-
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 (५)  Telephone  facilities  are  available
 ut  237  important  centres  in  rural  areas
 including  Block  Development  Head-
 quarters  and  Mahals,  and  sanctions
 have  been  issued  for  opening  38  more
 long  distance  Public  Call  Offices  at
 such  other  places  in  Maharashtra.

 Visit  of  Japanese  Rocket  Expert
 Shri  Solanki:
 Shri  Vasudevan  Nair:

 |  Shri  Narasimha  Reddy:
 Will  the  Prime  Minister  be  pleasea

 to  state:

 ‘1565.

 (a)  whether  it  is  a  fact  that  a
 Japanese  rocket  expert  Was  on  a  visit
 to  India;

 (b)  the  purpose  of  his  visit;  and
 (c)  the  nature  of  the  discussions

 held  with  him?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri);  (a)  Yes.

 (b)  To  discuss  scientific  and  tech-
 nical  aspects  of  rocketry,

 (९)  Various  aspects  involved  in  the
 setting  up  of  a  Rocket  Research  and
 Development  Group  and  a  Space
 Science  and  Technology  Centre  were
 discussed  with  him.
 Ministers’  Visit  to  Foreign  Countries

 1566.  Shri  Bagri:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  Govermment  propose
 to  lay  down  clear  rules  of  conduct  for
 Ministers  visiting  foreign  countries;

 (b)  if  so,  the  purpose  intended  to
 be  achieved  by  such  rules  of  conduct;

 (c)  whether  Ministers  can  express
 their  personal  opinion  on  the  policies
 of  the  Government  of  India  while  on
 tour  abroad;  and

 (a)  if  so,  whether  it  is  not  against
 the  concept  of  joint  responsibility  of
 the  Council  of  Ministers?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  Government  do  not
 consider  this  necessary.
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 (b)  Does  not  arise,
 te)  and  (d).  In  view  of  the  joint

 responsibility  of  the  Council  of  Minis-
 ters,  the  Ministers  while  on  tour
 abroad  are  expected  only  to  explain
 und  propagate  the  policies  of  Gov-
 ernment.

 Training  of  LA.F.  Personnel  in  Alr-
 to-Ground  Firing

 1567,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  Indian
 Air  Force  personnel  have  designed  a
 Simulator  to  train’  pilots  in  sir-to-
 Eround  firing?

 The  Minister  of  Defence  (Shri  Y.  BL
 Chavan):  Yes,  Sir.

 Overtime  Arrears  in  Ordnance
 Factories  in  U.P.

 (1568,  Shri  S.  M.  Banerjee:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 va)  whether  it  is  a  fact  that  the
 over-time  arrears  from  the  Ist  June,
 84]  have  not  yet  been  paid  to  Non-
 Industrial  Staff  in  the  Ordnance
 Factories  in  U.P.;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  pay  the  arrearg?
 The  Minister  of  Def  Production

 in  the  Ministry  of  Defence  (Shri  A.
 M.  Thomas):  (a)  No,  Sir.  If  the
 reference  is  to  orders  dated  27th
 November,  963,  as  these  orders  widen
 the  scope  of  allowan:es,  they  are  not
 clarificatory  in  nature.  It  is  not,
 therefore,  possible  to  give  these  orders
 retrospective  cffect  from  Ist  June,
 ‘1961.

 (b)  and  fc).  Do  not  arise.
 U.N.  Funds

 ‘5TO.,  Shri  Raghunath  Singh:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  India's  stand  on  U.N.
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 urrearg  issue  has  been  supported  by
 any  other  country;  and

 (b)  if  so,  their  names?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).

 The  XIX  Session  of  the  U.N  General
 Assembly  has  adopted  the  consensus
 that  the  question  of  past  arrears
 should  be  settled  by  the  method  of
 voluntary  contributions  and  that  the
 General  Assembly  should  resume  its
 normal  functioning.

 Transit  facilities  for  Indian  Nationals
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 i57l.

 (a)  whether  it  is  a  fact  that  no
 Indian  national  is  allowed  transit  faci-
 lities  by  road  or  rail  to  Afghanistan
 through  Pakistan  by  the  Pakistan
 Government;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  The  Gov-
 ernment  of  India  have  received  no
 such  reports.

 (b)  Does  not  arise.
 Tea  Plantation  Workers

 1572.  Shri  Tridib  Kumar  Chaudhuri;
 Will  the  Minister  of  Labour  and  Em-
 Ploymest  be  pleased  to  slate:

 (a)  whether  Government's  attention
 Nag  been  drawn  to  the  complaint  of
 Tea  Plantation  workers  of  Darjeeling,
 Terai  and  Dooars  areas  in  West  Bengal about  the  non-payment  of  their  legi- timate  dues  by  way  of  dearness  allow-
 ance  gs  prescribed  under  the  provi-
 slong  of  the  Minimum  Wages  Act,
 I8  and  the  agitation  that  has  com-
 menced  amongst  the  Tea  Plantation
 Workers  in  the  said  areas  against
 their  employers  on  that  basis;  and

 (b)  if  so,  the  Government's  reaction
 T
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 The  Minister  of  Labour  and  Employ-
 ment  (Shri  0,  Sanjivayya):  (a)  Yes.

 (b)  The  matter  falls  in  the  State
 sphere,  and  it  is  understood  that  the
 State  Government  is  seized  of  the
 matter.

 Paucity  of  Literature  for’  Technical
 Workers

 1573.  Shri  Sham  Lal  Saraf:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  while  literature  is  adequately
 available  for  the  Engineers,  there  is
 dearth  of  handbooks  and  elementary
 text-books  for  common  _  technical
 workers  like,  Fitters,  Riggers  and
 others;

 (b)  whether  some  difficulty  on  this
 account  was  being  felt  when  steel
 plants  and  other  big  engineering  pro-
 jects  were  built  or  are  being  built;
 and

 (c)  whether  any  steps  have  been
 taken  to  meet  this  paucity  and  the
 agency  or  agencies  employed  to  feed
 our  workers  entrusted  with  technical
 jobs  on  projects  under  construction  or
 to  be  built  hereafter?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  Yes.

 (b)  No.
 (९)  This  difficulty  is  being  over-

 come  by  giving  class  notes  to  crafis-
 man  trainees  under  training.

 Area  under  Illegal  Occupation  of
 China  and  Pakistan

 1574,  Shri  D.  D.  Puri:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state  the  location  and  total  area
 under  illegal  occupation  of  China  and
 Pakistan.

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  The  total  area
 of  Indian  territory  under  the  illegal
 occupation  of  China  is  approximately
 14,500,  square  miles  in  Ladakh.
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 The  total  area  of  Indian  territory

 illegally  occupied  by  Pakistan  is  ap-
 proximately  32,500  square  miles  in
 Jammu  and  Kashmir.

 Accident  in  New  Kenda  Colliery
 (West  Bengal)

 1575.  Shri  Mohammad  Elias:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  an  accident  took  place
 at  the  New  Kenda  Colliery,  West
 Bengal  in  May,  1965;

 (b)  if  so,  the  number  of  persons
 killed  or  injured  in  the  accident;

 (c)  the  nature  of  the  accident;
 (d)  whether  any  enquiry  has  been

 conducted  into  this  accident;  and
 (e)  if  so,  the  findings  thereof?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  Yes.

 (b)  Three  persons  were  killed  and
 two  injured.

 (c)  While  the  shot-firer  with  nis
 helper  was  charging  the  shot-holes
 with  explosives  and  two  drillers  were
 waiting  behind  him  and  two  loaders
 were  cleaning  the  machine  cut  in  the
 Tise  face,  the  coal  roof  measuring,
 6  metres  x  54  metres  x  0°7  metre
 thick  fell  from  a  height  of  2:]  metres
 without  any  warning,  inflicting  serious
 injuries  on  the  shot-firer  and  his
 helper  and  fatal  injuries  on  the  two
 drillers  and  one  of  the  loaders,  The
 other  loader  escaped  unhurt.

 (d)  Yes.
 (e)  Misadventure.

 Post  Office  Saving  Bank  Accounts
 1576,  Shri  Raghunath  Singh:  Will

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  44  lakhs  Accounts  of
 Saving  Bank  Depositors  in  the  Post
 Offices  worth  Rupees  ]  crores  are
 lying  as  silent  accounts  as  these  have
 not  been  operated  for  more  than  six
 years;  and
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 (b)  if  so,  whether  the  amount  will
 be  freezed  or  accounts  closed  for  non-
 operation?

 The  Deputy  Minister  In  the  Depart-
 ment  ef  Communications  (Shri  Bhaga-
 vati):  (a)  Yes,  Sir.

 (9)  No,  Sir.  The  Government  do
 not  propose  to  resort  to  any  of  the
 two  courses.  The  amounts  do  not
 lapse  to  Government  but  payment  of
 the  amount  in  such  accounts  is  made
 with  interest  when  the  depositor  or
 his  heir  applies  for  the  same.
 Assault  on  Indian  Student  in  London

 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass;

 st.  {  Shri  Kolla  Venkalah:
 Shri  Ram  Sewak:

 (Shri  P.  G.  Sen:
 Will  the  Minister  of  External

 Affairs  be  pleased  to  state:
 (a)  whether  an  Indian  student,

 Kumar  Roy,  was  assaulted  and  robbed
 of  his  typewriter  by  a  group  of  white
 teen-agers  in  London  in  July  last;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Shri  Mihir
 Kumar  Roy  has  brought  this  matter
 to  the  notice  of  the  High  Commission
 of  India.

 (b)  Our  High  Commission  contacted
 the  London  Police.  The  case  is  still
 under  investigation  by  the  British
 Transport  Police.

 Underground  Nagas

 ists  Shri  Narendra  Singh  Mahida:
 “  Shri  Raghunath  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  most
 of  the  1,700  underground  Nagas  who
 had  gone  to  Pakistan  earlier  this  year
 to  procure  arms  have  returned  to
 Nagaland  leaving  their  arms  in  dumps
 in  Burma;

 (b)  if  so,  whether  the  Burmese
 Government  have  been  informed

 BHADRA  ‘15,  887  (SAKA)  Written  Answers  3940

 about  the  dumping  of  arms  in  their
 territories;

 (c)  whether  the  underground  Nagas
 forcibly  collected  taxes  in  Nagaland;
 and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (ay  A  gong  of  about  500
 Nagas  who  were  proceeding  to  East
 Pakistan  for  training  and  collection  of
 arms  was  reported  to  have  reached
 the  Somra  tract  area  in  Burmese  ter-
 ritory.  According  to  unconfirmed  re-
 ports,  small  groups  from  this  ganz
 have  entered  Nagaland  via  Ukhrul
 Sub-Division  of  Manipur.  The  re-
 maining  members  of  the  gang  are
 presumably  planning  to  enter  Mani-
 pur  in  small  parties  and  crecte  distur-
 bances  in  areas  of  Manipur  not  cover-
 ed  by  the  cease-fire  agreement.  The
 security  forces  are  aware  of  the  situ-
 ation  and  are  taking  various  measures
 to  prevent  this.

 (b)  The  Government  of  Burma  are
 aware  of  the  presence  of  the  armed
 Naga  gangs  in  their  territory.

 (c)  There  are  instances  of  Maga
 hostiles  collecting  money  by  way  of
 taxes  ang  donations,

 (d)  The  Govern:  of  Magaland
 is  taking  action  in  accordance  with
 law  to  protect  the  lives  and  properties
 whenever  there  are  complaints  of  ex-
 tortion  ह.  ह  collection.  All
 important  cases  of  such  violation  of
 the  terms  of  suspension  of  operations
 are  also  brought  to  the  notice  of  the
 Peace  Mission.

 award:  कागज  कौ  चोर  बाजारी
 1579,  नी  सिद्धेश्वर  बना:  गया  सूचना

 कौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (8)  क्‍या  सरकार  को  इस  बात  का
 पता  है  कि  ऐसे  समाहार-पत्र  तथा  पत्रिकाएं
 भी  प्रकाशित  हो  रही  हैं  जिनके  लिए  द्वारी
 कागज  मंजूर  नहीं  किया  जाता  ;
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 (a)  यदि  हां,  तो  क्या  सरकार  ने  उन
 साधनों  का  पता  लगाया  है  जहां  से  इन  प्रकाशनों
 को  प्रभारी  कागज  प्राप्त  होता  है  ;  कौर

 (ग)  अखबारी  कागज  की  चोर  बाजारी
 को  रोकने  के  लिए  क्‍या  पग  उठाये  गये  हैं  ?

 सूचना  जौर  प्रसारण  संत्री  (भी सती  दादिया
 गाँधी):  (क)  जहां।

 (ख)  सामान्यतः:  ये  अखबार  दौर
 पत्रिकाएं  भ्रखबारी  कागज  इस्तेमाल  नहीं
 करने  ।  वे  बाजार  में  मिलने  वाला  प्राय  देशी
 कागज  इस्तेमाल  करते  हैं  ।

 (ग)  प्रभारी  कागज  अखबारों  की
 प्रचार  संध्या,  प्रकाशन-प्रविधि,  साकार  प्राणी
 के  ब्रा धार  पर  दिया  जाता  है|  इन  सब  की
 पूरी  जांच-पड़ताल  की  जाती  है  ताकि  किसी
 को  बेजा  ज्यादा  कागज  न  मिले  जो  चोरी  से
 बिके  |

 Cantonment  Fund  Servants  Rules

 1580.  Shri  A.  N.  Vidyalankar;  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  8  fact  that  draft
 amendinents  to  the  Cantonment  Fund
 Servants  Rules,  937  were  published
 in  October,  964  and  the  same  are
 still  awaiting  finalisation;  and

 (b)  if  so,  when  Government  pro-
 poses  to  finalise  the  same?

 The  Minister  of  Defence  (Shri  Y.
 B,  Chavan):  (a)  ‘Ves,  Sir.

 (b)  The  large  number  of  objections
 and  the  suggestions  received  from  the
 various  interested  parties  need  detail-
 ed  consideration  in  consultution  with
 the  other  concerned  Ministers,  viz.
 Ministrie;  of  Labour  and  Employ-
 ment,  Hume  Affairs  and  Law.  Thi:
 consultation  is  in  progress,  and  it  is
 hoped  be  finalise  the  draft  amendments
 to  the  Cantonment  Fund  Servant
 Rules  2937  in  the  near  future.
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 मित  कीमतों  के  के  रखाते  के  लिये  मासिक
 में  भूमि  का  दर्जन

 ptt  मधु  लिये  :
 i  भी  रामसेवक  यादव  :

 क्या  रक्षा  मंत्री  यह  बताने  की  क्ञ्पा
 करेगे  कि  :

 (क)  उन  व्यक्तियों  को  बसाने  के  लिए
 क्या  कदम  उठाये  गये  हैं,  जिनकी  भूमि  नासिक
 में  मिग  विमानों  के  निर्माण  के  लिए  एक
 कारखाना  स्थापित  करने  के  लिए  ग्रसित
 कर  ली  गई  है  ;  ौर

 (ख)  क्या  प्रशिक्षण  और  रोजगार
 के  मामले  में  रोजर  के  स्थानीय  लोगों  को
 प्राथमिकता  दी  जायेगी  ?

 1581.

 प्रतिरक्षा  मंत्रालय  में  उत्पादन  मंत्र  (को
 @o  mo  emma):  (क)  जिन  परिवारों
 पर  असर  पड़ा  है  उनके  लड़कों  को  वायुयान
 फैक्टरी  में  तकनीकी  पदों  पर  काम  करने  योग्य
 बनाने  के  लिए  विशेष  प्रशिक्षण  कोर्स  चलाए
 गए  हैं  |  गेर-तकनीकी  पदों  पर  अधिक  से  प्रतीक
 व्यक्तियों  को  काम  पर  लगाने  की  दिशा  में
 भी  प्रयत्न  किये  गये  हैं  ।

 (ख)  नासिक  में  फैक्टरी  खड़ी  करने  के
 लिए  जिन  लोगों  की  भूमि  अधिग्रहण  की  गई
 है  उन्हें  प्रशिक्षण  तथा  रोजगार  के  मामलों
 में  अन्य  लोगों  पर  तरजीह  दी  जाती  है  t

 भारत  में  कारखाने

 _  भी  मु  जिसपे  :
 |  भी  रामसेवक  पाए

 क्या  बेदेशिक-कार्थ  मंत्री  यह  बताने  को
 कपा  करेंगे  कि  :

 ‘1582.

 (क)  क्या  केन्द्रीय  सरकार  की  सहा-
 यता  से  भूटान  में  कुछ  कारखाने  स्थापित  करने
 का  कोई  प्रस्ताव  विचाराधीन  है  ;  पर

 (ख)  यदि  हां,  तो  भूटान  सरकार  ने
 कया  सहायता  मांगी  है  ?
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 वैदेशिक-कार्य  मंत्री  (औ  स्वर्ग  सिह  )  :
 (क)  जी,  नहीं;  कोई  निश्चित  प्रस्ताव  नहीं

 हैँ  -

 (@)  भूटान  को  सरकार  भारत  की
 प्रतिष्ठित  प्रौद्योगिक  संस्थाओं  में  इस  बात  के
 लिये  दिलचस्प!  पैदा  करने  की  कोशिश  कर
 रही  है  कि  वे  भूटान  में  सीमेंट  कौर  दियासलाई
 जैसे  उचित  उद्योग  स्थापित  करें।  भूटान
 सरकार  जिस  किसी  सहायता  के  लिये
 भारत  सरकार  से  मांग  करेगी  उस  पर  वह
 सहानु  भूति पू वंक  विचार  करेगी  ।

 बम्बई  को  हे  लो फोन  व्यवस्था

 श्री  साधु  लिमये  :
 1583.  '  ले  रामसेवक  या वय:.

 क्या  संचार  मंत्री  यट  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बम्बई  क्षेत्र  की  टेलीफोन
 व्यवस्था  में  बढ़ते  हुए  दोषों  तथा  इसके  विरोध
 में  टेलीफोन  उपभोक्ताधों  द्वारा  की  गई
 शिकायतों  को  प्लोर  सरकार  का  ध्यान  दिलाया
 गया  है  ;  शौर

 (ख)  यदि  हां,  तो  दोषों  को  दूर  करने
 के  लि ग्रे  क्या  कदम  उठाये  जा  न  हें  हैं।

 संचार  विभाग  में  उपमंत्री  (श्री  भगवती  )  :
 (क)  इस  वर्ष  मानसून  शुरू  होने  पर  जून  और
 जुलाई  में  जबकि  बहुत  से  टेलीफोन  खराब  हो
 गये  थे  जमीन  के  नीचे  बिछे  कुछ  केबल  तारों  में
 गड़बड़ी  हो  गई  थी  ।  इन  केबलों  के  भंग  होने
 के  कारण  हुई  गड़बड़ी  के  प्र लावा  हाल  ही  में
 पिछले  कुछ  समय  के  दौरान  ख़राबियों  प्रौर
 शिकायतों  की  संख्या  में  कोई  वृद्धि  नहीं  हुई
 है

 (ख)  मानसून  के  बाद  केबल  प्रणाली  में
 पूरी  तरहे  से  सुधार  किया  जाएगा  जबकि  कुछ
 पुराने  केबलों  के  स्थान  पर  नये  केबल  बिछाये
 जायेंगे  ।  उपलब्ध  साधनों  के  प्रसार  पुराने
 उपस्कर  के  स्थान  पर  नये  उपस्कर  लगा  कर,
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 प्राथमिक  किस्म  के  उपस्करों  का  इस्तेमाल  कर
 के  नये  एकस्वेंज  खोल  कर,  मौजूदा  एक्सचेंजों
 का  विस्तार  प्राणी  करके  बम्बई  में  टेलीफोन
 सेता  में  यथासम्भव  प्रतीक  से  भ्र धिक  सुधार
 करने  के  प्रयत्न  भो  किये  जा  रह  हैं।

 Post  Offices  In  Delui
 1584.  Shri  Surendra  Pal  Singh:  Wil!

 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  it  is  द्  fact  toat  many
 Post  Offices  in  Delhi  are  housed  in
 dilapidated  buildings;

 (b)  whether  it  is  a  foct  that  ade-
 quate  seeuri!y  arrangements  do  not
 exist  in  many  Post  Offices  in  Delhi;

 (c)  whether  it  is  aiso  g  sact  that
 many  Tost  Offices  in  Delhi  are  not
 properly  equipped  and  are  urderstuf-
 fed;  and

 (d)  af  so,  the  steps  proposed  to  be
 taken  lo  remedy  the  defectg  in  the
 working  of  the  Post  Offices  in  Delhi?

 The  Deputy  Minister  in  the  Depart.
 ment  of  Communications  (Shirl  Bhaga-
 vatl):  fa)  It  is  a  fact  that  same  Post
 Offices  in  Delhi  are  nouseq  in  rather
 dilapidated  buildings  owing  to  acute
 difficulty  in  securing  suitable  accom-
 modation.

 (b)  No.
 (८)  No,
 (d)  Efforts  are  continua‘ly  being

 made  to  secure  better  buildings  on
 rent  wherever  possible  or  tu  put  uy
 departmental  buildings.

 afar  क्षेत्रों  में  हेगातसे निक  दस्तों  को  यात्रा
 सम्बन्धी  रियायतें

 i585.  श्री  श्लोक लाल  बरवा :  क्‍या
 सका  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  जया  यह  सच  है  कि  प्रेरित  क्षेत्रों  में
 तैनात  सैनिक  दस्तों  को  यात्रा  संबंधी  रियायत
 देने  का  सरकार  का  विचार  है  ;
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 (@)  यदि  हां,  तो  योजना  की  मुख्य
 बातें  क्‍या  हैं  ;

 (ग)  क्‍या  यह  रियायत  अधिकारियों  को
 भी  दी  जाएगी  ;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं!

 प्रतिरक्षा  मंत्री  |  ( शी  यधावत्तराब
 बहार)  :  (क)  से  (घ).  भ्रप्निम  क्षेत्रों  में
 स्थित  भ्र फसरों,  तथा  कनिष्ट  आयुक्‍त  प्रफेसरों
 शौर श्रवर  श्रेणी  सैनिकों  के  देय  यात्रा  सूची-
 धारें  इस  प्रकार  हैं  :--

 (॥)  अग्रिम  क्षेत्रों  कोसी,  ड्यूटी  पर
 प्रस्थान  करते  समय  व्यक्तियों  को
 वारंट  पर  निःशुल्क  यात्रा  की
 अनुमति  है।  अपने  पुराने  (शांति  )
 सेवा  स्थान  से  हास्य  के  लिये  चुने
 स्थान  तक  उनके  कुटुम्बों  शौर
 सामान  के  लियें  निःशुल्क  संचार
 भी  देय  है;  अर  व्यक्ति  के
 लौटकर  शांति  क्षेत्र  में  ड्यूटी
 स्थान  पर  पुनर्नियुक्ति  पर  भी  t

 (2)  व्यक्तियों  को  प्रतिवर्ष,  प्रेरित
 क्षेत्रों  से  छुट्टी  पर,  अपने  कुटुम्बों
 से  मिलने  के  लिये  सरकारी
 खर्च  पर  भेजा  जाता  है।

 कौर  कोई  सुझाव  विचाराधीन  नहीं  है  ।

 कारों  में  टेलीफोन

 1586.  श्री  मोहन  स्वरूप  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  मालूम  है  कि
 यूरोप  ौर भ्रमरीका  में  एक  ऐसे  टेलीफोन
 का  ग्रा विष् कार  किया  गया  है  जो  कार  में
 लगाया  जा  सकता  है  ;

 (ख)  यदि  हां,  तो  क्‍या  भारत  में  भी
 ऐसे  टेलीफोन  बनाने  का  सरकार  का  विचार
 है;  कौर
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 (ग)  यही  हां,  तो  इस  योजना  का  ब्यौरा
 क्‍या  है?

 संधार  विभाग  में  उपमंत्री  (श्री  भगवती)  :
 (क)  जी,  हां  ।

 (ख)  शौर  (ग).  भारत  के  नगरों  के
 लिये  उपयुक्त  साज  सामान  का  विकास  करने
 की  सम्भावनाओं  की  जांच  की  जा  रही  है।

 Money  Order  Forgers
 1587.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  a  gang  of  money  order
 forgers  has  been  unearthed  recently
 in  New  Delhi;

 (b)  if  so,  whether  any  assessment
 has  been  made  of  the  amount  paid
 through  forged  money  orders;  and

 (c)  the  action  taken  in  the  matter?
 The  Deputy  Minister  in  the  Denart-

 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes,  Sir.

 (b)  2l  forged  money  orders  involv-
 ing  a  sum  of  Rs,  400T/-  have  been
 detected  so  far.

 (९)  The  police  have  arrested  six
 persons  including  2  departmental
 officials.  A  sum  of  Rs.  1.564/-  has  80
 far  been  recovered  by  departmental
 and  police  action.

 Indian  Support  to  Malaysia
 1588.  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  External  Affairs  be
 Pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 Govern  t  of  Ind  ja  have  reacted
 strongly  against  India's  sympathetic
 support  to  Malaysia  on  the  issue  of
 confrontation  between  Indonesia  and
 Malaysia;

 (b)  if  so,  whether  Government
 have  firmly  reiterated  its  stand  In  the
 matter;  and

 (c)  if  not,  the  reasons  therefor?



 3947  Written  Answers  BHADRA  I5,  887  (SAKA)

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).  No,
 Sir.

 (ey  Does  not  arise,
 wad  qr  के  सतोष  भारतीय  बप  सेना

 के  विमिन  को  दुघ  रता
 I589.  को  हुकम  जन  कछवाय  :  क्‍या

 रक्षा  मंत्री  29  भा  965  के  अतारांकित
 Ree  संख्या  1098 के  उत्तर  के  संबंध  में  यह
 बाते  को  कृपा  करेंग  कि  :

 (क)  बया  उठाई  कुर्ता  के  ats  are
 होन  वा  [  तने  के  दो  वीरता  ts  की  हु!  दुर्घटना
 के  संबंध  में  दांव  करने  के  लिये  नियुक्त
 बी  गई  जांच  समिति  का  प्रतिवेदन  सरकार  को
 प्राप्त  ही  चुका  है  ;  कौर

 (खि)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 प्रतिरक्षा  मंत्री  (श्री  यशवंत  राव
 चट्टान)  :  (क)  तयों  (ख).  शिफ़ाई  बापू
 सना  मुख्यालयों  द्वारा  विवादातीत  है

 Decrease  in  Number  of  Coa)  Mines
 1590,  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Labour  and  Em-
 pl.yment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  working  coal  mines  in
 Indis  has  come  down  considerably
 during  1964;

 (b)  if  so,  the  number  of  mines
 working  at  the  beginning  and  at  the
 end  of  964  and  also  the  mines  work-
 ing  at  present;

 (c)  the  number  of  workers  शान
 ployed  at  the  beginning  and  end  of
 964  and  at  present  by  these  coal
 moines;  and

 (d)  the  reasons  for  the  closure  of
 the  coal  mines?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  No.  not
 tonsiderably,  the  number  of  working
 ¢oal  mines  decreased  by  १9  only  in
 41084,  as  compsred  with  1963,
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 (b)  The  number  of  working  mines

 in  January  964  was  803,  in  December
 ‘1964,  823  and  in  Mar  h  935  (latest

 gure  available)  was  837,

 Month  No.  of  workers  employed,
 January  964  422  508
 Decomber  964  403,936
 March  965

 (latest  available)  4342393
 (d)  The  decreas:  in  the  number  of

 werking  mines  is  not  due  to  closure  of
 mines  but  que  to  amaigamation  of
 some  ind2pendent  units,

 Report  of  the  Dire  :torate  of
 Employment

 1591,  Shrimati  Maimo-na  Soltani
 Will  the  Minister  of  Labour  and  Em.
 ployment  b2  pleased  to  state:

 (a)  whether  the  quarterly  report  of
 the  Dircectorate  of  Employment,  Delhl has  revealed  that  in  a  number  of
 occupations  in  which  vacancies  were
 reported  unfilled  by  employers,  a
 large  number  of  applications  were
 found  on  the  live  registers;

 (b)  if  70,  the  reasons  therefor:  and
 (c)  Government's  reaction  thereto?

 The  Minister  of  Labour  and  Employ- ment  (Shri  D  Sanjivayya):  (a)  Yea,
 (b)  The  main  reasons  are;—

 (i)  Lack  of  mobility  and  un-
 willingness  on  the  part  of  the  ap-
 plicants  to  serve  in  rural  areas;

 (ii)  applicants’  preference  for
 Government  jobs;  and

 (iii)  unattractive  terms  and  con-
 ditions  of  service  offered  by  em-
 ployers  and  their  insistence  on
 long  experien:e.
 (९)  Government  js  aware  of  the

 situation  and,  in  appropricste  cases,
 the  Employment  Exchanges  advise  the
 employers  to  be  more  realistic  in  re-
 gard  to  the  terms  and  conditions  offer-
 ed  by  them  and  the  length  of  experi-
 ence  demanded.  In  such  cases  the  em-
 ployers  are  also  apprised  of  th:  cur-
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 rent  labour  market  conditions  for  their
 guidance.

 Installntion  of  Telephones  on  Top
 Priorliy  Basis  in  Government  Offices

 1502.  Shri  Ramshckhar  Prasad  Singh: Will  the  Minister  of  Communica-
 tlons  be  pleased  to  state:

 (a)  the  number  of  requests  received
 for  the  installation  of  telephones  on
 top-priority  basis  in  Cen‘ral  Govern-
 ment  office:  and  at  the  revidences  of
 the  officers  in  Delhi  during  the  period
 from  Apri!,  965  till  date;

 (b)  the  number  of  telephones  instal.
 leq  hoth  at  the  Offices  and  Residences
 during  the  above  period;

 (ce)  the  number  of  telephones  not
 so  far  installed;

 (0)  the  reasons  for  the  detny  in  the
 Installation  of  the  above  telephones
 in  spite  of  top-priority  basis;  and

 (९)  the  per-ons  responsible  for  the
 deloys  and  action  taken  against  them?

 The  Nennty  Minister  in  the  Depart-
 ment  of  Commounirati-  ni  (Shri  Bhaga-
 vatl):  (ay  Number  of  requests  receiv=
 ed  in  Delhi  during  the  period  April  ‘65
 to  23-9-I965  for  provision  of  tele-
 phones  in  Central  Government  offices
 is  316  ond  that  for  residences  of
 offl.ers  is  202.

 (b)  284.
 (९)  234,
 (d)  and  fe).  Top  Priority  demanda

 are  gencrally  mst  without  delay,  Limi-
 tations  cf  exchang?  capacities,  cables
 and  resources  in  general,  do  not  permit
 Meeting  of  the  demand  in  full.

 हिन्दी  में  टेलीफोन  निर्देशिका
 J  भी  प०  ला०  बारुपाल  ।

 ‘1593.  (भी  बा यू नाव  सिह  :

 ब्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  राजस्थान,
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 were  प्रदेश,  मध्य  प्रदेश,  बियर  शादी  हिन्दी
 भारी  राज्यों  के  नागरिकों  ने  डाक  तथा  तार
 प्राधिकारियों  &  टेलीफोन  निर्देशिका  को
 हिन्दी  में  प्रकाशित  करने  का  अनुरोध  किया
 हैं;  शौर

 ख)  यदि  हां,  तो  यह  फल  तक  छप
 जाएगी  ?

 संचार  विभाग  में  उपमंत्री  (और  भगवती ):
 (क)  तथा  (ख).  राजस्थान,  उत्तर  प्रदेश,
 मध्य  प्रदेश  तथा  बिहार  को  5  प्रतिशत  टेली-
 फोन  निर्देशिका यें  हिन्दी  में  छापने  के  ब्रतुरेश
 जाई  किये  जा  चुके  हैं  ।  इन  निर्देशिका  घरों  को
 यथासंभव  बोझ  निकालते  के  प्रयत्न  किये  जा
 रहे हैं।

 People  of  Fiji
 I54.  Dr.  Ram  Manthar  Lohlar

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  ६0०  the  Reuter  News  Agency
 Report  emana'ing  from  Lon4on,  dated
 the  l0th  August,  in  which  one  section
 of  the  people  of  Fiji  has  been  referred
 to  as  “Fijian  nationals"  and  the  other
 eection  as  “Indian  national.”  and
 “persons  ef  Indian  origin  of  Pacifle
 Islands";  and

 (b)  if  so,  Government's
 thereto?

 reactlon

 The  Minister  of  External  Affaire
 (Shri  Swaran  Singh):  (a)  The  Gove
 ernment  have  sren  a  Reuter  News
 Agency  report  emanating  from  Lon-
 don,  dated  l0th  August,  1965,  re-
 garding  the  outcome  of  the  Constitue
 tional  Conference  on  Fiji  held  recent-
 ly  in  London.  it  is  presumed  that  this
 is  the  one  referred  to  in  this  question.
 This  report  dors  NOT  speak  of  “Indian
 nationals”  or  “persons  of  Indian  origin
 of  Pacific  islands”,  It  does,  however,
 mention  the  “Pacific  Island's  Indian
 Community”.  It  also  speaks  of  the
 “The  Fijians”,  “Indians”  and  “Euro-
 peans”  in  Fiji,  and  to  that  extent  i
 somewhat  misleading,  as  it  gives  the
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 intoression  that  only  the  Fijians  are
 Fijian  nationals,  The  report,  hew-
 ever,  does  clarify  the  multi-racial  com-
 position  of  Fiji's  populatian.

 (b)  The  Government  of  India  has
 expressed  its  views  on  the  subject  in
 the  U.N.O.,  and  <alled  upon  the  British
 Government  to  speed  up  the  pace  of
 Constitutional  reforms  in  Fiji  with  a
 view  to  ultimate  independence.

 22.0  hrs,
 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GovrrNMENT  ON  ASSURANCES,  TRO-
 MISES,  UNDERTAKINGS  ETC,  GIVEN  BY
 MINISTERS

 The  Minister  of  Communications  and
 Parliamentary  Affairs  (Shri  Satya
 Narayan  Snha):  I  beg  to  lay  on  the
 Tab'e  the  following  statements  show-
 ing  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  promises
 and  unde  takings  given  by  Min‘sters
 during  the  various  sessions  «ef  Third
 Lok  Sabha: —

 (i)  Suoplementary  Statement  No.
 Ill—Eleventh  Session,  1965,

 (ii)  Supplementsry  Statement  No.
 Vil—Tenth  Session,  1904.

 (ili)  Supplementary  Statement  No.
 IX—Ninth  Session,  ‘194,

 (iv)  Su  oslementary  Statement  No,
 XIV—Seventh  Session,  ‘1964,

 (vy)  Supplementary  Statement  No.
 XVI—Sixth  Session,  1983.

 {Placed  in  Tihrary,  See  Nos.  LT-
 4752  to  LT-4756/65}.
 Mar  Covcersions  of  Fist  Srssron  oF

 InpustriaL  Commrrrer  on  Burip-
 nc  ann  Construction  LxpusTry

 The  Minister  of  Labowr  and  Em-
 ployment  (Shri  nm  Sanfvayval:  7
 beg  to  lav  on  the  Table  a  cop;  of  min
 conclusons  of  the  first  sesvion  of  the
 Industrial  Committee  on  building  and
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 construction  industry  held  at  New
 Delhi  on  the  [3th  July,  965.  [Placed
 in  Library.  See  No.  LT-4757/65].

 3043

 Notes  EXCHANGE  fFTWEEN  INDIA  AND
 Cnina

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimatl
 Lakshmi  Menon):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers;

 (l)  Government  of  India’s  note
 dated  the  2nd  September,
 1965,  given  to  the  Embassy  of
 China  in  India  in  reply  to  the
 note  dated  the  2770  August,
 1965,  given  by  the  Ministry  of
 Foreign  Affairs,  Peking,  to  the
 Embassy  of  India  in  China

 (2)  Note  dated  the  27th  Aumust,
 1985,  given  by  the  Ministry
 of  Forelgn  Affairs,  Peking,  to
 the  Embassy  of  India  in  China

 [Plired  in  Library.  Seo  No.  LT-
 4758/65).

 4  —_

 ian  brs,
 STATEMENT  RE.  ADVANCE  ,OF

 INDIAN  ARMY  ACROSS  BORDER
 IN  LAHORE  SECTOR.

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  Hon.  Membcra  are  aware
 that  I  have  been  keeping  thom  ap
 prised  from  time  to  time  about  the
 ageresiion  being  committed  on  our
 territory  by  the  armed  forces  of  Pak-
 istan,  clandestincly  at  first  and  open-
 ly  thereafter,  The  first  wave  of  agcres-
 sion  was  through  armed  infittrators
 constituted  from  regolar  and  irremolar
 soldiers  of  the  Pakistani  Army,
 though  Pakistan  assumed  a  peature  of
 innocence  with  regard  to  these  hap
 penings.  On  Tet  Septembs,  the  Gov-
 e-nment  cf  Pakistan  threw  off  this
 postu-e  and  put  in  its  regular  forces
 in  the  shane  of  a  massive  armed
 attoek  In  the  CShomb  sete  of  our
 State  of  Jammu  &  Kashmir,  ‘This
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 {Shri  Y.  B.  Chavan]
 attack  was  mounted  with  a  large  force
 oft  infantry  and  tanks  and  =  accompa-
 nied  by  ar  cover.  Naturally,  we  have
 had  to  repel  gll  these  atlacks  and  our
 armed  forces  have  been  jiving  an

 ding.y  good  t  of  them-
 selves,  notwithstanding  the  difficul-
 ties  which  they  had  to  face.

 We  have,  as  I  informeq  Hon'ble
 members  earlier,  had  to  carciu'ly
 watch  the  developing  situation  and
 have  had  to  take  an  overall  view  of
 the  defence  of  the  country,

 On  the  afternoon  of  5th  September
 Pokistani  aircraft  intruded  across
 the  International  boundury  at  Wagan
 near  Am.itsar  and  fred  rockets  at  an
 Air  Force  Unit.  Anti-airera't  action
 drove  them  away.  This  vio'iton  was
 reported  but  there  were  further  vio-
 lations  over  the  sime  border  by  th?
 Pakistan  Air  Force  and  it  was  quite
 apparent  that  Pakistan's  next  move
 wus  to  attack  Punjab  across  the  Tn
 ternational  border.  The  indication
 that  this  was  going  to  happen  was
 buiiding  up  over  some  time.  In  order
 to  forestall  the  opening  of  ancther
 front  by  Pakistan,  our  troops  in  the
 Punjab  moved  across  the  border  in
 Lahore  Sector  for  the  protection  of
 the  Indian  border.

 In  the  Kashmir  Sector  in  Chhamb,
 violating  the  Internalional  border,
 Pakistan  rome  across  with  a  large
 number  of  Patton  and  Sherman  tanks,
 supported  by  both  heavy  and  medium
 Artillery.  We  repu'sed  these  attacks
 ahd  have  taken  positions  in  the  vici-
 nity  of  Jaurlan  where  we  have  neld
 the  enemy.  The  position  is  well  and
 strongly  he'd  and  the  strategic  im-
 portance  of  it  is  fully  reslized.  I
 would  like  to  any  that  in  the  Inst  24
 hours  we  have  destroyed  three  mors
 Pakistani  Sherman  tanks.  Fighting  is
 atill  going  on  and  two  positions  ints
 which  the  enemy  had  infiltrated  have
 been  cleared  of  the  enemy.

 In  the  Valley  and  along  the  Cense
 Fire  Line,  within  the  last  24  hours  the
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 situation  has  been  generally  qvict.  I
 woud  like  to  bring  to  the  natize  of
 Hon'ble  Members  action  takin  two
 days  ago  gt  North  of  Tulhwal  where
 Our  troops  occupied  three  i’rkistant

 Pos  tions  which  were  overiccking  us
 and  covering  the  road  to  the  Nortnern
 Sector  intensively  useq  by  the  infil-
 tratocs.

 Our  aircraft  carricd  out  ह:  number
 of  sorties  over  West  Pakistan  this
 morning  and  attacked  g  number  ot
 mi‘itary  installations  includiny  2  gooda
 train  carry  ng  military  stores  and  im-
 flicted  conside.able  damage.  Ail  our
 aircraft  returned  safely.

 We  have  taken  the  derision  to
 effectively  repel  Pakistani  aggression in  the  full  knowledge  that  the  who's
 nation,  irrespective  of  norty  alien-
 ments,  is  one  with  the  Government  in
 this  matter.  The  Prime  Minis'er  hal
 received  the  fullest  assurenves  from
 a"]  quarte-s  in  this  regard,  |  am  sure
 Hon'ble  Members  ang  the  countrv
 will  show  appreciation  of  ‘I  great
 galantry  with  which  our  Army  hag
 been  fighting  against  odds  in  our  State
 of  Jammu  and  Kashmir.  in  cxtremely
 difficult  terrain  as  in  the  Karg')  and
 Haii  Pir  areis.  The  House  is  un-
 doubtedly  also  proud  of  the  perfor- mance  of  our  boys  in  the  Air  Force
 who  have  des  roved  s:veral  Pakis-
 tani  Sabre  jets.  I  have  no  doubt  now
 that  our  Armed  Forres  wi'l  give  o
 worthy  account  of  themselve:.

 2.6  hrs.
 STATEMENT  RE,  PUNJABI  SUBA

 The  Mintster  of  Home  Affairs  (Shri
 Nanda):  Sir,  it  is  natural  for  the
 House  to  be  concerned  about  the  re
 cent  developments  arising  from  Sant
 Fatch  Singh's  intention  to  fast  from
 September  0  to  achieve  Punjabi  Subs
 and  to  immolate  himself  on  Septem- ber  25,  if  it  was  not  conceded  by  then
 and  also  from  Master  Tara  Singh's  re=
 peated  demand  for  an  “independent
 and  self-determined  status  within  he
 Indian  Union",
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 Thave  already  laid  on  the  Table

 of  the  House  the  record  note  of  Prime
 Minister's  talks  with  Sant  Fatch  Singh.
 As  has  been  made  clear  by  the  Prime
 Ministery  both  during  his  tak;  with
 San,  Fateh  Singh  and  in  his  speech  in
 Rajya  Sabha  on  Aurust  24,  no  efforts
 would  be  snared  by  Government  to
 remove  the  sente  of  grievance  from
 the  ming  of  Sant  Fateh  Singh  jn  re-
 €2rd  to  the  language  question  and
 the  functioning  of  regional  committee,
 The  Prime  Minister  had  a'so  assured
 Sint  Fateh  Sincth  that  the  question
 tegarding  thy  regional  formula,  sac-
 rilege  cases,  amendment  of  the  Gari
 dwara  Act  and  other  points  wou'd  be
 locket  ‘nto  and  that  jf  there  owas
 Qny  shortcoming  of  defiriency,  he
 word  seo  to  it  thet  thines  were  put
 right.  The  Government  jc  alsn  pre-
 Pared  to  associate  Sant  Fateh  Singh's
 representative  with  any  inquiry  that
 may  he  instituteq  or  with  any  other
 step  thit  may  be  taken  to  remove
 his  complaints.

 Tt  may  be  recalled  that  in’  rerent
 years,  several  etene  hive  bren  taken
 to  arrive  at  an  amicable  arrancement
 for  meeting  the  nerds  of  the  Puniobi
 speaking  region  and  the  Hind]  sneq-
 king  region  of  the  Punjzh  State.
 Controversy  over  the  reorganisation  of
 the  Punjab  State  was  it  was  thought
 laid  at  rest  in  1956.  when  the  Gov-
 e-nment  of  India  evo'ved  the  Re-
 gional  Committee  scheme  jn  econst!=
 tation  with  the  Aka'ls.  The  demand
 for  a  Punishi  epmiking  State  wos,
 however,  teke;  un  agin  and  en  this
 issue  Sant  Fateh  Singh  entered  uron
 an  indefnite  fast  on  the  I8th  Nerem-
 ber,  1960,  Ths  It»  Prim=  Minfster,
 Pt.  Jawaharlal  Nehru.  mad«  a  efste.
 ment  on  the  Ath  January.  1981,  in  the
 course  of  which  he  d+  lared,  “The
 Punish  ite fl  js  hroawdiy  eresakine  9
 Puniabi  Subi  ns  it  is  with  Punjabi
 as  the  dominent  levees  there.

 (@  व्यादेश  सिए  'सिन्ती  :  बोतल
 पिताजी  भेष  मेवा.  सारे  प  जब  में?)  ५

 trie  thet  enme  perte  nf  the  Punish
 have  Hindi;  but  essentially  Punjabi  is

 the  dominant  language  and  it  should
 be  encouraged  in  every  way.”

 Sant  Fateh  Singh  gave  up  his
 fast  on  rece'ving  the  following  tele-
 gram  from  Master  Tara  Singh:

 “Am  eitisfed  with  today’s  speech
 of  the  Prime  Minister  at  Sardar-
 nagar.  Reques;  you  to  break  vour
 fast,  It  fulfils  the  requirements
 of  your  vow.”

 The  agitation  wag  then  withdrawn.

 The  demand  fora  Punjabi  Suba
 has  now  been  revived  by  Sant  Fateh
 Singh.  It  seems  to  riem  omoiniy
 fom  a  sense  of  dissatisfaction  with
 the  manner  in  which  the  previous  un-
 dertakings  have  heen  implemented.
 The  Prime  Minister’,  assurance  thot
 effective  steps  will  be  taken  for  the
 redresa3  of  prievancea  and  the  full
 implementation  of  arrangements
 agreed  upon  earlier  should  mec!  the
 neeis  of  the  s‘tuation.  Sant  Fateh
 Singh,  however,  persiste  in  the  de-
 mand  fo-  the  creation  of  the  Punjabl
 Suba,  I  may  submit  that  recourse  to
 fasts  and  cownterfasts  to  exert  nres-
 sure  on  the  Government  to  accent  or
 reject  a  demand  should  be  avoided:
 otherwise  it  will  nog  be  nossible  for
 the  Government  to  carry  on  normal
 administration  and  discharer  its  res-
 ponsibilities  to  the  ncople.  A  cons!-
 derable  element  of  the  ponu'ation  In
 the  Punish  insists  that  a  seporsate
 Staite  should  be  formed  for  the  Pun-
 indi  speaking  area  on  the  linguistic
 basis.  There  Is  alin  ी  considerable,
 section  which  jg  strongly  opposed  to
 the  adoption  of  such  a  course.  Strong
 sent  ments  of  any  section  of  the  people
 have.  however,  to  be  given  consi-
 deration,

 The  whole  question  can  be
 evamined  afresh  with  an  open  mind.
 Goverrment  would  be  premised  to.
 heve  further  ta'ka  on  the  sublect,
 We  ma  hone  that  a  cooperative  so‘'u-
 tlon  will  be  discovered  baseq  on
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 goodwill  and  a  reasoned  approach.  The
 final  test  of  the  good  of  the  various
 sections  in  cunformity  with  the  natio-
 nal  interest  should  prevail,  In  these
 divcussions,  all  unresolved  matters
 ean  be  taken  up.  Fer  this,  an  atmos-
 phere  of  goodwill  ang  amity  should
 be  created.

 I  would  urge  that  the  present  fs
 not  the  time  for  doing  anything  which
 May  deflect  the  energy  of  the  Govern-
 ment  and  the  people  from  the  task
 of  facing  the  very  serious  threat  to  our
 security  from  across  our  borders.  As
 the  House  is  aware,  our  security  forces
 ate  engaged  in  dealing  with  the
 armed  infiltrators  from  Pakistan  and
 attacks  by  Pakistani  armed  forces
 and  we  are  facing  a  situstion  with  very
 serious  possibilities.  Important  de-
 velopments  are  taking  place  now.  I
 hope,  the  House  will  join  me  in  an
 appea,  to  Sant  Fateh  Singh  to  give
 up  the  proposed  action  and  to  join
 in  the  mighty  effort  the  county  is
 putting  forth  for  thwarting  Pakisten's
 Qggtession  and  the  preservation  of  the
 integrity  and  independence  of  India.

 It  is  not  necessary  for  me  at  all
 to  aay  Much  about  the  stand  of  Master
 Tara  Singh.  No  demand  which  im-
 Ringes  in  any  manner  on  the  sovereign-
 ty  and  territorial  integ  ity  of  the
 country  can  possibly  be  given  any
 consideration.  I  am  confiden;  that  all
 the  people  of  India.  and  among  them
 Sikhs  have  a  notab'e  and  honoured
 place,  will  wholehearted'y  endorse
 Government's  viewg  on  this  vital
 matter,

 Shri  Surendra  Pal  Singh  (Buland-
 thahr):  From  the  statement  just  made
 by  the  hon.  Home  Minister,  wou'd  |
 be  corvect  in  understanding  that  tho
 Government  of  India  is  not  rejecting
 consideration  of  this  entire  question of  a  Punjabi  Suba  on  the  basis  of  the
 Unguistic  principle?

 Shri  Nanda:  It  is  clear  from  what
 LT  have  already  said  that  we  are  pre-
 pared  to  discus  and  consider  this  ques-
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 tion  in  all  its  aspects.  It  is  obvious,
 therefore,  that  we  are  not  iuling  out
 @ny  arrangement  or  proposal  on  the
 ground  of  any  objection  to  the  prin
 ciple  of  adopting  the  linguistic  basis
 in  dealing  with  this  quest:on,  but  2
 may  add  that  several  aspects  and  im-
 Plications  of  various  proposals  whic
 are  made  in  this  connection  will,
 however,  have  to  be  studied  and  am-
 cussex.

 हों  पदार्थ  सिए  (कंगना)  :  जया
 मैं  सरकार  से  यह  जान  सकता  हूँ  कि  यह
 बातचीत  के  लिए  दावा  7  कब  तक  खला
 शख्  जायगा  कौर  यद  मसला  कब  तक  हल
 हो  जायेगा  ?

 Shri  Nanda:  I  am  not  in  a  pos'tion
 to  specify  the  period.  The  procew
 ean  start  immediately,  subject,  of
 course,  to  the  exigencies  of  the  nation=
 al  emergency  created  bv  Pakistant
 aggression  in  Kashmir.  It  will  be  our
 effort  to  settle  the  question  as  quickly
 88  possible.

 Shri  D.  C,  Sharma  (Gurdaspur):
 May  I  know  if  the  Government.  28
 stated  in  the  statement,  wil  open  tne
 door  for  negotiation  not  only  with
 those  who  make  gq  demand  for  the
 Punjabi  Suba,  but  also  for  those,  oy
 stated  in  the  statement,  who  are
 strongly  opposed  to  thi:  kind  of  thine?
 May  I  know,  what  kind  of  modus
 operandi  the  Government  is  going  ta
 evolve  so  that  both  the  sides  of  the
 questing  can  be  considered,  as  the
 hon.  Minister  said,  in  a  disp7ss'onate,
 reasonable  and  objective  way?

 Shri  Nanda:  It  is  po'ng  to  be.  as  T
 anid,  8  co-operative  solution.  There-
 fore.  every  one  who  is  concerned  will
 certainly  have  an  opportunity  to  pat-
 ticipate  in  the  process.

 dt  प्रकाझचौर  ज्ञानजी  (बतौर)  :
 टिश्यू  कौर  जब  दोनों एक  वृक्ष  की  दो
 'शाखाएँ  हैं,  दोगी  के  पारिवारिक  कौर
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 सामाजिक  हारदण्य  प्रयास  में  इतने  घनिष्ठ
 हैं  जाते  शरीर  में  वचा  बौर  मांस

 का  संबंधी  रहता  है  बौर  दोनों  को
 ही  संत  जी  के  इस  झ्र सामायिक  प्रनशन  से  शौर
 मास्टर  तारासिह  की  धमकी  से  पंजाब  में
 बड़ा  नष्ट  है  मगर  जैसा  अभी  गृह  मंत्रों  जो  ने
 संत  जी  से  सं फटका लोन  परिस्थिति  में  प्रयास
 अनशन  त्यागने  को  अपील  की  है  तो  क्या  साथ
 ही  साथ  वह  यह  भो  प्राश्वासन  इस  सदन  के
 द्वारा  पंजाब  के  उन  प्रतिनिधियों  को  या  उन
 लोगों  को  दे  सकेंगे  कि  देश  में  संकटकालोन
 स्थिति  समाप्त  होने  पर,  वातावरण  शांत  होने
 पर  दोनों  झोर  के  प्रतिनिधियों  को  बुलाकर
 बात  करेंगे  ौर  समस्या  का  कोई
 समाधान  द्  ।

 Shri  Nanda:  I  am  thankful  to  the
 hon.  Member.  I  would  we'come  8
 mecting  with  the  representatives  of
 Bant  Fatch  Singh  to  be  able  to  exptain
 to  them  the  value  and  significance  uf
 what  has  been  stated.  I  am  sure  that
 all  that  is  known  about  the  present
 situation  and  what  has  been  stated
 here,  these  shou'd  ensble  Sant  Faten
 Binch  to  give  up  his  intention  to  £9
 on  g  fast.

 श्री  हुकम  चन्द  कछवाय  (देवास)  :  इस
 समय  हमारे  देश  में  काफी  संकट  है  णी  परि-
 स्थिति  में  मैं  इस  संबंध  में  कुछ  नहीं  पूछता
 चाहता

 श्री  गुलशन  (भाटिया)  :  सिद्धों  के  साथ
 प्रस्ताव  करने  से  देश  के  बाहुबल  की  बहुत
 हानि  होती  है  कौर  यह  देश  विद्रोह  है  इसलिये
 ो  पंजाब  का  वर्तमान  रूप  है  उस  के  पंजाबी
 क्षेत्र  को  पंजाब ों  सूबा  क्‍यों  नहीं  घोषित  कर
 सकते  शौर  ऐसा  करने  में  सरकार  को  क्या
 इकावट  है?

 कौनसी:  4)  जो  कुछ  कहता  था  बहू
 हैं.  कह  चुका  हूं  t

 Ghri  Kapur  Cingh  कठबाकन,

 Mr.  Speaker:  I  cannot  allow;  if  I
 al'ow  him  now  and  make  a  departure,
 it  will  open  up  the  floodgates.

 Shri  Kapur  Singh  (Ludhiana):
 Would  it  be  proper  to  stick  to  the  for=
 malities  of  procedure  on  a  grave  occa-
 sion  like  this?  If  I  am  permitted  to
 say  a  few  words,  |  am  sure  the  matter
 which  is  before  the  House  wil]  be
 better  understood  than  it  would  other-
 wise  be.

 Mr.  Speaker:  Some  other  oppor-
 tunity  might  be  taken.  I  wil)  be
 Putting  myself  in  a  very  awkward
 Position.

 Shri  Kapur  Singh:  ॥  will  be  un-
 fortunate  if  ycu  stick  to  the  letter  of
 the  procedure  and  do  not  go  into  the
 spirit  of  the  procedure.

 Mr,  Sperker:  If  I  start  allowing  one
 Member,  I  would  open  the  foo  igate.

 Shri  Kapur  Singh:  It  is  a  matter  of
 vital  concern  to  those  whom  I  rep-
 Tesent  here.

 Mr.  Speaker:  If  he  just  finds  an-
 other  proper  recourse  or  some  cthet
 method  I  will  certainly  try  to  heip
 him,

 Shri  Kapur  Singh:  This  is  the  pro-
 Per  psychological  moment.

 Mr,  Speaker:  If  the  House  wants
 me  to  make  a  departure....

 Som,  bon.  Members:  No.

 Shri  Nanda:  I  shall  invite  him  to
 meet  me  immediately  after  this  and
 I  shall  have  a  talk  with  him.

 Shri  Kapor  Singh:  If  in  this
 august  House  I  am  not  allowed  te
 soy  even  a  few  humble  words  to  the
 representatives  of  440  million  people
 of  India,  I  have  nothing  more  to  sayt
 that  is  enough  for  my  oase,
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 की  बूटा  सिंह  (मोगा)  :  अध्यक्ष  महोदय,
 मैंने  एक  बात  निवेदन  करनी  थी

 प्रत्यक्ष  महोदय  :  चुंकि  प्रा पका  नाम
 नहीं  था  इसलिए  मैं  ग्राहको  इजाजत  नहीं  दे
 सकता  हूं  ।

 झा  बूटा  सिंह  :  जिस  प्रात  के  ऊपर
 चुनाव  लड़कर  हम  लोग  यहां  पार्लियामेंट
 में  जाये  हैं  उस  पंजाबी  सूखे  की  चर्चा  हम
 हद  हाउस  के  इन्दर  न  व  यह  कैसे  हो  सकता
 a?

 झ्रष्यक्ष  महोदय  :  ह... 2  कप  यह  भी
 देखें  कि  जप  श्राप  महसूस  करते  हैं  ब  ही
 शरीर  लोग  भी  महसूस  करते  हैं  और  मैं  भी
 करता  हूं  लेगी  जो  एक  यहां  कार्यवाही
 लाने  का  हमने  उसूल  व  कायदा  बना  रखा
 है  उन  को  कायम  रखते  मे  मैंग्राप  की  मदद
 चाहता  हूं  ।

 ही  बूटा  सिंह  :  भ्रध्यक्ष  महोदय,  मैं
 यह  सोच  रहा  धा  कि  शायद  होम  मिनिस्टर
 साहव  के  स्टे पेंट  के  कोई  हल  निकालना
 है  या  fate  में  कुछ  सुधार  होते  वाला  है
 मगर  बड़ें  कोस  &  साथ  कहना  पड़ता  है
 कि  इत  थे  न  तो  कोई  हल  निकलता  है  न
 वर्तमान  स्थिति  में  कोई  सुधार  हो  सकता
 है।  केवल  चार  दिन  बाक़ी  रह  गये  हैं  जबकि
 संत  जो  आमरण  भरत  शुरू  करने  वाले  हैं  ग्रोवर
 एफ  मर्तबा  झगर  बत  शूर  हो  गया  तो  बहू
 टूट  नहीं  सकता  है  इसलिए  इप  गम्भीर
 स्थिति  को  देखते  हुए  मैं  पेंट  से  दरख्वास्त
 करता  हूं  कि  बहू  पंजाबी  सूबे  की  घोषणा
 कर  दे  t

 Shri  Eapur  Singh:  |  shail  aay  in
 just  half  a  dozen  sentences,  what  I
 ‘want  to  say.

 Shri  Ranga  (Chittoor):  We  may
 heve  a  discussion  this  evening.

 Mr,  Speaker:  ‘This  evening?  I  can-
 not  say.  It  seme  notice  ls  there  it
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 can  be  consijered.  That  is  what  हैं
 am  telling  him  again  and  again.

 शनी  टा  शह  :  परिस्थिति  बड़ी  गंभीर
 है  बेल  चार  दिन  रह  ये  है  गर्त  शरू  हने
 में।  झचिलम्ब  इस  पर  विचार  होना  चाहिए  is

 धप्यक्  महोदय  :  प्रापक  न दिस  भेजना
 चाहिए.  ।

 क्  टा  सिंह  :  एक  बात,  ee

 प्रत्यक्ष  भगोड़ा  :  मैं  ब  विल्कुल  इजाजत
 नहीं  दे  सकता  शौर  अब  बाप  बड  जायें  1
 मेरा  मना  करते  रहने  के  बावजूद  भी  श्राप
 को  जो  कुछ  कहना  था  छापने  wis  कह  लिया
 €  T

 2.30  hrs,
 BUSINESS  ADVISORY  COMMITTEE

 THIRTY-NINTH  REPOrT

 Te  Minister  of  Communications
 and  Parliamentary  Affalrs  (Shri  Satya
 Narayan  Sinha):  I  beg  to  move:

 “That  thig  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  cn  the  urd
 September,  1965."

 Mr.  Speaker:  sha!l  now  put  the
 motion  to  the  vote  of  the  House.

 12.304  hrs,

 STATEMENT  RE:  PUNJABI  SUBA—
 7  tontd,

 Shri  Ranga:  Sir,  I  would  like  to
 make  a  suggestion.  In  the  light  cf
 the  statement  made  by  the  hon.  ttome
 Minister  and  the  strong  feelinys  ex-
 pressed  by  som:  of  the  hon.  Mem-
 bers,  I  would  like  to  suggest  that  the
 Government  themselves  would  take
 the  earliest  possible  opportunity  of
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 giving  a  chance  for  this  House  to  ex-
 Press  itself  in  regarj  to  this  particu-
 lar  matter  that  is  agitating  all  the
 pecple  in  Punjab  pertaining  to  the
 threatened  fast  of  Sant  Fateh  Singh  in
 retard  to  the  demand  for  a  Punjabi
 Suba,  It  is  in  the  interests  of  the
 country  as  a  whsle  and  this  Govern-
 ment  in  particular  that  they  stiould
 take  the  earliest  possible  opportunity
 in  this  House  to  have  a  discusa.on  at
 least  for  one  day,  and  then  ascertain
 the  views  of  the  people  ag  rettected
 in  this  House  also,

 करो  यूरा  पिए  अध्यक्ष  महोदय,  मैं  tt
 तिल़्लै  में  कुछ  ह  करना  चाह॒ता  हूँ  ॥

 झाप्यज  सहो शय  :  यह  तो  गोंड  ने
 कर्ता-ड  (  करता  है  ।  मानवीय  सदस्य  ने
 गत  3  पैंट  को  बहा  है।  वह  इस  को  कनिष्ठ
 करेगा  ।

 1232  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 —contd,
 THirry-nintu  Rrront—coutd.

 Shri  Daji  (Indore):  Sir,  I  want  to
 sey  a  werd  about  the  motion  that  has
 just  beon  moved.  Only  two  hours
 have  becn  set  apart  for  the  discussion
 of  o]  policy.  If  the  discussion  कड  to
 be  in  anyway  fruitful,  more  time
 should  be  allowed  for  that,  ‘Two
 hours  for  oi]  policy  will  not  give  even
 five  to  seven  minutes  to  each  Mem-=
 ber.  Even  important  grcupy  will  not
 be  able  to  speak.  Therefore,  at  Jeart
 four  hours  should  be  the  minimum
 that  would  be  required  for  discussing
 the  oil  policy,  Otherwise,  the  dis-
 cussion  will  not  be  fruitful.

 Shri  Satya  Narayan  Sinha:  The
 time  has  been  de-ideq  by  the  Business
 Advisory  C-mmittee.  I  have  no
 objection  if  the  House  wants  to  ex-
 tend  the  time.

 Mr,  Speaker;  I  am  told  that  the

 BHADRA  15,  887  (SAKA)  Advisory  Committee  3964
 allotment  for  the
 policy  is  not  here,

 discussion  of  off

 An  hon.  Member:  It  is  for  Thurs-
 day.  Is  that  not  here?

 Mr,  Speaker:  It  does  not  contain  the
 time  for  oil  policy,

 ft  बूटा  सिंह  :  प्रत्यक्ष  महोदय  मैं  इसी
 मोशत  के  बारे  में  दर्ज  करना  चाहता  हूं  1
 जैता  फि  प्राचार्य  गा  ने  कहा  है,  यह  बहुत
 महत्वपूर्ण  विषय  है  t  मिनिस्टर  साहब  ने  दंत
 हो  का  प्रोग्राम  एलाउन्स  फिया  है  ।  हमे
 चाही  हैं  कि  अगर  ग्रुप  इजाज  दें,  तो  माज
 हूं  z  के  बारे  में  थोड़े!  सो  चर्चा  हो  जाये  ।
 झगर  आग  द्  की  इजाज़त  दे  दें,  तो  बाप  की
 बहुत  मेहरबानी  होगी  t  he

 प्रत्यक्ष  रहो  व  :  मेम्बर  साहब  जानते
 हैं  कि  अगर  काई  डिस्कशन  रेज़  करना  हों,
 हो  उस  के  लिए  नोटिस  देना  पड़ता  है  1  मगर
 मेरे  सामने  कोई  बाकायदा  नंदि  हों,  तो
 हाउस  को  देख  सकता  हूं  t  वर्ग  र  किलों  नोटिस
 के  कोई  डिस्कशन  ब  ही  सकता  है  ?  थी
 बंगा  ने  गवर्नर भेंट  को  कहा  हैं।  या  तो  गवर्नर  गेंद
 खुद  यह  डिस्कशन  लाये  प्लोर  या  कोई  मेम्बर
 साहेब  नोटिस  दें  ।  इतर  दोनों  में  ८  एक  बात
 होनी  चाहिए  1  मैं  झपने  बाप  बसे  कोई
 डिस्कशन  लल्ला  सकता  हूं  ?

 भरी  बडा  ए:  बाप  हमारी  तरफ़  ते
 शवर्नयेंट  को  खिवेरट  कई  t

 Shri  Satya  Narayan  Sinha:  Govern-
 ment  will  consider  thy  Fugycation
 which  hag  been  mare.

 ah  इकबाल  सिंह  (र्फ़रंजएर)
 प्रध्यक्ष  महोदय,  मिनिस्टर  साहब  ने  बहुत
 अच्छे  माहौल  में  अपील  की  है।  मानवीय
 सदस्य  इस  अपील  के  अमर  को  रहने  दें  t
 इस  वक्‍त  हमारे  मुल्क  पर  हमला  हूं  रहा  है
 बौर  लड़ाई  हो  रही  है  |  इटली!  माननीय
 सदस्य  को  सादी  बातों  को  सोच  कर  बात  :
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 pit  इक़बाल  सिह]
 करनी  चाहिए  |  शाकिर  हमारा  मुल्क  सब
 में  बड़ा  है  |  मानवीय  सदस्य  इस  माहौल

 1 खराब  क्‍यों  करना  चाहते  हैं  ?
 (Interruptions).  Ca)  PRRs

 sh  बपूर  ्  :  माननीय  सदस्य  को
 ऐसे  पत्रा  है  कि  हम  उस  माहौल  को  खराब
 करना  चाहते  हैं  ।  हम  माहील  फो  ख़राब
 नहीं  करना  साधते  हैं  '  यह  तो  उन  के  मन
 में  है  कि  हम  माहौल  को  ख़राब  करना  चाहते
 हैं।  हम  तो  माहौल  को  बेहतर  बनाना  चाहते

 हैं  ।  ( Interru; tions)
 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  cf  the
 Busines;  Advisory  Committee
 presented  to  the  House  on  tie  3rd
 September,  1965.""

 The  motion  was  adopted.

 Sis) y  hrs,
 ALIGARH  MUSLIM  UNIVERSITY

 (AMENDMENT)  BILL—contd.
 Mr.  Speaker:  The  House  wil!  now

 resume  consideraticn  of  the  fsllewing
 motion  moved  by  Shri  M.  C.  Uhagla

 ‘on  the  3rd  September,  1965,  namely:
 “That  the  Bill  further  to  amend

 the  Aligarh  Muslim  University
 Act,  1920,  be  passed.”

 at  यशपाल  सिह  (कैराना)  :  प्रत्यक्ष
 महोदय,  मैं  श्राप  से  क्षमा  चाहता  हूं  कि  मेरी
 किसी  एजी टे गन  की  वजह  से  हाउस  को
 तकलीफ  पहुंची  ।  मैं  बिल्कुल  नया  प्रादमी
 हैं  1  प्राय  मुन  सतह  घंटे  प्ले  बुला  लिया  ।
 पैरा  छुपा  यह  था  कि.........

 झच्यन्न  महोदय  :  झालर,  झालर  a
 माननीय  सदस्य  ज़रा  ठद् टर  जायें  ।

 Shri  Raghunath  Singh  (Varanasi):
 ‘Gir,  agaim  the  Minister  of  Pariimmen-
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 tary  Affairs  ig  hare,  away  {from  his
 seat,

 Tae  Minister  of  Communt-ations
 and  Parliamentary  Affalrs  (Shri  satya
 Surayan  Simha):  He  has  raised  @
 point  and  I  would  like  to  reply  to  it

 Shri  Raghunath  Singh:  ¥e  is  not  in
 his  seat.  He  cannot  gp-s"

 Shri  Satya  Narayan  Sinha:  {  car.
 speak  from  anywhere.

 Mr,  Speaker:  Order,  order,
 The  Minister  of  Education  ‘Shri  ML

 C.  Chagla):  Sir,  the  matter  has  been
 discussed  ६६  very  great  lenzth.  So,
 some  time-limit  should  be  fixed.  I
 submit  that  I  have  to  leave  for  New
 York  this  afternoon,  and  i  shail  be
 very  grateful  to  this  Hous2....

 Mr,  Speaker:  One  hour  may  be
 enough,  I  think,

 Shri  M.  C.  Chagia:  I  thoucht  half-
 an-hour  woulg  be  sufficient.  I  hue
 been  discusseq  threajbars,  I  would
 not  take  more  than  two  minutes,

 Mr.  Speaker:  Whatever  the  time
 that  was  allotted  has  been  spent  and
 T  have  allowed  every  cpporiuuily  to
 everyone  that  I  should  vonce-ve  of.

 sit  यहा पाल  जिह  :  प्रध्यक्ष  महोदय,  मुरे
 बीत  मिनट  मिलो  चा.ए।
 Shri  M.  0.  Chagla:  I  would  not

 take  more  than  two  minutes  to  reply.
 I  do  mat  want  to  say  anything  mcre

 Mr.  Speaker;  One  hour  should  be
 enough.  Those  who  have  atready
 spoken  should  not  try  to  speak.  Be-
 cause  Mr.  Yashpal  Singh  had  u  griev-
 ance  that  he  was  n-t  allowej  to  rep'y,
 I  have  called  him  first.  He  wi'i  bave
 0  minutes,

 Shri  Satya  Narayan  Sinha:  May  I
 say  a  word,  Sir?  Twice  or  thrice  it
 hag  happened—today  ‘also  it  ams  hap-



 3967  Aligarh  Muslim  BHADRA  J5,  7887  (SAKA)  University  (Amdt.)  ३:63

 pened—that  some  of  my  frieuds  said
 that  i  am  in  the  midst  of  everybody.
 In  the  House  of  Commons,  Sir,  the
 Chief  Whip  is  always  considcred  to  be
 invisible.  Other  men's  movements
 are  noticed,  but  he  is  not  not.cei,  The
 nature  of  the  work  |  have  to  do  is
 such  that  sometimes  I  have  to  move
 like  the  fire-brigade,  which  has  no
 rites  to  observe.  I  would,  therefore,
 request  you  to  consult  what  happens
 in  other  Parliaments.  In  the  Mother
 Mother  of  Parliaments,  the  Chief
 Whip  is  considered  to  he  invisible.

 Shri  Surendranath  Dwivedy  «(Ken-
 @rapara):  But  he  is  also  Minister  of
 Communications,

 Mr,  Speaker:  That  is  exactly  what
 I  was  g.ing  to  say.  We  cannot  lower
 the  status  of  our  minister.  In  other
 parliaments,  It  is  only  the  Chicf  Whip
 who  js  invisible.  But  here  we  have
 got  a  Minister  for  Parliamentery
 Affairs.  How  can  he  be  invitible?  At
 that  moment,  my  observation  was  (hat
 the  minister  ls  a  privileged  person.  I
 implied  that  he  has  to  move  some-
 times  in  connection  with  his  business,
 But  I  have  also  to  request  him  that
 he  should  conjuct  his  business  in
 such  a  way,  his  movement,  should  be
 euch  that  they  should  not  be  so  much
 not.ced  and  so  prominent

 श्री  पाल  सिह  :  प्रत्यक्ष  महोदय,
 हैं  आप  का  बहुत  प्रभारी  हैं  कि  प्राप  ने  में
 बोलने  का  मंकी  दिया  t  मेरे  पचास  मिनट
 हन  इस्टरप्शागख  में  खत्म  कर  दिये  गये  थे  1
 इसलिए  इस  वक्‍त  कम  से  कम  पर्चर्च/स  मिनट
 दे  दिये  जायें  ।  साथ  ही  मैं  ड्राप  से  यह  भी
 दरिया त  करता  चाहता  हूं  कि  मैं  बिल्कुल
 गया  प्राप्ति  हुं  ।  जो  बात  मेरे  कहने  की  थी,
 वह  प्रत्यक्ष  महसूद  ने  कह  दी  ।  मेरा  फर्जे
 पह  था  कि  मैं  खडे  हो  कर  एपालं,जाइज़
 क  ता  a  मेरे  कारण  इस  हाउस  में  जो  इन-
 प्लेतषप्नेस  झा गई,  उस  के  लिये  प्रत्यक्ष
 महसूद,  मैं  आप  से,  इस  सदन  से  शरीर  डिपुटी
 स्प कर  साहब  से  'एपालं.जाइज  करता  हूं  t
 are  ने  जिस  तरह  मापते  शरमिन्दा  किया  है,

 Bill
 उस  को  देखते  हुए  मैं  श्राप  को  वजन  देता  हूं
 कि  प्रावदा  मेरी  तरफ़  से  कोई  ऐसी  कार्य  बाहर
 नहीं  हंगरी

 os  fare  से  कौर  बाप  के  द्वारा  मानवीय
 शिक्षा  मंत्री  से  यह"  जरूर  कहूंगा  कि  इस
 तीन  सालों  में  आज  तक  मैंने  किसी  भी  मेम्बर
 के  बोलने  के  दोरान  में  चेक  या  इन्टरनल  करने,
 किसी  को  हुविष्क  करने  या  बिली  के  मामले
 में  कोई  गड़बड़  करने  की  कशिश  नहीं  की  है  a
 मैं  माननीय  शिक्षा  मंत्री  से  यह  जरूर  अपील
 करता  हूं  कि  जब  तक  मैं  बेल,  तव  तक  मुझे
 बीच  में  इन्टरप्ट  न  किया  जाये,  बयोषि  मेरे
 पचास  मिनट  पहले  ही  इन्टर'शग्ज  में  रस्म
 हो  चुके  हैं  a

 प्रत्यक्ष  महोदय,  जिस  तरह  रे  श्राप
 ने  बीच  में  ग्रा  फर  शालीनता,  सौप्ठव  शौर
 कल्चर  के  साथ  हमारे  इस  विवाद  को  निपटा
 दिया  है,  मेरा  धपना  खयाल  यह  है  कि  झगर
 धर्लीगढ़  यूनि रवा रिटी  के  दाइस  चांसलर  साहब
 उस  यूनिवर्सिटी  के  मामले  को  शांति  के  साथ,
 ्,  के  प्रति  प्रेम  शोर  प्रोफ़ेसरों  4  प्रति
 'एकेपशन  रखते  हुए  निपटाना  चाहते,  तो
 हू  जहूर  निपट  जाता  t  मैं  निवेदन  करना
 चाहता  हुं  कि  फ़तेहगढ़  साहब  में  हमारे  स्वय
 प्रधान  मंत्री  जी  के  साथ  ज्यादती  हुई  t  वहां
 पर  स्वर्गीय  पंडित  जवाहरलाल  नेहरू  के
 साथ  मास्टर  तारा सिह  की  पार्टी  ने  ज्यादती
 की,  मास्टर  तारासिह  की  पार्ट!  ने  उन  की
 इज्जत  पर  हमला  भी  किया  पौर  पंडित
 घं वाह लात  नेहरू  को  बगैर  बोले  हुए,  बौर
 स्पीच  दिये  हुए,  इस  हाउस  में  बचपन  जाना
 पड़ा  |  झगर  पंडित  नेहरू  राष्ट्रपति  जी  से
 जरा  कर  यह  बहते  कि  पहले  पंजाब  के  गवर्नर
 को  वयरझ्वास्त  करो,  फिर  पंजाब  क॑  कमिश्नर
 को  बरफबारी  करो,  फिर  पंजाब  के  वर्कमैन
 को  बरखायरत  करा,  सय  प्रम  मिनिस्टर
 रह  सकेगा,  तो  कया  यह  उस  के  कहने  योग्य
 बात  थी  ?  एक  बड़े  आदमी  के  लिए  यह  बात
 कता  नहीं  देती  1  लेकिन  यहां  पर  बड़े  गई
 के  साथ  हमारे  शिक्षा  मंत्री  जी  यह  फ़रमाते
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 [श्री  यश्पाल  सिंह]
 हैं  कि  श्री  रल,  यावर  जंग  ने  बहा  कि  छब  टक
 अलग  यूनिवर्सिटी  का  कास्ट  दर्शन  मित्तल
 ने  किये  झा ग्रे गा,  जब  तक  वहां  की  एससी-
 क्य टिव  कौंसिल  को  बरख्वास्त  नहीं  किया
 जायेगा,  जब  उषा  वहां  की  कोट  को  पाम  करने
 &  नहीं  रं  का  बझायेगा,  एव  हक  इस  बारे  में
 झाध्निस  लागू  नहीं  (कया  जायेगा,  हब  तक
 वह  वहां  वापस  नहीं  छा  रचते  हैं  -  यह
 बड़  भ्रांतियों  के  लिए  कर्मी  भी  शोभा  नहीं
 देता  है  |  बड़े  श्रेणियों  को  शोभा  यही  देता
 है  कि  वे  बच्चों  पके  110 3  के  साथ  के  मे  करें,
 प्राइस  को  प्रेम  के  साथ  राग्षये  ब्र  स्व
 को  साथ  ले  बार  चले  |  हिदुस्तान  में  हर  भी
 बूमिवररि ियों  हैं।  हमारी  डफी  की
 मुनीदेवी  सबसे  ड़ी  यूनिव रे टी  है।
 बह संसार  भर  मैचों  बड़ी  है।  उम्र
 घृतिदस्टी  के  बाइस  ॉसलर  साब  ऊब
 हिलते  हैं  तो  शहर  के  लंग  ज़मीन  चमते
 हैं,  उनके  परी  की  धूल  को  झपने  माथे  पर
 लगाना  चाहते  हैं  '  दारुल  नम,  देवबन्द  की
 पूनिबरिंटी  इस्लामी  बाजार  की  सब  से
 बड़ी  पनिवट  है  |  स  बधिवरिटी  के
 सब  से  बड़े  प्रादमी  मिलाना  बारी  मुहम्मद
 तैयब  साहब  जब  प्त  हैं  तब  लंघ  उन  के
 दर्शनों  के  प्यास  रहते  हैं,  उनके  दर्शन  मारने
 घरो  से  शहर  न्षिल  प्राते  हैं।  वहां  वा  हर
 क्  मंतर  बात  उनकी  इद्दत  मारता  है,  उनका
 पम्मा  करता  है  |  हर  एक  का  सम्मान  उनको
 हारिल  है  t  कब  वे  चलते  हैं  तो  ऐस  मालूम
 होता  है  जस  किसी  सलतनत  का  राजा  चल
 रहा  हो  ।  पुर्णाप्यों  की  तरह  लोग  उनके
 दर्शनों  के  हि.ए  व्याकुल  रहते  हैं  |  प्रतिशत
 प्रचलित  यनिवस्टी  के  बाइस  चांसलर  कब
 दक  पंगे नों  के  साये  में  वाइस  बार लर  रह
 झींगे  ?  मैं  पूछता  चाहतों  हूं  कि  जब  जनता
 का  प्रेम  उनके  साथ  नहीं  है,  बहा  यूनिवर्सिटी
 की  जो  सब  से  ्य  ताकत  है  अर्थात  लड़के,
 प्रोफेसर,  रटडेडस,  स्टाफ,  वे  उन्हें  नहीं  चाहते
 हैं  तो  झाश्निस  के  सहारे  उनको  कब  तक
 बीटा  ड्राप  कायम  रख  रखते  हैं  '  कब  तक

 हस् दूर
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 उनको  वहां  ताहम  चांसलर  संग  नो  के  साये
 में  बताये  रख  सकते  हैं  ?  मैं  शिक्षा  मंत्री  से
 कहना  चाहता  हूं  कि  यूनिवर्सिटी  की  सव  से
 घड़ी  चंद  होतो  है,  वाइस  चांसलर  के  प्रति
 लोगों  का  एफंवशन,  सत्र  से  बड़े  च॑  ज  हूँ  तो  है
 घाइपच्ां.ज़र  वा  दि  य्य्  ।  झगर  यह  ठ.क
 नहीं  हत्ता  है,  धंगर  प्रेम  भावना  नही  होती
 है,  प्रगर  एकैबशन  नहीं  हता  है  तो  संगीनें
 उसको  काम  नहीं  wa  रमता  हैं  ny

 हरम  सरा  की  हिफाजत  को  गेम  ही  न  रही
 क्मंगं, ये सलिमन को की  ते.  लिए  कब  तक

 हमारे  शिक्षा  मंत्री  किस  दकन  बम्बई  में
 बर्फ  जस्टिस  थे  उस  घात  उ  होने  बया
 फे  सा  दिया  था,  उसको  ब्  देखें  1  ब्रज  यह
 चीफ  उास्टिस  नहीं  हैं  चिया  #ितिरहर  बन
 गये  हैं  ।  लेकिन  उन  समय  जय  वह  चोक
 जिस  थे  बहाने  Te  चले  में  कटा  था  —

 “Under  Art.  30()  not  only  is  a
 minority  given  the  right  to  estab-
 lish  and  administer  educational
 institutions,  but  the  educatiunal
 inslitutions  must  be  of  their  own
 choice.  It  is  not  onen  to  the  Stuta
 to  dictate  to  a  minority  what  the
 nature  of  educational  institutions
 should  be.  What  a  citizen  enjo.s
 dn  ua  democracy  and  what  he  valucs
 most  is  liberty  of  thought,  and  it
 cannot  b2  disputed  that  one  sim-
 ple  and  easy  method  of  cont-olling
 thought  is  to  control  the  education
 of  the  young.”

 मैं  पूछता  चाहता  हूं  कि  चीफ  जस्टिस  का  जब
 हू  विचार  था  तो  कया  राज  उसके  मिनिस्टर
 शन  जाने  के  बाद  उनके  विचार  बदल  गये
 हैं?  राज  मिनिस्टर  छागला  जाहिरा  छागला
 महीं  हैं  +  राज  तो  वह  हाउस  को  यहां  तक
 कहते  हैं  कि  तुम  पेश  करो  और  मैं  पास  कर
 हगा  किं  झलो गढ़  गुनिवर्तिटी  में  से  मुस्लिम
 नाम  भी  हटा  दिया  जाए  t  वह  मुस्लिम  शब्द
 तक  को  भी  हटा  देना  चाहते  हैं।  लेकिन  वहू
 कोई  दलाल  ऐसी  नहीं  दे  सके  हैं  कि  क्यों
 मुस्लिम  नाम  को  हटा  कर  बहू  दूसरा  नाम
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 देता  चाहते  हैं।  में  सर  सैर  झहुपद  खाँ
 का  ब्यान  प  देता  चाहता  हूं...

 झन्पज  महोदय  :  नाम  बताने  का  भव
 सवाल  नहों  है  t  प्री  बाप  इतनों  डिटेल्स
 में  न  जायें।

 क्रो  याल  विदु :.  कोई  बात  नहीं  है  ।
 me  art  कहें  मैं  वे  /  हो  करने  के  लिए  तैयार

 हैं।  में  Gs  हो  जिता.  पड़े  बतों  देता  चाहता
 हैं  कि  सर  सैयद  मद  नेमत  ईंउटोटयूड
 को  इसलिए  कायम  किया  था  कि  पद  मुत जजा नों
 को  रिलीज  को  टैनिंग  देगा  t  लेकिन  राज
 हमारे  'छाप ला  साहब  एक  भो  डाकुमेंट  पेग
 नहीं  कर  सके  हैं,  एफ  भी  तारोख  पेश  नहीं
 कर  सके  हैं,  एक  भो  लाजिक  पेश  नहीं  कर
 के  हैं  कि  क्‍यों  इस  इंस्टोट्यूगत  को  मुस्लिम
 यूनिवर्सिटी  न  कहा  जाए  या  यह  माइनोरिटीज
 की  इंस्टोट्यूगन  नहों  है  ।

 यहां  42  यूनिवर्सिटी  शोर  हिन्दुस्तान
 में  हैं जहां  लड़के  पड़ते  हैं।  झलो गढ़  में  35
 परसेंट  गैर  मुस्लिम  हैं  |  थोड़े  थे  दूसरे  छात्र
 सालों  हासिल  कर  सकते  हैं  मगर  सारे
 हिन्दुस्तान  को  देखा  जाए  तो  थोड़े  के  मुस्लिम
 छात्र  यहां  तालीम  हासिल  कर  सकते  हैं  ।
 लेकिन  राज  हमारे  छागली  साहब  उनको
 हटाना  चाहते  हैं।  मैं  मंत्री  महोदय  से  पूछता
 चाहता  हूं  कि  सिवाय  जो  हिन्दु प्र ों  को  मेजारिटी
 बहा  है  शौर  कौन  लोग  चाहते  हैं  उसको
 जो  कुछ  भाप  कर  रा  हैं।  क्या  सारा  हिन्दुस्तान

 “इसको  चाहता  है  ?  जब  तक  प्राप  हिन्दुस्तान
 है  न  पूछ  लें,  जब  तक  हिन्दुस्तान  की  जनता
 पैन  पूछा  जाए,  तब  तक  इतनी  बड़ी  बनी-
 सिटी  के  ऊपर  हाथ  डालना  ठीक  नहीं  है,
 शिक्षा  मंत्री  को  कोई  भ्र धि कार  नहीं  है  कि

 की  बड़े  (खार गोत)  :  प्वाइंट  साफ
 झालर  सर.  ee  .

 करी  यशपाल  सिह  :  मैं  जानता  हूं  प्रापक
 ब्याइंट  साफ  प्राकार  को  |  मैं  जब  धाप  बोलते
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 हैं  तो  कोई  प्वाइंट  साफ  प्रायर  नहीं  उठाता
 हैं  मैं  चाहता  हूं  कि  झाग  मु  बोल  लेते
 दीजिये  सर  बोब  में  इंटरप्ट  न  कीजिये  ।
 प  में  कोई  प्वाइंड  भाफ  भाई  फ़राइज़  नहीं
 होता  है  |

 कानून  क्या  होता  है।  कान्त  जनता  की
 इच्छा  होतो  है  |  जनता  को  लज्जा  को  18
 कानून  कहते  हैं  ।  मैं  हत  बात  को  जानता
 हूं  -  हमारे  विधान  शास्त्रों  भी  ड्रा  बात  को
 कटते  हैं  :

 “Law  is  nothing  but  the  will  of
 the  people  expressed  in  terms  of
 law.”

 जनता  की  इच्छा  के  बौर,  जनता  से  पूछे  बगैर
 झलौगढ़  यूनिवर्सिटी  के  ऊपर  हाथ  डालने
 का  आपको  कोई  अ्रधिकार  हासिल  नहीं  था  i
 ara  भी  बहुत  सी  बातें  हो  रही  हैं।  जस्टिस
 बशीर  भ्र हमद  सैयद  को  गिरफ्तार  कर  लिया
 गया.  है  |  उनको  इसलिए  गिरफ्तार  किया
 गया  है  कि  श्री  चली  यावर  जंग  साहब  के
 साय  नहों  हैं  t

 झ्रध्यक्ष  महोदय  :  ऐसी  बातें  ने  कही
 जायें  जिन  को  कानून  इजाज़त  नहीं  देता
 है  t  उतके  ऊपर  केस  खलेगा  ।  उनको  स्टेट
 बवर्ननेंड  ने

 करी  पाल  सिंह  :  मैं  छोड़  देता  हूं
 मैं  जानता  चाहता  हूं  कि  यह  नासूर  कब  तक
 बना  रहेगा,  पह  जुकाम  कब  तक  चलेगा  ।
 सिर्फ  छः  हफ्ते  से  यूनिवर्सिटी  का  एटमोसफीयर
 बंदा  हुआ  't  छः  हफ  पहले  शक  यूनिवर्सिटी
 डाक  तरह  से  काम  कर  रही  थी,  उसकी
 तारीफ  स्वर्गीय  पंडित  जवाहर साल  मेहुल
 में  की  थी,  हमारे  वर्तमान  प्रधान  मंत्री  श्री
 लाल  बहादुर  शादी  ने  कौ  थी,  सारे  संसार
 में  की  थो  |  मैं  जानना  चाहता  हूँ  कि  छः
 हफ्तों  में  कौन  सा  ऐसा  जहर  प्रा  कर  भित
 थ्या  कि  उप  यूनिवर्सिटी  का  सारे  का  सारा
 बा यु मंदल  विषाक्त  हो  गया  ।
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 त्री  अशग़ाल  सिर]
 मैं  कहता  चाहता  हूं  कि  माइनॉरिटी

 कै  नाम  पर  नहीं  बल्कि  देश  के  सेक्यूलेरिज्म
 कै  नाम  पर  इस  मामले  को  लिया  जाए
 यह  जो  बिल  लाया  गया  है  यह  वन  मैन्स
 शो  है  ।  इस  में  माननीय  शिक्षा  मंत्री  ने.  .

 Shri  Raghunath  Singh:  How  can  he
 @ay  that  it  is  one  man's  show?  The
 Proposal  has  been  paszed  by  the  whole
 House.  We  must  protest  against  it.

 झ्रष्यक्ष  महोदय  :  ये  भ्रमर  कोई  बात
 गलत  भी  कहते  हैं  तो  दूसरों  को  बारी  भी
 जाएगी  भर  वे  उसका  जवाब  दे  सकते  हैं  1
 इनको  मैं  कं  रोक  सकता  हूं  ।  उनका  जो
 बहाव  है,  उसको  ज़रा  चल  लेने  खोजिये  ।
 उनको  खत्म  कर  लेने  दीजिये  q

 Shri  Bhagwat  Jha  Azid  =  (Ehazal-
 pur):  We  are  simply  protesting  in  the
 parliamentary  way  and  saying  that  he
 ig  wrong.

 क्रि  प्दापाल  सिंह  :  शिक्षा  मंत्री  से  मेरी
 अपील  है  कि  बगैर  भारत  की  जनता  से
 पूछे  हुए  इप  वक्‍त  पलोड़  यूनिवर्सिटी  को
 इस  तरह  से  पामाल  करने  का  इरादा  रोक
 हैं  ।  हमारा  देश  सेक्यूलेरिज्म  को  कायम
 करता  घातकता  है।  इसकी  बुनियाद  महात्मा
 गांधी  ने  डाली  थी  1  उसका  राज  यह  तकाजा
 है  कि  हम  भांजे  से  कंधा  मिला  कर  काम  करे।

 अध्यक्ष  महोदय :  मेरी  प्रार्थना  है.  कि
 झप  कितने  भी  जोश  में  वें  लेकिन  कसें
 तरह  के  शब्द  इस्तेमाल  कर जेस  प्राय  कर
 चढे हैँ।

 कमी  विशाल  सिह  :  जैसा  हुआ  हो,  वैसा
 हीं  कहेगा।

 कौ  wrres  झा  :  होश  में  भी
 कहें ।

 wear  महोदय  :  ऐड  शब्दों  का  पभ्रापकों
 प्रयोग  नहीं  करना  चाहिये  जैत  “पामाल”
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 oft  यशपाल  सिह  :  मापकों  जैसा  हुक्म  ।
 प्रा सात  से  झाप्ान  शब्द  मैं  कहना  चाहता  हुँ,
 मुलायम  से  मुलायम  शब्द  मैं  इस्तेमाल  कहूंगा ।

 झटका  महोदय  :  “पामाल  करता”
 यहीं  इतना  मुलायम  शब्द  नहों  है  1  यह  बहुत
 सकत  है  I

 श्री  यशपाल  सिए :  मैं  दरख्वास्त  करना
 चाहता  हूं  कि  इस  5.2  से  बच्चे  के  ऊपर  प्राय
 घोड़ा  सा  रहम  करें।  भारत  को  जनता  की
 इसके  मुताल्लिक़  झूमर  राय  पूछें  ।  हम  उस
 सेक्यूलेरिज्म  फो  कायम  करना  चाहते  है
 जिप  संकयूलरिज्म  का  बूनिय:द।  पर चर  पदर  वीं
 सदी  में  पांचवें  ग्‌षठ  झर्जुत  देव  जी  महाराज  ने
 गोल्डन  ईमेल  में  रखा  था  t  अर  हरिन
 मंदिर  का  बुनियादों  पत्थर  मि पा मोर  से
 रखवाया  था  ।  हम चाहते  हैं कि  cae
 ea  के घर्दर  यड़  बुनियाद  छाया
 रहे,  सैमयुलरि्म  का.यम  रहें  ।  मेरी
 एक  बात  समाज  में  नहीं  शाई  है  कौर
 मैं  ने इपोह  बहुत  जानने  को  कोशिश  को।
 है  ।  यह  कहा  गया  है  हम  इस  जिल  में
 हाउस  उन  के  पोछे  है  t  मैं  ने  इतिहास
 बड़ा  है  ।द्रोणिका  जव  चोर  खोंचा  जा  रहा
 था,  द्रौपदी  को  जय  नंगा  कपा  जा
 रहा  था  तो  एक  भो  वोट  दुय/धन के
 बिजली  नहों  थी

 Shri  Raghunath  Singh:  Sir,  we  have
 to  protest  against  this.  This  is  incas=
 rect.  Such  kind  of  expressions  should
 not  be  allowed  to  be  ued  in  the  House.

 Dr.  L.  M.  Singhvi  (Jodhpur):  Tt  is
 very  wrong  to  use  such  expressions
 We  protest  against  it,

 ी  रघुनाथ  हित:  द्ीपडी  का  चर
 खींचा  जा  रहा  था,  उत्तरी  जो  उपना  दुल् हूं ति
 इस  हाउस  दोहे,  इसे  इने  सारे
 हाउस  का  प्रदान  किया  है  a  यहां  द्ोपदों
 का  चौर  कोई  नहीं  खोंच  रहा  है  ।  द्रोपदी
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 का  व्बीर ख चने  वाले  यहां  नहीं  बे  हैं।
 इम  हिन्दुस्तान  के  रिप्रिजेटव्वि  हैं  1

 श्री  चौपाल  सिह  :  इतिहास  की  घटना
 बहां  नहीं  बताई  जासरुकतों  है  तो  मैं  उसको
 नहीं  बतलाऊंगा  |

 ह ।  बड़े  :इलकों  झपने  शब्द  दोप्दी  लेने
 चाहियें  ।  i

 att  यशपाल  सिह  :  मैं  उप  घटता  को  नहीं
 कहता  हूं  1  मैं  वापिस  लेता  हूं  ॥

 मैं  जानता  चाहता  हूं  के  हिन्दुस्तान  की
 तता  से  क्या इस  के बारेमें  पूछ  गया  है?
 इसी  हाउस  में  हमारे  भाई  मानती  शीर
 शस्त्रों  जो  नेमतो  मुदे जम  यूरिटी
 के  आर  इंतजार  लाये  थे  t  उन  इ  चीजों
 को  ThE  el  कैचों  काटी  ने  पढा
 साबित  किये  है  ।  कोई  ना  बात  हु  नहीं
 कता हुं  जो  क्षणिक  मे,  मं ठक  से,  दलल  से,
 पघरालिय्नंटर्सी  रूम  से  अलग  हो  ।  इसी
 हाउस  में  डाक  पद  महमूद  पर  इल्जाम
 लगाया  गया  ।  मेरे  पास  वह  लेटर  है  1
 धार  मानवीय  शिक्षा  मंत्री  पढ  कर  उसे  सुना
 दें.  सारे  हाउस  को  श्र  मैं  एक  लक्षण  भी  ऐसा
 मिल  ये  जो  प्रनस्ग्लिफ  इक  हो  तो  मैं
 बादा  करता  हुं  कि  मैं  इस  पार्लियामेंट  में
 बोलना  छंड़इंगा  लाज  को तोड़मरोड़
 कर  रखते  से  कोई  फायदा  नहीं  होगा  ॥

 एक  बात  मैं  कहता  चाहता  हूं  कि  75  फी-
 दी.  लड़के  अनगढ़  मालूम  यूनिवर्सिटी
 के  इंज/निर्मरिंग  को  एजुकेशन  हासिल  करते
 थे।  भ्रम  उत  को  50  फी  सदी  कर  दिया
 गया  है  ।  अरब  मुझ  को  बतलाया  जाये  कि
 ह ८10  पब्लिसिटी  से  निकाले  हुए  जो  लड़के
 हगे  उसका  कोनर्सोयतविस्िदी  लेगो  |
 बहू  तो  जगा  जगह  ग्रे है  कि

 “To  give  a  bad  name  and  kill  the  dog”
 eating  मुस्लिम  यूनिवर्सिटी  को  इस  बदर
 बदनाम  किया गया.  है,  अचोना  मुस्लिम
 यूलिवारि.्ट।  को  इस  कदर  डिफेंस  किया  गया

 है  कि  भैरवराग  गा  माह  उस  मा  नाम  लेने  से
 बड़ा  हता  है।  में  जानना  चाहता  हूँ  कि
 on  फीसदी  लड़के  जो  बहा  से  निगल  कर
 लायेंगे  उन  का  बया  होगा  ।छब  उन
 पर  श्लोक  मुसलिम  यृनिब्रिटी  की  महर
 लगी  लगी  तो  उन  फे  करियर  फा  बसा
 होगा  1  बच्चों  केरियर  के  इंटरनेट  में
 ऐसा  नहीं  होना  चाहिए  ।  मेरा  ताल्लुक
 की  यूनिवर्सिटी  से  है  ।  मैं  जानता
 हूं.  प्रखर  एक  लड़के का  भी  कैरिज  छा राब
 हो  जाता  है  तो  उस  के  मां  बाप  पर  मसी  पत
 धरा  जाती  है,  उस  के  रिश्तेदारों  पर  मूसा-
 बत  झा जाती  है  ।जिन  बच्चों  फा  फेरी-
 धर  झलो गढ़  में  खराब  किया  गंगा  है  गह
 बच्चे  प्रय  वहां  जायेंगे  1 इंगी मृद्क  के
 अन्दर  हैदराबाद  कीयूनिवस्टी  है
 हैदराबाद  की  उस्मानिया  यूनिवर्सिटी  में  एक
 लड़का  भो बाहर  का  रहीं  लिखा  छाता  ॥
 लेकिन  अलीगढ  यूनीर्वसिटी  से  कहा  जाता
 है  कि  वह  बाहर  के  लड़के  लें  t

 दी  हाउस  में  श्री  प्रकाएबं.र  शार  दी  मे
 जनरल  शाहनवाज  खां  के  बारें  में  बहुत  कुछ
 कहा  1  जनरल  शाहनवाज  मां  मेदे  डिफेन्स
 के  मुमताज  नहीं  हैं,  लेकिन  प्रखर  उन  के
 बारें  में  मैं  ii  वात  न  दाह  तो  मैं  भ्र पनी  प्रत्या
 केसाथ  धोखा  बनेगा  -  कब  मैंपाकि-
 स्तान  गया तों  मैंने  वहां  पर  सरदार  अक्टूबर
 नश्तर  से  कहा  कि  में  जनरल  शाहनवाज
 ai  का  गांव  देखता  चाहता  हूं  ।  ह; 2
 गांव  को  देखना  चाहता  हूं.  जिसने  जनरल
 शाहनवाज  a  जैसा सप्त  पैदा  किया  है
 जिस  को  जवाहरलाल  नेहरू  में
 गाउन  पहन  कर  पैरों  की  ।  जो  नेताजी
 कुपित  बंस  का  सब  स्ेबड़ा  जनरल
 उस  का  गांव  देखना  चाहता  हुं,  जिस
 के  जिये  पंडित  नेट  ने  यह  कहा  था

 कि:

 "The  most  efficient  General  ॥
 bave  seen  in  my  life.”

 पाकिस्तान  में  सरदार  पुरन  निसार  ने  बह
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 cis  यशपाल  भि]
 हबाब  दिया  का  तुम  हमारे  मेहमान  हो  यशपाल
 ि,  हम  तुम  को  बुश  देते  हैं,  ।  लेकिन
 Gi ar  में  एन रत  शाहनवाज  खां  का
 माम  लेने  वाले  को  हम  जेल  में  डाल  देते  हैं  1
 दिस  शस  के  करे करर  की  पाकिस्तान  वाले
 इस  तरह  देखते  हैं,  जो  पाकिस्तान  का
 का  इतना  बड़ा  दुश्मन  है.  जो  नेता  जी
 सु  भाष  चर  बोस  फा  इतना  बड़ा  विश्वास पातर
 है  जो  पंडित  नेहरू  पा  सब्चा  साथी  है
 खस  के  लिये  श्री  प्रफाशप्रीर  जञाश्त्री  हलके
 सपा  कहें  या!  इस  पार्लियामेंट  की  तौहीन
 है  1  झगर  इस  यूनिवर्सिटी  के  लिए  कोई  जांच
 होती  है  तो  मेरी  दरख़्वास्त  है  कि  इस  मामले
 को  जनता  की  अदालत  में  लाया  जाये
 इस  माम  ते  को  जस्टिस  चागला  पर  न  छोड़ा
 जाये  बल्कि  जनता  की  प्राप्त  में  इसे
 से  जाया  जाये।

 मैं  सच्चे  दिल  मेघा  करता  हूं  कि
 थमी  चागला  इस  बिल  को  वापस  लें  कौर
 इस  को  दियासलाई'  के  हवा  रें  कौर  इसकी
 राख  भी  भारत  को  भूमि  पर  नहीं
 रहनी  चाहिये।

 भ्रष्यक्ष  महोदय:  माननीय  सदस्य
 भुझालिपत  फर  सकते  हैं  लेकिन  जो  बीज
 पघा लिय में!  में  तय  हो  गई  है  <स  के  लिये
 डि था सजाई  के  हवाले  करते  की  बात  कहना
 आामुनातिब  बाट  है  -

 Shri  H.  N.  Mukerjee  (Calcutta  Cen.
 tral):  Mr.  Speaker,  Sir,  I  shall  be  ve-y
 brief.  Actually,  I  hag  no  intention  cf

 ‘taking  part  in  this  debate  but  having
 read  the  report  of  the  di:cussion  in  this
 House  I  am  rather  disturbed  by  much
 of  what  is  being  said  both  in  support
 of  Shri  Chagla's  position  and  against
 him,  That  i;  why  I  wish  him  even  at
 this  stage  to  reiterate  emphatically
 tectain  assurances  which  he  has  given
 and  also  to  try  to  remove  certain  mis-
 apprehen:ions  which  obviously  have
 been  created,
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 There  is  a  misgiving  in  many  Mus
 lim  minds,  whether  rightly  or  net  is  8
 different  matter,  that  the  special
 character  of  Aliparh  is  likely  to-  be
 violated  under  the  new  ar:angement.
 Shri  Chacla  has  been  व  judge  and  you,
 Sir,  albo  have  been  in  that  elevated
 position  and  ,;ou  know  of  the  judicial
 maxim  that  justice  should  not  only  be
 done  but  it  must  also  appear  that  it  is
 being  done.  It  is  the  Government's
 re  ponsibility  to  assure  Muslim  opinion
 all  over  the  country  that  this  appre-
 hension  is  wrong.

 I  know  that  Shri  Chagla  is  right  in
 so  far  as  he  is  trying  ta  put  a  eal,
 secular,  democratic  complexion  to  Ali-
 @arh  Univervite;  but  if  this  misoppre-
 hension  has  arisen  in  the  minds  of
 many  people  about  all  of  whom  we
 cannot  be  sure  that  they  are  reaction-
 aries,  then  certainly  something  more
 has  get  to  be  done  about  that.  That
 is  why  I  say  that  a  regular  Bill  has
 got  to  be  brought  forward  ns  soon  as
 ever  that  is  possible.  Jf  it  is  pos-ibie,
 in  the  very  next  session  Iet  thi,  Bill
 be  brought  forward.  No  avoidable  de-
 lay  should  take  place.

 We  have  swalloweg  a  bitter  pill—
 the  principle  of  nomination  and  all
 that  kind  of  thing,  the  exclusion  of
 representatives  of  teacher;  in  the  court
 and  the  executive  council  sand  so  many
 other  items  into  which  |  need  not  go;
 but  we  have  swallowed  a  bitter  pill
 only  for  the  time  being  so  that  the  re-
 gular  medicine  follows  a  little  later.

 I  wish  also  to  say  that  it  is  time
 when  we  discuss  a  matter  of  this  sort
 that  Muslims  ang  Hindus  and  all,  we
 remind  ourselve;  of  the  role  of  All-
 garh  University  in  the  context  of  the
 composite  culture  of  our  country.  All-
 garh  has  been  a  symbol  cherished  by
 Muslims.  no  doubt,  more  than  by  other
 people  in  India,  but  it  is  cherished  also
 by  the  cest  of  the  Indian  people.  In
 the  traditions  of  Aligarh  there  have
 been  many  bad  things—no  doubt
 about  it;  goog  and  bad  are  mixed  to-
 gether  as  fur  as  the  traditions  of  All-
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 garh  or  of  any  other  comparable  place
 sare  concerned.  But  we  cannot  forget
 that  in  the  great  days  of  non-coopera-
 tion  men  of  Aligarh  came  out  and
 started  a  national  Muslim  University.
 We  cannot  forget  that  Mohammed  Ali,
 Shaukat  Ali,  Khan  Abdul  Ghaffar
 Khan,  Hasrat  Mohani,  Mukhtar  Ahmed
 Ansari,  Rafi  Ahmed  Kidwai,  Zakir
 Hussain  and  Hafiz  Mohammed
 Tbrahim.

 An  hon.  Member:  Raja  Mahendra
 Pratap.

 Shri  H.  N.  Mukerjee:  ....and  Raja
 Mahendra  Pratap  have  all  been
 brought  up  in  Aligarh.

 Besides,  Aligarh  is  not  merely  a
 foundation  set  up  by  the  minority
 community.  It  is  a  foundation  which
 the  whole  country  has  taken  to  its
 heart  and  that  is  why  today  we  find
 1,625  non-Muslim  students  and  430
 foreign  students  from  23  different
 countries  in  Aligarh.  The  reputation
 of  Aligarh  is  not  merely  the  responsi-
 bility  of  the  Muslim  community.  The
 reputation  of  Aligarh  is  something
 which  the  entire  country  has  got  to
 look  after.  Therefore  it  is  very  im-
 portant  that  more  positive  efforts  are
 made  towards  the  cultural  integration
 of  Muslim  and  Hindu  students  resid-
 ing  in  the  hostels.

 I  should  also  like  to  say  in  this  re-
 gard  that  Muslim  opinion  in  our  coun-
 try  has  a  special  responsibility  in  try-
 ing  to  point  out  the  position  of  Ali-
 garh  in  the  totality  of  Indian  life.  2
 fing  Pakistan  exploiting  against  us  the
 international  freemasonry  of  Islam
 and  we  should  try  to  counter  it  and
 say  that  here  in  this  country  Islam  has
 found  a  hospitable  home;  this  is  the
 @ne  country  in  all  the  world  where
 Islam  has  found  itself  in  a  position  to
 become  acclimatised  and  that  is  why
 we  have  got  this  total  composite  cuk
 ture.  Islam  has  its  uniqueness—no
 doubt  about  it.  Our  unity  is  not  a
 rigid  structure;  it  is  a  unity  in  diver
 aity  but  the  uniqueness  of  Islam  with
 its  miltant  affirmations  has  come  to
 terms  with  the  infinite  eclecticisms  of
 2359(  Aj)  LSD—5.
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 Hindu  thought  and  the  result  has  bees
 the  creation  of  a  composite  culture
 which  at  least  we  should  try  to  tell
 the  world  that  we  really  and  truly
 cherish.

 The  Muslims  in  the  country  should
 also  perhaps  in  fairness  to  the  Gov-
 ernment  remember  that  apart  from
 Aligarh  we  have  the  Jamia  Milia  Isla-
 mia,  the  Khudabaksh  Research  Lib
 rary  which  Shri  Chagla  is  going  very
 soon  to  elevate  to  the  status  of  a  uni-
 versity,  the  Dar-ul-Alam  at  Deoband
 to  which  reference  was  made  by  Shri
 Yashpal  Singh;  we  have  the  seminaries
 at  Lucknow,  Saharanpur,  Azamgath
 and  Hyderabad;  we  have  facultie,  of
 Islamic  history  and  culture  in  differ-
 ent  universities.  “Islamic  Culture”  is
 the  name  of  a  periodical  brought  out
 by  Osmania  University’s  Oriental  Pub-
 lications  Division  which  igs  known  all
 over  the  world.  These  are  matters
 which  we  should  utilise  in  the  coun-
 ter-propaganda  against  Pakistan’s
 telling  all  the  world  that  here  in  India
 Muslims  are  an  oppressed  minority.  3
 know  that  the  Muslims  have  their
 grievances  and  I  have  not  hesitated
 to  point  out  the  grievances  of  Muslims
 when  I  have  found  them  to  suffer  in
 spite  of  the  secular  democracy  which
 we  have  got,  but  that  is  no  reason  for
 yielding  to  Pakistani  counter-propa-
 ganda  which  is  winning  friends  for
 them  today.  Even  in  the  present
 situation  they  are  telling  all  the  world
 that  Islamic  culture  is  ignored  in  India.
 As  a  matter  of  fact,  in  spite  of  what-
 ever  one  might  think  about  this  par-
 ticular  piece  of  legislation,  there  are
 in  this  country  institutes  of  Islamic
 learning  which  can  compare  with  their
 prototypes  anywhere  in  the  world.
 And  I  say  this  because  I  am  convinced
 and  I  am  sure  this  House  will  agree
 that  the  Muslims  in  India  have  never
 been  an  alien  element.  The  impact  of
 Islam  has  never  violated  the  integrity
 of  Indian  life.  A  stupendous
 man  like  Amir  Khusro,  for  example,
 said,  “I  am  an  Indian  Turk  and  I  can
 reply  to  you  in  Hindawi"—that  was
 the  language—and  he  said,  “As  I  am
 a  parrot  of  India,  ask  me  something
 in  Hindawi  that  I  may  talk  sweetly.”
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 (Shri  H.  N.  Mukerjee)
 He  said,  in  the  fourteenth  century,
 “Do  }ou  know  why  the  air  of  this
 country  i,  hot?”"—he  was  referring  to
 Delhi  in  his  famous  ghazal—‘“It  is  be-
 cause  of  the  wormth  of  loyalty  and
 devotion  that  the  sun  demonstrates  to-
 wards  this  country.”
 8  brs.

 In  the  grand  days  of  non-coopera-
 tion  when  at  Gandhiji’s  magic  call,
 Hindus  and  Mu:lims  and  all  came
 together,  what  do  we  find.  A  grand
 team  of  Muslims  who  were  national
 leaders  of  this  country,  men  like
 Hakim  Ajmal  Khan,  Mohammad  Ali,
 Shaukat  Ali  and  Maulana  Abdul
 Kalam  Azad,  were  leaders  of  all,  not
 merely  of  Muslims  or  Hindus  in  the
 separatist  fashion,  the  leaders  of
 everybody.  Io  am  reminded  of  a
 Muslim  who  wag  talking  of  the  griev-
 ances  of  the  Musiim  community,  pro-
 claiming  his  loyalty  tv  India  in  terms
 which  have  struck  in  my  memory.
 He  said,  when  8  Hindu  dies,  his  body
 is  burnt  ang  the  arches  are  thrown
 into  the  river  to  ee  curried  by  the
 current—God  knows  where —  but
 when  a  Muslim  dies,  he  wants  six
 feet  by  three  of  Indan  soil;  and  he
 belongs  to  India  in  life  as  well  as  in
 death.

 What  has  happened  in  Kashmir?
 Who  is  fighting  in  Kashmir?  Only
 the  other  day,  Mr.  Dwivedy,  who  is
 not  here,  told  us  in  this  House  that
 he  went  to  Kashmir,  that  he  went  to
 the  hospitals,  to  sce  some  of  those  in-
 jured  army  men,  and  everybody  he
 talked  to  was  a  Muslim.  Who  was
 the  first  Indian  who,  in  free  India,
 got  the  Param  Vir  (लिघोदा 8?  It  was
 Brigadier  Usman,  brother  of  a  dear
 friend  of  mine,  Who  was  the  first
 recipient  of  the  Param  Vir  Chakra.
 He  gave  his  life  for  is  country.
 Grester  love  than  this  hath  no  man
 than  that  he  gave  his  life  for  his
 country,  This  is  how  the  world  foes
 on;  this  jg  how  our  country  goes  on;
 this  is  how,  in  our  country,  Hindus
 and  Muslims  and  al)  have  to  combine
 Lat  us  forget  footling  little  differenc-
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 es;  let  us  forget  the  differences  we
 have  in  regard  to  small  matterg  here
 and  there;  let  us  forget  what  parti-
 cular  things  we  sun  bring  up  against
 Government  on  particular  issues.  But
 the  issue  that  matters  is:  let  us  re-
 member  that  India  is  one  and  we
 have  got  to  fight  together.  For  that
 purpose,  let  us  purge  the  Aligarh
 institution  of  its  drosa  and  keep  the
 Aligarh  institution  as  a  shining
 example  just  as  we  should  keep  the
 Banaras  institution  also  as  a  shining
 example  of  the  totality  of  Indian
 culture  where  the  uniqueness  of
 different  trends  of  life  and  thought
 have  come  together  in  a  beautiful
 stream.  For  ihat  purpose,  I  want
 Mr.  Chagla  to  reiterate  more  empna-
 tically  some  of  the  assurances  he  has
 given  and  to  seek  to  remove  per-
 sistently,  by  repeated  effort,  the  mis-
 giving  which  continue  in  the  minds  of
 many  Muslims  in  our  country,  all  of
 whom  I  am  not  ready  to  brand  aus  re-
 actionaries,  that  this  ‘-gislation  is
 going  to  hurt  the  Aligarh  institution
 and  to  hurt  the  interests  of  this
 country,

 शी  मुहम्मद  ज़ाहिर  (किशनगंज  )  :
 जनाब  स्पीकर  साहब,  मुझे  इस  बात  की  बहुत
 खुशी  है  कि  राज  तक  हमारी  कांग्रेस  नेता
 उसकी  विंग  कमेटी  ने  या  कांग्रेस  के  किसी
 हाई  कमान्डर  ने  कोई  लफ्ज  ऐसा  नहीं  कहा
 कि  जिस  का  मतलब  यह  हो  कि  प्रलीगढ़
 यूनिवर्सिटी  की  शक्ल  शौर  सूरत  को  बदला
 जाए  ।  लेकिन  हस  सवाल  को  सब  से  पहले
 झ्र पोजीशन  ने  उठाया,  इस  हाउस  में,
 धौर  इस  के  बाहर  भी  |

 मैं  भाप  से  यह  अर्ज  करता  हूं  कि  यह  बिल
 जो  प्रभी  लाया  गया  है,  उसके  बारे  में
 हमारे  मिनिस्टर  साहब  यह  फरमाते  हैं  कि  यह
 बिल  इसलिए  लाया  गया  है  कि  25
 अप्रैल,  को  जो  वाक्य  हुमा  उस  में  वाइस
 चांसलर  को  कत्ल  करने  की  साजिश  कीं
 गयी  थी  t  ऐसा  खराब  काम,  ऐसा
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 वीनस  क्राइम  करने  के  लिये  कांसपिरेसी
 क्यों  हुई  उस  की  वजह  बाप  बताते  हैं  कि  वह
 नेशनलिस्ट  खयाल  के  थे  ।  मैं  उन  से  पूछना
 चाहता  चूंकि  डा०  जाकिर  हुसेन  क्या  थे,
 करनल  जैदी  क्‍या  थे,  तैयब  जी  क्‍या  थे?
 मगर  वह  नेशनलिस्ट  नहीं  थे  तो  मुझे  मजबूर
 हो  कर  यह  कहना  पड़ता  है  कि  मुल्क  में
 सिर्फ  दो  नेशनलिस्ट  .  हैं,  एक  नवाब  साहव
 कौर  दूसरे  चागला  साहब  |

 मैं  कहता  हुं  कि  यह  बिलकुल  हकीकत
 के  खिलाफ  बात  है  कि  उनका  मरद डर
 करने  की  साजिश  की  गयी  थी,  बल्कि
 साजिश  इस  बात  की  की  गयी  थी  कि
 ऐसे  हालत  पैदा  किए  जाएं  कि  झाडिनेन्स  जारी
 हो  जाए  भर  अलीगढ़  मुस्लिम  यूनिवर्सिटी
 को  कत्ल  किया  जाय,  और  इस  साजिश
 को  मैं  इस  पार्लियामेंट  की  कारंब्राई  से
 साबित  करूंगा  |

 आप  खयाल  फरमाइए  कि  i960  में,
 मार्च,  के  महीने  में  हमारे  दोस्त  श्री  प्रकाशवीर
 शास्त्री  ने  कई  दफा  इस  हाउस  में  ऐसे
 सवालात  उठाए  कि  जिन  में  सदस्य  से
 सख्त  इल्ज़ामात  एमवैजिलमेंट  वगैरह  के
 अलीगढ़  मुस्लिम  बूनीवरसिटी  के  खिलाफ
 लगाएं  गए  ।  वह  इल्ज़ामात  यकीनन  कैसे  थे
 कि  उनकी  बजे  से  ग्ाडिनेन्स  भाना
 चाहिये  था  ।  मुझे  प्रकाशवीर  शास्त्री  से
 शिकायत  नहीं  है  इसलिए  कि  उन  को
 इनफारमेशन  मिली,  बौर  =  बहैसियत
 पालियामेंट  के  एक  मेम्बर  के  उन्होंने  भ्र पना  फर्ज
 सदा  किया  ।  लेकिन  उस  के  बाद  इस  तरह
 से  कार्रवाई  की  गयी  कि  किसी  तरह  से
 झाडिनेन्स  लागू  किया  जाए।  लेकिन  उस
 वक्त  जो  हमारे  मिनिस्टर  मिस्टर  श्रीमाली
 साहब  ये  उन्होंने  निहायत  झक्लमन्दी  प्रौढ़
 इन्साफ  से  काम  लिया  श्र  उन्होंने  इनक्वायरी
 के  लिए  एक  कमेटी  मुकेश  की।  जब  वह
 कमेटी  मुक़र्रर  हो  गयी  तो  श्री  प्रकाशकों
 रास्ती  को  करार  न  कराया  ,  उन्होंने

 3  मार्च  को  हाउस  में  एक  हाफ  एन  प्रवर

 डिस्कशन  किया  ।  उस  में  तमाम  इल्ला-
 मात  लगाए  गए  श्रौर वहू  तमाम  रिका
 कमेटी  के  सामने  गया  ।  कमेटी  ने  उस  कौ
 रोशनी  में  हर  चीज  की  जांच  किशोर
 कोई  इल्जाम  पलो गढ़  तस्लीम  यू नो वर-
 सिटी  के  खिलाफ  साबित  नहीं  हुआ ।
 ऐसी  हालत  में  बह  कांग्रेसी  कि  कोई  सूरत
 से  झाडिनेन्स  लाया  जाए  फिर  फेल  हो
 गयी

 उस  सिलसिले  में  मैं  प्रतीकों  उस  रिपोर्ट
 का  पैरा  55का  खुलासा  बताए  देता  हूं
 उस  में  अलीगढ़  तस्लीम  यूनिवर्सिटी  के
 स्टूडेंट्स  के  डिसिप्लिन  की  तारीफ  की  गयी
 मुकाबले  कौर  यूनिवर्सिटियों  के,
 ख़ुसूसन  बनारस  यूनिवर्सिटी  के।  उस
 में  कहा  गया  है  कि  अलीगढ़  यूनिवर्सिटी
 का  डिसिप्लिन  निहायत  बेहतर  है।

 अब  कमेटी  को  रिपोर्ट  से  यह  सवाल
 पैदा  हुमा  कि  सभी  इल्ज़ामात  गलत  साबित
 हुए  शौर  एनक्व्राययी  कमेटी  कहती  है  कि
 वहां  का  डिसिप्लिन  बहुत  प्रिया  है  t
 हमारे  महबूब  लीडर  पंडित  जवाहरलाल
 नेहरू  जी  वहां  तशरीफ  ले  गए,  शास्त्री  जी
 वहां  तशरीफ  ले  गए  |  उन्होंने  भी  वहां  के
 डिसिप्लिन  की  तारीफ  की  t  प्र  कांस-
 पिरेली  को  यह  खयाल  हुआ  कि  किस  तरह
 से  ऐसे  हालात  पैदा  हो  सकते  हैं  कि  प्राशिनेन्स
 जारी  हो  t  चुनांचे  उस  के  बाद,  जैसा
 कि  हमारी  बहिन  रेणु  चक्रवर्ती  ने  कहा  था,
 एक  बीस  सिंह  को  जो  कि  जनसंघ  का  था,
 जम्मू  बुलाया  गया,  उसको  हिदायत
 दी  गयी  कि  तुम  जाटों,  वहां  के  लड़कों  से  घुल
 मिल  जारी  और  किसी  तरह  से  उन  से
 एजी टेशन  करा प्रो  ।  ब्लाक  जानते  हैं  कि  मूसल-
 मान  लड़कों  में  से  भी  कुछ  ऐसे  लड़के  बद-
 तमीज  होते  हैं  जो  खराब  से  खराब  काम  करने
 के  लिए  तैयार  हो  जाते  हैं  ।  प्राय  जानते
 हैं  कि  पांच  हजार  लड़के  मैरीलैंड  यूनिवर्सिटी
 में  हैं,  उनमें  से  सिर्फ  केंद्र  सौ  लड़कों  ने  इस
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 [at  मुहम्मद  ताहिर]
 एजी टेशन  में  हिस्सा  लिया  ।  कांस पि-
 रेट्स  का  खयाल  था  कि  प्लोर  यानी-
 बर सिटी  के  लड़के  जब  तक  मुश्ते  नहीं  होंगे
 तव  तक  एजी टेशन  नहीं  करेंगे  शौर
 बहू मुश्तेल  तभी  होंगे  जब  उन  के  सामने
 पुलिस  लाकर  खड़ी  कर  दी  जाएगी  और  उन
 पर  गोली  चला  दी  जाएगी  t  चुनांचे  ऐसा
 ही  हुआ  ।  पुलिस  को  लाया  गया
 और  गोलियां  चलाई  गयीं  ौर  इस
 लिये  वहां  के  लड़के  मुश्ते  हो  गए  और  एक
 नाजायज  हरकत  कर बैठें  t  तो  यह  एक
 कांसपिरेसी  थी  कि  वहां  किसी  तरह  से
 ऐसे  हालात  पैदा  करो  कि  प्रा्डिनेन्स
 लागू  हो  जाए।

 मुझे  इस  फा  सख्त  अफसोस  है  कि  यह
 कहा  गया  हैकि  मर डर  करने  के  लिए  साजिश
 की  गयी  थी  |  यह  बिल्कुल  गलत
 है  ।  मेरा  कहना  है  कि  हमारे  मिनिस्टर
 साहब  को  गलत  इत्तला  मिली  जिस
 से  वह  ऐसा  कहते  हैं,  दरपम्रसल  बात  यह
 थी  कि  यह  कांसपिरेसी  भप्रलीगढ़  यानी-
 'बरसी टी  को  कत्ल  करने  के  लिए  की
 गयी  थी  t

 मैं  कहता  हूं  कि  कांस्टीट्यूशनल  की
 दफात  30,  3  शर  i23  के  मुताबिक
 यह  झाड़िनेन्स  और  बिल  बिल्कुल
 नाजायज  है  कौर  नहीं  भा  सकता  ॥

 दूसरी  बात  मिनिस्टर  साहब  ने  कही
 कि  हम  इसको  नेशनल  यूनिवर्सिटी  बनाना
 चाहते  हैं  t  हमारे  दोस्त  रघुनाथ  सिंह  जी
 ने  कहा  कि  अलीगढ़  यूनिवर्सिटी  को
 मुसलमानों  ने  नहीं  बनाया  है

 कवि  रघुनाथ  सिंह  :  मैं  ने  कहा  कि  यह
 मुसलमानों  की  बनायी  हुई  है,  लेकिन
 कब  उस  में  95  पर  सेंट  पब्लिक  मनी  लग
 रही  है  जिसकों  कि  पालियामेंट  ग्रांट
 करती  है  -
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 फ़ांट  करती  है  तो  कांस्टोट्यूशन  की  इजाजत
 से  करती  है  ।  आपका  कहना  हैं कि  यह
 माइनॉरिटी  इंस्टीट्यूशन  नहीं  है  कौर  नेशनल
 यूनिवर्सिटी  है  जैसीकि  बनारस  यूनीवरसिटी
 मैं  जानता  हुँ  कि बनारस  यूनिवर्सिटी  के  बारे  में
 पार्लियामेंट  ने  मुहर  लगा  दी  है  कि  यह
 हिन्दू  यूनिवर्सिटियों  है,  प्रलबत्ता  यह
 नेशनल  इम्पारटेंस  की  हैं  1  बनारस
 हिन्दू  यूनिवर्सिटी  की  ज्वाइंट  कमेटी  की
 रिपोर्ट  हमारे  सामने  भरा  गयी  है  7  प्राय
 देखें  कि  इस  ज्वाइंट  कमेटी  को  पालियामेंट  ने
 बनाया  है  कौर  इस  में  दोनों हाउ मेज  के
 मेम्बर  हैं,  पर  इन  में  से  एक  भी  मुस्लिम  ,
 पा  सिख  या  एंगलोइंडियन  नहीं  है  ।
 माइनारिटीज  का  एक  मेम्बर  भी  इस  में  नहीं
 है  ।  और  हमारे  रघुनाथ  सिंह  जी  ने  इस  में
 काम  किया,  हमारे  मिनिस्टर  साहब  ने  इस
 में  काम  किया  हैं  ।  का  नेशनल
 गू नीवर सिटी  इस  तरह  की  यूनिवर्सिटी  हो
 सकती  है  ।  जिसकी  ज्वाइंट  कमटी  में  एक
 भी  मुस्लिम  न  हो  7  मुझे  खुशी  है  कि
 पार्लियामेंट  ने  इस  पर मुहर  लगादी  है  ।

 कि  यह  बिलकुल  हिन्दुओं  के  लिए  हिन्दू
 यूनिवर्सिटी  है  लेकिन  नेशनल  इम्पा टस  को
 भी  जरूर  है  उसी  तरीक़  से  मुस्लिम
 यूनिवर्सिटी  मुसलमानों  ने  बनाई  है
 लेकिन  बहू  भी  नेशनल  इम्पा्टन्स  की
 जरूर  है

 इस  सिलसिले  में  जनाब  मिनिस्टर  साहब
 ने  यह  कहा  कि  मजलिस  मारती  की  मीटिंग
 में  जिस  में  डा०  महमूद  शामिल  थे  उन्होंने
 जमायत  इस्लामी  और  मुस्लिम  लीग
 को  साथ  लेकर  हमारे  इस  प्राडिनेन्स  के
 खिलाफ़  प्रोपेगेंडा  किया  ny  यह  सही  है
 कि  प्रोपेगेंडा  किया  मगर  उन  को  मालूम
 होना  चाहिए  कि  eto  महमूद  ने  वह  काम
 किया  जिसे  किसी  ने  नहीं  किया  |  तीन
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 रास्ते  पर  चलने  वाली  जमायत  को  एक
 रास्ते पर  लाये  कौर उस  के  मुताल्लिक  जितने
 जलसे  पौर  मीटिंग  हुई,  उन  बड़े-बसे
 जलसों  की  हिन्दू  भाइयों  ने  सदारत  की  है
 गौर  उन  में  सिवाय  कौमी  यकजहती
 शौर  हिन्दू  मुस्लिम  इतिहाद  के  प्रौढ़
 दूसरी  किसी  चीज़  पर  जोर  नहीं  दिया
 जया  ny  हां  पश्चात  के  झाडिनेन्स  के  खिलाफ़
 कक  प्रतीत  मुसलमानों  से  जरूर  की  |
 इन्होंने  यह  कहा  कि  भाइयों  6  तारीख  को
 कर  तुम  नमाज़  में  जापों  तो  यह  दुआ  करो
 बा  झ्ललाह  हमारी  गवर्नमेंट  को
 बोरिक  नेक  प्रता  फरमा  कौर  चागला
 wet  के  जुल्म  से  मुस्लिम  यूनिवर्सिटी
 को  बचा  ले  ।  यह  सिम्पल,  बिलकुल
 बासु  धौर  बेगुनाह  एनिमेशन  किया
 वा.  है  लेकिन  यह  एनिमेशन  करने
 बाते  जी  We  ude  ute  के  शिकार  हो
 गये  '  अरब  सवाल  यहां  प्रैक्टिस  काहो
 गया है.  ौर  वह  यह  कि  बागला
 साहब  ने  एक  काम  किया  है  बहू  मिनिस्टर
 हैं  बे  एक  बिल  यहां पर  लाये  हैं  तो  भव
 इस  को  पास  होना  चाहिए  तो  पैं  पपनी
 बवजंमेंट  से  कहूंगा  कि  चागला  साहब
 की प्रैस्टिज  को  वह  एक  हाथ  में  रक्खो
 बोर  मुसलमानान  ने  हिन्द  की  प्रैक्टिस
 को  वह  दूसरे  हाथ  में  रखे  ौर  वजन
 हम  ।  प्रखर  चागला  साहब  की  प्रेक्टिस
 बनी  तौरसे  फौरन  पास  कर  दे  शोर
 ख़बर  मुसलमानान  हिन्द  का  बकार  ज्यादा
 बजती  होतो  बिल  ताम्रंजूर  कर दें  ।

 प्राचीन  में  मे  सिर्फएक  बात  कहे  कर
 बेढ जाता.  हूं  —

 "अरको  लगी  है भाग बर  के  चिराग
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 Dr.  M,  8,  Amey  (Nagpur):  I  rise  to
 support  the  motion  for  the  third  read-
 ing  of  the  Aligarh  University  Hill
 movej  by  the  Hon,  Minister  for  Edu-
 cation.  I  most  heartily  congratulate
 the  Hon.  Minister,  Shri  Chagla,  not
 merely  for  piloting  the  Bill  wisely,
 skilfully  and  ably  in  the  debate
 through  the  House  but  also  for  plac-
 icg  before  the  whole  of  India  our
 ideal  of  what  a  high-souled  Muslim
 nationalist  should  be.

 The  storm  of  criticism  that  was
 raised  wag  not  30  much  to  vindicate
 the  position  of  the  great  Aligarh  Uni-
 versity  as  to  vilify  the  Hon.  Member
 who  was  taken  for  a  villain.  The
 dignified  way  in  which  the  Hon.
 Member  treated  hig  opponents  both
 inside  803  outside  the  Parliament  is
 exemplary.

 The  debate  on  thig  Bill  was  lively
 and  at  times  reached  a  high  level  of
 forensic  eloquence  which  is  very  sel-
 dom  attained  in  this  House.  If  the
 argument  based  on  the  fundamental
 right  provided  for  the  minorities  in
 Article  30  of  the  Constitution  was
 Plausible  and  capable,  the  subtle  dis-
 tinction  between  the  words  ‘Institu-
 tion’  and  ‘The  University’  which  you
 and  another  Congreag  friend—Shri
 Shree  Narayan  Dag  I  auppose—made
 was  felt  convincing  by  the  House,  if
 mot  crushing  for  the  time  being,  and
 won  both  applause  and  approval  of
 the  great  majority  of  the  House  in
 favour  of  the  Bill.

 Mr,  Anthony's  contention  was  that
 the  lcgislation  of  the  Aligarh  Univer-
 sity  Act  by  the  Parliament  or  the
 Government  of  India  wag  onl»  an
 @fficial  recognition  and  nothing  more
 and  that  the  fact  of  its  establishment
 by  the  Moh:
 mot  wiped  oui  thereby.  In  his  zeal  to
 champion  the  cause  of  a  community,
 Mr.  Anthony  lost  sight  of  the  simple
 and  most  obvious  fact  that  there  is
 recognition  only  fer  a  thing  that
 exist.  There  was  no  Aligarh  Uni-
 versity  run  by  the  Muslim  community m  existence  and,  therefore,  the
 demand  of  the  Muslim  community was  for  the  creation  of  a  Muslim
 Wniversity  at  Aligarh  just  as  they
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 had  created  a  Banaras  Hindu  Uni-
 versity  at  Banaras.  A  M.  College
 was  offered  by  them  te  the  Govern-
 ment  to  be  the  nucleus  of  the  educa-
 tional  centre  which  it  was  the  object
 of  the  Government  to  develop  at
 Aligarh  by  establishing  the  Uni-
 versity,

 In  the  case  of  Banaras  Hindu  Uni-
 versity,  Banaras  Hindu  College,  start-
 ed  and  run  by  the  theogophicat
 society,  was  offerej  as  a  nucleug  for
 that  centre  to  develop.  And,  in  my
 opinion,  the  words  “Hindu"  and
 “Muslim"  are  retained  in  the  names
 of  these  two  Universities  by  the
 Legislature  mainly  for  the  recogni-
 tion  of  the  historic  association  of  the
 institutions  which  the  Universities
 started  and  not  for  emphasizing  the
 denominational  character  of  the  Uni-
 versilies  themselves,

 In  the  course  of  the  debate,  great
 emphasis  was  given  by  some  Mem-
 bers  on  the  point  that  donation  and
 grants  to  the  funds  of  the  old  college
 and  later  on  to  the  University  for
 various  purposes  connected  with  edu-
 cational  work  of  the  University  were
 made  by  the  Muslim  population  of
 India.  I  think  that  it  is  partially
 true,  but  all  those  funds  belonged  te
 the  Aligarh  University  and  they  will
 remain  so.  The  Muslim  community
 has  no  concern  with  the  funds.  This
 Point  hag  some  legal  importance.
 Aligarh  University  is  a  legal  person
 and  hag  a  legal  entity.  In  case,  tor
 any  unforeseen  calamity,  this  object
 ceases  to  exist,  the  funds  will  be  im
 the  hands  of  the  Government  of
 India  to  be  disposed  of  in  accordance
 with  the  law  of  public  trust  and  wilt
 not  go  back  to  the  Muslim  community
 as  such.  The  principle  of  Cypres
 doctrine  trust  might  apply.  So  tong
 है  the  Indian  Republic  exists,  the
 funds  and  properties  of  the  Univer-
 sity  will  be  used  for  the  aims  and
 objects  of  the  Aligarh  University  and
 fo  other  purpose.  Muslim  commu-
 nity  as  such  hag  no  voice  to  deter-
 mine  the  nature  of  its  disposition.

 Now,  lastly  one  word  more  and  I
 conclude.  The  Hon.  Member  asrured
 the  House—and  the  nature  of  the  Bait
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 itself  indicates—that  it  is  a  temporary
 Measure,  intended  to  be  replaced  by
 Permanent  measure  at  the  earliest
 possible  opportunity,  It  is  mtended
 to  enable  the  Government  to  take
 steps  and  place  the  University  autho-
 rity  in  a  position  of  strength  to  deal
 firmly  to  restore  normal  conditions,
 At  present  the  University  is  in  a
 state  of  disorder  and  bad  temper.
 The  malady  has  to  be  cured  in  order
 to  bring  it  back  to  normal  condition.

 A  man  in  discase  has  to  be  taken
 to  a  nursing  home  and  treated  by  the
 Doctors  keeping  him  on  diet.  Food
 in  disease  is  different  from  food  in
 health,  The  patient  generally  com-
 plains  against  bitter  pills  and  doses
 and  injections  given  to  him,  He
 chafes  at  the  tasteless,  though
 nourishing,  food  that  is  given  to  him.
 But  we  all  know  that  that  is  the  only
 way  for  his  cure  under  the  treatment
 of  an  expert  and  conscientious  doctor.

 I  have  no  doubt  that  Dr.  Chagla  is
 there  tc  personally  supervise  the  ad-
 ministration  and  things  which  are  bad
 and  evil  will  soon  disappear  and  nor-
 mal  conditions  will  be  restored.  We
 shall  have  the  pleasure  to  welcome  a
 new  Bill  of  the  Aligarh  University
 Act  at  the  earliest  possible  date.

 l  end  with  a  note  of  Hindu-Muslim
 unity  and  the  urgency  of  the  feeling
 of  national  unity  and  national  in-
 tegrity,  congratulating  our  brave
 soldierg  who  are  today  fighting
 shoulder  to  shoulder  to  end  aggression
 of  Pakistan  on  India.  This  Bull
 should  serve  to  strengthen  Hindu-
 Muslim  unity  still  further,  That  ts
 the  need  of  the  day.

 With  these  words,  I  support  the
 Bill

 Mr.  Speaker:  Now,  Shri  Muhammad
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 Mr.  Speaker:  I  know  that,
 Shri  Muhammad  Ismail  (Manjeri):

 In  opposing  the  Bill,  I  say  that  jit
 offends  many  of  the  provisions  of  the
 Constitution  of  India.  How  it  offends
 has  been  pointed  out  by  the  previous
 speakers  already,  and  I  do  not  want
 to  tire  the  patience  of  the  House  by
 repeating  it  once  again.

 The  Education  Minister  wants  to  get
 over  constitutional  difficulties  by
 merely  quibbling  on  the  word
 ‘establish’  found  in  article  30.  I
 think  there  are  lawyers  who  will  say
 that  that  quibbling  joes  not  and  can-
 not  really  deliver  the  goods  in  the
 face  of  the  solid  provisions  of  the
 Constitution  and  the  solid  facts  of  his-
 tory.  This  institution  has  been  what
 it  is  and  hag  been  belonging  to  the
 Muslims  for  the  last  century  or  so,
 and  there  has  been  no  doubt)  whiut-
 ever  about  that  fact  during  al]  these
 years  excepting  now.

 It  has  been  pointed  out  by  some  of
 the  previous  speakers  that  everything
 wag  all  right  with  thig  university.  In
 96l,  the  Chatterjee  Committee,  and
 then  the  late  Prime  Minister  of  India
 anj  the  present  Prime  Minister  of
 India  and  Shri  Tyabji  who  was  the
 last  vice-chancellor  have  all  spcken
 about  the  discipline  of  the  university.
 They  had  said  that  the  discipline  of
 the  university  compared  very  favour-
 ably  with  the  discipline  obtaining  in
 many  o  her  university.  That
 was  the  opinion  of  all  these  people
 and  yet  all  of  a  sudden  this  thing
 has  happened  anj  indiscipline  js  sand
 to  have  been  there.

 Then,  the  hon.  Minister  speaks  of
 conspiracy.  I  do  not  know  how  a

 Ismail.  Hon,  Membe:  Id  not
 take  more  than  five  minutes  cach,  80
 that  I  could  accommodate  one  or  two
 more  hon.  Members.  Those  who  hava
 spoken  already  should  not  desire  to
 apeak  again  now.

 Shr  9.  C.  Sharma  (Gurdaspur):
 ‘Shri  Muhammad  Ismail  also  has
 spoken  already,

 piracy  is  hatched  or  executed.
 But  one  cannot  understand  how  these
 People  who  wanted  to  execute  the
 conspiracy  came  with  tom-tomming
 and  slogans  and  with  a  coffin.  The
 hon.  Education  Minister  during  his
 eareer  as  a  judge  must  have  dealt
 with  many  cases  of  conspiracies,  I
 do  not  know  whether  he  knows  that
 conspiracies  are  hatched  and  _शास्ट्ापाई-,
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 ed  in  this  manner,  and  that  too,  whe-
 ther  such  a  thing  could  happen  with-
 in  five  weeks  of  the  departure  of  the
 Previous  vice-chancellor  and  the  ad-
 vent  of  the  new  one.  If  the  malaise,
 as  has  been  claimed  by  some  hon.
 friend,  ig  deep-rooted,  which  it  really
 strange,  and  if  such  a  malaise  should
 have  overtaken  the  authorities  and
 overtaken  the  much-talked  of  discip-
 line  of  the  university  in  such  a  short
 time  ag  that,  if  such  were  the  case,
 then  a  judicial  inquiry  ought  to  have
 been  instituted  to  find  out  what  this
 terrible  malajse  was  which  had  taken
 such  a  vicious  and  deep  root  in  the
 university  within  those  five  weeks,

 In  dealing  with  that,  the  Education
 Minister  has  gone  out  of  his  way  to
 malign  and  attack  peuple  ani  parties.
 He  attacked  also  Dr.  Syed  Mahmud.
 Dr.  Syed  Mahmud  has  bean  in  the
 Congress  for  more  than  sixty  years,
 and  he  had  been  one  of  the  staunchest
 disciple  of  Mahatma  Gandhi,  and
 he  has  done  everything to  advance  the
 cause  of  nationalism  in  the  country.
 If  such  a  man  as  that  is  to  be  treat-
 ed  in  this  manner  by  people  who
 entered  the  Congress  only  the  other
 day,  then  it  is  the  concern  of  the
 Congress  Party  and  it  is  for  them  to
 decide.  But  so  far  as  the  public
 know,  he  has  done  good  to  the  peo-
 ple.

 Then,  the  Education  Minister  has
 spoken  of  the  Mushwaraat  and  its
 component  parts.  What  has  this
 Mushwarast  done?  It  has  gone
 round  the  country  for  uniting  the
 people,  Hindus  as  well  as  Muslims.
 There  was  not  q  single  meeting  that
 was  convened  under  the  auspices  of
 the  Mushwaraat  which  was  not
 attended  by  Hindus  not  merely  by
 ordinary  Hindus  but  by  Hindu  lea-
 ders  including  Congressmen.  Let
 my  hon.  friend  find  out  a  single  in-
 stance  in  which  anything  was  said
 either  by  the  Mushwaraat  Committee
 or  br  the  Muslim  League  bers
 or  by  the  Jamiate  Islam!  which
 wou'd  injure  the  interests  of  the
 country.  There  have  been  people
 and  Congress  leaders  who  have  paid

 ocmi  in  such  meetings  for  the

 step  that  was  taken  by  the  people
 who  were  touring  the  country  uD
 der  the  Majlise  Mushwaruat.

 Then,  my  hon.  friend  speaks  of  the
 Muslim  League.  He  it  wag  who  had
 taken  the  support  of  the.  Muslim
 League  with  regard  to  the  Congress
 Policy  on  Kashmir  and  Pakistan,  to
 the  United  Nations,  and  he  spoke  of
 it  with  great  approbation  and  com-
 mendation,  But  today  he  comes  here
 and  speaks  disparagingly  of  that
 organisation.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Why  should  my  hon
 friend  make  it  personal?

 Shri  Muhammad  Ismail;  The  Mus-
 lim  League  stands  for  equally  hon-
 ourable  existence  of  all  the  people
 and  for  hearts  harmony;  it  stands
 for  the  defence  of  the  country;  it
 stands  for  the  integrity,  strength  and
 honour  of  the  country.  After  having
 paid  in  the  world  forum  approba-
 tion  for  this  organisation,  now  he
 comes  and  tries  to  disparage  that
 organisation.

 In  regard  to  the  Jamiate  Islami,  I
 would  like  to  point  out  that  it  is  ह
 religious  organisation,  It  is  concern-
 ed  and  distressed  at  a  section  of  the
 youth  of  the  Muslim  community
 falling  into  the  pit  of  narrowness
 and  godlessness,  and  gross  and  vul-
 gar  materialism.  That  organisation
 is  doing  what  tt  can  to  reclaim  the
 Muslim  youth  from  that  terrible  pit
 into  which  nobody,  either  Muslim  or
 Hindu  or  Christian  shou'd  fall.  With
 all  that,  my  hon.  friend  in  his  own
 one-sided  manner  attacks  them
 where  they  could  not  defend  them-
 selves,  and  all  this  he  is  doing  for
 buttressing  this  Bill,  What  do  we
 say?  Once  again,  we  Insist  we  stand
 on  the  provisions  of  the  Constitution
 in  our  opposition  to  this  Bill  and  no-
 thing  more.  The  claims  of  Shri  M.  C.
 Chagla  cannot  satisfy  the  lawyer-
 Members  here  and  the  lawyers  out-
 side  the  country.  That  is  a  point  on
 which  he  may  expatiate  and  he  may

 Hiphten  us.  instead  of  that  he
 is  going  and  attacking  unnecessarily
 people  who  hove  been  serving  the
 cause  of  the  country.
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 aft  सिंहासन सिह  (गोरखपुर )  :  प्रत्यक्ष
 महोदय,  जब  मैं  माननीय  सदस्य,  श्री  यशपाल
 सिंह,  का  भाषण  सुन  रहा  था,  तो  मुझे  यह
 अनुभव  हो  रहा  या  कि  क्या  वह  प्र ली गढ़
 यूनिवर्सिटी  की  महत्ता  और  इस  बिल  की  आव-
 यकता  पर  बोल  रहे  हैं  या  हिन्दू-मुस्लिम
 बवाल  पर  बोल  रहे  हैं  ।  माननीय  सदस्य
 अपने  भाषण  में  सेकुलरिज़्म  का  नाम  भी
 के  रहे  थे,  देश  की  जनता  का  नाम  भी  ले  रहे
 a,  जन-प्रतिनिधित्व  का  नाम  भी  ले  रहे  थे
 शोर  एक  सम्प्रदाय  का  नाम  भी  ले  रहे  थे  ।
 बता  नहीं  यह  पालियामेंट  जन  प्रतिनिधित्व
 को  चौक  है,  जनता  को  आवाज़  की  द्योतक
 है  या  केवल  श्री  यशपाल  सिंह  ही  जन-प्रति-
 निधित्व  और  जनता  के  द्योतक  है  t  मै  निवेदन
 करना  चाहता  हुं  कि  इस  सदन  में  पांच  ससी
 मेम्बरान  हैं  ।  उन  पांच  सौ  मेम्बरान  में  श्री
 यशपाल  सिंह  के  प्रस्ताव  का  कितने  मेम्बरों
 मे  समर्थत  किया,  इस  से  हो  पता  लग  जाता
 है  कि  जनता  किस  तरफ़  है!

 ft  यशपाल  सिंह  :  भा समान में  चांद,
 एक  ही  होता  है  ।

 लो  सिंहासन  सिंह  :  सात तीय  सदस्य
 दोनों  तरफ़  को  बात  कहे  रहे  चे--वह  सेकु-
 प्रिज्म  की  बात  भी  कह  रहे  थे  ऑर  एक
 सम्प्रदाय  की  बात  ची  कह  रहे  थे  -  वह  कभी
 सेकुलरिज़्म  के  भाव  से  बोल  रहे  थे  कौर
 कभी  कम्यूनिज्म  के  भाव  से  बोल  रहे  थे  t
 षा  नहीं,  वह  किस  भाव  से  बोल  रहे  थे  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  अलीगढ़
 बूनियसिटी  की  तरह  हिन्दू  यूनिवर्सिटी,  बना रख
 का  owt  समय  पाया  |  उस  के  सिए  भो  पैसा
 ही  कानून  बना,  लेकिन  उस  को  ले  कर  देश  में
 इतना  हल्ला  नहीं  हुमा,  “हिन्दू”  के  नाम
 को  ले  कर  देश  में  इस  तरह  झगड़ा  नहीं
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 हुआ  ।  उस  यूनिवर्सिटी  में  कया  खराबियां
 थीं,  यह  देखने  के  लिए  एक  कमेटी  बनी  1
 उस  ने  एक  ग़लत  या  सही  रिपोर्ट  दी,  जिस
 पर  गवर्नमेंट  ने  एक  एक्शन  लिया  जौर
 बाद  में  उस  के  मुताबिक  एक  कानून  बनाया  ।
 इस  कानून  का  बाप  ने  हवाला  दिया  t  प्राय
 ने  कहा  कि  उस  में  नान-हिन्दू  नहीं  हैं  ।  वह
 भी  गलत  है  |  एंग्लो  इंडियन  कमेटी  का  मेम्बर
 है  1  वह  नान  हिन्दू  नहीं  हैँ  ?  कौर  झगर
 नान-हिन्दू  नहीं  रखा  गया  तो  इस  के  हम
 लोग  दोषी  नहीं  हैं  ny  उस  कमेटी  में  भो  यह
 प्रशन  उठा  था  कि  जब  देश  इस  पार्लियामेंट  के
 द्वारा  शास्त्रीय  होता  है  और  यह  पार्लियामेंट
 राष्ट्रीय  विश्वविद्यालयों  को  ग्रनुदान  देती
 है  शौर  प्रदान  ही  नहीं  बल्कि  खर्चा  देती
 है  तो  वे  क्‍यों  हिन्दू  और  मुस्लिम  नाम  से
 कायम  रखी  जाएं  ?  मैंने  भी  यह  प्रश्न  उठाया
 था  ग्रोवर  शब  भी  कहना  चाहता  हूं  कि  सतरह
 अठारह  बरस  के  बाद  भो  क्‍या  हमारे  लिए
 यह  उचित  है  कि  एक  धर्म  निरपेक्ष  राज्य
 होने  के  नाते  हम  हिन्दू  यूनिवर्सिटी,  बुरी
 यूनिवर्सिटी  क्रिस्चियन  यूनिवर्सिटी  प्राणी
 यूनिवर्सिटीज  के  नाम  कायम  रखें  ?  जब
 यूनिवर्सिटीज  इस  तरह  से  शासित  हों,  इस
 तरह  से  उन  को  पैसे  जाते  हों  कि  जिस  में
 हर  धर्म  के  व्यक्ति  का  हिस्सा  पिता  है,  जन
 समूह  के  द्वारा  दिये  गये  टैक्सों  से  उन  को
 पैसे  मिलते  हों,  जिन  में  हिन्दू  भी  है,  मुस्लिम
 ची  हैं,  ईसाई  भी  हैं,  क्रिस्चियन  भी  हैं,  पारसी
 भी  हैं,  सब  है,  तो  क्या  यह  उचित  नहीं  है
 fe  उन  के  नामों  को  भो  बदल  दिया  जाए  !
 यह  कब  तक  जलता  रहेगा  कौर  कब  तक  हम
 इन  नामों  को  बनाये  रखने  ”

 भी  हां  कटा  गया  है  कि  लंबित
 के  वीरेंदर  हम  काम  कर  रहे  हैं  |  संविधान
 कै  भ्राटिकल  30  का  जिक्र  किया  बया  है  ।
 उस  में  जो  कुछ  दिया  गया  है,  उस  को  बढ़
 कर  सुनाया  गया  है  |  चागला  साहब  का
 ची  ताम  इस  में  जिया  गया  है  और  कहा.
 गया  है  कि  उन्हों  ने  इस  तरह  से  इस  कौ
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 agra  की  थीं  1  मेरा  खाल  है  कि  चागला
 साहब  उस  ब्याइ्या  पर  अब  भी  कायम  हैं  |
 मैं  समझता  हुं  कि  प्रा टिकल  30  केवल
 ऐसी  इंस्टोटयूगंज़  के  लिए  है  जोकि  व्यक्तियों
 द्वारा  बताई  जाती  हैं  और  गीत मेंट  की  मर्जी
 है  उन  को  जितना  झुकाना  दें  या  न  दे  ।
 लेकिन  जहां  तक  यूनिवर्सिटीज  का  सम्बन्ध
 है,  उत  पर  आर्टिकल  30  लागू  नहीं  होता
 है  ।  यूतिकसिटीज़  किसी  थर्म  विशेष  की  कभी
 भी  केन्द्र  नहीं  हो  सकती  हैं  1  वहां  पर  भूगोल,
 साइंस,  अरियमैटिक,  इतिहास  शादी  की
 शिक्षा  दी  जाती  है  जो  किसी  धर्म  विशेष  से
 सम्बन्ध  नहीं  रखती  है  ।  ये  विषय  तो  सारे-
 भौमिक  हैं  1  उनका  नाम  ही  यूनिवर्सिटी  रखा
 गया  है  यानी  यूनिवर्सल  ।

 अलीगढ़  पूनिवर्तिटी  में  धर्म  की  शिक्षा  का
 प्रबन्ध  हो,  इसको  कोई  मना  नहीं  करता  है  ry

 “इस  को  बिल  में  भी  मता  नहीं  किया  गया  है  ।
 वह  चाहे  तो  धार्मिक  शिक्षा  दे  सकती  है  t
 वहां  पर  अरबी  में,  इस्लामिक  चर्म:  की,  इस्लाम-

 सिक  कल्चर  की  पढ़ाई  हो  सकती  है  ।  लेकिन
 वे  किसी  को  इसे  पढ़ने  के  लिए  मजबूर  नहीं
 कर  सकते  हैं  ।  नान-मुस्लिम  किसी  को
 पढ़ने  के  लिए  मजबूर  नहीं  किया  जा  सकता
 है  यह  नहीं,  कोई  भी  यूनिवर्सिटी  किसी  को
 कोई  विशेष  कामिक  शिक्षा  पाने  के  लिए
 मजबूर  नहीं  कर  सकती  है।  हिन्दू  यूनिवर्सिटी
 भी  ऐसा  नहीं  कर  सकती  2

 बतारस  हिन्दू  पृतिवर्सिटी  का  जो  विधि-
 यक  यहां  कराने  वाला  है  सिलेक्ट  कमेटी  से  उस  में
 हम  ने  यह  इस  बान  की  भी  व्यवस्था  की  है  कि
 वहां  मुस्लिम  कल्चर  की  पढ़ाई  की  सुविधा
 हो,  वहां  मुस्लिम  धर्म,  हिन्दू  घर्म,  व॑  दिक  धर्म,
 जैड  अवस्था  ग्राही  सबकी  लड़ाई  की  व्यवस्था
 हो.  t  उन  सबको  शामिल  किया  है  1  जो

 “विद्यार्थी  जो  पहना  चाहे,  उसके  लिए  उसको
 “पड़ने  की  सुविधा  होगी  ।  यही  यूनिवर्सिटी
 “का  काम  है  वैसे  हो  मुस्लिम  यूनिवर्सिटी

 में  सबके  लिए  इस  तरह  की  व्यवस्था  होती
 चाहिये  |
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 कहा  है  कि  एडमिशन  जो  उस  कालेज  के
 लड़कों  का  साइंस,  इंजीनियरिंग  शादी  में
 हमा  करता  है  बह  शब  पचास  परसेंट  हो  गया
 है  कौर  पचास  परसेंट  बाहर  से  लिपे  जायेंगे
 उनका  कहना  था  कि  पच्चीस  परसेंट  कहां
 जायेंगे  ।  मैं  प्रा पसे  कहता  चाहता  हुँ  कि  किसी
 कालेज  विशेष  या  किसी  यूनिवर्सिटी  विशेष
 के  लड़कों  को  उसी  यूनिवर्सिटी  में  मान्यता
 मिले,  ऐसा  नहीं  होता  चाहिये,  उसी  यूनि-
 सिटी  में  एडमिशन  मिले,  ऐसा  नहीं  होना
 चाहिये  ।  योग्यता  के  प्राधार  पर  यह  होना
 चाहिये  ।  हर  यूनिवर्सिटी  में  योग्यता  के
 ग्रा धार  पर  एडमिशन  मिलना  चाहिये,
 सबको  प्रवेश  मिलना  चाहिये  ।  उसके
 लिए  कम्पीटीशन  हो  T  साइंस  के  जितने
 विभाग  हैं,  इंजीनियरिंग  के  जितने  विभाग
 हैं,  हेबनोलोजी  के  जितने  विभाग  हैं,  उन  सब
 में  किसी  विशेष  यूनिवर्सिटी  के  विद्यार्थी
 को  ही  लिया  जाय,  ऐसा  नहीं  होना  चाहिए  ।
 उसको  हर  विद्यार्थी  के  लिए,  हर  यूनिवर्सिटी
 के  विद्यार्थी  के  लिए  गोपन  करना  चाहिये  ।
 उसके  लिए  कम्पीटीशन  हो  t  सब  कम् पीटी-
 शन  में  बैठें  कौर  जिसके  अधिक  से  अधिक  मार्क्स
 जायें,  उसे  एडमिशन  मिले  ।  बिल्कुल  उस
 तरह  से  जिस  तरह  से  कराई  we  एस  में
 होता  है  1  लेकिन  राज  हो  क्‍या  रहा  है  हैं
 राज  प्रभुपाद  फिक्स  कर  दिया  गया  है  स्टेट्स
 में  कि  इतने  उस  स्टेट  के  लिए  जायेंगे,
 इतने  बाहर  के  लिए  जायें  ।  यह  चूंकि  झगड़ा  है
 इस  बिना  पर  किया  गया  है  ।  लेकिन  योग्यता
 के  आधार  पर  एडमिशन  मिलता  चाहिये
 यूनिवर्सिटी  के  इन्दर  ।

 झ  समय  भा  गया  है  कि  प्रगर  इस  बिल
 में  नहीं  तो  एक  प्रलग  से  स्वतन्त्र  बिल  लाकर
 बाप  यह  व्यवस्था  करे  कि  जाति  के  नाम
 से  धर्म  के  नाम  से,  से  कोई भी  एजुकेशनल
 इंस्टीटयूशन  हिन्दुस्तान  में  नहीं  रहेगा  शौर
 झगर  जाति  या  घर्म  विशेष  के  नाम  पर  कोई
 होंगे  तो  उसे  राज्य  नहीं  चलायेगा  |  हमारा
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 [पी  सिंहासन  सिंह]
 नम  निरपेक्ष  राज्य  है  1  हम  किसी  धर्म  को
 श्ाषात  नहीं  पहुंचाना  चाहते  दौर  न  ही
 किसी  धर्म  को  हम  प्रोत्साहन  देना  चाहते
 हैं  भ्र पने  सरकारी  पैसे  से  ।  मैं  चाहता  हूं
 कि  यह  जो  धर्मों  का  झगड़ा  है  जहां  तक
 एजूकेशनल  इंह्टीट्यूशंजा  का  सम्बन्ध  है,
 यह  नहीं  रहना  चाहिये  ।  हिन्दू  अलग  हैं,
 मुस्लिम  अलग  हैं  और  'प्रयास  में  कल्चर
 के  नाम  पर  जो  लड़ाई  होती  है  यह  नहीं
 होनी  चाहिये  1  हमारे  देश  फा  कम्पोजिट
 कल्चर  है  जैसाकि  एफ  बार  हमारे  प्रधान
 मंत्री  श्री  जवाहरलाल  नेहरू  ने  कहा  था  t
 हमारा  सब  फा  मिला  जिला  कल्चर  है,
 बम्पोश्धिट  फीचर  है  t

 wera  महोदय  :  अब  ग्रोवर  मौका
 देने  का  चुस्त  खत्म  हो  गया  है  ।  शालिनी  जी
 पर्सनल  एक्स प्ले नेशन  देना  चाहते  हैं  a  एक
 दो  मिनट  में  वह  जो  कुछ  कहना  चाहते  हैं
 कह  लें  7
 Shri  Sham  Lal  Saraf;  May  I

 make  8  submission?  I  come  from  a
 State  where  my  friends  have  very
 strong  feelings,  mixed  feelings  about
 the  Bill.  So  I  may  be  given  a  few
 minutes.

 Mr,  Speaker:  You  have  come  from
 one  corner.  It  is  mot  necessary  that
 every  State  should  have  representa-
 tion  in  this  matter.

 staat  लक्ष्मी  माई  (वि कारा बाद)  :
 मने.  भी  दो  मिनट  मिलने  चाहियें  t

 Shri  Sham  Lal  Saraf:  The  reason
 for  my  asking  for  being  allowed  to
 speak  ia  obvious.  So  please  allow
 me.

 att  मुज़फ्फर  हुसैन  :  (मुरादाबाद)  :
 इन  के  बाद  मुझे  भी  बोलने  की  इजाजत  दी
 जाएगी  ?  झगर  इन्होंने  कोई  इलज़ाम
 लगाया  तो  मझ  को  भी  मौका  दिया  जाएगा
 कि  मैं  उसका  जवाब  दे  सक॑  ।  ताहिर  साहब
 पर  इन्होंने  कोई  इल्जाम  लगाया  तो  हम
 को  भो  जवाब  देने  का  मौका  दिया
 जाएगा  न  ?

 SEPTEMBER  6,  965  University  (Amdt,)  Bil  4006-

 भ्रध्यक्ष  महोदय  :  अगर  इस  तरह  से
 हलकान  लगाते  जायेंगे  और  उत  का  जवाब
 दिया  जाता  रहेगा  तो  यह  सिलसिला  कहीं
 खत्म  ही  नहीं  होगा  ।  इन  को  मैं  इलजाम
 नहीं  लगाने  दू  गा  t  मैं  चाहता  हूं  कि  शास्त्री
 जी  भी  रहने  दें  शीर  कुछ  न  कहें  तो  ज्यादा
 अच्छा  है  ny

 श्री  प्रकाश बोर  शास्त्री  (बिजनौर)  :
 प्रगति  बात  है  ।  मैं  कुछ  नहीं  कहता  हूं  t

 Shri  M.  0.  Chagla:  Mr.  Speaker,.
 as  We  all  know,  we  are  facing  a  very
 serious  crisis  just  now,  There  is
 aggression,  there  is  undeclared  war,
 We  should  do  everything  in  our
 power  to  maintain  communal  peace
 and  harmony.  We  should  not  say
 a  word  which  will  interfere  with
 that  harmony  which  exists  and  which
 should  continue  to  exist.  Today  we
 should  think  of  ourselves  not  as
 Hindus  or  Muslims,  but  as  Indians,
 one  and  all.

 Now,  I  am  a  great  deal  in  agrce-
 ment  with  what  Shri  Mukerjee  said.
 I  have  said  this  before  and  I  repeat
 it—I  repeat  it  with  all  the  emphasis
 I  possess—that  this  Bil!  wil]  not  in
 any  way,  affect  what  Shri  Mukerjee
 chooses  to  call  the  special  character
 of  the  University.

 The  Academic  Council  has  not
 been  interfered  with.  This  Bill  does
 not  touch  the  academic  studies  in
 the  University.  The  academic  studies
 will  go  on  as  they  are.  I  also  reite-
 rate  what  I  said  before,  that  this  is
 a  temporary  measure,  an  emergency
 meusure,  and  a  permanent  Bill  will
 be  introduced  as  soon  ag  possible,  if
 possible  in  the  next  session.

 May  I  say  again,  echoing  what
 Shri  Mukerjee  said,  that  Aligarh
 University  should  be  the  symbol  of
 our  composite  culture?

 Some  hon.  Members:  Yes.
 Shri  M.  0.  Chagla:  It  should  be

 the  symbol  of  Muslim  culture  in  the
 context  of  secu’ar  India,  It  should
 be  an  example  to  the  rest  of  the
 would  how  different  communities  can
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 live  together  in  peace  and  harmony
 in  our  country,  It  should  also  be  an
 example  to  the  world  how  in  the
 midst  of  diversity  we  have  found
 unity  in  our  policy.

 My  hon.  friend,  Shri  Yashpal  Singh,
 has  used  rather  strong  expressions
 against  me.  He  said  I  wanted  to
 trample  upon  Aligarh,  My  hon.
 friend  over  there  said  “जुल्म
 किया  2”

 I  do  not  understand  how
 trampled  upon  Aligarh.

 Dr.  L.  M,  Singhvi:  We  use  gtron-
 ger  words.  He  said  that  he  wanted

 to  ‘murder’  it.
 Shri  M.  0.  Chagla:  4  नहीं  समझ

 सका  हूं  कि  क्‍या  जल्द  मैंने  प्ललीगढ़
 यूनिवस्टी  के  साथ  किया  है  1  I

 assure  him  that  my  sole  intention  is
 Division  No.  5]

 T  have

 AYES

 University  4०08
 (Amdt.)  Bill

 to  preserve  the  glory  of  Aligarh.  I
 know  it  has  made  a  great  contribu-
 tion  to  our  academic  life,  our  scholar-
 ship  and  our  nationalism,  I  want  to
 assure  this  House  that  I  have  brought
 in  this  ordinance  and  the  Bill,  as  a
 temporary  measure,  in  order  that
 Aligarh  should  be  strengthened  and
 should  become  a  modern  progres-
 sive  University,  that  it  should  be  a
 shining  light  not  only  in  India  but
 abroad,  of  our  great  composite  cul-
 ture,

 With  these  words,  |  move.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  Lok  Sabha  divided:

 [sas  hrs.

 Aney,  Dr.  M.S
 Rade,  Shri
 Bal  Krishna  Singh,  Shri
 Besumatari,  Shri
 Beara,  Shri
 Bhanu  Prakash  Singh,  Shri
 Boreosh,  Shri  P.c.
 Chakraverti,  Shri  P.R.
 Chandrabhan  Singh,  Shri
 Chaturvedi,  Shri  $.N.

 Kotokl,  Shri  Liladher
 Krishna,  Shri  MR,
 Krishnapol  Sirgh,  Shei
 Kuree!,  Shri  ALN,
 Lalit  Sen,  Shet
 Laskar,  Shri  NRL
 ‘Laxmi  Hai,  Shrimati
 Maimoona  Sultan,  Shrimaty
 Moalaichami,  Shri
 Maruthiah,  Shri
 Meh  Shri  Braj  Bihari Chaudhury,  Shri  Chandra

 ‘Chavda,  Shrimati  Joraben
 Daljit  Singh,  Shri
 Dat,  Shri  Sudhanna
 Dorai,  Shri  Kaunetha
 Dwivedy  Shri  M.  L.
 Ganga  Devi,  Shrimatl
 Gokaran  Pravd,  Shri
 Guha,  Shri  AC.
 Gupta,  Shri  Kashi  Ram
 Hanada,  Shri  Subodh
 Hag,  Shri  MLM.
 Harvani,  Shri  Ansar
 Jamir,  Shri  5.G.

 Mehta,  Shri  -R.
 Melkote,  Dr.
 Minimata,  Shrimati
 Mohanty,  Shri  Gokulananda
 More,  Shri  K.L.
 More,  Shri  5.5.
 Muthiah,  Shei
 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Sani  B.S.
 Pandey,  Shri  Vishwa  Nath
 Patel,  Shri  Chhotubhal

 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahodra  Bai
 Rajdeo  Singh,  Shri
 Ramanathan  Chettiar,  ह...  R.
 Ramsbekhar  Prasad  Singh,  Shri

 Rane,  Shri
 Reo,  Shri  Ke  lshoarenrthy
 Rao,  Shri  Rameshwar
 Raut,  Shri  Bhola
 Sadhu  Ram,  Shri
 Saha,  Dr.  SK.
 Sagal,  Shr  A.S.
 Saraf,  Shri  Sharm  Lat
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  PG.
 Sharma,  Shri  A.P.
 Shastri,  Shrj  Prakath  Vir
 Shastri,  Shri  tama  Nand
 Shukla,  shel  Virdyacharan
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdew  Singh
 Singhvi,  Or,  LM.
 Rinha,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwart
 Sinhasan  Singh,  Shri
 Sivappraghswan,  Shri  Ku.
 Snatek,  Shei  Nardew
 Subbareman,  Shri
 Tiwary,  Shri  D.K.
 ‘Tiwary  Shri  K.N.
 Tiwary,  Shri  B.S.
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Varma,  Shri  Ravindra
 Wirbhadra  Singh,  Shri
 Vou,  Shri  Radhelal
 Yedab,  Shri  NP.
 ‘Yedava,  Shr  है.  ह,
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 Kanlappan,  Shri  5.  Maurya,  Shri  Sezhiyan,  Shri
 Koya,  Shri  Muhammed  Jemail,  Sri  Tahir,  Shri  Mobammad

 Mazalfer  Husain,  Shri
 Shri  P.  L.  Barupal  (Ganganagar):  3

 am  for  Ayes.
 Mr.  Speaker:  What  is  reflected  there?
 Shri  P.  L,  Barupal:  Abstention.
 Mr.  Speaker:  That  will  be  noted.

 The  Deputy  Minister  in  the  Ministry
 oq  Educaticn  (Shrimati  Soundaram
 Ramachandran);  Mine  has  not  worked.

 Mr.  Speaker:  The  hon.  Minister  has
 not  voted,  or  something  is  wrong?

 Shrimati  Sound  Ramachandran:
 Something  is  wrong.

 Mr,  Speaker:  That  will  be  noted.

 Ayes;  97;  Noes  B,
 The  motion  wag  adopted.

 13.41,  brs,

 STATUTORY  RESOLUTION’  RE:
 PAYMENT  OF  BONUS  ORDINANCE;

 AND  PAYMENT  OF  BONUS  BILL

 Mr.  Speaker:  Before  I  call  upon
 Shri  Masani,  out  of  the  five  hours  al-
 lotted,  how  much  time  should  be  given
 to  the  general  discussion?

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  Five  hours  is  too  inadequate.

 Shri  N.  Dandeker  (Gonda):  There  is
 a  very  large  number  of  amendments
 tabled,  and  a  very  large  number  of
 Members  want  to  speak.

 Mr,  Speaker:  Three  hours  would  be
 enough  for  general  discussion?

 Shri  N.  Dandeker:  Four  hours,  and
 at  least  four  hours  for  clause  by  clause
 consideration,  and  one  hour  for  the
 third  reading.

 Yeshpal  Singh,  Shri
 Mr.  Speaker:  Not  that  one  hour

 afterwards,

 Shri  N.  Dandeker;  Amend  are
 in  hundreds.

 Mr,  Speaker:  That  would  be  too
 much  then.  Five  plus  three,  eight
 hours  in  all,  |  will  add  three  more
 with  the  consent  of  the  House,

 Shri  N.  Dandeker:  Three  hours  for
 general  discussion,  four  for  clause  by
 clause  consideration,  and  one  for  third
 reading.  Or,  you  could  have  3)  hours
 for  general  discussion.

 Shri  Indrajit  Gupta:  Four,  three  and
 one,

 Mr,  Speaker:  This  is  the  concensus,
 four,  three  and  one.

 Shri  N.  Dandeker:  I  am  quite  cer-
 tain  that  clause  by  clause  considera-
 tion  would  require  much  longer.

 Shri  M.  R.  Masani  (ajkot):
 to  move:

 I  beg

 “That  this  House  disapproves  of
 the  Payment  of  Bonus  Ordinance,
 965  (Ordinance  No.  3  of  965)
 promulgated  by  the  President  on
 the  28th  May,  1965."

 (Mr.  Depury-Spreaker  in  the  Chair}
 May  I,  while  moving  this  resolution,

 make  it  clear  that  my  purpose  at  this
 stage  is  not  to  discuss  the  merits  or
 demerits  of  the  ordinance  or  the  Bill
 which  now  takes  its  place?  I  am  con-
 cerned  at  the  moment  with  the  justi-
 fication  for  promulgating  the  ordinance
 on  29th  May  last,  In  so  far  as  the
 merits  of  the  Bill  are  concerned,  my
 colleague  will  address  the  House  on
 that  matter,  and  we  have  tabled  a
 large  number  of  amendments  which
 explain  our  stand.  Therefore,  what
 I  say  now  has  no  implications  in  so
 far  as  the  contents  of  the  Bill  are  con-
 cerned,  I  am  concerned  with  the  use
 of  the  ordinance-muking  power  te
 which  recourse  was  had.
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 If  we  turn  to  the  preamble  of  the
 Ordinance,  we  find  that  it  says:

 “Whereas  Parliament  is  not  in
 session  and  the  President  is  satis-
 fled  that  circumstances  exist  which
 render  it  necessary  for  him  to  take
 immediate  action,

 “The  President  is  pleased  to  pro-
 mulgate  the  following  ordinance,
 the  Payment  of  Bonus  Ordinance.”

 It  baffles  one's  imagination  as  to  how
 the  hon.  President  could  allow  himself
 to  be  satisfied  so  easily  by  these  con-
 cerned,  namely  the  Labour  Ministry
 and  the  Government,  that  the  require-
 ments  of  this  constitutional  article  and
 of  the  preamble,  which  is  couched  in
 the  language  of  the  Constitution,  had
 been  satisfied.  We  all  know  that  the
 President,  in  this  context,  represents
 the  Government  of  the  day,  and
 therefore,  the  responsibility  for  the
 misuse  of  this  Ordinance-making
 power  falls  squarely  on  the  shoulders
 of  the  hon.  gentlemen  who  sil  opposite.

 Lel  us  examine  the  nature  of  this
 alleged  emergency  to  which  the  Pre-
 sident  referred.  The  facts  ure  stated
 in  the  Statement  of  Objects  and  Reason
 to  the  Bill  that  has  now  been  intro-
 duced,  It  points  out  that  a  tripartite
 commissivn  was  set  up  by  the  Gov-
 ernment  of  India  by  a  resolution  dat-
 ed  6th  December,  1961,
 4)  years  back.  This  commission
 made  its  report  to  Government  on
 24th  January,  1964,  Over  two  years
 were  taken  by  this  commission  in
 examining  this  matter.  Then,  Gov-
 ernment  sat  over  this  matter  for
 six  months  before  even  expressing
 their  comment  or  view  on  the  report
 of  the  commission,  because  it  was
 only  on  2nd  September,  964  that
 Government  at  last  announced  =  ac-
 ceptance  of  the  commission’;  recom-
 mendations,  subject  to  a  few  modi-
 fications,  This  was  their  idea  of
 emergency  or  urgency,  that  for  six
 months  they  sat  over  the  commis-
 sion's  report  and  did  not  even  say
 whether  they  accepted  it  or  not.
 After  six  months,  they  said,  “Yes,
 359  (Ai)  LSD—6.
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 That  was  on  2nd

 qorz

 we  accept  it.”
 September,  ‘1964.

 From  that  date  till  May  29,  which
 is  4  whole  nine  months  or  so,  the
 urgency  of  the  situation  was  so  pres-
 sing  that  Government  again  went
 to  sleep  or  dickered  with  the  pro-
 blem,  Then  Parliament  was  in  ses-
 sion  from  February  to  May,  Over
 and  over  again  during  the  Budget
 session,  when  numerous  other  Bille
 were  also  introduced,  various  hon.
 Members  kept  on  asking  the  Minis-
 ter  as  to  when  he  was  going  to  in-
 troduce  the  Bonus  Bill,  and  the
 Minister  and  the  Parliamentary
 Affairs  Minister  kept  on  saying  that
 they  would  do  their  best  to  bring  it
 in  that  session,  Obviously,  the  Bill
 was  ready.  If  it  was  ready,  why
 was  it  not  introduced  during  the
 last  session?  If  it  could  not  be
 passed,  why  was  it  not  referred  to
 a  Select  Committee  and  the  valuable
 period  of  three  months  used  for  4
 better  scrutiny  by  us  of  this  Bill?
 But  the  House  was  allowed  to  ad-
 journ  early  in  May  without  the  Bill
 even  being  introduced  in  spite  of,  as
 I  said,  repeated  reminders.  Then
 suddenly  on  29th  May,  the  Govern-
 ment  awakens  to  the  urgency  of  the
 matter,  and,  behind  the  back  of  this
 Parliament,  enacts  an  ordinance.  If
 this  thing  could  have  waited  from
 96]  to  7964  and  1965,  surely  the
 heavens  were  not  going  to  fall  if
 this  Bill  had  been  brought  before  the
 House  now.  What  possible  justifi-
 cation  can  there  be  for  avoiding  ite
 being  brought  before  the  House  in
 the  beginning  of  May  and  then  say-
 ing:  “We  cannot  wait  till  August”,
 when  they  waited  for  four  years  and
 eertain!y  for  more  than  a  vear  after
 the  report  of  the  Commission?

 In  other  words,  if  I  put  a  ques-
 tion;  “was  there  any  emergency  be-
 fore  the  House  adjourned  early  in
 Mav?”  the  anewr  is  obvious.  If  there
 had  been  some  emergency  the  hon.
 Minister  would  have  introduced  the
 Bill  ang  said:  let  us  rush  it  through.
 Obviously  when  the  House  dispersed
 in  early  May,  there  was  no  emer-
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 gency,  no  urgency.  Has  something
 new  happened  after  the  House  ad-
 journed  that  created  an  emergent
 situation?  Certainly  not.  Nothing
 happened  between  the  adjournment
 of  the  House  and  the  20th  of  May,
 nothing  at  all,  Why  this  Ordinance,
 then?

 The  answer  seems  to  be:  a  very
 dangerous  habit  is  overcoming  those
 in  office  today;  they  have  got  so  used
 to  taking  liberties  with  the  Consti-
 tution  and  so  used  to  plya  in  ducks
 and  drakes  with  the  articles  of  the
 Censtitution,  that  it  has  now  become
 an  addiction,  They  simply  cannot
 resist  the  temptation  to  take  this
 drug  of  violating  the  Constitution  at
 any  given  moment.  This  is  a  dan-
 gerous  habit,  using  emergency  powers
 for  normal,  routine  legislation.  That
 is  what  it  is.  This  Bonus  Bill  is  a
 Piece  of  routine,  normal  economic
 legislation,  labour  legislation.  There
 is  no  crisis  involved,  no  emergency
 involved,  no  urgency  involved.  No-
 thing  would  have  happened  if  the
 Bill  had  been  introduced  in  August.
 If  half  a  dozen  labour  disputes  had
 been  filed,  so  what?  Do  we  not  have
 enough  labour  disputes  as  it  is?  A
 few  more,

 Let  me  say  this.  The  passing  of  this
 Ordinance  has  solved  nothing.  If  the
 idea  was  that  it  would  bring  about
 industrial  peace,  it  has  not  served
 that  purpose.  If  the  idea  was  that
 the  House  would  be  faced  with  an
 accomplished  fact,  even  that  has  not
 been  achieved,  From  the  number  of
 amendments  tabled  to  this  Bill,  in-
 cluding  those  of  the  Minister,  it  js
 seen  that  there  is  nohing  final  about
 the  Bill.  It  is  not  event  a  fait  accompli.
 If  that  was  the  somewhat  dubious
 motive,  even  that  has  been  frustra-
 ted.  The  point  is  this,  Out  of  sheer
 slovenlincsss  and  sloppiness,  lack  of
 care  for  the  Constitution,  lack  of
 reenect  for  parliamentary  institu-
 tions,  lack  of  respect  for
 demeratic  =  procedures,  this  Gov-
 ernment  is  allowing  =  this  coun-
 trv  to  slip  step  by  step.  from
 the  correct  path  which  this  country
 has  chosen.  I  consider  it  g  public

 duty  that  we  should  ventilate  this
 point  by  tabling  this  motion  because
 every  Orainance  that  is  allowed  to
 slipthrough  like  this  without  protest
 would  be  apt  to  drive  one  more  nail
 into  the  coffin  of  our  Constitution,  if
 these  reckless  people  across  were
 allowed  to  have  their  way.

 I  am  not  questioning  the  validity
 of  the  Constitution.  It  is  for  the
 Courts;  maybe,  it  is  valid  because
 the  hon.  President  has  unfortunately
 thought  it  fit  to  make  himself  a
 party  to  this  expedient.  But  I  do
 question  the  propriety  of  this  Ordi-
 nance.  I  wish  that  the  hon,  Presi-
 dent,  who  has  the  power  to  make
 himself  a  moral  censor  of  those  in
 office  by  occasionally  questioning  their
 improper  activities,  had  said:  I  will
 not  be  8  party  to  this  rather  dubious
 expedient;  face  the  House  when  it
 meets  next  time;  do  your  business,
 carry  on  your  burden  and  do  not
 make  me  8  party  to  this  cutting  the
 corners  and  shortcuts  you  are  indul-
 ging  in.

 Many  years  ago,  this  House  had
 discussed  this  mater;  it  had  oan
 opportunity  on  l6th  February  1954.
 There  was  aq  full  dress  debate  eleven
 years  ago  because  even  at  that  time,
 those  in  office  then  and  now—they  are
 the  same  people  largely—were  get-
 ting  used  to  this  habit  and  several
 Members  of  the  then  opposition,  in-
 cluding  one  or  two  Congress  Mem-
 bers  like  that  very  fine  constitution-
 alist,  Pandit  Thakur  Das  Bhargava,
 joined  hands  and  ventilated  this  con-
 cern  of  theirs,  that  if  this  Govern-
 ment  were  allowed  to  go  on  with  the
 misuse  of  the  ordinance  making
 power,  our  constitutional  integrity
 was  in  danger.  There  was  a  long
 debate  over  a  number  of  hours  and
 many  outstanding  people  took  part
 in  the  debate.  The  debate  was  pub-
 lished  in  this  paper,  Ordinance  and
 Taxation  bv  Ordinance,  published  by
 the  Lok  Sabha.

 During  that  debate,  the  then  Spea-
 ker,  he  was  a  Verv  great  Speaker,
 as  T  recal)  from  my  own  experience
 of  the  House  in  those  days.  Speaker
 Mavalankar,  said  what  is  the  final
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 word  on  the  subject.  I  do  not  think
 that  even  the  Treasury  Benches
 would  question  the  validity  of  the
 Proposition  that  he  advanced.  He
 said;  “It  would  be  recognised  that
 that  is  not  the  democratic  way  of
 doing  things;  it  is  only  in  exceptional
 circumstances  that  Government  may
 issue  Ordinances.  They  can  only  if
 they  must.”  I  urge  that  in  this  case
 they  have  done  so  even  though  they
 need  not  have  done  so,  There  was  no
 ‘must'  about  it.  They  make  lightly
 use  of  a  power  that  should  be  re-
 served  for  very  special  and  very  one-
 rous  circumstances  which  do  not
 exist  in  this  case.  I  hope  the  hon.
 Minister,  when  he  speaks  now  will
 take  the  trouble  of  telling  the  House
 and  justifying  himself  as  to  how  he
 comes  before  the  House  and  justifies
 his  action  in  having  this  Ordinance
 Promulgated,  After  that,  we  shall
 judge  whether  he  has  any  excuse  or
 not;  and  if  he  has  not,  the  best  thing
 he  can  do  is  to  apologise  to  the
 House  and  promise  not  to  do  it  again.

 Shri  Bade  (Khargone):  My  motion
 is  also  there.

 Mr.  Deputy-Speaker:  He  can
 speak,  I  shall  place  the  motion  be-
 fore  the  House  first.  Motion  moved:

 “This  House  disapproves  of  the
 Payment  of  Bonus  Ordinance
 965  (Ordinance  No.  3  of  965)
 Promulgated  by  the  President  on
 the  29th  May,  1965."
 The  Minister  of  Labour  and  Em-

 Ployment  (Shri  D.  Sanjivayya):  Sir,
 I  beg  to  move:*

 “That  the  Bill  to  provide  for
 the  payment  of  bonus  to  persons
 employed  in  certain  establish=-
 ments  and  for  matters  connected
 therewith  be  taken  into  consi-
 deration”.

 While  moving  this  motion,  I  would
 like  to  recall  as  to  how  this  question
 relating  to  bonus  has  been  a  ques-
 tion  of  great  controversy  over  a  Jong
 period.  During  the  Second  Plan,  the
 Planning  Commission  suggested  that
 this  question  might  be  carefully

 Payment  of
 Bonus  Bill

 studied  before  an  arrangement  =  ac-
 ceptable  to  ail  parties  could  be
 evolved.  In  the  meanwhile,  the
 suggestion  made  was  that  the  current
 Practice  of  settling  these  disputes  by
 resorting  to  industrial  tribunal  or  by
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 making  reference  to  industrial  tris
 bunals  should  be  continued.  There-
 fore,  several  disputes  were  either
 settled  by  mutual  negotiations  or
 discussions  or  they  went  before  the
 industrial  tribunals  or  industrial
 courts  when  references  were  made
 by  the  Government,  Ultimately,  the
 labour  appellate  tribunal  evolved
 certain  principles  on  which  these
 disputes  could  be  settled.  This  for-
 mula  evolved  by  the  labour  appel-
 late  tribunal  is  popularly  known  as
 the  LAT  formula.  In  one  particular
 case  relating  to  bonus  disputes  these
 principles  or  this  formula  involving
 these  principles  came  before  the  Sup-
 reme  Court  which  upheld  the  princi-
 ples  evolved  by  the  tribunal.  During
 that  time,  the  Supreme  court  also  ob-
 served  in  its  judgment  that  if  the
 legislature  feels  that  the  claims  of
 social  and  economic  justice  made
 by  labour  should  be  re-defined  on  a
 clearer  basis,  it  can  step  in  and
 legislate  in  this  behalf.  They  have
 also  said  that  in  the  alternative,
 Government  may  consider  the  ques-
 tion  of  appointing  a  high-power
 Commission  to  go  into  this  matter.
 Therefore,  the  Government  thought
 it  fit  that  this  question  should  be
 discussed  in  a  tripartite  body.  In
 the  year  960—March-April—the
 matter  was  placed  before  the  stand-
 ing  labour  committe  and  ultimately
 a  decision  was  taken  to  appoint  the
 Bonus  Commission.

 Another  decision  taken  Ip  that
 tripartite  body  was  that  the  terms
 of  reference  also  should  be  settled
 in  a  meeting  of  a  tripartite  nature.
 Therefore,  a  smal!  tripartite  com=
 mittee  was  constituted  to  scttle  the
 terms  of  reference  and  ultimately
 the  Bonus  Commission  was  consti-
 tued  on  the  व  December,  1961,  It

 *Moved  with  the  recommendation  of  the  President,
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 was  presided  over  by  an  eminent
 judge,  and  the  employers  and  wor-
 kers  were  represented  and,  as  usual,
 @  member  of  Parliament  and  ap  eco-

 ist  were  d  to  the  Com-
 mission.  For  the  first  time,  through
 a  legislation,  we  were  compelling
 the  public  sector  also  to  be  covered
 by  the  recommendations  of  this  Com-
 mission.  After  long  deliberations,
 as  was  correctly  pointed  out  by  my
 hon.  friend,  Shri  Masani,  spreading
 over  a  period  of  two  years  or  so  or
 more,  the  Commission  submitted  its
 report  on  the  24th  January,  1964,
 Most  of  the  recommendations  of  the
 Commission  are  unanimous  except-
 ing  a  Minute  of  Dissent  by  a  repre-
 sentative  of  the  employers...

 An.  hon.  Member:  In  the  private
 sector.

 Shri  0,  Sanjivayya:  ...in  the  private
 sector,  The  Government  have  care-
 fully  considered  all  these  recom-
 mendations  including  the  Minute  of
 Dissent,  The  Minute  of  Dissent  re-
 Jates  to  issues  like  disallowance  of
 super-profits  tax  and  rehabilitation
 allowance  as  prior  charge,  rate  of
 return  on  capital  and  concessional
 treatment  for  certain  industries.
 Therefore,  the  Government  as  I
 said,  earlier,  had  to  take  into  consi-
 deration  not  only  the  unanimous  re-
 commendations  of  the  Commission,
 not  only  the  Minute  of  Dissent  by  a
 representative  of  the  employers  but
 also  keep  in  view  the  economy  of
 the  country  as  a  whole.  Therefore,
 after  careful  consideration  the  Gov-
 ernment  accepted  almost  all  the  un-
 animovs  recommendations  without
 any  modification,

 An  Hon.  Member:  Question.
 Shri  D,  Sanjivayya:  Almost  all,  I

 said.  And  with  regard  to  the  recom-
 mendations  in  which  there  was  =  a
 Minute  of  Dissent,  Government,
 after  careful  consideration,  accepted
 them  with  certain  modifications.
 This  decision  was  announced  by  the
 Government  on  the  2nd  September,
 and  on  the  7th  September,  a  state-
 ment  containing  the  decisions  of  the
 Government  was  placed  on  the
 Table  of  the  Lok  Sabha.

 One  or  two  things,  I  would  like  to
 submit  to  the  House,  with  regard  to
 these  modifications,  One  important
 modification  relates  to  the  allowance
 of  all  direct  taxes  to  be  deducted  aa
 prior  charges,  and  also,  the  tax
 e  and  subsides  given  should
 not  be  taken  into  account  for  the
 Purpose  of  calculating  gross  profits
 or  calculating  the  bonus.  Then,  one
 other  important  modification  relat
 to  the  rate  of  interest  recommended
 by  the  majority  of  the  members;
 they  recommended  that  the  rate  of
 interest  should  be  six  per  cent  on
 equity  and  four  per  cent  on  reserves.
 We  modified  them  and  improved
 them,  and  made  the  rates  68.5  on
 equity  and  six  per  cent  on  reserves.
 Here,  onc  important  factor  has  to  be
 borne  in  mind.  These  rates  of  six
 per  cent  and  four  per  cent  also  ex-
 isted  at  a  time  when  these  recom-
 mendations  of  the  Bonus  Commission
 were  not  available,  but  at  that  time,
 this  six  per  cent  or  four  per  cent  was
 not  subject  to  tax.  Here  today,  this
 eight  per  cent  and  six  per  cent  are
 taxable.  If  this  is  taken  into  consi-
 deration,  then  probably  the  modifi-
 cation  made  by  the  Government  fs
 justifiable.

 Not  only  that.  The  present  or  the
 prevalent  market  rate  of  interest  is
 also  taken  into  consideration.  Then,
 one  other  important  recommendation
 of  the  Commission  is  that  these
 recommendations  should  have  re-
 trospective  effect  from  the  account-
 ing  year  ending  on  any  day  in  ‘1962.
 Here,  the  Government  thought  that
 if  that  recommendation  were  to  be
 accepted  without  any  modification,
 it  would  result  in  the  reopening  of
 even  those  cases  which  had  already
 been  settled.  Therefore,  we  said  that
 this  recommendation  of  the  Commis-
 sion  should  be  applied  retrospectively
 to  bonus  matters  other  than  those
 eases  in  which  settlements  had  been
 reached  or  decisions  had  heen  given
 already.  After  this  decision  of  the
 Government  was  announced.  several
 representations  were  made  to  the
 Government  by  various  workers’
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 wrganisations  that  according  to  the
 Present  formula  evolved  by  the
 Bonus  Commission  and  as  modified
 by  the  Government,  certain  workers
 would  get  a  lesser  quantum  of  bonus
 than  what  they  used  to  get  before,
 under  the  LAT  or  the  Full  Bench
 formula.  Thereafter,  the  Govern-
 ment  cearefully  considered  the  765
 presentations  made  by  the  various
 workers’  organisations,  and  ultimate-
 ly,  on  the  480  September,  1964,  I
 made  a  statement  on  the  floor  of  this
 House.  In  that  |  made  it  clear  that
 in  the  legislation  to  be  promulgated
 to  give  effect  to  the  recommenda-
 tions  of  the  Bonus  Commission  a3
 accepted  by  Government,  suitable
 provision  will  be  included  so  gs  to
 safeguard  that  labour  would  get  in
 respect  of  bonus,  benefits  on  the
 existing  basis  or  on  the  basis  of  the
 new  formula  whichever  be  higher.
 I  may  state  here  that  clause  34  of  the
 Bill  seeks  to  implement  this  assu-
 Trance.

 Shri  Daji  (Indore):  It  does  not
 do  it  properly.

 Shri  Priya  Gupta  (Katihar):  The
 clauses  are  contradictory  in  this  res-
 pect.

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  D.  Sanjivayya:  Hon.  Mem-

 bers  will  have  ample  opportunities;
 there  are  four  hours  for  the  general
 di  The  Speak  just  now
 announced  it,  (Interruption).  There-
 fore

 Shri  Indrajit  Gupta:  Please  tell
 us  how  it  has  been  done.

 Shri  0,  Sanjivayya:  I  do  not  know
 how  hon.  Members  are  able  to  know
 what  is  passing  on  in  my  mind.  Let
 me  complete  the  sentence.

 Shri  Indrajit  Gupta:  Your  mind
 is  in  the  Bill!

 Shri  D.  Sanjivayya:;  My  mind  is
 within  myself  and  it  will  be  made
 हाता,  to  you  in  due  course.  Clause

 Payment  of
 Bonus  Hil!

 34  gives  effect  to  the  assurance  given
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 by  me  on  the  floor  of  the  House.
 Hon.  Members  are  really  worried
 about  the  fact  that  this  particular
 clause  might  not  convey  the  inten-
 tion  of  the  Government  clearly  and
 in  an  unambiguous  way,  As  I  said
 earlier,  they  will  have  four  hours
 for  general  discussion,  three  hours
 for  clause-by-clause  consideration
 and  one  hour  for  the  third  reading. When  we  take  up  that  particular
 clause,  I  will  certainly  deal  with  that
 aspect  of  the  question  at  length  and
 try  my  best  to  clear  the  doubts  and
 dispel  any  misapprehension  or  mis-
 conception  in  the  minds  of  hon,  mem-
 bers.

 Shri  Priya  Gupta:  On  8  point  of
 order,  Sir.  Clause  34(l)  negatives  the
 assurance  held  out  in  the  Bill  about
 the  quantum  of  bonus  to  be  paid.
 How  can  the  Bill  contain  contradictory
 clauses?

 Mr.  Deputy-Speake
 clause,  if  he  wants,
 of  order,

 He  can  oppo There  is  no  point

 Shri  D.  Sanfivayya:  I  do  not  want  to
 take  the  precious  time  of  hon.  members
 at  this  stage,  in  which  case  the  time-
 allotted  for  general  discussion  will
 be  curtailed.  When  we  take  up  this
 clause  during  clause-by-clause  con-
 sideration,  probably  this  clause  would
 take  much  of  the  time  of  the  House
 and  I  will  explain  it  then.

 Mr.  Masani,  who  moved  the  motion
 to  disapprove  of  the  ordinance  pointed
 out  that  the  government  have  not
 been  taking  steps  expeditiously  to
 bring  forth  the  contemplated  legisla-
 tion.  He  quoted  from  the  statement
 of  objects  and  reasons  and  said  that
 the  government  announced  the  deci-
 sion  on  2nd  September,  1964,  but  till
 29th  May  1965,  for  a  period  of  १0
 months,  government  went  to  sleep  and
 never  took  any  urgent  steps,  I  will
 explain  what  we  have  been  doing
 during  this  period.  Immediately  after
 taking  the  decision,  government  draft-
 ed  the  Bill  and  in  accordance  with  the
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 tradition  and  convention  that  we
 have  developed  in  relation  to  the
 formulation  of  labour  policies,  we  had
 to  place  the  draft  Bill  before  a  tri-
 Partite  conference.  So,  on  9th  and
 0th  December,  ‘1964,  the  tentative  Bill
 was  placed  before  the  Standing  Labour
 Committee.  After  considerable  deli-
 berations,  the  Standing  Labour  Com-
 mittee  felt  that  it  would  be  desirable
 to  refer  this  matter  to  g  sub-commit-
 tee.  A  sub-committee  was  constitut-
 eg  with  instructions  to  report  to  the
 Standing  Labour  Committee  within  a
 short  time.  The  sub-committee  met  on
 370  January  and  ultimately  came  to
 the  conclusion  that  it  would  not  be
 possible  for  them  to  evolve  an  agreed
 solution  to  this  troublesome  question
 and  felt  that  the  whole  matter  should
 again  be  placed  before  the  Standing
 Labour  Committee  as  early  as  possible.
 The  sub-committee  recommended  that
 in  view  of  the  divergent  views  of
 workers’  and  employers’  representa-
 tives,  it  should  be  left  to  the  govern-
 ment  to  take  a  decision,  keeping  in
 view  the  various  views  expressed  by
 all  the  parties  concerned.  Again  the
 Standing  Labour  Committee  met  on
 27th  March  965  and  approved  the
 recommendation  made  by  the  sub-
 committee.

 Thereafter,  we  tried  our  best  to
 finalise  the  Bill.  In  fact,  this  is  an
 original  Bill,  not  an  amending  one
 and  certain  decisions  taken  and  cer-
 ‘aim  assurances  given  by  the  govern-
 sent  are  really  very  difficult  to  be  put
 in  g  legal  form.  Even  the  drafting
 department  of  the  law  ministry  said
 that  some  of  these  were  really  very
 difficult.  In  any  case,  we  tried  our
 best  to  see  that  the  Bill  was  intro-
 duced  in  the  budget  session  itself.
 That  is  why  every  Friday  when  the
 Minister  of  Parliamentary  Affairs  rose
 to  announce  the  business  for  the  next
 week,  hon.  members  opposite  asked
 when  the  Bonus  Bill  would  be  intro-
 duced  ang  he  always  said  that  govern-
 ment  would  try  their  best  to  intro-
 duce  the  Bill.  In  spite  of  our  best
 efforts,  we  could  not  introduce  it
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 during  the  budget  session.  But  all  the
 same,  ever  since  we  took  a  decision
 and  announced  it  on  2nd  September
 1964,  we  have  been  appealing  to  all  the
 employers  to  implement  the  resolution
 of  the  government  on  the  Bonus  Com-
 mission's  recommendations  without
 waiting  for  legislation.  In  the  very
 same  announcement,  we  made  it  clear
 that  government  would  certainly  bring forth  legislation  incorporating  their
 decisions.  The  employers  turned  round
 and  said  that  they  would  not  imple- ment  the  recommendations  of  the
 Bonus  Commission  as  modified  by  the
 government  in  the  resolution,  but
 would  do  so  if  an  enactent  was  pass- ed.

 So  many  disputes  have  been  pending
 since  a  long  time.  There  have  been
 agitations  and  attempts  to  have  Bom-
 bay  bundh,  Ahmedabad  bundh  or
 sometimes  Bharat  bundh  also.  AH
 kinds  of  agitations  have  been  going on.

 Shri  Indrajit  Gupta:  Now  we  are
 having  bonus  bundh!

 Shri  D.  Sanjivayya:  At  the  same
 time,  even  the  employers  have  been
 objecting  to  certain  provisions  and
 they  have  been  making  representations,
 So,  we  thought  that  any  delay  would
 cause  immense  harm  to_  industrial
 peace  in  the  country  at  a  time  when
 we  are  passing  through  difficult  times.
 Today  it  is  more  aggravated.  So,  we
 thought  the  best  thing  would  be  to
 promulgate  an  ordinance,  so  that  the
 disputes  could  be  settled  in  the  light
 of  the  provisions  of  the  ordinance.  I
 have  placed  a  statement  on  the  Table
 of  the  House  on  the  l6th  August,  de-
 tailing  the  reasons  why  it  became
 necessary  for  us  to  promulgate  an
 ordinance.  Now  I  hope  that  the  em-
 ployers  and  workers  would  give  their
 full  cooperation  to  the  government  in
 implementing  the  provisions  of  the  or=
 dinance  and  of  the  Bill  when  passed.
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 The  most  important  feature  of  this
 new  scheme  is  that  while  according  to
 the  LAT  and  full  bench  formula,  bonus
 was  paid  on  the  basic  wage,  here  bonus
 will  be  paid  on  basic  wage  plus  dear-
 ness  allowance.  There  are  certain
 other  important  features  like  4  per
 cent  or  Rs.  40  minimum  or  20  per  cent
 maximum  bonus  and  also  the  princi-
 ples  of  set  on  and  set  off.  |  hope  these
 would  go  a  long  way  to  improve  the
 Jot  of  the  working  classes  in  this  coun-
 try.

 Another  unique  feature  of  this  for-
 mula  is,  according  to  this  formula,
 nearly  45  lakh  workers,  who  had  never
 enjoyed  bonus  before  would  be  made
 eligible  to  get  bonus.  Even  if  they
 get  the  minimum  of  Rs.  40  per  year,
 it  will  be  Rs,  l8  crores  per  year.  This
 is  a  great  boon,  I  think,  to  the  poor
 workers  in  our  country.  It  may  not
 be  possible  and  it  might  not  have  been
 possible  for  either  the  government  or
 the  commission  to  meet  the  aspira-
 tions  of  the  working  class  fully.  In
 a  smilar  way,  probably  the  industria-
 lists  or  employers  might  not  have  been
 pleased  with  the  decisions  of  the  gov-
 ernment.  But,  on  the  whole,  we  feel
 that  with  the  goodwill  and  co-opera-
 tion  of  both  the  employers  and  wor-
 kers  we  will  be  in  a  position  to  create
 peaceful  conditions  in  this  country  of
 ours  so  that  production  may  not  suffer,
 @o  that  the  economic  growth  of  the
 country  may  not  be  hampered.  Eco-
 nomic  growth  and  increase  in  produc-
 tivity  and  production  are  really  essen-
 tial  today  because  we  are  passing
 through  critical  times.  Unless  we  are
 economi-ally  sound,  unless  our  pro-
 duction  in  the  industrial  sector  goes
 up,  it  will  not  be  possible  for  us  to
 Prepare  ourselves  to  mect  any  emer-
 gency  which  may  be  in  the  nature  of
 external  aggression  or  internal  trouble,

 Mr.  Depoty-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  to  provide  for  the
 payment  of  bonus  to  persons  em-
 ploved  in  certain  establishments
 and  for  matters  connected  there-
 with  be  taken  into  consideration”

 Statutory  Res.and  BHADRA  l5,  887  (SAKA)  Payment  of
 Bonus  Bill

 Sir,  I  beg  to  move:
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 Shri  Dafi:
 “That  the  Bill  be  referred  to  a

 Select  Committee  consisting  of  5
 members,  nucsucly—

 Shri  Ramchandra  Vithal  Bade,
 Shri  Tridib  Kumar  Chaudhuri,
 Shri  Homi  F.  Daji,  Shri  Indrajit
 Gupta,  Shri  Hari  Vishnu  Ka-
 math,  Shri  Madhu  Limaye,  Shri
 M.  R.  Masani,  Shri  Harish
 Chandra  Mathur,  Shri  8,  ए,
 Maurya,  Dr.  5.  5,  Melkote,  Shri
 Kashi  Nath  Pandey,  Shri  D.
 Sanjivayya,  Shri  A.  P.  Sharma,
 Shri  Diwan  Chand  Sharma,  and
 Shri  8.  M.  Banerjee.  (81).

 with  instructions  to  report  by  the
 22ng  September,  1965.”"
 Mr.  Deputy-Speaker:  Both  the

 original  motion  and  the  amendment  are
 now  before  the  House.  The  time  for
 speeches  will  have  to  be  limited  and
 I  leave  it  to  hon.  Members  to  take  the
 minimum  possible  time.

 Shri  N.  Dandeker:  Mr.  Deputy-
 Speaker,  Sir,  I  want,  in  the  course  of
 my  observations,  to  touch  upon  only
 three  salient  features  of  what  has  been
 evolved  in  this  Bonus  Bill,  The  first
 is  to  express  my  sense  of  regret,  which
 I  did  also  in  my  minute  of  dissent,
 that  it  has  not  been  found  possible  to
 evolve  a  bonus  scheme  linked  to  pro-
 duction,  Sir,  when  this  matter  came
 up  for  anxious  thought  in  the  cours®
 of  my  work  on  the  Bonus  Commission,
 I  found  that  we  had  been  pretty  well
 hamstrung  by  the  terms  of  reference
 which  almost  wholly  excluded  any
 consideration  of  any  other  form  of
 bonus  except  bonus  related  to  profits.
 T  still  think  that  this  is  q  grave  error
 on  the  part  of  our  whole  industrial
 nexus,  both  employees  and  employers,
 that  they  have  rejected  and  the
 Government  have  not  had  the
 courage  to  evolve  a  bonus  scheme
 geared  more  to  production  and  pro-
 ductivity  or  having  that  as  its  cen-
 tral  element  than  is  the  cose  here.
 I  know,  and  I  am  appreciative  of  the
 fact,  that  in  clause  32  a  provision  has
 been  made  to  allow  employers  and
 employees  to  work  out,  If  they  can,
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 alternative  schemes  geared  to  produc-
 tion  and  productivity  in  lieu  of  the
 profit  bonus  scheme.  I  think  that  is
 a  very  good  thing,  but  I  wish  the  Gov-
 ernment  had  gone  further.  I  do  not
 blame  here  only  the  Government.  4
 blame  both  the  employers,  because
 they  apparently  are  lazy  and  do  not
 want  to  undertake  the  more  difficult
 tusk  of  gearing  the  bonus  to  produc-
 tion  ang  productivity,  and  also  the
 workers  because  they  seem  in  these
 days  to  be  increasingly  concerned  with
 getting  more  and  more  for  doing  less
 and  legs,  and  not  particularly  concern-
 ed  or  bothered  about  any  question  of
 production  or  productivity.  And  it
 would  seem  that  the  Government  have
 not  had  the  courage  to  tell  both  of
 them  where  they  get  off  on  g  matter
 of  that  kind  so  essential  and  impor-
 tant  to  the  country  and  to  the  consu-
 mers.  I  will  leave  it  there,  Sir,  be-
 eause  it  is  not,  unfortunately,  an
 essential  part  of  the  Bill.

 Now,  Sir,  I  would  like  to  deal,  in
 the  rest  of  the  remarks  that  I  will
 make,  with  two  main  aspects  of  the
 Bill.  I  will  deal  first  with  the  legal
 framework  which  it  presents,—the
 legal  siz  “ture  within  which  the  whole
 bonus  question  is  presented.  and,
 secondly,  the  substance  or  the  scheme
 of  the  bonus  matter  itself.

 On  a  prima  facie  view  of  the  Bill,
 it  would  seem  that  it  is  rather  well
 drafted.  For  instance,  the  Act  applies
 to  all  factories  ang  establishments
 having  more  than  20  employees  at  any
 time  but  not  to  certain  specified  clas-
 ses  of  employees  which  are  enumerat-
 ed  in  clause  32.  In  so  far  as  it  applies
 to  those  factories  or  establishments
 that  are  not  exempted,  it  would  be
 effective  in  relation  to  accounting
 years  commencing  in  964  and  also,  in
 certain  circumstances,  retrospectively
 to  earlier  accounting  years  not  earlier,
 however,  than  the  accounting  year
 ending  in  ‘1942,  That  is  in  accordance
 with  the  recommendations  of  the
 Bonus  Commission  and  that  again  is
 something  that  I  support.

 It  also  displaces,  quile  rightly,—I
 will  come  to  the  confusion  it  subse-
 quently  creates,  I  will  come  to  that
 later  on—in  sub-clause  reay  of  clause
 34  all  the  existing  laws  on  the  subject,
 That  is  to  say,  Labour  Appellate  Tri-
 bunal  Formulae,  Supreme  Court  Rul-
 ings,  all  the  awards,  whether  of  tri-
 bunals  or  arbitrators,  all  the  agree-
 ments  und  settlements,  and  terms  of
 all  existing  contracts,  It  pretends  to
 sweep  this  whole  clutter  out  of  the
 way  and  to  start  the  new  bonus
 scheme  in  a  clean  legal  framework,  It
 also  allows,  quite  rightly,  in  the
 cases  to  which  it  applies,  the  conti-
 nuance  of  existing  alternative  schemes
 where  the  payment  of  bonus  is  linked
 to  production  or  productivity  in  lieu
 of  bonus  based  on  profits,  under  clause
 32(vii)(a),  And  it  also  allows for  fresh
 agreements  of  that  kind  to  come  into
 being  as  between  employers  and  em-
 ployees  voluntarily  agreeing  to  such
 arrangements,  under  clause  32(vii)
 (b).  Finally  it  permits  under  clause
 34(3)  new  agreements  to  come  into
 being  where  bonus,  even  though  relat-
 ed  to  profit,  is  computed  in  accordance
 with  a  scheme  different  from  the  one
 propounded  in  the  Bonus  Bill.

 As  I  said,  at  first  sight,  the  prima
 facie  view  is  a  very  good  one  and  it
 accords  with  the  main  recommenda-
 tions,  in  so  far  as  the  legal  frame-
 work  is  concerned,  of  the  Bonus  Com-
 mission,  But  no  sooner  has  one  con-
 ceded  this  and  when  one  turns  to
 certain  other  clauses,  one  discovers
 that  this  whole  admirable  legal  frame-
 work  to  which  I  referred  is  completely
 ruined  by  other  provisions  in  the  Bill.
 Indeed,  in  regard  to  the  final  legal
 structure  of  the  Bill,  ]  would  like  to
 say  that  I]  have  rarely  come  across  a
 Bill  so  badly  drafted,  containing  s2
 many  conflicting  provisions  that  it  is
 excetdingly  difficult  to  know  which
 provision,  supersedes  which.  I  would
 like  to  give  here  the  example  of
 clause  32  and  clause  34(3),  Both  of
 them  begin  with  an  extraordinary
 statement  of  law.  Clause  32  begins  by
 saying:  “Nothing  in  this  Act  shall
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 apply  to..."  a  whole  series  of  enume-
 rated  specific  classes  of  excluded  em-
 ployees.  Then,  clause  34(3)  also  says:
 “Nothing  contained  in  this  Act  shall
 be  cunstrued  to  preclude  employees
 employed  in  any  establishment  or  class
 of  establishments  from  entering  into
 agreement  with  their  employer...  rm
 On  a  reading  of  this  it  would  seem  as
 if,  allhough  under  ciause  32  a  whole
 lot  of  employers  and  employees  have
 been  totaliy  excluded  from  the
 ambit  of  this  Act,  because  it  is  said
 that  nothing  in  tnis  Act  shall  apply
 to  them,  sub-clause  (3)  of  clause  34
 says  that  nothing  contained  in  this
 Act  can  apply  to  employees  who  want
 to  bring  about  a  new  profit-sharing
 bonus  agreement  with  their  employers
 including  the  employers  who  have  been
 excluded.  JT  frankly  think...

 Shri  Bade:
 plicable,  all
 bogus.

 Shri  N.  Dandeker:;  When  some  of
 these  provisions  go  on  to  say  that

 in  this  Act  shall  apply  to  (A)
 and,  then,  certain  other  provisions  say
 that  nothing  in  this  Act  shall  apply
 to  (8),  I  begin  to  wonder  what  ap-
 plies  to  whom.

 Then,  Sir,  I  would  like  to  deal  with
 yet  another  part  of  this  Bill,  at  some
 length,  beacuse  it  also  destroys,  in  my
 judgment,  the  main  legal  framework
 altogether.  I  refer  to  sub-clause  (2)
 of  clause  34.  The  Minister  referred  to
 this  particular  sub-clause  of  clause  34,
 ag  the  sub-clause  designed  for  carry-
 Ing  out  some  assurances.

 I  woulq  like  briefly  to  recapitulate
 what,  I  think,  is  the  effect  of  this  in
 terms  of  the  total  destruction  of  the
 whole  legal  framework  in  which  the
 Bill  is  otherwise  conceived.

 In  the  first  place,  it  resurrects  al!
 the  old  Jaws  at  one  stroke,  not  uni-
 formly,  but  in  some  cases  any  pre-
 existing  tribunal  awards,  in  other
 cases  any  pre-existing  arbitration
 awards,  in  yet  other  cases  any  pre-
 existing  agreements,  and  in  vet  other
 cases)  any  pre-existing  settle-
 ments  or  terms  of  contracts
 of  service.  I  wonder  what  this
 would  mean,  when  any  tribuna]  or

 Only  this  clause  is  ap-
 the  other  clauses  are
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 adjudicating  body  is  going  tu  sit  in

 dg  over  disp!  arising  out  of
 this  Bonus  Bill.  It  would  have  to
 undertake  a  tremendous  amount  of
 research  in  any  particular  case  to  find
 out  what  law  applies:  is  it  the  previ~
 uus  law,  or  is  it  the  preceding  award
 or  the  preceding  arbitration  award,  or
 the  preceding  settlement,  or  preced-
 Ing  contract  of  terms  of  service,  or
 only  this  Act?

 Similarly,  Sir,  there  is  complete  con
 fusion—although,  as  I  said,  it  would
 seem  thal  prima  facie  there  is  no  con-
 tusion,—there  is  a  complete  confusion, ence  again,  as  to  which  particular
 year's  award  or  arbitration  etc.  would
 apply.  In  some  ca.¢s  the  position  as in  96l,  which  is  the  earliest  year
 preceding  the  earliest  accounting  year
 relevant  to  the  Bonus  Bill,  will  apply; 50,  In  some  cases  it  wil]  be  the  law  or
 the  legal  position  applicable  to  the
 employees  as  prevailing  in  the  year 1962;  in  other  cases  it  will  be  the  posi- tion  prevailing  in  1962;  in  yet  other cases  it  will  be  the  legal  position  as
 prevailing  in  1963;  and  yet  in  ano-
 ther  lot  of  cases  it  will  be  the  Posi- tion  prevailing  in  1964.  Sir,  |  am  not 3  mathematician,  but  I  imagine  that
 the  theories  of  permutation  and  com- bination  would  yield  something  like 24  different  legal  positions  in  respect to  the  law  governing  bonus  that  will
 operate  in  this  country  when  this  Bill is  passed!  That  is  the  utter  monstro-
 sity,  of  a  jungle  of  laws  in  which  both
 the  employers  and  the  employees,  as
 well  as  the  tribunals  and  the  arbitra-
 tors  and  the  courts  would  have  to
 wallow,  jumping  from  one  legal  posi- tion  to  another  legal  position,  in  an
 endeavour  to  ascertain  which  was
 best  for  the  employees  depending
 upon  the  particular  facts  and  cir-
 cumstances  of  the  particular  case  be-
 fore  them.

 I  would  like  in  thig  connection  to
 bring  to  the  notice  of  the  House  the
 problem  arising  in  a  case  which  is
 within  my  knowledge  of  late.  What
 happens,  for  instance —I  do  not  know
 what  the  answer  is—But  I  have  been
 asked  what  would  happen  under  this
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 Bi'l  in  a  case  where,  if  there  were several  separate  departments,  under-
 taking,  and  branches  of  an  establish- ment  in  more  than  one  state,  and
 where  bonus  was  paid  on  the  basis  of
 all  the  undertakings  being  taken  as
 one,  and  where  the  employees  of  one
 undertaking  but  not  the  others  raised
 a  dirnute  in  relation  to  a  particular
 accounting  year,  another  went  into
 dispute  in  relation  to  another  parti- cular  accounting  year,  and  a  third
 went  into  dispute  in  relation  to  a  third
 accounting  year,  What  is  the  law?  Who
 is  to  apply  it?  In  which  state?  And
 what  will  be  the  result  and  state  of
 industrial  relations  in  this  particular
 concern,  between  itself  and  its  em-
 Ployees,  at  the  end  of  it,  is  something
 I  am  not  in  a  position  to  answer.

 If  that  were  all,  it  would  be  confu-
 sion  enough.  But  on  turning  to  the
 Provisions  of  clause  34(2)  I  find  #
 curious  statement.  I  am  referring  to
 this  particular  provision,  because  I
 say  this,—and  this  is  the  entire  bur-
 den  of  what  I  am  trying  to  say,—
 that  the  Bill  starts  to  build  up  a  good
 legal  framework  within  which  bonus
 disputes  are  to  ‘be  adjudicated,  and
 then  promptly  proceed:  by  clause
 34(2)  to  destroy  the  whole  of  it.  This
 clause  says:  L

 “If  in  respect  of  any  accounting
 year  the  total  bonus  payable  to
 all  the  emplovees  in  any  establish-
 ment  under  this  Act  is  less  than
 the  total  bonus  paid  or  pay-
 able..,.."

 what  this  means,  I  will
 come  to  later,  because  that  is
 concerned  not  with  law  but
 with  the  substance  of  the
 matter....
 “to  all  the  employees  in  that

 establishment  in  repect  of  the
 base  year  under  any  award,
 agreement.  seitlement  or  contract
 of  service  etc.”

 Any  award  inthe  whole  country;
 it  does  not  restrict  the  exercise  to
 any  award  or  terms  of  agreement
 applicable  to  the  particular  em-
 ployees  and  the  particular  emplo-
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 yer;  the  employer  or  the  emplo- yees,  paruculariy  the  employees are  free  to  look  round  the  whole
 country  and  fing  any  award,  set- tlement  or  terms  of  settlement where...  (Interruptions),  That is  the  wording  here.
 Shri  D.  Sanjivayya: the  base  year.
 Shri  N,  Dandeker:  1  have  read  it it  over  and  over  again.  It  doeg  not matter  about  the  base  year,
 Shri  D.  Sanjivayya:  We  have  only one  base  year.  There  cannot  be  hun-

 dred  awards.
 Shri  N.  Dandeker:  I  am  saying, whether  it  is  this  base  year  or  the

 second  base  year  or  the  third  base
 year,  the  law  applicable  ‘would  be,
 any  award  in  the  whole  country,  any
 settlement,  any  term  of  contract,  any-
 thing,  relative  to  that  base  year,  One
 ean  pick  up  any  such  award  and  say: In  relation  to  my  particular  base  year,
 namely  the  year  preceding  the  year  te
 which  any  dispute  under  section  33
 relates,  in  that  year  there  is  such  and
 Such  an  award,  and  I  wish  to  pick  up
 that  one  from  the  shelf,  and  I  am
 entitled  to  claim  (Interruption)
 Sir,  I  am  not  giving  way,—I  am  enti-
 tled  to  claim  under  that  particular
 award  a  particular  mode  of  computa-
 tion  of  bonus.  If  that  is  the  meaning,
 —and  it  is  quite  capable  of  being  the
 meaning.—I  suggest  we  are  in  a  mad
 house.  I  suggest  that  we  are  unable
 in  this  particular  matter  even  to  know,
 in  any  particular  case  what  the  law
 on  the  subject  is,—something  than
 which  I  cannot  imagine  a  worse  type
 of  legislation.

 In  respect  of

 Finally,  Sir  T  want  to  turn  to  the
 substance  of  the  Bill,  the  substance  of
 the  scheme  of  bonus.  Here  again,
 when  one  takes  a  quick  look,  at  first
 sight  it  is  an  admirable  scheme,  It
 conforms  to  the  general  approach
 adopted  by  the  Bonus  Commis  ion  In
 one  or  two  matters  they  have  depart-
 ed  from  the  Bonus  Commission,  in
 most  of  them  they  have  not.  The  tri-
 bunal  adjudicating  a  dispute  would
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 have  to  proceed  with  ascertaining first,  the  gross  profits  of  a  concern
 subject  to  certain  adjustments,  but before  deducting  depreciation,  income-
 tax,  development  rebate  or  anything of  that  kind.  And  having  ascertained
 that,  you  next  proceed  to  deduct  cer- tain  essential  concomitants  of  running a  business,  namely,  depreciation,  de-
 velopment  rebate,  income-tax.  Having done  that,  you  then  further  deduct
 certain  prior  charges  specified  in
 Schedule  III,  and  so  you  get  what  is called  the  available  surplus  from
 which  a  certain  portion  is  regarded as  the  allocable  surplus;  and  that  is
 the  surplus  allocable  to  the
 Purpose  of  bonus.  That  is  the
 genera]  scheme  evolved  by  the  Bonus
 Commission.  It  also  conforms  broadly
 to  the  general  scheme  prevalent  be-
 fore  this  Bill,  in  what  is  known  as
 the  LAT  formula  as  approved  and
 modified  by  the  Supreme  Court  from
 time  to  time,  but  subject  to  one  im-
 portant  difference,  namely,  that  the
 allowanee  for  rehabilitation  which  the
 Supreme  Court  thought  was  necessary
 i;  not,  under  this  particular  scheme,
 allowed,  I  wil)  deal  with  that  matter
 during  the  clause-by-clause  discussion.
 What  I  am  concerned  with  here  is
 that  the  outlines  of  the  bonus  scheme
 are  fair  and  recognisable.  One
 more  feature  of  this  bonus  scheme,
 not  previously  prevalent  in  any  law
 or  terms  of  controct  or  anythiny  at
 all,  is  the  काताएगटलिन  for  a  minimum
 bonus.  As  the  Minister  pointed  out
 the  minimum  bonus  clause  alone  will
 bring  as  many  as  O12  million
 workers  actively  within  the  ambit  of
 the  bonus  which  they  had  not  pre-
 viously  got  or  heard  of.  This  is
 something  which,  before  this  Bill,
 neither  the  Supreme  Court  nor  any
 other  court  felt,  in  law  or  on  merits.
 justifiable  in  an  award.  It  was  never
 possible  to  go  to  any  court  and  say,
 "Never  mind  if  there  are  no  profits,
 I  must  nevertheless  have  a  certain
 minimum  bonus”,  The  minimum  pro-
 posed  in  the  Bill,  i:  also  a  minimum
 much  higher  than  any  minimum  ever
 agreed  to  before  or  accepted  hy  mutu-
 al  settlement  between  workers  and
 employers,  as  for  instance  in  the  tex-
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 tile  industry  in  Ahmedabad  and  in
 Bombay  where  it  was  always  accept- ed  that  if  a  minimum  was  all  that  waa
 Possible  of  payment.  that  minimum
 should  be  restricted  to  an  amount
 equal  to  two  weeks’  basic  wages,
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 That,  Sir,  ig  a  recognisable  scheme,
 and  that  is  more  or  less  the  scheme
 evolved  by  the  Bonus  Commission  of
 which,  as  I  say,  I  was  a  member.  I  can
 recognise  this  in  this  Bill,  But,  once
 again,  when  I  proceed  to  read
 certain  other  provisions  in  this
 Bill,  I  find  the  whole  thing,  this
 whole  bonus  scheme  can  be  thrown
 right  out  of  the  window  a‘  any  time
 anybody  chooses,  if  it  become  difficult.
 For,  once  again,  gub-sertfon  (2)  of  sec-
 tion  34  is  concerned  with  propounding the  most  remarkable  proposition,—not
 just  a  remarkable  proposition  but  the
 most  remarkable  proposition—that
 this  law  need  not  apply.  And  one
 starts  groping  around  for  some  other
 law  which  might  be  more
 beneficial,  But,  even  assuming  that
 there  is  no  groping  around  in  a
 miasma,  that  there  is  no  uncertainty
 on  that  particular  point,  what  does
 sub-section  (2)  of  section  34
 say?  It  beging  with  a  pious
 statement,  which  I  accept,  that
 if  the  total  amount  of  bonus  payable
 in  accordance  with  this  scheme  is  less
 than  the  total  amount  payable  under
 some  other  possible  acheme,  the  bonus
 will  be  paid  according  to  the  earlier
 or  previous  scheme.  Then,  one  could
 say,  all  right,  there  is  an  alternative
 clear  solution  to  the  problem.  But  it
 is  not  that  way  at  all,  It  may  well  be
 that  the  total  bonus  payable  under
 thig  bonus  scheme  is  actually  greater
 than  the  bonus  actually  paid  unter
 some  other  scheme  in  a  base  year,  but
 the  ratio  of  bonus  to  the  gross  profit
 of  that  year  may  be  more  favourable
 than  the  ration  of  this  year  under  the
 Bill.  In  other  words,  you  are  com-
 paring  in  this  case,  not  the  amounts
 at  all,  but  the  ratio;  it  is  not  the
 amount  that  is  in  comparison.  Tt  may
 well’  be  that  the  bonus  in  the  base
 year  was  merely  the  minimum  of  two
 weeks’  basic  wage  and,  as  such,  ob-
 viously  lees  than  the  minimum  appli-
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 cable  under  this  bonus  scheme,  men- tioned  in  clause  10,  where  it  is  4  per cent  of  the  wages  plus  D.A.  for  the whole  year.  Nevertheless,  notwith-
 standing  the  fact  that  the  amount  of
 bonus  payable  under  this  scheme  is
 substantially  more  than  the  amount  of
 bonus  payable  under  some  other
 scheme,  if  the  present  ratio  of  bonus
 to  the  gross  profit  is  different  from  the
 corresponding  ratio  of  a  certain  base
 year,  under  this  particular  clause  they
 are  stil]  entitled  to  throw  the  whole
 thing  out  of  the  window.  I  will  con-
 tent  at  this  stage  by  giving  by  way  of
 illustration  just  one  example  I  have
 hundreds  of  examples  but  I  will  give
 only  one.  I  have  before  me  the  ex-
 ample  of  a  case  where  the  so-called
 gross  profit  in  accordance  with  section
 34(2)  was  only  Rs.  20  or  so  for  the
 base  year.  Nevertheless,  the  bonus
 paid,  let  us  say,  wag  Re.  10,000,  So,
 the  ratio  of  bonus  paid  to  the  gross
 profit  wag  500  times  or  some  such
 thing.  Therefore,  the  employees  are
 entitled  now  to  claim  that  they  must
 have  500  times  the  gross  profit,  during
 the  current  year  subject  only  to  the
 maximum  of  20  per  cent,  In  other
 words,  quite  irrespective  of  merits,
 they  are  entitled  to  an  amount  equal
 to  20  per  cent  of  their  dearness  allow-
 ance  and  pay:  that  is  to  say,  one-fifth
 of  the  year's  dearness  allowance  and
 pay,  irrespective  of  any  consideration
 whatsoever  as  to  the  capacity  of  that
 concern  to  pay.

 I  will  conclude  by  briefly  recapi-
 tulating  what  I  said.  Firstly,  I  think
 it  is  very  sad  that  the  whole  concept
 about  production  and  productivity  is
 now  completely  lost  sight  of.  Se-
 condly,  the  Bill  begins  by  creating  a
 legal  structure  that  holds  good,  but
 then  they  knock  It  right  down  and
 you  have  in  its  place  a  jungle  of  law,
 any  of  which  may  apply  from  case  to
 case.  Thirdly,  it  begins  by  building
 a  good  scheme  for  payment  of  bonus
 which  is  immediately  thrown  right
 out  of  the  window.

 l  think,  Sir,  in  many  respect,  the
 Bill  is  bad.  It  is  an  instance  of
 achizophrenia  in  the  Minister,  on  the

 ane  hand  a  certain  sense  of  responsi-
 bility  as  Minister  in  charge  of  the labour  problems  for  the  whole  of  this
 country  and,  an  the  other  hand,  a  cer- tain  loyalty  to  the  labour  movement as  a  labour  leader,  The  result  is  this
 particular  Bill,  which  is  just  too  bad
 to  be  really  thought  of  in  its  present form  for  consideration  by  this  House,

 Shri  K.  N.  Pande  (Hata):  Mr.  De-
 puty-Speaker,  Sir,  I  am  standing  here
 really  to  support  the  Bill.  But,  while
 supporting  the  Bill,  I  have  to  make
 certain  observations.  Before  going  in-
 to  the  merits  of  the  Bill,  I  want  to
 Tefer  to  the  history  of  bonus,  I  could
 understand  Shri  Masani  opposing  it,
 because  he  is  against  promulgating the  Ordinance.  No  authority,  not
 even  the  Government,  can  keep  the
 labour  force  for  long  under  control
 merely  by  force  without  considering.
 and  conceding  their  legitimate  rights.
 For  example,  for  the  last  two  years
 the  issue  of  bonus  is  pending  in  the
 sugar  Industry  of  Bihar.  Those  cases
 have  not  been  decided  bacause  no
 decision  has  been  taken  on  the  Bonus
 Commission  Report.  Similarly,  there
 are  cases  pending  with  tribunals  and
 other  machinery.  Therefore,  one  can
 easily  imagine  the  worry  and  anxiety
 of  the  workers  on  this  problem.

 But  why  did  the  Government  pro-
 mulgate  such  an  Ordinance  when
 there  was  an  emergency?  There  was.
 an  attack  on  our  border  at  Kutch.  I
 think  every  citizen  of  this  country,
 including  every  worker,  knows  that
 this  is  not  the  time  for  starting  an
 agitation.  Therefore,  several  labour
 organisations  approached  the  Govern-
 ment  and  requested  them  to  do  some-
 thing  to  protect  the  interests  of  the
 workers  instead  of  putting  them  to  the
 necessity  of  agitating  for  the  removal
 of  their  grievances.  Government
 wanted  to  do  something  for  them.
 Therefore,  they  promulgated  an  Ordi-
 nance,  which  is  a  very  good  weapon
 with  the  Government  for  doing  things
 in  a  constitutional  way.

 Shri  N.  Dandeker:  Constitutional!
 way?
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 Shri  K.  N,  Pande:  Yes,  because
 that  would  be  ratified  by  the  Legisla-
 ture.  Of  course,  Shri  Dandeker  is
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 that  they  get  their  legitimate  and  rea-
 sonable  share  in  the  profits  of  the

 4096

 always  against  paying  any  bonus.  He
 has  said  just  now  that  the  payment
 of  bonus  should  be  linked  up  with
 productivity  and  other  things.  I  agree
 with  him  there.  But  if  in  the  normal
 working  of  a  factory  there  is  profit,
 is  labour  not  entitled  to  get  a  share
 out  of  it  as  bonus?  Labour  is  entitl-
 ed  to  bonus.  If  labourers  are  entitled
 to  bonus,  there  must  be  some  machi-
 nery,  some  formula,  to  determine  the
 quantum  of  bonus  to  be  paid  to  the
 workers.  If  there  is  higher  produc-
 tivity  and  higher  production  because
 of  the  efforts  of  labour,  naturally  the
 labour  force  is  entitled  to  a  share  of
 the  increased  profits  because  the
 increased  profits  have  accrued  as  a
 result  of  their  work.  But  that  should
 not  be  linked  up  with  bonus  With
 al]  great  respect  to  Shri  N.  Dandeker,
 who  is  an  enlightened  man,  I  would
 request  him  to  consider  the  other
 aspect.  No  Government  can  control
 the  country  and  the  people,  including
 the  labour  force,  by  force.  They  have
 +o  consider  the  difficulties  of  the  people
 and  find  some  solution  for  them.
 Unless  they  do  that,  the  people  are
 not  going  to  be  satisfied  with  the
 Government.  The  labour  will  not  be
 satisfied  by  mere  lectures  or  promises.

 In  respect  of  the  bonus  that  is  being
 paid  in  the  sugar  industry,  an  announ~
 cement  was  made  by  the  Labour
 Minister  on  the  28th  September  1964,
 Under  the  old  arrangement  the  wor-
 kers  used  to  get  Rs.  i6  crores  to  I7
 crores  every  year  as  bonus.  Now,
 as  a  result  of  the  Bonus  Commis-
 sion's  recommendations,  88  modified  by
 Government,  the  workers  are  going  to
 get  much  less  unless  their  interests
 are  protected  by  Government.  Do  you
 think  that  the  Bonus  Commission  was
 formed  with  a  view  to  reduce  the
 quantum  of  bonus?  Was  it  meant  to
 reduce  the  quantum  of  bonus  availa.
 tle  to  the  workers?  No,  that  was  not
 the  purpose  of  appointing  the  Bonus
 Commission.  The  object  of  appoint-
 ing  the  Bonus  Commission  was  to  see
 that  justice  Is  done  to  the  workers  and

 company,  even  if  they  are  unorganis-
 ed  and  there  is  nobody  to  look  after
 them.  The  Bonus  Commission  was
 formed  because  of  the  observations  of
 the  Supreme  Court.  When  the  Com-
 mission  submitted  its  report,  the  Gov-
 ernment  modified  it.  Even  accord-
 ing  to  the  Labour  Appellate  Tribunal
 formula  the  direct  taxes  were  deduct-
 ed  first.  It  is  not  o  new  thing,  There
 may  be  some  modification  here  and
 there  but  the  system  is  the  same.  It
 was  deducted  first  and  then  out  of  the
 remaining  sum  the  workers  were
 given  8  certain  part  as  bonus,

 The  formation  of  the  Bonus  Com-
 mission  was  not  with  a  view  to  reduc-
 ing  the  quantum  of  bonus.  If  the
 workers  were  getting  higher  bonus,
 naturally  their  interests  were  required
 to  be  protected  by  the  Government.
 Therefore  the  Government  was  ap-
 proached  in  that  regard  and  the
 announcement  that  was  made  by  the
 Labour  Minister  reads  like  thie:—

 “The  decisions  taken  by  Gov-
 ernment  on  the  Bonus  Commis-
 sion's  Report  will  provide  for  the
 payment  of  bonus  to  a  large  num-
 ber  of  workers  who  were  not  get-
 ting  any  bonus  previously  and
 also  given  enhanced  bonus  to  many
 others  who  were  getting  less  in
 the  past.  At  the  same  time,  it  was
 not  Government's  intention  that
 benefits  which  labour  may  have
 been  enjoying  In  the  matter  of
 bonus  in  any  establishment  or
 industry  should  in  any  way  be
 curtailed  by  the  adoption  of  a  new
 formula  for  the  payment  of  bonus.
 In  the  circumstances,  Government
 desire  to  clarify  that  in  the  legis-
 lation  to  be  promoted  to  give  effect
 to  the  recommendationg  of  the
 Bonus  Commission  as  accepted
 by  Government  suitable  provisions
 would  be  included  so  as  to  safe-
 guard  that  Isbour  would  get  in
 respect  of  bonus  the  benefits
 on  the  exi:ting  basis  or  on  the
 basis  of  the  new  formula,  which-
 ever  be  higher.”
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 This  was  the  announcement  made  by
 Government.  j

 As  Shri  Dandeker  said—and  he  laid
 very  great  emphasis  against  sub-clause
 (2)  of  clause  34—I  say  that  this  sub-
 clause  (2)  of  clause  34  does  not  indi-
 cate  that  the  old  quantum  of  bonus
 is  going  to  be  protected.  I  have  every
 doubt  about  that  although  the  Gov
 ernment  says  otherwise.  Therefore  I
 want  a  categorical  clarification  in  this
 regard.  I  do  not  want  to  be  entangl-
 ed  in  legal  words  because  bonus  has
 to  be  determined  either  by  the  em-
 ployer  or  by  the  courts.  We  can  only
 pass  the  legislation;  after  that  it  is
 the  property  of  the  courts  and  it  is
 they  who  interpret  it.  In  my  humble
 opinion  this  sub-clause  does  not  clarify
 the  position  and  does  not  protect  the
 right  of  workers  to  get  higher  bonus
 if  they  used  to  get  higher  bonus
 according  to  the  old  formula.  I  want
 that  8  cotegorical  assurance  should  be
 given  by  the  Labour  Minister  in  this
 regard  that  the  workers  would  con-
 tinue  to  enjoy  the  benefits  that  they
 used  to  enjoy  in  the  past  according  to
 the  olg  formula.

 While  speaking  on  this  matter  I
 want  to  say  a  few  sentences  about
 the  special  features  prevailing  in  the
 sugar  industry.  The  sugar  industry
 works  only  for  four  to  five  months  in
 a  year—somewhere  it  is  six  to  seven
 months—and  the  production  of  these
 four  to  five  months  or  of  six  to  seven
 months  gives  so  much  profit  to  the
 factory  that  one  sugar  factory  owner
 has  built  several  textile  factories.
 The  old  basis  in  the  sugar  industry
 was  that  the  quantum  of  bonus  was
 determined  and  the  distribution  was
 made  on  the  monthly  income  in  the
 eenson.  Now,  here  a  permanent
 worker  will  get  more  but  a  seasonal
 worker  will  get  proportionately  Jess.
 It  is  at  the  cost  of  the  seasonal  worker
 production  that  the  permanent  workers
 continue  their  services  for  the  whole
 year  any  will  earn  more  bonus  than
 the  seasonal  workers  whose  bonus  will
 be  cut.  Previously  it  was  not  done,
 For  example,  where  a  factory  was

 linble  to  pay  Rs.  2  lakhs  as  bonus,  we saw  as  to  how  much  the  salary  bill of  one  month  during  the  season  was,
 Suppose,  the  salary  bill  of  a  factory was  Rs,  4  lakh  then  it  meant  and  it
 clearly  indicated  that  every  employee, whether  he  was  getting  a  minimum
 wage  or  a  higher  wage,  was  entitled  to
 get  two  months’  salary  as  bonus.  But
 here  the  things  have  been  changed.

 The  sugar  industry  employs two  =  lakh  workers,  I  made
 several  representations’  to  the
 Government  and  tried  to  urge
 upon  them  to  give  some  consideration
 to  this  matter.  A  large  number  of
 workers  employed  in  the  sugar  indus-
 try  are  seasonal!  and  if  they  are  going to  get  le-s  amount,  acording  to  this
 new  formula,  nobody  can  guarantee that  there  will  be  peace  in  the  sugar
 industry;  at  least  I  have  no  confid-
 ence  that  I  can  assure  anybody  that
 there  will  be  peace  in  the  sugar  in
 dustry  unless  the  sugar  workers  are
 assured  at  least  about  the  mode  of
 distribution.  Nobody  has  to  pay  any-
 thing  extra.  The  formula  is  given
 and  a  certain  amount  of  bonus  to  the
 workers  of  each  factory  is  there.  They
 want  that  their  old  mode  of  distribu-
 tion  should  be  employed  and  not  this
 new  one.  There  is  a  lot  of  conflict
 here  and  it  is  creating  a  rift  between
 the  seasona]  and  permanent  workers.
 Do  you  want  to  create  a  battlefield
 in  the  sugar  industry?  If  that  is  the
 intention  of  Government,  I  have  noth-
 ing  to  say;  but  if  that  is  not  the  in-
 tention,  rpecially  when  there  is  an
 emergency  in  the  country  and  you
 want  peace,  kindly  take  al!  possible
 steps  so  that  struggle  and  conflict  will
 be  avoided.  Therefore  I  want  that  the
 Labour  Minister  should  clarify  not
 only  in  respect  of  the  higher  amount
 but  also  in  respect  of  those  factories
 where  que  to  loss  the  workers  are
 Roing  to  get  the  minimum.

 There  is  another  apprehension  also
 in  my  mind.  As  Shri  Dandekar  said.
 I  know  that  there  are  two  writ  cases
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 pending  before  two  High  Courts,  The
 factory  owners  say  that  when  there  is
 No  profit,  the  factory  should  not  be
 liable  to  pay  any  bonus.  On  this
 ground  they  have  gone  to  the  High
 Court.  I  do  not  know  what  is  going
 to  happen.  VYhe  Government  will  also
 defend  it  because  it  is  their  responsi-
 bility  to  defend  their  own  legislation.
 But  anyhow  if  something  otherwise
 happens,  how  will  the  wrong  be  cor-
 fected?  This  should  also  come  from
 the  Labouf  Minister  If  in  the  middle
 of  negotiations  any  judgement  comes
 which  is  contrary  to  the  interests  of
 the  workers,  what  will  the  workers
 do  because  the  employers  will  im-
 mediately  refuse  to  pay  any  bonus  to
 the  workers.  You  have  to  tell  us  what
 the  workers  wil]  do  in  such  a  circum-
 stance  and  how  to  stop  them  from
 agitating  in  order  to  get  bonus  as  this
 is  a  crucial  thing  so  far  as  the  work-
 ers  are  ned,  For  le,  in
 Calcutta  at  the  time  of  Dussehra  there
 is  a  lot  of  hue  and  cry  for  bonus  snd
 nobody  can  stop  the  workers  from
 demanding  bonus,  If  it  is  not  settled
 amicably  and  peacefully,  natura!ly  I
 do  not  think  any  kind  of  force  can
 atop  them  from  making  any  demand
 or  ftom  going  whead  with  their  de-
 mand  and  agitations.

 The  labour  problem,  apart  from
 being  an  economic  problem,  ts  more
 or  less  a  psychological  problem  also.
 Labour  is  not  by  habit  a  fighter  at
 least  in  our  country  where  democracy
 is  prevailing.  The  workers are  not  like
 those  in  other  countries.  J]  have  not
 seen  China  and  |  do  not  know  how
 the  workers  behave  there  because
 they  do  not  go  on  strikes—I  have
 never  heard  of  that.  They  are  crush-
 ed  by  force.  Here  thal  is  not  the
 condition  because  here  we  have  got
 the  liberty  to  form  associations,  to
 put  our  demands  and  also  agitate  for
 our  problems  that  we  face.  Natura!ly
 here  there  ig  some  difficulty  and  their
 Problems  require  a  psychological
 treatment,  If  psychological  treatment
 is  not  given  to  the  workers  and  their
 questions  are  not  decided  in  a  peace-
 ful  manner,  you  can  judge  what  is
 the  other  course  open  to  them  to
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 get  the  mutter  decided  or  to  get  their
 problems  solved,
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 Therefore  I  want  that  the  Labour
 Minister  will  consider  all  these  diffi-
 culties  of  the  workers,  This  is  w  com-
 Plicated  issue,  At  the  moment  I  am
 speaking  and  after  I  have  spoken
 my  Communist  friends  will  speak.
 They  will  also  oppose  it  because  from
 the  trend  of  amendments  I  see  that  a
 lot  of  opposition  is  coming  from  them
 also,  Naturally,  you  have  to  give
 some  serious  and  very  special  consi-
 deration  to  the  matter  so  that  some
 solution  may  be  found  out  in  order  to
 ease  the  situation.  This  is  what  T
 wanted  to  say.
 १5  hrs,

 Shri  Indrajit  Gupta:  Mr.  Deputy-
 Speaker,  Sir,  the  Labour  Minister,
 while  moving  the  motion  for  consi-
 deration  of  the  Bill  just  now  tried  to
 give  this  House  the  impression  that
 the  Bonus  Co  di
 tions,  that  is  to  say,  the  majority  re-
 commendations  of  the  Bonus  Commis-
 sion,  had  in  almost  all  respects  been
 accepted  by  Government  ang  embod-
 ied  in  the  terms  of  the  Ordinance  and
 now  in  the  terms  of  the  Bill.

 jon's  re

 Sir.  T  suggest,  in  all  seriousness,
 that  the  Labour  Minister  knowing
 fully  wel]  that  कांड  statement  of  his
 is  a  distortion  of  the  truth  has  been
 trying  to  mislend  the  House,  The
 Point  of  the  matter  is  not  as  to  what
 is  the  number  of  recommendations  of
 the  Bonus  Commission  which  they
 have  accepted  or  modified  or  rejected
 —it  is  not  a  quantitative  question—
 but  the  question  is  as  to  what  wa:  the
 core  of  the  Bonus  Commission's  recom-
 mendations.  Any  matter  which  deals
 with  the  question  of  bonus  has  natu-
 rally  to  deal  primarily  with  the  ques-
 tion  of  how  bonus  is  to  be  computed,
 how  the  quantum  of  bonus  which  is
 payable  js  going  to  be  calculated  ता
 computed.  That  is  the  core  and  the
 kerne]  of  any  scheme  of  bonus.  Other
 thing:  are  only  incidental.  Surciy,
 the  Minister  remembers  very  well
 that  it  is  in  respect  of  the  computation
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 procedure  that  the  most  serious  de-
 partures  have  been  made  by  the  Gov-
 ernment  from  the  majority  recom-
 mendationg  of  the  Bonus  Commusion
 in  the  name  of  modification  and  it  is
 on  this  ground,  that  is  to  say,  a  deli-
 berate  and  wilful  attempt  to  reduce
 the  quantum  of  the  allocable  surplus
 which  can  accrue  to  the  workers  as
 bonus,  that  organised  labour  all  over
 the  country  is  most  indignant  against
 the  Bill  in  the  form  in  which  it  has
 been  put  before  the  House  and  there
 is  the  apprehension  which  my  friend
 Mr,  Pandey,  on  the  other  side,  enter-
 taing  thal  as  a  result  of  this  Bill  there
 may  not  Se  greater  peace  but  greater
 unrest  and  the  apprehensions  are  very
 well  founded  precisely  because  of
 this  factor.

 I  wish  to  make  some  general  re-
 marks  at  this  stage,  When  we  come
 to  clause-by-clause  consideration  of
 the  Bill,  I  shall  speak  in  detail  on  the
 clauses  concerned.  First  of  all,  just
 as  Mr.  Masani  waxed  so  eloquently
 with  his  Indignation  about  the  pro-
 priety  or  otherwise  of  the  Govern-
 ment  functioning  by  an  Ordinance--he
 is  entitled  to  hig  views—I  must  also
 Taise  my  Voice  of  indignation  and
 protest  against  the  precedent  and  a
 very  dangerous  precedent,  which  has
 been  introduced  by  thig  Government
 in  the  manner  jn  which  it  has  dealt
 with  the  recommendation  of  the
 Bonus  Commission.  There  was

 the  Commission  consisting  of
 seven  persons.  Just  now,  the
 Minister  made  a  passing  refer-
 ence  to  the  composition  of  the
 Commission.  He  talked  of  an  emin-
 ent  Judge  who  was  appointed  as  the
 Chairman  he  reminded  us  that  there
 was  an  Economist  there;  he  remind-
 ed  us  that  &  Member  of  Parliament
 was  there,  that  representives  of  the
 employers  bath  of  the  public  and  pri-
 vate  seclors  were  there  and  the  re-
 presentatives  of  the  two  biggest  trade
 unions  organisations  in  this  country

 ‘were  there  including  the  organisution
 which  is  now  headed  by  my  friend
 Mr.  Pandey.  Out  of  these  seven  Mem-
 bers,  he  said,  six  Members,  that  is  to
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 say,  an  overwhelming  majority,  agreed
 on  certain  recommendations  while  one
 member  representing  the  employers
 of  the  private  sector  put  in  a  minute
 of  dissent,

 Shri  A.  P.  Sharma  (Buxar):  He  is
 sitting  here.

 Sbri  Indrajit  Gupta;  |  am  not  oware
 of  who  ig  sitting  here.  My  quarrel
 is  not  against  any  individual  and,  to
 me.  Mr.  Dandeker  is  only  a  symbol
 of  something,  of  Mr.  Kriloskar  per-
 haps  who,  from  outside,  is  offering  a
 new  kind  of  bonus  to  individual  Con-
 gressmen  as  the  Chairman  of  the
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  and  saying
 that  if  you  champion  the  cause  of
 FICCI.  he  will  give  you  the  ponus,  I
 am  not  concerned  here  with  the  indi-
 viduals.  I  am  concerned  here  with
 the  representative  who  put  in  a  minu-
 te  of  dissent  and,  that  is  the  form  in
 which  the  Report  came  to  the  Gov-
 ernment,  six  Members  on  one  side
 and  one  Member  on  the  other,  and
 the  basic  core  of  this  minute  of  dis-
 sent—I  am  sure  Mr.  Dandeker  will
 not  contradict  me—was  precisely  re-
 lating  to  the  method  of  computation
 of  the  bonus.

 Now,  what  is  the  precedent  that  the
 Government  has  set  before  the  coun-
 try  where  democracy  is  supposed  to
 be  practised  and  where  sermons  of  de-
 mocracy  are  handed  out  to  us  every
 day  by  the  hon,  gentleman  opposite?
 We  are  always  told  that  democracy
 means  that  the  verdict  of  the  majority
 will  prevail.  But  in  this  particular
 case,  we  found  that  a  veto  power  was
 given  to  one  Member—practically,  it
 amounted  to  the  veto  power—epre-
 senting  the  private  sector  capital  and
 the  Government  obligingly  incurpora-
 ted  the  main  essence  of  Mr.  Dande-
 ker's  minute  of  dissent  into  the  Ordi-
 nance  and  now  into  the  Bill.  There
 was  much  in  the  majority  recommen-
 dations  of  the  Bonus  Commission
 which  were  not  at  all  palatable  even
 to  the  workers;  perhaps,  they  were
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 not  palatable  to  the  employers  of  even
 the  public  sector—J  do  not  know—bu:
 our  representatives,  I  mean,  the  re-
 presentatives  of  the  trade  unions  in-
 cluding  Mr.  Vasavada  who  was  the
 President  of  the  IN‘TUC  at  that  time,
 put  their  simmatures  on  the  majority
 recommenda  jons  precisely  in  the  im-
 terests  of  getting  some  sort  of  an
 oveall  settlement  which  would  settle
 this  vexed  question  of  bonus  to  some
 extent  in  the  nafure  of  a  package
 deal,  taking  the  good  and  the  bad  in  it
 together,  An  honest  attempt  was
 made  that  some  sor,  of  a  cease-fire
 on  thig  question  of  bonus  should  be
 brought  about  through  a  package  deal.
 I  suygest  that  one  Member  represent-
 ing  the  private  employers  was  allow-
 ed  to  carry  out  an  infiltration  acrocs
 that  cease-fire—Mr.  Dandcker  by  his
 minute  of  dissent  committed  that  in-
 filtration—that  infiltration  was  not
 stopped  but  encouraged  by  the  Gov-
 eMmment  and,  step  by  step,  the  Gov-
 ernment  has  gone  on  retreating  in  the
 face  of  that  attack,  that  pressure,  und
 now  we  have  before  ug  a  very  much
 emasculated  version  of  the  Bonus
 Commission's  recommendations  ana
 the  essence  of  it  is  that  the  method
 of  computation  hag  been  revised  in
 such  a  Way  that  the  amount  which
 will  eventialy  emerge  ag  the  alloca-
 ble  surplus  for  bonus  has  been  dras-
 tically  cut  down  and,  in  some  cases,
 may  be  reduced  to  an  almost  vanish-
 ing  point.  The  Minister  could  have
 been  fair  enough  to  remind  this  House
 that,  for  example,  on  the  question  of
 deduction  of  prior  charges,  before
 arriving  at  the  allocable  surplus.  for
 bonus,  the  mujority  of  the  Bonus
 Commission's  recommendations  had
 eaid  that  as  far  as  taxes  were  con-
 cerned,  only  income-tax  and  super-tax
 should  be  deducted  as  prior  charges—
 that  is  a  fact—and  now  the  Bill  which
 ig  before  the  House  says  that  not
 only  income-tax  and  super-tax  but
 also  companies’  sur-tax  on  profits,
 agricultural  income-tax  and  any  other
 tax  which  may  be  declared  by  the
 Central  Government  to  be  a  direct
 tax  for  the  purpore  of  this  Act  can
 all  be  deducted.  It  is  not  8  very  ,er-

 JI58  (Ai)  LSD—7.

 fous  departure  from  the  Bonus  Com-
 ‘sion’  58  Teco  dations?

 Then,  on  the  question  of  develop
 ment  rebate,  with  permission,
 Sir,  I  would  just  read  out  an  extract
 trom  the  Bonus  Commission's  Report
 Tt  gays:

 “Onder  the  Income-tax  Act,
 development  rebate  is  not  part  of
 the  depreciation  allowance  and  is
 granted  over  and  above  the  depre-
 ciation  allowapte.  It  is  a  special
 allowance  to  encourage  Companies
 to  instal  new  machinery.  In  a
 year  in  which  installation;  of
 machinery  are  very  large,  the
 inclusion  of  the  whole  of  the  deve-
 lopment  rebate  together  with  the
 statutory  depreciation,  as  prior
 charge,  might  wipe  out  or  cub-
 stantially  reduce  the  avallable
 surplus,  even  though  the  working
 of  the  concern  may  have  resulted
 in  very  good  profit...”
 Now,  here  the  prior  deduction  of

 the  whole  of  the  development  rebate
 has  been  permitted  in  thig  Bill.  I
 do  not  wish  to  go  into  further  details
 on  this  just  now  but  it  is  easy  to  see
 that  every  possible  opportunity  ras
 been  provided  in  this  Bill  for  com-
 panies  to  make  prior  deductions  under
 various  head;  in  such  o  manner  that
 the  allocable  sfrplus  that  will  emerge
 at  the  end  ag  payable  for  bows  will
 be  either  drastically  reduced  or  im
 fOMe  years,  when  profits  may  have
 been  made,  may  disappear  altogether.

 As  my  fried  Mr.  Pandey  put  it
 just  now  on  the  other  side,  what  is
 the  purpose  of  this  whole  Bonus  Com-
 mission's  recommendations  and  this
 Bill?  Is  it  that  the  whole  concept  of
 bonus  should  be  put  on  an  equitable
 basis  which  wou'd  as-ure  the  working
 classes  of  this  country  that  they  will
 get  a  due  share  in  the  profits  which
 ate  the  resulf  of  their  toil  or  is  it  that
 they  may  be  landed  either  in  a  mess
 of  litigation  or  in  a  condition  where
 for  some  years  thev  will  not  vet  bonus
 at  all  despite  having  built  profits  for
 the  employers?  How  the  INTUC,
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 which  ig  always  fighting  ag  the  sole
 Tepresentative  of  the  working  class, find  themselves  able  to  lend  their
 mupport  to  this  Bill  when  their  repre- sen‘ative  had  signed  the  majority  re-
 port  of  the  Bonus  Commission  which
 has  been  violated  now,  is  beyond  the
 comprehension  of  ordinary  mortals
 like  us.  Of  course,  we  do  not  repre-
 sent  the  workers’  they  are  all  repre-
 sented  by  the  INTUC,

 This  is  the  situation  now,  We  find  in
 the  Bill  itself  that,  not  only  content
 with  reducing  the  allocab’e  surplus  in
 this  manner,  the  number  of  conditions,
 the  number  of  restrictions,  the  num-
 ber  of  exemptions  or  powers  to  ex-
 empt,  with  which  this  whole  provision for  bonus  has  been  circumscribed  and
 hemmed  in  are  such  that,  I  think,  in
 the  end  it  would  be  more  fitling  to
 change  the  long  title  of  this  Bil!  from
 ‘payment  of  bonus’  to  ‘non-payment
 of  bonus’  because  that  seems  to  be  the
 rea]  object.

 The  minimum  number  of  people
 should  qualify  for  bonus—this  seems
 to  be  the  object  of  the  Bill  as  it  has
 come  in  its  present  shape,  The
 Minister  has  made  much  ado  about
 thig  provision  for  minimum  bonus.  In
 itself,  I  admit  that,  even  if  this  clause
 guaranteeing  minimum  bonus  =  irres-
 pective  of  profit  or  loss,  could  be  en-
 sured,  it  would  be  some  substantial
 gain  for  at  least  those  workers  in  our
 country  who  are  unorganized  in  small
 industries  or  who  have  never  enjoyed
 the  benefit  of  bonus—not  only  small
 Indus‘ries,  but  very  big  public  sector
 concerns  where  they  have  never  had
 a  pie  as  bonus  all  these  years,  Even
 there  you  will  find  that  there  is  na
 guarantee  of  recovery  of  minimum
 bonus  in  the  event  of  an  employer  re-
 fusing  to  pav.  Please  go  through  the.
 clause  care'ully,  The  only  way  to  get
 their  bonus.  if  it  is  due  under  the
 Act  ang  if  a  particular  recalcitrant
 employer  does  not  pay,  9  through  a
 long  process  of  either  raising  the  dis-
 pute  under  the  Industrial  Dispute  Act
 or  litigation  or  something  like  that;
 there  is  no  other  way  of  recovering
 the  money.

 As  regards  public  sector  concerns,
 the  conditions,  restrictions  and  exemp-
 tions  allowed  are  such  that,  I  think,
 the  Government  itself,  which  in  this
 case  happens  to  be  the  employer,
 should  at  least  practise  enough  honest.
 ly  not  to  discriminate  between  em-
 ployer  and  employer  since  in  this  case
 the  boot  is  on  its  own  foot.  They  have
 put  a  clause  here.  I  shall,  in  this  con-
 nection,  give  an  example  which  is
 fresh  in  my  mind  since  I  dealt  with  it
 only  day  before  yesterday.  In
 the  Durgapur  Steel  Works  or
 rather  in  the  Hindustan  Steel
 Works,  a  dispute  has  arisen  whether
 they  have  to  get  the  minimum  bonus
 this  year  or  not,  According  to  the
 terms  of  this  Bill,  they  have  to  show
 that,  in  that  year,  1958-59,  this  Durga-
 pur  or  Hindusian  Steel  Works  was  ac-
 tually  in  production,  The  manage-
 ment  holds  that,  in  1958-59,  the  pro-
 duction  which  took  place  was  a  trial
 one,  an  experimental  production,  and,
 therefore,  cannot  be  reckoned  as  re-
 gular  production.  The  employees
 have  proved—and  it  has  not  been  con-
 troverted—that,  in  ‘1958-59,  the  pro=
 duction  of  Hindustan  Stee]  Works
 fetched  a  sale  price  in  the  market  of
 Rs.  20  lakhs,  Of  course,  the  prodtuc-
 tion  was  on  8  much  smaller  cale
 than  what  It  is  today,  If  it  was  trial
 production,  an  experimenta]  produc-
 tion,  how  was  it  sold  in  the  market
 and  how  does  the  Balance  Sheet  of  the
 Hindustan  Stec|]  Works  for  that  year
 reveal  that,  by  s3'es,  they  got  an  in-
 come  of  Rs.  20  lakhs?  Because  of  an
 invidious  clause  in  this  Bill,  which  is
 put  in  there  for  some  obscure  purpose,
 we.  find  that  there  is  a  very  big  dis-
 pute  there;  the  situation  is  head'ng
 towards  a  strike  and  we  do  not  know
 what  is  going  to  happen.

 The  Minister  is  going  on  tnunda-
 ting  this  House  with  amendments  to
 the  very  eleventh  hour,  which  only
 shows  that  his  own  mind  is  not  very
 clear;  even  this  morning  he  supplied
 us  with  a  list  of  amendments  (No.  9);
 yesterday  he  introduced  a  new  amend-
 ment  adding  to  that  huge  list  of  ¢x-
 mations  and  in  that  he  adds  all  em-
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 ployees  of  inland  and  water  transport
 companies  which  are  operating  on
 routes  between  two  countries,  I  know
 what  he  has  in  mind.  I  am  the  Pre-
 aiden,  of  the  Union  of  that  Company,
 which  sent  a  telegram  only  three  days
 Qgo  from  Calcutta,  the  River  Stcam
 Navigation  Company  of  Lord  Inchcape,
 whose  control  and  management  have
 been  taken  over  recently  by  the  Gov=
 ernment  though  the  shares  of  Lord  In-
 eheape  have  remained  intact,  Be-
 cause  of  the  British  Company's  mis-
 management  all  these  yearg  and  be-
 cause  that  Company  has  been  showing
 losses  over  the  last  three  years,  that
 Management  put  in  a  petition  to  the
 Government  that  they  should  be  ex-
 empted  altogether  from  this  Bill  and
 Mr.  Sanjivayya  comes  forward  obli-
 ingly  and  on  the  brink  of  this  con-
 sideration  of  the  Bill,  he  puts  in  an
 amendment  like  that.

 Further,  I  say  that  this  is  a  very
 dagerous  form  of  legislation  which  is
 being  undertaken.  I  agree  with  Mr.
 Dandeker  on  one  point.  There  are  so
 many  contradictions,  80  much  of  con-
 fusion,  in  the  drafling  of  the  legis-
 lation  and  in  its  outlook  too,  Pro-
 vided  the  pany  has  completed  at
 least  six  years,  provided  so  many
 other  things,  once  it  starts  functioning as  8  regular  company—it  does  not
 matter  even  if  it  makes  a  loss—it  will
 have  to  pay  a  minimum  bonus.  But
 if  It  is  not  six  years’  old,  if  its  pro-
 duction  has  been  a  trial  production if  jit  operates  a  water  route  which  pas-
 ses  through  a  river  in  Pakistan,  tien
 it  is  not  to  pay  any  bonus.  Wonder-
 ful!  What  kind  of  outlook  is  this?
 What  does  this  mean  except  to  try
 and  cut  out  people  as  far  as  possible.

 Then,  teke  for  example  the  question
 of  the  category  of  workers  who  huve
 been  completely  exc'uded.  All  ap-
 prenti  are  luded  altogether.  Why
 should  they  be  excluded  from  getting
 even  the  minimum  bonus?  Contract
 labour  is  totaly  excluded,  In  the
 definition  of  wages  for  the  purpose  of
 calculating  bonus  where  Mr.  Sanj!-
 wayya  very  proudly  sald  that  hitherto

 Payment  of
 Bonn:  Bill

 {t  was  only  basic  wages  that  was  taken
 into  account,  but  now  it  would  be
 basic  wages  and  dearness  allowance,  I
 my  remind  you  that  there  are  several
 lakhs  of  employees  in  this  couutry
 working  in  the  distribu  ive  and  euch
 trades  who  function  mainly  on  the
 basis  of  commissions.  Their  regular
 fixed  salary  amounts  to  Rs,  50  or  60
 per  month;  the  balance  has  to  be
 earned  from  commissiong  on  sales.
 Let  us  take  the  popular  example  of
 the  salemen  cf  Bata  Shoes  or  che
 salesmen  of  Usha  Company,  who
 make  fangs  and  sewing  machines,
 They  ate  all  educateqg  =  middle-ciass
 people  and  some  of  them  are  gradua-
 tes,  Their  fixed  salary  ig  Rs,  50  or
 60  per  month  and  the  balance  has  to
 be  earned  by  them  on  the  basis  of
 commissions  on  sales.  But  thiqg  Bill
 comes  forward  and  excludes  all  cum=
 mission  from  the  computation  of
 wages  for  the  purpose  of  calculating
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 bonus.  Is  this  a  correct  thing  to
 do?  It  means  that.  In  such  =  crises,
 those  employees  will  get  prac'l-
 cally  no  bonus  whatsoever,  Here
 in  their  cases,  where  they  are  func-
 tioning  og  salesmen  and  so  on.  thelr
 commissions,  the  rate  of  commission
 and  the  basis  of  commission  are  an
 integral  part  of  the  contract  of  ser-
 vice;  it  is  not  just  something  In  the
 air;  it  is  in  the  contract  of  service.
 Yet,  these  commissiong  have  been  ex-
 cluded.  In  such  cases  it  meant  that
 the  whole  body  of  employees  wil]  be
 clearly  denied  any  bonus  at  all.
 I  could  go  on  for  a  long  time
 dealing  with  many  points  and
 we  shall  bring  many  of  them  up
 when  it  comes  to  the  question  of  con-
 erete  amendments  and  clause  by
 clause  considerat'on.  Now,  T  must  say
 a  word  ahout  the  famous  clause  34,
 which  my  hon,  friend  Shri  K.  N.
 Pande  has  dealt  with  already,  Of
 course,  I  hold  my  natience  a  little  bit
 because  the  hon.  Minister  hag  assured
 us  that  when  he  comes  to  that  clause,
 he  would  enlighten  us  to  our  com-
 Plete  satisfaction.  That  was  whv  I
 was  interrupting  mv  hon.  friend  only
 to  a  little  extent  earlier  on  because  I
 would  have  liked  him  to  have  explain.
 ed  at  the  outset  of  this  discussion
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 exactly  what  the  implication  of  this
 Clause  34,  is.  I  fully  share  and  my
 organisation  namely  the  AITUC  fully
 shares,  {he  misapprehensions  and  mis-
 givings  of  my  hon,  friend  Shri  K.  N.
 Pande  that  what  might  emerge  ulti-
 mately  as  a  result  of  this  clause  34
 may  not  be  protection  of  higher
 bonuses  at  all.  It  may  be  so  in  some
 individua]  cases  but  in  many  cases  it
 may  not  be  80,  and  in  some  cases  it
 may  leod  to  a  fall  from  the  previous
 higher  bonuses.  My  hon.  friend  Shri
 हू,  N.  Pande  is  quite  right  when  he
 asks  what  the  object  of  any  progres-
 sive  lefislation  is  if  it  cannot  give  a
 fool-proof  pusrantee  that  the  existing
 rights  and  privileges  of  the  workers
 will  not  be  curtailed,  If  existing
 rights  and  privileves  are  going  to  be
 curtailed,  then  whatever  else  may
 happen,  that  act  cannot  lead  to  indus-
 trial  pence,  but  it  will  lead  to  more
 bit'er  discontent  and  unrest  and  more
 intensive  strife,  which  I  am  sure  the
 hon.  Minister  does  not  want  just  as
 none  of  us  wants  it  too,

 Here,  in  clause  34,  all  that  we  are
 guaranteed  is  the  ratio,  How  that  ratio
 will  work  out  in  practice  Is  something
 which  |  would  be  very  glad  to  know
 from  the  hon,  Minister.  For  the  ratio
 ig  in  relation  to  a  base  year.  In  that
 particular  base  year,  we  do  not  know
 what  condition  the  particular  estab-
 lishment  or  company  may  have  been
 in,  If  i  am  linked  on  a  ratio  basis  to
 a  base  year,  then  the  result  in  the
 present  vear  when  I  am  going  to  ect
 bonus  may  be  completely  to  my  dis-
 advantage.  On  the  other  hand,  my
 hon.  friend  Shri  N.  Dandeker  has
 polnted  out  some  example  where  it
 tay  work  the  other  way  round,  I  do
 not  know.  The  whole  thing  is  a
 confusion.  Even  if  the  ratio  is  main-
 tained,  the  quantum  of  bonus  per
 worker  may  fall  down  considerably
 because  in  the  meantime  the  number
 of  workers  may  have  increased  in  that
 concern  and  only  the  ratio  would  be
 maintained:  in  that  nife  the  quantum
 of  bonus  accruing  to  cach  worker  is
 bourd  to  fall.

 Therefore,  as  far  as  clause  34  is
 concerned,  we  have  not  been  able  to
 appreciute  vet  what  sort  of  fool-prnof
 Protection  it  embodies.  We  have  got
 grave  misgivings.  I  believe  and  I  am
 told  that  the  recent  strike  which  took
 Pace  by  the  Times  of  India  employees
 and  Bennet  Coleman  and  Co,  em=
 ployees  was  called  off  by  that  union
 on  the  basis  of  some  assurance  given
 to  them  by  the  hon.  Minister  that
 clause  34  was  being  formulated  in
 such  a  way  that  there  was  no  possi-
 bility  whatsoever  of  their  previous
 higher  bonus—I  take  it  that  higher
 bonus  means  higher  quantum  of
 bonus—being  reduced;  I  am  told  that
 on  the  basis  of  some  such  assurance,
 that  strike  was  withdrawn.  But  in
 the  pages  of  this  draft  Bill  and  in  the
 languace  of  this  draft  Bill  we  find  no
 such  assurance  whatsoever.  There-
 fore,  we  would  certainly  jike  to  he
 enlightened  on  this  point.

 Finally,  I  would  conclude  with  one
 other  observation.  S'nee  there  seem
 to  be  so  many  misgivings,  and  they
 are  being  expressed  from  various
 sides  of  the  House  regarding  the  way
 this  Bill  is  drafted,  and  since  many
 anomalies  and  contradictions  are  being
 pointed  out,  ana  since  we  find  also
 that  the  hon,  Minister  himself  on  the
 morning  of  the  6th  of  September,
 965  is  still  not  having  his  mind  at
 rest  and  has  still  come  forward  with
 sheavs  of  amendments  himself,  T
 would  requet  him  to  please  consider
 once  again  whether  it  is  not  possible
 even  at  this  stage  to  refer  this  Bill
 to  a  limited  S  lect  Comm'ttee;  the
 durat'on  of  the  Sclect  Committce  may
 be  limited,  I  do  not  want  the  whole
 thing  to  go  on  for  months  and  montha,
 but  let  it  be  limited  to  just  a  couple
 of  weeks  or  ten  days,  Let  a  chance
 be  given  to  some  committee  to  o  into
 the  Bil)  and  try  to  remove  srme  of
 these  anomalies  and  these  contradic-
 tory  things  and  clarify  certain  things
 go  that  it  mav  not  Jand  us  in  endless
 dicenutes  and  liticstion  and  endless
 strife  hereafter.  This,  I  think  would
 be  a  correct  reflection  of  the  views  of
 those  who  are  entertaining  doubts  and
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 misgivings  on  this  question  through-
 out  the  country.

 Mr,  Deputy-Speaker;  Now,  Shri
 A  P.  Sarma,

 Shri  Sham  Lal  Sataf  (Jammu  and
 Kashmir):  You  are  calling  only
 representalive;  of  Jabour.  We  have
 no  place  here?

 Sori  Dajl:  There  is  enough  confu-
 sion  already.  Let  not  the  confusion
 be  worse  confounded.

 Shri  Sham  Lal  Saraf:  My  hon.
 friend  may  rest  assured  that  we  shall
 point  out  where  the  confusion  lics,

 Shri  A.  P.  Sharma:  |  wish  to  con-
 gratulate  the  Government  and  the
 Labour  Minist-r  for  having  brought
 forward  this  Payment  of  Bonus  Bill,
 i965  before  this  House  far  its  passage.
 Before  the  amendments  were  tabled
 by  Government,  I  had  also  some  ab-
 setvat‘ons  to  make  regarding  this  Bill,
 But  after  the  tabling  of  the  amend-
 ments,  particularly  to  clauses  33  and
 34,  I  support  this  Bill  wholeheartedly.
 That  is  why  I  congratulate  the  Gov-
 ernment  and  the  Labour  Minister  for
 having  come  forward  with  this  Bill.

 T  also  congratulate  Shri  N.  Dandeker
 and  Shri  Indrajit  Gupta  because  they
 agree  to  at  least  one  thing  and  that  is
 to  cause  confusion.  All  along  they
 have  been  talking  about  confusion.  I
 shall  come  to  them  later  on  in  the
 course  of  my  speech  while  dealing with  the  Bill  proper.  At  this  stage, [  would  merely  point  out  that  both  of
 them  are  interested  in  it  for  the  same
 purposes,  although  they  may  be  ta‘k-
 ing  in  different  Janguage.  And  that  is
 why  they  are  opposing  this  Bill,

 From  a  close  study  of  the  Bill  it
 will  be  found  that  about  45  lakhs
 unfortunate  workers  who,  as  the
 Labour  Minister  has  said,  have  never
 seen  what  is  called  bonus  are  going  to
 get  a  minimum  bonus  of  four  per  cent.
 My  bon.  friend  Shri  N.  Dandeker
 objects  to  4  per  cent  minimum  bonus.

 Statutory  Res.  and  BHADRA  18,  887  (SAKA)
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 But  this  Bill  will  protect  also  the
 Tight  of  the  workers  to  get  higher bonus  wherever  they  have  becn  get-
 ting  higher  bonus  as  a  result  of  some
 award  or  some  settlement,  The  total
 amount  according  to  this  Bill  will  be
 about  Rs,  25  to  30  crores.  Therefore, T  would  like  to  say  that  this  is  defi-
 nitely  a  gain  for  the  workers,  and
 Particularly,  as  I  have  said,  to  those
 workers  who  have  never  received  any bonus  at  all  in  the  past.

 IT  shall  be  very  happy  if  this  bonus formula  is  extended  to  other  indus.
 tries,  and  particularly  to  the  workers
 in  public  sector  undertakings,  and
 some  method  is  found  out  by  the  em-
 ploying  Ministries  to  include  those workers  also  who  unfortunstely  have been  left  out  of  the  scope  of  the  pre- sent  Bill.

 To  have  a  proper  appreciation  of
 this  Bill,  the  amendments  that  have been  tabled,  particularly,  to  clauses  33 and  34  have  to  be  appreciated  in  the
 background  of  the  charactee  of  bonus
 originally  recognised  in  this  country.
 Originally  bonus  was  regarded  as  ex-
 gratia  payment  to  the  workers,  But,
 according  (0  this  Bill  now,  it  will  be a  Matter  of  right  for  the  workers.
 Therefore,  this  Bill  substantially changes  the  character  of  (-u.us  hither. to  paid  to  the  workerain  this  country, This  bonus  Bill  will  ensure  social justice  to  the  workers,  and  it  will  be
 definitely  laying  down  a  healthy tradition  for  settling  the  bonus  dis- putes  of  the  workers.

 Shri  N.  Dandeker  and  the  em- ployers  have  opposed  this  Bill  because in  thelr  opinion  the  employers  were getting  some  rehabilitation  allowe ance  under  the  Labour  Appel- formula  and  that uw  not  provided  in  this  Bill, and,  therefore,  they  are  opposed  to this  Bill.  We  have  to  examine  how much  they  were  getting  under  the Labour  Appellate  Tribunal  formula for  rehabilitation  charges.  They  were allowed  6  per  cent  return  on  the capital  and  two  to  four  Per  cent  es reserve,  The  Bonus  Commission  re-
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 commended  7  per  cent  and  4  per  cent
 respectively,  and  according  to  the
 mouJificution  now  made  by  Govern-
 ment,  which  is  incorporated  in  this
 Bil,  the  rates  wil!  be  84  per  cent
 and  6  per  cent  respectively.  From
 all  this  you  will  find  that  whatever
 modification  Government  have  made
 so  far  in  the  bonus  report  and  in-
 corporated  in  this  Bill  is  such  that
 the  employers  are  definiteiy  the
 gainers.  There  is  no  doubt  about  it.
 Over  and  above  that,  they  are  also
 entitled  to  a  certain  development
 rebate,  Therefore,  I  do  not  under-
 stand  why  the  employers  are  oppos-
 eq  to  this  Bill.

 35.30  brs.

 [De.  SARosINI  Manrsar  in  the  Chair]

 They  are  opposed  to  the  payment  of
 minimum  bonus  of  4  per  cent,  be-
 cause  their  argument  is  that  if  an
 industry  runs  at  a  loss,  the  workers
 cannot  be  entitled  to  a  bonus.  Here
 we  have  to  see  that  these  workers
 do  not  suffer.  If  at  the  same  place
 where  there  are  two  jndustries,  one
 running  at  a  profit,  and  the  other
 running  at  a  loss  due  to  mismanage-
 mont  or  inefficiency  on  the  part  of
 the  management,  If  one  industry  is
 running  at  a  profit,  naturally  the
 other  industry  should  also  run  at  8
 profit,  Therefore,  to  say  that  mini-
 mum  bonus  is  not  justified  is  not
 correct.  If  at  all  any  industry  runs
 at  a  loss  on  account  of  mismanage-
 ment  of  the  industrialist  or  emp'o-
 yer.  it  is  the  employer  who  shouid
 suffer,  not  the  workers,  Therefore.  I
 agree  that  it  is  absolutely  justified
 to  fix  a  minimum  of  4  per  cent  and
 a  maximum  of  20  ner  cent  bonus  as
 laid  down  in  the  Bill,

 In  spite  of  all  these  modifications
 whirh  are  mostly  in  favour  of  the
 emoloyers,  they  are  not  satisfied.
 When  these  modifications  were  =  an-
 nounced  by  Government.  the  wor-
 kers’  organisations,  particularly  the
 organisation  to  which  I  belong,  the

 Indian  National  Trade  Union  Con-
 &ress,  protested  against  them,  but
 iater  on  when  the  Prime  Minister
 and  the  Government  of  India  assured
 us  that  wherever  the  workers  are
 getting  a  higher  bonus  than  that
 laid  down  in  Bonus  formula  they
 will  continue  to  get  that,  we  recon-
 ciled  to  the  idea  of  the  modifications.

 While  concluding  my  obsetvations
 at  this  stage,  I  would  record  my  sup-
 port  to  the  Bill  because  it  ensures
 the  payment  of  a  minimum  bonus  to
 more  than  45  lakh  workers  who  have
 never  got  bonus,  it  protects  the  in-
 terest  of  about  5  lakh  workers  who
 have  been  getting  a  higher  bonus
 than  that  laid  down  in  the  Bonus
 formula  and  at  the  same  time  indus-
 try  will  also  get  sufficient  allowance
 for  devel:  t  and  exp  and
 their  expenses.  This  Bill  is  quite  in
 order  and  [  record  my  support  and
 that  of  my  organisation  to  it.

 Only  one  word  regarding  the  Op-
 position  friends  who  are  opposing
 the  Bill.  I  wish  to  say  that  some  of
 these  people  are  not  interested  in
 solving  certain  problems.  This  is
 particularly  so  in  the  case  of  our
 friends  sitting  opposite,  that  is,  the
 Communist  Party  and  the  All  India
 Trade  Union  Congress.  They  are
 never  Interested  in  solving  the  pro-
 biems  of  the  workers  because  they
 know  if  the  problems  are  solved
 through  peaceful  or  constructive
 methods,  their  utility  will  cease  to
 exist,  They  will  only  be  useful  at
 a  place  where  confusion  reigns.  That
 is  why  T  have  said  that  I  want  to
 congratulate  ह  Dandeker  and
 Shri  Indrajit  Gupta  for  the  fact  that
 at  least  they  can  agree  in  none  res-
 peet,  thet  ie  te  cause  ennfiusion,  ‘That
 is  why  they  are  trving  to  create  con-

 a.
 so  far  as  this  Bill  is  concern-

 ed.
 Otherwise  this  Bill  is  quite  in

 order.  It  is  a  progressive  step,  it  is
 a  sten  towards  sovialism  in  =  this
 country.  Over  and  above  that,  It  lavs
 down  a  peaceful,  constructive  method
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 for  the  settlement  of  disputes  of
 workers  regarding  bonus.  I  hope  that
 the  same  formua  will  be  extended
 to  the  rest  of  the  workers  in  the
 country  who  are  working  in  employ-
 ing  ministries  like  railways,  defence
 and  other  departments.

 With  these  words,  I  support  the
 Bill.

 शी  बड़े  :  मानतीया  सभापति  महोदया,
 मैने  इस  प्रकार  का  संकल्प  दिया  है  कि  मैं  ह.1: 6
 श्राडनेन्स  से  सहमत  नहीं  हूं,  लेकित  मैं  ने
 जो  प्रस्ताव  दिया  है  वह  दस  वास्ते  नहीं  कि
 मैं  पूरे  भ्राडिनेन्स  से  सहमत  नहीं  हूं  ।  मेरा
 इतना  ही  कहता  है  कि  बोनस  कमीशन  से
 जो  सिफारिशें  की  थों  झगर  उन  को  वैसे  का
 बैठता  ही  इस  में  रखा  गया  होता  तो  शायद
 मैं  इससे  सहमत  होता  ।  लेकिन  मैं  ने  देखा  कि
 बोनस  कमीशन  ने  जो  सिफारिशें  की  हैं  उनसे
 यह  प्राडिनेन्स  और  बिल  विपरीत  जाता  है,
 कौर  इससे  मजदूरों  में  श्लोक  कारखानों  में
 काम  करने  वालों  में  असन्तोष  है  |  इसी  कारण
 मैं  ने  यह  संकल्प  दिया  है  ।

 श्री  दांडेंकर  शौर  श्री  मसानी  के  जो
 संकल्प  हैं.  उनमें  भ्र ौर  मेरे  संकल्प  में  प्रकार
 है  -  उत  का  यह  कहना  है  कि  इस  झाडिनेन्स
 के  निकालते  को  जरुरत  जड़ों  थो,  मेरा  कहता
 है  कि  इसमे  पड़ते  ही  यड़  प्राडितेर्स  निकालता
 चाहिए  था  या  बिल  लाना  चाहिए  था  t

 wa  बिल  पर  भाते  हुए  मैं  पहले  तो
 बोनस  कमीशन  के  सदस्यों  को  धन्यवाद  कौर
 बधाई  देना  चाहता  हूँ  कि  उन्हों  ने  इस  बहुत
 कथित  विषय  पर  विचार  कर  के  बोनस  को
 परिभाषा  दी  है  |  पहले  बोनस  ऐसा  समझा
 जाता  था  कि  कुछ  एक्स  ग्रेशिया  पेमेंट  कर
 दिया  या  जैसे  कुछ  इनाम  दे  दिया  |  उस  के
 बाद  समझा  जाता  था  कि  प्रगर  प्राफिट  हो
 गया  तो  उसमें  कुछ  हिस्सा  मजदूरों  को
 दे  दिया,  उसके  बाद  यह  समझा  जाता  था  कि
 कौर  उत्पादन  बढ़  गया  तो  मजदूरों  को  कुछ
 दे  दिया  वही  बोनस  है  1  लेकिन  बोनस  कमीशन
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 ने  कहा  है  कि  उत  को  लिविंग  वेज  देता
 चाहिए  शौर  झगर  एक्वुप्रत  वेज  प्रौढ़  जितिन
 वेज  में  प्रस्तर  है  तो  लिविंग  वेज  देवों
 चाहिए  आर  उन्हों  ने  मिनिमम  प्रौढ़  मैक्सिमस
 बोनस  कर  दिया  है  जित  से  व्यापारियों  को
 नुकसान  न  हो,  भर  मजदूर  उत्पादन  का  भी
 ध्यान  रखें  कौर  दोनों  में  सन्तोष  रहे  1
 उन्हों  ने  पेज  9  में यहू  व्याख्या  दी  है  :

 “It  is  difficult  to  define  in  rigid
 terms  the  concept  of  bonus,  but
 it  is  possible  to  urge  that  once
 Profits  exceed  a  certain  base,  la-
 bour  should  legitimately  have  a
 share  in  them,  In  other  words,
 we  think  it  proper  to  construe
 the  concept  of  bonus  as  sharing
 by  the  workers  in  the  prosperity
 of  the  concern  in  which  they  are
 employed”.  \
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 मैं  समझता  हूं  कि  जो  इसमें  कन्फ्यूजन  था
 उसके  बारे  में  उन्होंने  बोल  का  रास्ता  निकाला
 है  शौर  यह  बताया  दी  है  |  तो  के  प्रुस्तार
 उन्होंने  अपनी  रिपोर्ट  वी  है

 4  य  दिखाऊंगा  किं  शासन  Tt  समाज-
 वाद  की  घटेगा  करते  हुए  शौर  समाजवादी
 का  डिठौरा  पोटो  हुए  चौ  मजदूरों  के  साथ
 उम्र  प्रकार  न्याय  नहीं  कियां  है  जपो  कि
 कमीशन  ने  सिक् रा रिंग  को  है|  मजदूरों  को
 जो  न्याय  बोनस  मनोगत  ने  देते  का  प्राप्त
 किया  है  उस  को  वापस  लेते  की  शासन  ने
 कोशिश  की  है  ।  कन ों गत  ने  कहा  है  कि
 कनफेशन  देने  में  एक्सेंट  प्रा फिट्स  टैक्स  दौर
 डाइ  टैक्स  टैक्स  इत जूड  करने  चाहिए  लेकिन
 शासन  ने  कहा

 “All  direct  taxes  for  the  time
 being  in  force  will  be  deducted
 as  prior  charges;  tax  concessions
 given  to  the  industry  to  provide
 resources  for  development  will
 also  be  accepted  as  prior  char-
 ges;  the  rate  of  return  on  capi-
 tal  to  be  allowed  as  a  prior
 charge  shall  be  84  per  cent.  on
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 paid  up  capital  and  6  per  cent.  के  बला जैज़  के  पीछे  कारण  दिया  है  कि
 on  reserves  (as  against  7  per  क्‍यों cent,  and  4  per  cent.  respectively)  ऐसा  हम  क्यों  करते

 है
 वैसे  कारण

 नहीं as  recommended  by  the  Bonus  बताया  है  लेकिन  कमिशन  ने  खाली  यह  कह
 Commission”.  दिया  है  कि  डेवलपमेंट  रिबेट  क्‍यों  नहीं

 पांडे
 निकालना  चाहते  ।

 हमारे  दांडेकर  साहब  ने  जो  प्र सहमति  पत्र  रह
 दिया  है  उसी  को  स्वीकार  किया  गया  है।  मैं  “As  regards  the  development
 नहीं  मंत्री  को  rebate,  the  commission  observed: नहीं  जानता  कि  मंत्री  महोदय  ने  इस  को  क्‍यों  paar  sa  ti  teeing  ae
 स्वीकार  किया  ।  इतना  हाई  पांवड़े  कमीशन  development  rebate  and  the  sav-
 a  कौर  इस  की  बात  शासन  ने  नहीं  मानी  ing  tax  on  account  of  develop-

 ment  rebate..It  is  a  special  al- पौर  इस  प्रकार  उस  के  एक  चपत  लगाया  lowance  to  encourage  companies
 कौर  उस  का  आदर  नहीं  किया  ।  to  instal  new  machinery.  In  a

 year  in  which  installation  of
 Dr.  Ranen  Sen  (Calcutta  East):  machines  are  very  large,  the  in-

 Government  has  been  pressurised  by  clusion  of  the  whole  of  the  deve-
 big  business.  lopment  rebate  together  with  the

 statutory  depreciation,  as  prior
 श्री  बड़े  :  सरकार  मिक्स्ड  इकॉनमी  charge  might  wipe  off  or  sub-

 stantially  reduce  the  available की  नीति  पर  चल  रही  है  ।  वह  एक  और  surplus,  even  though  the  work-
 मजदूरों  को  खुश  करना  चाहती  है  शौर  ing  of  the  concern  may  have  re-
 दूसरी  तरफ  सिल  मालिकों  को  भी  खुश  करना  sulted  in  very  good  profit.’”.

 read  ट  ग्  नभि  *  कब  काई  भो
 साधारण  _आदमी

 ग में  कमीशन  ने  उदाहरण  दिया  है  उन्होंने  चाहेगा  कि  इसमें  यह  डेवलपमेंट  रिबेट  क्‍यों

 कहा  है  :
 =.

 शामिल  करना  चाहिए  ?  इस  के  लिए
 उन्होंने  कोई  खास  वजह  नहीं  बतलाई  है  कि

 “The  Super  Profits  Tax  has
 been  notified  by  the  Govern-  वैसा  क्‍यों  नहीं  किया  जाना  चाहिए  ।
 ment  as  a  tax  on  excess  or
 abnormal  profits  under  Section  “(l2)  “direct  tax’  means—
 349  (4)  (d)  of  the  Companies
 Act”.  (a)  any  tax  chargeable  under—

 जब  काफ़ी  फ़ायदा  होता  है  तो  स्वाभाविक  (i)  the  Income-tax  Act;
 तो  यह  है  कि  लेबर,  को  कर्मचारियों  की  (ii)  the  Super  Profits  Tax  Act,
 जो  कि  वहां  पर  मेहनत  से  काम  करते  हैं  उन  1963;
 को  भी  उस  प्राफ़िट  में  से  नफ़ा  मिलना  (iii)  the  Companies  (Profits)
 चाहिए  लेकिन  वैसा  न  करते  हुए  यह  जो  किया  Surtax  Act,  1964;
 गया  है  कि  मिल  मालिकों  के  पास  पैसा  (iv)  the  agriculture  —  income-
 रहना  चाहिए,  तमाम  नफ़ा  उन्हीं  के  पास  जमा  tax  law;  and

 रहना  चाहिए  ऐसा  कर  के  शासन  ने  कोई  (b)  any  other  tax  which,  having
 बुद्धिमत्ता  नहीं  बताई  है  ।  regard  to  its  nature  or  incidence,

 may  be  declared  by  the  Central  Gov-
 #  ernment,  by  notification  in  the  Offi- कमीशन  ने  डेवलपमेंट  रिबेट  के  बारे  में.  Gazette,  to  be  a  direct  tax  for

 अपने  विचार  व्यक्त  किये  हैं  ।  उन्होंने  बिल.  ४७  purposes  of  this  Act:”
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 डाइरेक्ट  टैक्स  की  शासन  ने  परिभाषा  बतलाई
 है  और  वहीं  पर  उस  ने  लिखा  है  कि  कोई  भी
 टैक्स  जिसे  कि  सरकार  गजट  में  शाया  कर  दे
 डाइरेक्ट  टैक्स  माना  जायेगा  कौर  वहां  पर
 सरकार  को  यह  प्राफिट  या  बोनस  बांटना
 चाहिए  t

 इस  के  बाद  मुझे  समझ  में  नहीं  प्राता  कि
 नई  इंडस्ट्रीज  जो  हैं  उन  को  6  साल  को
 विशेष  छूट  कैसे  देते  हैं  ?  यह  6  साल  की
 छूट  देने  का  क्या  कारण  है  ?  6  साल  तक
 नई  कम्पनियों  को  बोनस  नहीं  देना  चाहिए?
 यह  6  साल  भाप  ने  कहां  से  निकाला  है  ?

 उसके  बाद  मैं  ने  यह  देखना  चाहा  कि
 प्रचलित  प्रंडरटेकिगस्स  को  श्राप  मैं  शामिल
 किया  है  या  नहीं  t  उसके  वास्ते  उन  का
 कहना  है  कि  गवर्नमेंट  इंडस्ट्रीज  में  यह  बोनस
 बिल  लागू  नहीं  होगा  t  wie  यह  बोनस
 बिल  पबलिक  इंडस्ट्रीज  के  रास्ते  क्‍यों  नहीं
 लागू  होना  चाहिए  ?  श्राप  व्यापार  करते  हैं,
 बाप  की  इंडस्ट्रीज  कम्पटीशन  करती  हैं  कौर
 इस  रास्ते  स  कमिशन  ने  भपने  पेज  88  पर
 यह  कहा  है  —

 “A  number  of  representatives
 of  public  sector  enterprises  ap-
 peared  before  us  or  submitted
 their  representations,  In  one  way
 or  another  they  emphasised  the
 special]  character  of  public  sector
 enterprises  stating  that  their
 primary  objective  was  to  assist
 in  the  economic  growth  of  the
 country  with  a  view  to  promo-
 ting  employment  and  the  well-
 being  of  the  community  in  gene-
 ral;  that  profit  motive  was  a
 secondary  consideration  and
 that  whatever  gains  ultimately
 accrued  would  be  utilised  for
 further  growth  to  the  ultimate
 good  of  the  entire  community;
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 that  most  of  them  were  of  a
 basic  character  designed  to  pro- mote  dependent  industries  in  the
 private  sector;  that  certain  finan-
 cial  instituiions  recently  set  up
 Were  not  intended  to  restrict  or
 retard  the  business  activities  of
 established  private  financial  in-
 stitutions,  but  were  primarily
 designed  to  provide  cheap  credit
 for  the  development  of  indus-
 tries..."

 भागे  बचत  कर  उन्होंने  कहा  कि  20  परसेंट  का
 जब  कम्पटीशन  होगा  तो  बहू  कम्पटीशन
 फ़ील्ड  में  तैयार  होंगे  ।  उस  का  एक  पेशियों
 दिया  है  तव  उस  पर  बोनस  बिल  लाग  होगा  1
 लेकिन  यदि  इस  प्रकार  से  किया  जायगा  तो
 फिर  झाड़े  हो  झींगे  t  श्राप  ने  जो  बोनस  के
 लिए  20  परसेंट  का  रेशियों  रक्‍खा  हुजरा  है
 प्रौर  कहा  हैं  कि  उस  पबलिक  कंसर्न  को  शौर
 उस  सरकारी  कारखाने  को  बोनस  ब्रिज
 लागू  होगा  जिसमें  कि  उनका  किसी  से
 कम्पटीशन  होगा,  प्रोजेक्ट  कंसर्न  जिसमें  कि
 20  परसेंट  सेल्स  और  प्रॉडक्शन  का  होगा  यह
 रेशियो  ड्राप  ने  रक्खा  हुमा  है  |  मैं  समझता
 हैं  कि  कमीशन  ने  भी  दिया  हा  है  |  मह
 कमीशन  ने  कहा  है  कि  हमें  इस  में  कोई
 रैफेंस  नहीं  था  ।

 “The  term  ‘industrial  employ- ment’  will  include  emp'oyment in  the  private  sector  and  in  es-
 tablishments  in  the  public  sector
 not  departmentally  run  and
 which  compete  with  establish-
 ments  in  the  private  sector".

 उनको  रेफरेंस  इस  प्रकार  दिया  है  कि  पब्लिक
 सैक्टर  के  कारख़ाने  जितने  होंगे  उनके  वास्ते
 बोनस  कमिशन  को  विचार  नहीं  करना  है  तो
 भी  उन्होंने  विचार  किया  है  t

 “In  the  strict  economic  sense
 competition  covers  not  only  ser-
 vice  rendered  and/or  the  produc-
 tion  of  an  industrial  unit  but also  the  resources  utilised  (com-
 petition  for  labour,  capita]  and
 materials);  but  if  this  were  in-
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 tendeq  there  could  hardly  be
 any  signifitance  in  a  specific  use
 of  the  expression  ‘which  com-
 pete  with  the  establishments  in
 the  private  sector’,  because
 every  industry  must  employ  and
 compete  for  resourres  for  run-
 ning  it,  and  therefore,  there  can
 be  70  exemption”.

 wa  यदि  बाप  कम्पनी गन  को  टैस्ट  घ  है
 तो  प्रत्येक  इंडस्ट्री  चाहे  वह  पबलिक  सैक्टर
 की  हाँ  या  प्राइवेट  सैक्टर  की  प्रौर  वह  प्राफिट
 करती  है  तो  को  बता  नहीं  हैं  कि  -  तको
 इस  बोनस  देने  से  क्यों  छूट  दी  जाये  ?
 कब  दोनों  ही  रा  मेरी  पल
 लगाती  हैं  तो  रा  मैटीरियल
 से  कम्पटोशन  होगा,  लेबर  से  कम्पटोशन
 होगा  आर  कैपिटल  से  कम्पटोशन  होगा
 तो  यह  बोतल  पब्लिक  सैक्टर  जीए  प्राइवेट
 सेक्टर  दोनों  में  मिलना  चाहिए  ny  शासन
 ने  यह  एक  बड़ा  झम्याय  किया  है  कि
 उसने  प्राइवेट  सैक्टर  पर  तो  यह  बोनस
 बिल  लागू  किया  है  लेकिन  पबलिक  सेक्टर
 को  उससे  महरूम  रक्खा  है  t  बोनस
 'फारमूा  उन  पर  भी  लागू  होता  चाहिए।
 चूंकि  ऐसा  नहीं  किया  जा  रहा  है  इसीलिए
 त  बारें  में  कामगरों  में  बड़ा  असन्तोष
 है  ।

 जैसा  कि  श्री  डांडे कर  भर  इन्द्रजीत
 गुप्ता  ने  34  के  बारे  में  कहा  है  वहाँ
 पर  दरअसल  बड़ा  कनफ्यूजन  है  ।  इसके
 साथ  में  एक  प्राविजों  एड  किया  गया

 “Provided  that  nothing  con-
 tained  in  this  sub-section  shall
 entitle  any  employee  to  be  paid
 bonus  exceeding  twenty  per
 cent.  of  his  salary  or  wage  for
 the  accounting  year:”.

 मैक्सिमस  कितना  होता  चाहिए  स
 के  वास्ते  बाप  ने  यहां  कलाम  डाल  दिया
 है  जो  कि  आप  अपने  एप्रोमेंट  के  भ्रनुप्तार
 ले  सकते  हैं  -  यह  तो  बहीं  हुमा  है  कि
 छापने  इस  में  एक  हाथ  से  दिया  शौर
 दूसरे  हाथ  से  ले  लिया।  एक  हाथ  से
 पाप  ने  दिया  कि  एग्रीमेंट  के  श्रनुप्तार  ले
 सकते  हैं  लेकिन  दूसरी  तरफ  कह  दिया
 कि  किसी  भो  हालत  में  जो  मैक्सिमस
 20  परसेंट  का  रक्खा है.  उससे  अधिक

 बोनस  कोई  भी  कर्मचारी  नहीं  पा  सकता
 gt

 यह  सेक्शन  34  मैं  ने  पूरा  पढ़ा  तो
 मुझे  तो  उससे  कोई  मतलब  निकलता
 दीखता  नहीं  है।  मालूम  ऐसा  पड़ता
 है  ह  इत  के  मत  में  कोई  खतरों  बात
 है  यह  कल्पना  डालने  के  रास्ते  सैक्शन
 तैयार  किया,  सेक्शन  का  सत जब  कुछ
 होता  नहीं  है  श्लोक  इजसे  साफ  साबित
 हो  जाता  है  कि  बाप  कुठ  करना  नहीं
 चाहते  हैं  कौर  हस्त  झगड़े बाजों  को  उत्पन्न
 करना  चाहते  हैं

 जो  प्रा पने  झमें उमेंट  दिया  है  उसमें
 छापने  छोटे  छोटे  इस्टैबलिएमेंट्स  नहीं
 लगाये  हैं  ।  उसमें  आप  ने  यह  कहा

 “32.  Nothing  in  this  Act  shall
 apply  to—

 (i)  employees  employed  by
 anv  insured  carrving  on
 general  insurance  business
 and  the  employees  employ-

 ‘ed  by  the  Life  Insurance
 Corporation  of  India.”

 झापने  दस  में  यह  कहां  है  कि  जनरल
 इंश्योरेंस  वि जने प्त  पर  यह  बोनस  लागू
 नहीं  होंगा  लेकिन  एल०.  पाई  सी०  को
 नहीं  लेते  हैं  ।  लेकिन  जनरल  इंश्योरेंस
 को  इस  बोनस  से  क्यों  छूट  दे  रहे  हैं  यह
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 मेरी  समझ  में  नहों  अता  है  ओर  न  हो
 तके  जिए  उन्होंने  कोई  वैलिड  प्रार[मेंड
 दिया  है  ?

 बाप  ने  यह  कहा है  —

 “(c)  institutions  (including
 hospitals,  chambers  of  ree
 and  social  welfare  institutions)
 established  not  for  purposes  of
 profit;

 “(vi)  employees  employed
 through  contractors  on  building
 operations;”

 fro  कहता  यह  है  कि  बीजिंग  श्ौपरेशंस
 हमने  स्टार्ट  किये  हुए  हैं  कौर  वह  इस
 कार  के  ठेकेदार  लेते  हैं  ।  एक
 इलाज  इस  में  शौर  डाला  है  जिसमें
 उन्होंने  लिखा  है  |  एक  विचित्र  घारा

 “If  the  appropriate  Govern-
 ment,  having  regard  to  the
 financial  position  and  other  re-
 levant  circumstances  of  any  es-
 tablishment  or  class  of  establish-
 ments,  is  of  opinion  that  it  will
 not  be  in  public  interest  to  app'y
 all  or  any  of  the  provisions  of
 this  Act  thereto,  it  may,  by  noti-
 fication  in  the  Official  Gazette,
 exempt  for  such  period,  as  may
 be  specified  therin,  .”

 ऐसी  छोटी  छोटी  कम्पनियों  के  लिए
 शासन  यह  समझता  है  कि  बोनस  बिल
 लागू  नहीं  होता  चाहिए  1  दरअसल
 होता  यह  है  कि  किन्ही  बड़े  कांग्रेसी  लोडर
 जो  कि  किसी  इंडस्ट्रियल  कारखाने  में
 इंगरेह्टेंड  होते  हैं  उसको  बोनस  कमिशन  से
 छूट  दिलवाने  के  लिए  पता  बैसर
 गवर्नमेंट  पर  डालते  हैं  कौर  इत्ततिए
 यह  इस  तरह  का  इसमें  प्रा विजा  रख
 दिया  गया  हैं|  लेकिन  इस  तरह  का  छूट
 का  प्राविजन  रखता  उचित  नहीं  है  ।

 Paymert  of
 Bonus  His

 प्रा पने  इसमें  मैक्सिमम  शौर  मिनिमम
 रक्खा  हमा  है  कि  इतना  बोतल  मिल
 सकेगा  लेकिन  क्या  आपने  यह  देखा  नहीं
 है  कि  जो  कारखाने दार  हैं  उसके  पात
 में  ज्यादा  एकाउंट  रह  जाता  है  और  बोनस
 बांटने  के  वास्ते  कम  होता  है  ?  60:  40
 का  पेशियों  रक्खा  |  60  परसेंट  उस
 के  पास  रहेगा  कौर  40  परसेंट  इनके  पास
 रहेगा,  सरप्लस  बांटने  का  लेकिन  इस  60
 परसेंट  में  भो  देखते  हैं  कि  जो  जनरल
 रिबेट  होगा  बहू  30  परसेंट  के  डवलपमेंट
 रिबेट  मिलता  है  -  इस  तरह  कारखानेदार
 के  पास  70  रुपये  रह  जायेंगे,  भ्र्षात्‌
 मेजर  पोर्शन,  ज्यादा  हिस्सा,  उस  के  पास
 रहेगा  a

 मैं  समझता  हूं  कि  जब  कारखानेदारों
 के  पास  काम  करने  वाले  मजदूरों  ने
 चिल्लाना  शुरू  किया  शौर  वे  पिछले  दो
 हीन  साल  से  मंत्रों  महोदय  के  पोछे  लग
 गए,  तो  मंत्रों  महोदय  यह  बिल  ले  भाए ।
 जैसे  मां  qa  न  जाने  पर  बच्चे  के  मुह
 में  भ्रगंठा  दे  देती  है,  वैसे  हो  मंत्रों  महोदय
 ने  यह  बोनस  बिल  मजदूरों  के  सामने  पटक
 दिया  है  1  लेकिन  मजदूर  इस  से  संतुष्ट
 नहीं  होंगे  ।  कमीशन  प्रौढ़  शाप्तन  ने  यह
 मैक्सिमस  प्लोर  मिनिमम  बोनस  की
 व्यवस्था  कर  के  मजदूरों  के  साथ  अन्याय
 किया.  है

 4064

 मैं  ने  कुछ  एमेंडमेंट्स  दिये  हैं  ।  मैं
 उन  एवेंडमेंट्सल  के  साथ  ta  बिल  का
 पर्वत  करता  हूं  1

 Dr.  Melkote  (Hyderabad):  Madam
 Chairman,  during  the  short  period of  )  or  2  hours,  we  can  clearly  dis-
 cern  three  kinds  of  thought  being
 viewed  today.  One  set  of  members
 on  this  side  are  for  supporting  this
 Bill  altogether.  On  that  side  ore
 the  people  who  are  criticising  it.
 Among  these  two  groups  on  the  other
 side  also,  a  distinction  could  be  made.
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 {[Dr.  Melkote]
 One  group  likes  to  thwart  the  Bill
 aitogether  so  that  the  working  class
 conditions  may  not  improve,  where-
 as  the  other  group  wants  to  imperil
 the  provisions  of  the  Bill.

 Sir,  on  behalf  of  the  workers  and
 on  behalf  of  the  labour,  I  would
 like  to  say  this.  This  bonus  Bill  that
 has  been  introduced  here  has  a  long
 and  historic  past  and  it  has  ulti-
 mately  culminated  in  this  Bonus
 Bill  today  and  |  stand  here  to  offer
 my  strong  support  to  it.  I  do  so  for
 certain  good  reasons,  one  reason  be-
 ing  this,  One  group  which  wou'd
 like  the  thwart  it  had  been  conti-
 nuously  saying  that  the  workers  have
 no  right  to  claim  this  kind  of  bonus
 whatsoever.  It  is  that  section  of  the
 Opposilion  here  which  has  been  rais-
 ing  questions  as  to  why  the  Ordi-
 nance  was  promulgated;  they  were
 indulging  in  legal  auibbles  and
 other  things  in  the  Bill  and  ultimate-
 ly  would  oppose,  if  possible,  the  Bill
 a'together.  They  were  not  for  the
 betterment  of  the  working  class
 at  any  time;  they  had  never
 been  and  even  today  if  they  could
 help  it  they  wou'd  like  to  see  to  end
 of  this  Bill.  The  second  group  in
 the  Opposition  side  seized  the  various
 flaws  in  the  Bill,  saying  that  the
 quantum  of  profit  and  other  things
 had  been  nibbled  away  by  the  in-
 duatrialist,  clasg  so  that  the  working
 class  may  get  less  and  so  on,  How
 to  improve  the  living  conditions  of
 working  class,  is  the  question.  The
 Supreme  Court  itself  had  to  give  a
 decision,  There  was  a  case  of  a
 strike  between  the  workers  of  a
 mill  and  an  industrialist  referred  to
 the  Supreme  Court  which  sald:  this
 is  a  fit  case  for  a  commission  to  be
 appointeq  by  the  Government  to  go
 into  the  whole  ouestion,  That  is  how
 the  Bonus  Commission  got  appointed
 with  representatives  of  Government,
 industry  and  working  class,  There
 is  one  question  which  I  would  like
 to  highlight  today;  that  is  that  the
 representative  of  industry  in  the
 Commission,  Mr.  Dandeker,  had  given

 a  minute  of  dissent.  Were  it  a  uns-
 nimous  report,  it  would  have  been
 easy  for  the  Government  to  intro-
 duce  the  Bill  immediately.  But  he
 had  appended  a  dissenting  minute
 and  so  it  is  a  majofity  report.
 We  stil]  expect  that  the  representa-
 tives  of  the  industrialist  class  would
 play  the  game  in  order  that  the
 bonus  is  given  at  an  early  date.
 There  is  no  want  of  money  as  crores
 of  rupees  are  held  back  and  they
 are  not  being  paid.  Interest  accrues
 on  it  but  we  do  not  know  to  whom
 it  goes  to.  Today  also,  this  Bill  is
 being  opposed  with  a  particular  mo-
 tivation,  the  indu:tein'’:ts  have  been
 doing  so  all  along.  They  have  never
 accepted  that  the  workers  are  due  to
 be  given  a  bonus  of  thig  type  but
 they  say  that  they  could  participate
 in  the  profits  of  the  company,  if
 productivity  improves.  One  of  them
 said  that  it  should  be  related  to  pru-
 ductivity.  Supposing  it  is  not  and
 still  there  is  a  profit  made  as  one
 Member  puinted  out,  are  not  workers
 entitled  to  a  share  of  it?  How  does
 this  profit  come  in?  What  ig  hap-
 pening  in  other  European  countries?
 Today,  after  Independence  what  do
 these  industrialists  pay  us  as  wages?
 The  estab'ishments  in  this  country
 managed  by  private  industrialists
 get  raw  materials  cheap;  they  also
 Pay  cheap  wages;  they  earn  enor-
 mous  profits.  Our  charge  is  that  they
 are  not  giving  even  a  living  wage
 today,  What  happens  im  other  parts of  the  world?  I  was  in  Europe  two
 or  three  months  back;  this  was  my third  visit.  An  ordinary  worker  of
 any  type  in  Europe  gets  a  minimum
 wage  of  £6-20  per  week  which  is
 nearly  l4  times  the  wage  of  a  wor-
 ker  per  month  here.  So,  it  means
 that  the  workers  here  are  not  given their  due  and  yet  the  industrialists
 oppose  even  a  small  quantum  of
 bonus  that  is  being  given  to  them.
 The  working  class  comarivs  12
 million  workers  in  this  country  and
 they  would  have  risen  in  revolt  but
 for  this  Bill,  The  Government  wants to  allay  that  unrest  and  it  haa  done so  by  promulgating  the  Ordinance.  I
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 do  not  see  what  is  the  unreasonable-
 ness  in  it.  It  is  only  in  the  fitness  of
 things  that  Government  have  done
 BO;  they  have  done  a  very  wise  thing.
 Otherwise  there  would  have  been  an
 upheavel  of  the  working  class.  I
 congratulate  the  Minister  for  bring-
 ing  forward  the  Ordinance  at  the
 proper  time.  The  quantum  of  wages
 that  is  given  is  very  low,  So,  the
 Bonus  Commission  has  arrived  at
 certain  conclusions,  In  committees
 of  this  type  there  have  always  va-
 rious  points  of  view  to  be  taken  into
 consideration.  If  we  the  workers,
 support  the  Bill  that  is  here,  it  does
 net  mean  that  we  support  every
 clause  of  the  Bill.  It  only  means
 this.  In  al  committees,  wy  have
 ullimately  to  arrive  at  some  unani-
 mous  decision  and  there  is  some  and
 give  toke.  It  is  in  that  light  that  our
 support  has  to  be  given.  Nobody
 should  take  law  into  his  own  hands
 and  say  he  wil]  not  do  this  or  that
 whatever  be  the  decision  of  that
 Commission.  We  accept  our  obiac-
 tions  again  because  nothing
 is  finn]  in  this  werld  and  we  can
 raise  it  at  some  other  time.  This  thing,
 the  question  of  the  bonus,  has  been
 hanring  fire  for  the  past  10-15  vears
 and  Ict  there  be  some  decision  arriv-
 ed  at  on  the  bonus  wre  are  entitled
 to,  We  can  always  raise  other  issues
 later  on.  It  is  from  that  point  of  view
 that  we  arrept  it  and  in  that  light
 this  Bonus  Bill  has  to  be  considered.
 Tt  is  not  as  if  we  are  entirely
 satisfied  with  all  the  provisions  of
 the  Bill  and  therefore  we  support  it.
 But  ultimately  we  Rave  to  accent
 some  surh  recommendations  of  8
 committees,  Tt  wag  के...  hish-nowered
 commission  which  the  Government
 had  annointed  and  so  we  accent  it
 with  all  its  drawbacks,  We  congratu-
 late  the  Minister  for  bringing  in  this
 Bill  at  this  appropriate  time.

 Thers  are  certain  findines  that  the
 ission  haq  Tecom  ed  and

 thev  will  come  up  before  you  for
 discussion,  Tt  is  said,  rome  of  the
 workers  who  have  ent  a  higher  bonus
 mav  get  affected  adversely,  that  is
 widt  has  been  decided  in  the  report.

 Payment  of
 Bonus  Bill

 There  were  fumerous  representa-
 tions,  possibly,  about  a  thousang  re-
 presentations,  on  this  matter  and  be-
 ing  a  democratic  socialist  type  of
 Government,  the  Government  want-
 ed  to  see  that  the  working  class  got
 its  just  share  in  the  profits.  It  would
 be  the  most  unreasonable  thing  if
 anybody  were  to  curtail  what  had
 a'ready  been  getting  which  means
 helping  the  industrialist  capitulist

 Class  again.  So,  certain  modifications
 hag  been  brought  in  to  the  advantage
 of  the  workers  and  we  congratulate
 the  Government  on  this,

 There  is  one  clause  here  ip  the
 Bonus  Bill  about  the  apprentices.
 An  apprentice  who  earns  a  wage  is
 includeg  to  rece.ve  all  advantages
 that  any  other  worker  derives  under
 the  Industrial  Disputes  Act.  But  an
 apprentice  in  this  Bil  is  excluded
 from  getting  the  benefits  of  the
 bonus.  I  do  not  know  how  it  has
 been  done.  He  is  entitled  to  it  and
 it  has  got  to  be  given  and  that  is  our
 feeling  in  the  matter.
 ats  brs.

 {Smu  Kwaprcar  in  the  Chair]
 About  one  or  two  clauses,  1  would

 like  to  mention,  but  I  may  my  it
 clearly  that  we  have  not  given  any
 amendments  so  far,  thinking  that

 during  the  di-cuasinn,  we  might
 speak  out  what  js  working  in  our
 minds  regarding  the  meaning  to  be
 attached  to  certain  clauses  and  when
 the  Government's  clarification  and

 _our  views,  if  similar,  the  matter  may
 be  al’oweg  to  rest  there,  Otherwise,
 we  would  like  to  press  our  feelings
 in  the  matter.

 I  do  not  want  to  take  more  time  of
 the  House.  The  Ordinance  was  necez-
 sary.  The  Bil]  as  it  has  come  for-
 ward  has  come  none  too  soon,  seeing the  situation  and  the  conditions  that
 exist  in  the  country  now.  The  Bll
 has  come  at  the  appronriate  time.
 There  have  already  been  certuin
 Cases  reported  where  tak'ng  ad-
 vantage  of  the  situation,  the  indua-
 trialists  have  tolg  t's  +--rkers  that
 there  wil  be  considerobte  delay  im
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 (Dr.  Melkote]
 the  finalisation  of  the  report  of  the
 Bonus  Commission  and  the  results
 may  not  prove  to  be  very  encourag-
 ing  to  the  workers.  And,  this  they
 have  already  come  to  an  agreement
 paying  the  workers  less,  The
 workers  have  already  accepteq  some
 of  these  things,  This  Bill  seeks  to
 protect  the  workers  from  the  opeta-
 tlon  of  such  things,  and  therefore
 this  Bill  is  most  welcome  and  we
 support  it  strongly.

 Shri  Alvares  (Panjim):  Mr.
 Chairman,  Sir,  at  long  last,  the
 Bonus  Bill  is  before  the  House,  and
 I  must  welcome  it  straightaway.  For
 many  years,  a  large  part  of  labour
 legislation  has  been  concerned  with
 the  settlement  of  bonus,  ang  ]  am
 now  glad  that  js  being  p'aced  on  a
 statutory  basis.  May  I  also  say
 straightway  that  the  Bill,  in  its  pro-
 visions,  displays  a  great  deal  of  ron-
 fusion,  and  I  would  at  this  stage  join
 in  the  appeal  made  by  the  hon.
 Member,  Shri  Indrajit  Gupta,  that  in
 order  to  make  the  Bill  more  precise
 and  to  remove  some  cobwebs  and
 confusions  that  abound  in  it,  a  small
 Select  Committee  may  be  appointed
 to  report  within  a  week.  if  necessary,
 so  that  the  Bill  can  become  a  model
 of  precision,  ang  its  contradictlons
 could  be  resolved,  and  the  Bill  can
 be  passed  in  this  very  session  of  the
 House.

 In  this  introductory  speech,  J]  in-
 teng  to  deal  with  three  main  points.
 For  a  long  time,  as  |  said  earlier,  a
 large  part  or  a  large  effort  of  the
 trade  union  movement  has  been  to-
 wards  the  securing  of  bonus  and  to
 the  extent  that  a  labour  Bill  tike  this
 Bonus  Bill  finds  itself  on  the  statute
 today,  it  is  a  signal  victory  for
 labour,  But  there  js  a  wor4  of  warn-
 ing  T  would  like  to  sound  on  this
 occasion.  As  I  said,  a  large  propor-
 tlon  or  an  increasing'y  large  proror- tion  of  the  efforts  of  the  trade  union
 ™Tmovement  has  been  in  getting  8
 bonus,  and  a  diminishingly  reduced
 Proportion  of  that  effort  has  been
 put  in  the  organisation  of  the  trade

 union  movement  itself,  in  the  sense
 that  they  fing  it  difficult  to  make  the
 unions  viable  by  the  collection  of
 trade  union  dues  from  month  to
 month  or  from  year  to  year.  An
 examination  of  the  accounts  of  any
 trade  union  will  prove  this.  My  hon.
 friend  Shri  K.  N.  Pande  opposite  wil
 agree  with  this  proposition:  that  a
 large  proportion  of  the  tota)  income
 of  the  trade  union  movement  comes
 from  bonus,  and  I  hope  that  with
 this  bonus  becoming  statutory,  the
 trade  union  movement  does  not  lose
 either  its  dynamism  or  its  principles,
 and  that  labour  leaders  will  come
 together  and  agree  that  a  higher
 basic  wage  is  much  better  than  any
 amount  of  bonus  that  they  may  get
 by  the  leg'slation  that  is  being
 brought  before  this  House,

 Secondly,  it  is
 at  the  financial
 financial  provisions,  the  organisa-
 tional  set-up  or  the  structure,  and
 those  who  are  entitleq  to  get  the
 bonus  and  those  who  are  liable  to
 pay  the  bonus  constitute  the  malin
 provisions  in  this  Bill.  In  regard  to
 the  issue  of  the  quantum  of  bonus
 Payment.  it  has  been  decreed  that
 the  minimum  bonus  is  four  per  cent,
 or  Rs.  40  and  the  maximum  would
 be  20  per  cent.  I  would  like
 to  question  the  wisdom  of
 this  set  on  and  sct  off  of  a'locable
 surplus  that  is  be'ng  introduceq  in
 the  Bill.  |  can  understang  if  pav-
 ment  of  bonus  was  made  on  pool,
 either  a  pooling  of  the  industrial  eco-
 nomy  of  this  rountry  or  hy  the  pool-
 ing  of  particu'ar  industry.  The

 question  of  limiting  the  honus  to
 four  per  cent  at  the  minimum  and  20
 Per  cent  at  the  maximum  has  no  re-
 lationship  to  the  economy.  The  re-
 lationshin  would  be  prover  if.  hav-
 ing  accepteg  the  principle,  it  is  put
 down  that  each  Industry  or  each
 company  will  be  liable  to  pay  bonus
 on  the  basis  of  its  profitebility  or
 viabilitv.  I  do  not  see  why  this  set
 on  and  set  off  have  come  in,  |  think
 that  once  a  minimum  honus  has  been

 y  to  look
 provisions,  The
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 agreed  to,  it  should  be  the  mink
 under  all  circumstances  and
 no  company  which  hag  to  meet
 this  liability  of  the  minimum
 bonus  should  be  able  to  claim  any
 compensation  in  a  year,  so  to  say  of
 re  ble  pr  fitability,  b  the
 Princip'e  is  that  bonus  must  be  paid.
 I  am  sure  this  issue  of  minimum
 bonus  intro  another  implication
 the  implication  is  that  bonus  is  not
 given  on  profi‘ability;  if  bonua  is
 paid  on  profitability,  then  obviously
 the  Bonus  Commission  would  not  have
 recommended  this  four  per  cent  mini-
 mum  bonus  to  those  companies  that
 have  not  made  any  profit,  The  fact
 that  the  Bonus  Commission  has  re-
 commended  that  even  those  companies
 that  have  not  made  any  profit  should
 be  liable  to  pay  the  minimum  bonus
 would  go  to  imply  that  bonus  has  a
 connotation  more  than  the  mere  parti-
 ecipation  in  profit-sharing,  and  that  it
 has  all  the  implications  of  an  approxi-
 mation  to  a  fair  wage.  Therefore,
 both  these  princip'es  are  here  incor-
 porated:  une  by  implication  and  the
 other  by  conno:ation.

 Then  there  is  the  polnt  that  con-
 fusion  has  been  caused  by  the  drafting
 of  clause  34.  The  wisdom  of  this
 clause  is  not  understandable.  The
 Government  had  given  an  assurance,
 many  times  over,  that  where  there  is
 an  agreement  of  the  bonus  being  paid
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 Bill,  the  gmount  shou'd  be  brought  to-
 gether  and  the  working  classes  shouid
 have  a  claim  over  a  share  of  it,  If  it
 has  been  found  feasible  in  the  past  to
 pay  higher  bonus  than  20  per  cent  as
 now  limited  in  this  Bill,  I  would
 like  to  ask  where  has  all  the  extra
 money,  after  setting  aside  the  20  per
 cent,  gone?  Ts  it  going  to  be  utilised
 by  the  company  for  any  investmen:?
 This  question  is  not  being  aswered.
 The  reason  is  not  being  given  as  to
 why  the  Government  should  place  a
 limitation.  It  is  g  legitimate  question
 and  I  hope  that  the  Labour  Minister
 in  hia  revly,  will  explain  why  this
 Promise  to  abide  by  the  award  of  28
 bonus  which  had  been  higher  than
 this  limitation  of  20  per  cent  is  not
 being  honoured,

 According  to  the  structure,  we  are
 aware  that  all  workers  in  a  company
 which  employs  a  minimum  of  20
 workers  should  be  given  the  bonus,
 There  are  a  vast  number  of  factories.
 I  think  these  are  larger  in  numbers
 thay,  the  others—where  the  company
 employees  less  than  20  workers.  It
 may  be  a  margin  of  19:  from  0  to  I9.
 If  the  Government's  economic  policy
 is  of  economic  diversification,  a  larger
 and  larger  number  of  companies  will’
 be  auch  as  will  work  with  a  smaller
 complement  of  workers  than  that
 stipulated  in  the  Bill,  What  fs  going
 to  h  to  them?  Those  small  com-
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 at  a  higher  rate,  the  Gover:
 would  not  put  in  any  limitation  upon
 the  payment  of  bonus  at  a  higher
 rate.  In  a  number  of  industries,  it  hag
 been  the  practice  to  pay  bonus  at  a
 rate  higher  than  this  20  per  cent  liral-
 tation  placed  statutorily  in  this  Bill.
 I  would  say  that  if  a  company  can
 make  a  hither  rate  of  profit  because
 of  the  direct  co-operation  and  parti-
 cipation  of  the  working  classes  in  the
 working  of  the  company,  there  is  nv
 Treason  why  the  Imitation  on
 bonus  should  be  kept  at  20
 per  cent.  After  all,  if  it  is  parti-
 cipation,  let  us  share  a  fair  proportion,
 Why  should  there  be  any  limitation
 ot  20  per  cent  of  the  allocable  surplus,
 as  It  is  technically  termed  here?
 After  meeting  all  the  Iabilities,
 taking  it  for  granted,  the  stated  in  the

 panies  also  make  a  certain  amount  of
 profit,  Apart  from  the  losses  that
 they  incur  the  small  companies,  small
 engineering  shops,  are  also  viab'e;  if
 the  workers  can  get  a  share  of  the
 bonus.  I  do  not  see  why  those  people
 who  work  in  companies  employing  less
 than  20  persons  should  be  deprived  of
 the  minimum  bonus  of  four  per  cent
 or  Rs.  40  which  ts  loid-  down  and  stl-
 pulated  in  this  Bill.

 Secondly,  there  is  a  class  of  workers
 who  are  excluded.  I  am  referring  to
 the  stevedore  labour,  the  seamen  and
 other  shore  Jabour.  Surely  tuey  per-
 form  as  imne-tant  an  econom’e  func=
 tlon  as  any  other  worker  In  any  other
 industry.  They  also  perform  some
 very  vital  tasks  and  some  strategic.



 4973

 {Shri  Alvares]
 gperations  at  all  times  of  the  year.
 People  who  employ  them  also  earn  a
 cetiain  amount  of  profit  which  is  not
 less  than  the  quantum  earned  in
 Other  :ndustries,  So  there  js  no  justi-
 fication  why  these  people  should  be
 exc'ude4d  from  the  benefit  of  this  Bill
 and  I  do  urge  that  the  minister  gives
 his  consideration  to  this  niatter  in  his
 reply,  so  that  we  may  be  able  to  ex-
 tend  the  provisions  of  this  Bill  to  in-
 elude  such  workers.

 There  ate  workers  in  the  public
 sector  and  those  employed  by  the
 ministries  of  the  government.  As  ‘far  as
 public  sector  employces  are  concern-
 ed,  if  has  been  laid  down  that  in  the
 ease  of  those  public  sector  companies
 whose  income  from  its  products  is
 equal  to  20  per  cent  of  its  gross  pro-
 duce  in  competition  with  the  private
 sector,  the  workers  wil]  be  entitled  to
 bonus  to  the  ex‘ent  of  the  proportion
 of  that  20  per  cent  which  is  earned  in
 competition  with  the  private  sector.
 This  is  a  very  tortuous  way  of  denying
 workers  in  the  public  sector  the  be-
 nefits  of  their  efforts.  After  all,
 thesr  public  sector  cotporations  of
 companies  are  sct  up  by  government
 asa  =matler  of  policy.  They  are
 pub'ic  sector  in  the  sense  that  they
 contain  an  overdose  of  government
 investment.  The  working  class  pro-
 duce  in  any  private  company  as  much
 as  they  produce  in  the  public  sector.
 Why  is  it  that  the  workers  in  the
 Public  sector  should  be  subjected  to  a
 tortuous  procedure  ang  denieq  the
 benefits  of  this  Bill?  I  do  urge  on
 the  minister  that  the  workers  in  the
 public  sector  also  be  brought  on  the
 same  level  ag  workerg  in  the  private
 seclor,

 There  is  the  ministerial  sector.  If
 government's  policy  were  to  encourage
 public  sector—both  ministerial  and
 other  pub'ic  sector  enterprises—and  if
 thi;  is  to  form  the  basis  of  our  uto-
 nomy,  will  it  no  tbe  reasonable  to
 argue  that  as  the  public  cector  grows
 in  importance,  volume  and  dimensions,

 a  latger  and  larger  number  of  work-
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 men  employed  in  industry  in  this
 country  will  belong  to  these  two  se*-
 tors?  If  they  are  going  to  be  the
 larger  section  of  the  working  class
 movement  in  this  country,  it  would
 mean  that  government  ig  a  party  to
 progressively  genying  w larger  section
 of  workers  from  the  benefits  of  the
 Bonus  Bill.

 I  am  associateq  with  the  organisa-
 tion  of  railwaymen,  I  am  surprised,
 my  hon,  friend  over  there  did  not
 mention  it.

 Shri  A,  P.  Sharma:  |  mentioned  it;
 yoy  did  not  hear,

 Shri  Alvares:  Railways  are  not
 merely  and  industrial  concern;  they
 are  also  a  commercial  undertaking.
 Rallways  earn  large  profits  not
 merely  to  finance  their  own  di  ve-
 lapment  upto  g  certain  extent,  but
 profi's  in  order  tg  pay  to  other  States
 in  he  country  certain  amount  of  sub-
 sidies  on  the  basis  of  certain  other
 liabilities,  like  the  passenger  tax,  in
 lieu  of  which  Rs,  ]  crore  are  paid  to
 each  Staite.  If  railways  are  abl-  ‘9
 earn  money  on  a  commerecial-eui..-in-
 dustrial  basis,  there  is  no  justification
 for  them  to  be  excluded  from  the
 provisions  of  this  Bill,  After  all,  one
 can  argue  that  the  railwaymen,  em-
 Ployecs  of  the  defence  department
 and  people  working  in  P&T  perform
 an  eronomic  funetion.  The  Bonus
 Bill  has  laid  dowp  once  and  for  all
 that  bonus  accrues  not  merely  because
 of  the  principle  of  particpation  in
 profits,  but  also  because  of  certain
 other  liabi'ities,  Therefore,  4  per
 cent  minimum  is  given  even  in  case  of
 loss.  If  it  is  conceded  that  4  per  cent
 must  be  pald  under  any  circumstan-
 ce  and  it  does  not  accruc  because  of
 the  principle  of  participation  in  profit-
 sh2-ing  IT  cannot  understand  why  the
 same  princ'n'e  cannot  be  extended  to
 the  public  ,  ministerial  sectors  890.
 Tt  can  be  argued  that  just  as  worx-
 men  in  other  sectors  work  and  get
 bonus  irrespective  of  profits,  because
 they  perform  an  economic  function
 and  contribute  to  the  total  jndustrial
 output  of  the  country,  so  also  the
 workers  employed  in  he  public  and
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 ministerial  sectors  should  be  able  to
 get  a  share  of  the  bonus,  I  am  sure
 that  is  an  eminently  justifiable  de-
 mand,

 My  jast  point  is  about  plantation
 labour  in  sugar  industry,  etc.  My
 friend,  Shri  K.  N.  Pande,  rightly  rate-
 ed  thig  issue,  Take  the  sugar  in-
 dustry,  Those  who  work  permanent-
 ly  ang  those  who  work  seasonally  are
 perhaps  in  the  ratio  1:10,  Hitherto,
 all  bonus  given  to  these  people  was
 paid  on  a  flat  basis.  Those  who  work
 seasonally  and  those  who  are  working
 permanently  got  the  same  quantum  of
 bonus,  Now  this  Bill  alters  every-
 thing.  In  the  manner  of  accounting
 what  proportion  of  bonus  the  seasonal
 labour  would  be  entitled  to,  this  Bill
 has  removed  a
 which  these  seasonal  workers  were
 getting,  on  the  same  basis  as  perma
 nent  workers.  Of  course,  the  Hill
 gives  the  permanent  workers  their
 share  according  to  the  maximum  of  20
 per  cent  or  minimum  of  4  per  cent,  but
 it  has  consigned  the  seasonal  work-
 ers  to  g  much  lesser  amount  of  bonus.
 That  is  the  basis  on  which  they  will
 be  made  to  work,  It  is  conceivable
 that  the  jndustrialists  and  the  com-
 pan:  taking  advantage  of  it,
 may  be  tempted  to  reduce  the  amount
 of  days  of  seasona]  labour  which
 these  seasonal  workers  are  accustom-
 ed  to  put  in  for  working  the  factory.
 It  will  lead  to  any  number  of  abuses.
 After  all,  the  suger  mills  were  paying  it
 willingly  in  the  past.  The  principle
 was  accepted  that  seasonal  labour  con-
 tribute  as  important  an  economic
 function  ag  permanent  labour.  If  they
 do  not  perform  their  task,  the  per-
 manent  labour  cannot  proceed  forth-
 with  Therefore,  the  bonus  com-
 mission  had  not  treated  seasonal  and
 permanent  labour  on  the  same  basis.
 Therefore,  this  lacuna  may  be  re-

 d  by  an  ending  clause  bring-
 ing  the  seasonal  labour  on  'he  same
 basis  as  permanent  labour,

 aft  co  ‘Ale  विज्यालंकार  (होशियार-
 पुर)  :  सेनापति  महोदय,  मैं  इस  बात  के
 लिये  लेबर  मिनिस्टर  साहब  को  बधाई
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 पेश  करता  हूं  कि  उन्होंने  यह  बिल  पेश
 किया  कौर  पहली  मतबा  बोनस  का  मामला
 हमारे  कानून  के  इन्दर  चलाया  ।  मैं  ऐसा
 समझता  हूं  कि  शायद  इसी  वजह  से
 लेबर  मिनिस्टर  साहब  ने  यह  बिल  जल्दी
 से  पेश  किया  कि  यह  कानून  की  शक्ल
 झष्त्यार  कर  ले  शौर  बोनस  एक  वर्कर
 का  कानूनी  राइट  बन  जाये  |  इस  हिसाब
 से  मैं  समझता  हूं  कि  यह  बिल  बहुत
 अच्छा है.  कौर  स्वागत  करने  के  योग्य  है।
 इसके  लिये  मैं  मिनिस्टर  महोदय  की
 सराहना  करता  हूं।  हमारे  बहुत  से
 बक्स  ने  भी  बावजूद  कई  नुकायस  के  इस
 बिल  को  हस  दृष्टि  से  स्वीकार  किया  कि
 चलो  एक  दफा  तो  पैर  जमाने  के  लिये
 जगह  मिल  जाये  फिर  उस  के  भागे  हम
 घीरे  धीरे  उन्नति  कर  लेंगे  भौर  इस  में
 प्रौढ़  घोड़े  से  इम्प्ूवमेंट्स  कर  लेंगे  -  इस
 दृष्टि  से  इस  बिल  का  मैं  स्वागत  करता
 हृ  क

 जहां  तक  इस  बात  का  सवाल  है
 1 उ  इस  में  कई  खामियां  रह  गई  हैं  जिन
 का  यहां  पर  काफी  जिक्र  छुपा,  मैं  ऐसा
 महसूस  करता  हूं  कि  कई  जातियां
 ऐसी  हैं  जो  कि  बुनियादी  ख्वामियां  हैं
 प्रौर  उन  की  दुष्टता  होनी  चाहिये  ।
 उस  की  एक  बुनियादी  वजह  है  जिस
 से  बुनियादी  खामियां  पैदा  होती  हैं।
 बोनस  के  बारे  में  हमारी  जो  धारणा  है
 हमारा  जो  कंसेप्ट  है  बोनस  का  बह  हमारे
 सामने  साफ  नहीं  है  |  इस  बिल  में  श्लोक
 चीजों  कौ  तारीफ  है  लेकिन  बोनस  की
 कहीं  पर  तारीफ  नहीं  है  ।  बोनस  के  बारे
 में  जब  भी  प्राधिकारियों  में  कुछ  झगड़े
 चलते  थे  तो  प्रकार  इस  बात  पर  बहस
 चलती  थी  कि  यह  एक्स-प्रेमशीला  पेमेंट  है
 या  डैफई  वेज  है  |  बिजनेस  में  फायदा
 हुसना  मालिक  को,  बहुत  सारा  फायदा
 हुमा,  मुनाफा  हुआ  शौर  बह  खुश  हो
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 गया  ।  उस  मुनाफे  से  उस  के  दिल  में
 खुशी  पैदा  हुई  i  उस  खुशी  का  इजहार
 करने  के  लिए  उस  ने  कुछ  मजदूरों  को
 इनाम  बांट  दिये  ।  श्रम  मालिक  तो  यह
 कहता  है  कि  हम  इनाम  बांटते  हैं,  एक्स-
 ग्रेशिया  पेमेंट  है  1  मैं  पूछता  हूं  कि  इनाम
 की  क्‍या  बात  है  ?  यह  मेहनत  करते  करते
 मर  गये,  हमारी  मेहनत  की  वजह  से
 तुम्हारे  पास  यह  इतनी  दौलत  शा  गई
 हमें  जो  तनख्वाह  तुम  देते  हो  वह  बहुत
 कम  है,  हमारा  गुजारा  भी  नहीं  चलता  1
 लिविंग  वेज  भी  नहीं  है  मजदूर  का  हक  ज्यादा
 का  था  हम  ने  मालिक  से  पूरी  मजदूरी
 पूरी  उजरत  नहीं  ली  1  ब  जब  तुम्हें
 फायदा  हुमा  है  तो  हमारा  हिस्सा  तुम
 हमें  दे  दो  ।  इसी  पर  बहस  चलती  रही,
 कि  बोनस  एक्स-परशिया  पेमेंट  है  या
 हैफेड  वेज  ।  जब  भी  प्रदा लतों  में  इस
 मामले  को  ले  गये  तो  काफी  काफी  बोनस
 बक्स  को  मिलता  रहा  ।  सुप्रीम  कोर्ट  तक
 में,  वहां  का  दरवाजा  जब  मजदूरों  ने
 खटखटाया  तो  वहां  पर  भी  काफी  उनकों
 बोनस  मिला  कौर  झक सर  हमेशा  बोनस
 मिलता  रहा  t  जितना  मुनाफा  होता  था
 उसके  प्रमोशन  में  इस  बात  को  ध्यान  में
 रखते  हुए  कि  कोर्स  की  वेजन  जो  हैं  ये
 बहुत  कम  हैं  1  मैं  एसा  मानता  हूं  कि
 दरअसल  में  बोनस  कोई  इनाम  नहीं
 उजरतों  का  ही  हिस्सा  है  -  मैं  एसा  मानता
 हूँ  कि  जितना  मजदूर  काम  करते  हैं,  कौर
 जितनी  दौलत  को  पैदा  करने  में  जो  अपनी
 मेहनत  खर्च  करते  हैं  उस  मेहनत  का  पूरा
 हिस्सा  उस  को  मिले  तो  बोनस  कोई  अलग
 चीज  नहीं  है  |  वह  पूरा  हिस्सा  उसको
 बै जज  की  शबल  में,  उजरत  की  शक्ल  में,
 मिलना  चाहिए  ।  प्रखर  उसकों  उजरत  का
 पूरा  हिस्सा  मिले  तो  बोनस  कौ  कोई
 गुंजाइश  नहीं  रहती  है  लेकिन  चूंकि  मेहनत
 के  मुताबिक  जो  उसकी  उजरत  होनी
 चाहिए  बहू  इस  वक्‍त  उसे  नहीं  मिलती  है।
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 इसलिए  यह  बोनस  की  बात  जाती  है  ।
 राज  तो  लिविंग  वेज  भी  नहीं  है  कौर
 झगर  हम  फेयर  बैज  की  शक्ल  में  इतना
 मांग  सकते  हैं  कि  मेहनत  के  मुताबिक  उसे
 फेयर  बैज  मिल  जाए,  उस  के  बाद  भी
 जो  बचता  है  उसके  बाद  उसमें  से  कुछ
 वह  मालिक  देता  है  तो  मैं  मानने  को
 तैयार  हूं  कि  वह  बोनस  है  लेकिन  राज
 तो  फेयर  बेज  उनकों  मिलती  नहीं  है  1
 लिविंग  वेज  भी  उस  को  नहीं  मिलती
 फिर  उसको  मुनाफे  में  से  कुछ  मिलता  है  तो  हम
 उसको  प्राफिट  शेयरिंग  नहीं  मानते  i  मैं
 उसको  यह  समझता  हूं  कि  वह  वेजेज  का
 एक  हिस्सा  है  a  जब  तक  उसकी  वेज  पूरी
 टेंपर  बेज  की  लिमिट  तक  नहीं  चली  जाती
 जो  भी  उसे  मिलता  है  वह  उसकी  वेजेस  का,
 उजरत  का  हिस्सा  है  शौर  उसके  अन्दर
 कोई  इनाम  नहीं  है  बोर  एक  तरह  से  उसकी
 यह  प्राफिट  शेयरिंग  भी  नहीं  है  |  हां,  फेयर
 बेज  मिलने  के  बाद  जो  मुनाफा  बचता  है
 उसमें  से  उस  को  प्राफिट  शेयरिंग  में  जो  मिलता
 हो  उस  को  भाप  बोनस  का  नाम  दे  सकते  हैं  1
 चाहे  मजदूर  को  लिविंग  वेज  भी  नहीं  मिली,
 उसे  मालिक  नें  जो  उजरत  दी  उसके  बाद
 मालिक  को  मुनाफा  हुआ  उसमें  से  दो,  चार
 परसेंट  निकाल  कर  लेबर  को  दें  दे  भ्र ौर  यह
 कह  दे  कि  तम्हें  इनाम  बांट  दिया  यह  गलत
 धारणा  बोनस  के  बारे  में  है  जोकि  हमारे
 दिमाग  में  से  निकल  जानी  चाहिये  ।  हम  लोग
 भी  कुछ  यह  सोचते  रहत ेहैं  कि  जब  बोनस
 मिल  गया  तो  बोनस  कोई  ऐसी  चीज  है  जो  हम
 मालिकों  से  छीन  कर  वर्क्स  को  दे  रहे  हैं
 दरअसल  वर्कर्स  का  हक  नहीं  था  लेकिन  वह
 इनाम  छीन  कर  हेम  उस  को  दे  रहे  हैं  इस
 धारणा  से  मालूम  होता  है  कि  हम  कितना
 झिझक  झिझक  कर  चलते  हूँ  ।  मालिक  से

 कुछ  ले  लिया  तो  समझते  हैं  पता  नहीं  हम  कुछ
 अन्याय  कर  रह  हैं  पता  नहीं  उस  से  कुछ  छीना
 झपटी  कर  रहे  हैँ,  मैं  ऐसा  नहीं  मानता  जब
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 तक  उस  को  पूरी  फेयर  बेज  नहीं  मिलती
 तब  तक  जो  भी  उस  को  मिलता  है  वह  उस
 की  उजरत  का  हिस्सा  है,  उस  की  वेज  का
 हिस्सा  है  t  उस  के  प्रकार  कोई  प्राफिट  शेयरिंग
 नहीं  हैं  ।  प्राफिट  शेयरिंग उस  के  बाद  होती
 है।  इसलिये  यह  जो  बोनस  बिल  है  उसको
 में  प्राफिट  शेयरिंग  नहीं  मानता  ।  मैं  तो  ऐसा
 मानता  हूं  कि  वेज  का  एक  अधूरा  हिस्सा
 ही  वर्कर्स  को  मिला  है  प्रौढ़  उस  में  कोई  बड़ी
 खोज़  नहीं  मिली  है  |  बोनस  के  बारे  में  हम
 भ्र पनी  धारणा,  अपना  कंसेप्ट  साफ  करें  |
 मैं  ने  जैसे  कहा  यहां  इस  बिल  में  बोनस  की
 कोई  तारीफ  नहीं  है  मैं  यह  नहीं  कहता  कि
 बोनस  की  जरूर  तारीफ  की  जाय  लेकिन
 उसका  मकसद  प्रापके  दिमाग  में  साफ  होना
 चाहिये  -  यह  बिल  जिस  तरीके  से  जितना
 बोनस  देता  है  उसके  इन्दर  प्राफिट  का  हिस्सा
 नहीं  है  |  मैं  इस  को  प्राफिट  शेयरिंग  नहीं
 मानता  i  मैं  ऐसे  ही  मानता  हूं  कि  जो  मजदूर
 की  उजरत  है,  उसका  कुछ  हिस्सा
 यह  बोनस  बिल  पूरा  करने  की  कोशिश  करता
 है  इससे  भ्र धिक  मैं  इसे  भौर  कुछ  नहीं  मानता  |
 यह  एक  दृष्टिकोण  है  जिससे  कि  मैं  इस  बिल
 को  देखना  चाहता  हूं  ।  कब  से  पहले  जब  तक
 यह  बिल  नहीं  था  तब  तक  बोनस  का  झगड़ा
 चलता  था  ।  कुछ  इस  प्रकार  के  इंडस्ट्रियल
 डिस्प्यूट्स  हुए  और  वह  अदालतों  में  जाते
 थे  तो  मजदूर  को  भ्र दाल तों  में  कुछ  मिलता
 था  |  इस  बिल  के  बन  जाने  से  हर  एक  वर्कर
 का  फायदा  नहीं  हुआ  हीं  पर  फायदा  हुआ
 और  कहीं  पर  फायद।  नहीं  नुकसान  हुआ  |
 यह  ठीक  है  कि  इससे  बड़ी  तादाद  में  वर्कर्स
 को  कुछ  न  कुछ  मिलेगा.  लेकिन  अदालतों
 से  अभी  तक  जो  कुछ  वर्कर्स  को  मिलता  था
 उससे  वर्कर  को  कुछ  ज्यादा  बेहतर  मिलेगा
 प्रभी  मुझे  इस  बात  में  तसल्ली  नहीं  है  क्योंकि
 उसमें  मुझे  ऐसा  दीखता  हैं  कि  जहां  पर
 अ्रदालतें  कुछ  दिलाती  थीं  वर्कर  को  उससे
 कब  कम  ही  मिलेगा।  अ्रदालतों  का  अरब  सवाल
 नहीं  रहा  चूंकि  कानून  बन  जायेगा  |  चार

 Payment  of
 Bonus  Bill

 भी  नहीं  करेंगी  t  भागने  ज्यादा  से  ज्यादा
 20  परसेंट  रख  दिया  है  तो  उससे  झगर

 पहले  कुछ  ज्यादा  मिल  सकता  था  तो  यह
 कानून  बना  कर  प्रा पने  सस  पर  रोक  लगा
 दी  है  1  में  इस  आत  को  बराबर  सोचता
 हूँ  कि  कराया  वर्कर्स  की  पोजीशन  इस  बिल
 के  बनने  से  पहले  से  बेहतर  हो  गयी  या  पहले  से
 कुछ  खराब  होगयी  ?  इस  बात  को  हमें  इस
 दृष्टि  से  भी  देखना  है,  विचार  करना  है  कि
 हमारे  पहिले  बेहतर  हालात  हों,  पहले  से
 खराब  न  हों  t  यह  में  अरूर  मानता  हूं  कि
 एक  से कान  ऐसा  होगा  जोकि  प्रदा लतों  में
 नहीं  जा  सकता  था  या  कहीं  पर  उसे  बहुत
 कम  मिल  पाता  था,  वह  वर्ग  भो  इसके
 इन्दर  शरीक  हो  जायगा  लेकिन  उन  वर्कर्स
 के  भ्र लावा  जिनको  कि  ऐग्जम्प्ट  कर  दिया
 गया  है  कौर  उनको  कुछ  मिला  नहीं,  ऐसों
 की  भी  बहुत  बड़ी  तादाद  है  |  यह  मैं  ने  कुछ
 बुनियादी  बातें  कहां  है  t

 wa  जो  बिल  के  प्रकार  कुछ  नुक्स  हैं
 उनका  जिक्र  करना  चाहता  हूं  ।  ऐसा  लगता
 है  कि  एक  तो  जो  तारीफ  शुरू  में  की  यह
 इस्टैब्लिशमेंट  की  जिसमें  नम्बर  ्  के  पांचवें
 सेक्शन  में  इस  बात  का  खतरा  काफी  है  इस्ट-
 बलिशमेंट  में  या  फैक्टरी  में  टेंडेंसी  यह
 होगी  कि  वहां  पर  फ्रेगमेंटेशन  शुरू  हो  जाता
 है  -  मालिक  क्‍या  करते  हैं  ?  वे  प्रपनी  फैक्टरी
 को,  प्र पने  इस्टैब्लिशमेंट  को  कुछ  छोटा
 करने  की  कोशिश  करते  हैं  शौर  काटछांट
 कर  अहां  पर  एक  फैक्टरी  है,  एक  छोटी  सी
 हलकी  सो  दीवार  खड़ी  कर  दी  कौर  कह  दिया
 कि  यह  दो  फ॑  क्रीज  है भौर  वर्कर्स  की  तादाद
 कम  कर  दी  ।  चक्कस  की  तादाद  कम  है  या
 नहीं  इसका  पक्का  फैसला  कर  लेना  चाहिये  |
 यह  जो  बिल  बनता  है  उससे  पहले  जो  उनकी
 तादाद  थी  वर्कर्स  की,  उस  में  से  जो  फ्रगमेंटेशन
 होता  है  उसकी  तादाद  कम  करके  दिखलाई
 जाती  है  इसे  रोका  जाय  ।  इस  बात  का  क्‍या
 इंतजाम  है  ?  यह  प्रभी  मुझे  इस  बिल  से

 4सेंट  से  कब  ज्यादा  देने  की  बात  अदालत  देखने  को  नहीं  मिला  ?  इस  बात  का  हमें
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 इंतजाम  करना  चाहिये  कि  जितने  भी  हम
 लोग  कानून  बनाते  हैँ  उन  तमाम  में  जहां
 वर्क्स  की  तादाद  डिज़ाइन  करते  हैं  उसे  कम
 करके  फ्रेंगमेंटेशन  न  किया  जाय  इस  का
 इस  पूरे  तरीके  से  कोई  अच्छा  इंतजाम
 नहीं  कर  पाये  हैं  ।

 जहां  तक  डाइरेक्ट  टैक्सेज  का  ताल्लुक
 है  में  इस  बात  को  मानता हूं  कि  यह  सुपर
 टैक्स,  कम्पनी  प्राफिट  टैक्स  और  एग्री कल-
 चल  इनकमटैक्स  बगैर  का  जिक्र  नहीं  होना
 चाहिये  ।  बोनस  फारमूला  बनाते  समय  हमें
 इस  बात  का  ध्यान  रखना  चाहिये  था  ny
 लेकिन  मैं  समझता  हूं  कि शायद  उस  की  दिक्कत
 है  जैसे  कि  इस  बात  पर  चर्चा  हुई,  काफी  बहस
 हुई,  यह  काफी  बहस  में  कोई  फैसला  नहीं  होता
 शौर  इरादा  यह  था  कि  ट्राईपार्टाइट  कान्फ्रेंस
 में  फैसला  हो,  तीनों  सब  जितने  दल  हैं  वें  सब
 मान  जायें,  मजदूर  भी  मानें,  मालिक  भी  मानें,
 सर्वसम्मति  से  फैसला  हो  ।  लेकिन  मुझे  एक
 खतरा  मालूम  पड़ता  है  कौर  वह  यह  कि  जब
 हमने  एक  बुनियाद  डाल  दी  तो  उस  बुनियाद
 को  फिर  बदलना  हमारे  लिये  मुश्किल  होगा  ny
 में  चाहूंगा  कि  मिनिस्टर  साहब  इस  दृष्टिकोण
 से  देखें  क्योंकि  यह  प्राधिकार  बन  जाता  है,
 वेस्टेज  इंटरैस्ट  बन  जाता  है  ।  एक  तरफ
 बोनस  की  तारीफ  करते  हुए  जब  उन्होंने  यह
 सब  फारमूले  निकाले,  उस  को  एक  दफा  मान
 लिया  तो  मालिक  उस  को  प्रासानी  से  छोड़ने
 के  लिये  तैयार  नहीं  होगा  ।

 6.29  bra.
 (Dr.  Sanosun  Mantsur  in  the  Chair)

 मुझे  कांट्रेक्ट  लेबर  के  बारे  में  भो  कहना
 है  ny  फैक्टरी  को  झा  कंट्रैक्ट  पर  दे  दीजिये  t
 जहां  आपने  कंट्रैक्ट  पर  दे  दिया  फैक्टरी  को
 बोनस  की  कैद  से  भाप  छूट  गये  ।  इस  बात
 को  श्राप  कों  साफ  करना  चाहिये  कि  मगर
 बाप  फैक्टरी  कंट्रैक्ट  पर  देते  हैं  या  कंट्रैक्ट
 लेबर  हों  उस  चीज  को  भी  बाप  सेफ गार्ड
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 कीजिये  वहां  बोनस  से  निकलने  का  रास्ता
 न  बन  जाय  |  जो  उस  में  रास्ता  है  श्राप  कंट्रैक्ट
 पर  देकर  किसी  भी  फैक्टरी  को  या  इस्ट-
 बलिशमेंट  को  इस  कैद  से  आप  निकाल  ले
 जाते  हैं  t  कंट्रैक्ट  लेबर  का  इंतजाम  'करना
 चाहिये  भौर  बाद  में  जों  कि  क्रोनर  है,  भ्रल्टी-
 मेट  ओनर,  जितना  भी  पेमेंट  है  उस  की  जिम्मे-
 दारी  उस  के  ऊपर  ही  होती  चाहिये  ।

 फिर  मैं  ऐसा  मानता  हूं  कि  जहां  पर
 झपने  वर्क्स  को  यह  सहूलियत  दी  है  कि
 छुट्टी  पर  जाता  है  और  कहीं  उस  को  लाजिमी
 तौर  पर  रिंच  किया  जाता  है  वहां  पर
 आपने  उसको  सही  तौर  पर  बोनस  से  महरूम
 नहीं  किया  ।  लेकिन  उस  के  साथ  जहां  पर
 लौकझाउट  हो  जाता  है  उसको  आपनें  शामिल
 नहीं  किया  है  |  जहां  पर  वह  इल् लीगल  स्ट्राइक
 पर  जाता  है  उस  के  लिये  महीं  बल्कि  जहां
 पर  वह  लीगल  स्ट्राइक  पर  जाता  है  उसको
 तो  इसमें  शामिल  होना ही  चाहिये  v  झगर
 कोई  वर्कर  लीगल  स्ट्राइक  पर  जाता  है  तो
 उसका  अ्रधिकार  सुरक्षित  रहना  चाहिए  ,
 झगर  लोक  आउट  होता  हैं  उसका  प्राधिकार
 मारा  नहीं  जाना  चाहिये।  उसको
 छापने  शामिल  नहीं  किया  है  उसको
 शामिल  करना  चाहिये  था  i

 मैं  समझता  हूं  कि  सब  से  ज्यादा  सौर
 पाइंट  यह  है  कि  वर्कर्ज  को  जो  प्राधिकार
 दिया  गया  है,  पब्लिक  सैक्टर  में  वह  प्राधिकार
 उन  को  नहीं  दिया  गया  है  |  यह  जरूरी  है
 कि  गवर्नमेंट  के  सरदारों  में  भी  वह  प्राधिकार
 उन  को  मिलना  चाहिये  ।  इस  बारे  में  यह  कहा
 गया  है  कि  रेलवे  शौर  सी मैन  के  बारे  में
 गवर्नमेंट  ने  एग्जेम्प्शन  दे  दी  है  पब्लिक
 सैक्टर  में  वर्कर्ज  को  उन  सहूलियतों  से  महरूम
 कर  दिया  गया  है,  जो  कि  उन  को  प्राइवेट
 सेक्टर  में  प्राप्त  है  -  मैं  समझता  हू.  इस  तरह
 हम  क्वालिटी  के  सिद्धान्त,  ईश्वर  भीतर-
 यूनिटी  के  उसूल  की  खिलाफवर्जी  करते  हैं  t
 इसलिये  यह  मुनासिब  है  कि  गवर्नमेंट  के  जो
 कासनिया  कौर  इंडस्ट्रियल  एस्टैब्लिशमेंट
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 हैं,  उत  को  भी  साथ  लेना  चाहिये  ।  मैं  जानता
 हैं  कि  मिनिस्टर  साहब  चाहते  हैं  कि  उनको
 शामिल  किया  जाये  और  उन  को  साथ  लिया
 जाये,  लेकिन  स्थिति  यह  है  कि  कुछ  मिनी-
 स्ट्रीजप्राग्रेसिव  तरीके  से  नहीं  सोचती  हैं  ।

 16.31  hrs.
 [Mr  Depury-Spzaker  in  the  Chair]

 गवर्नमेंट  को  इस  बात  का  फैसला  उसूली
 तौर  पर  टाप  लेवल  पर  लेना  चाहिये  शौर
 पब्लिक  सैक्टर  की  इन  एस्टाब्लिशमेंट्स  को
 शामिल  करना  चाहिये  +  उन  को  छोड़  देना
 कोई  बहुत  अच्छी  बात  नहीं  है  ।

 हर  एक  स्टेट  गवर्नमेंट  अपने  यहां
 द्रॉस्पोर्ट  चला  रही  है,  यह  ठीक  है  कि  इन्हें
 डिपार्टमेंटल  तरीके  से  चलाया  जाता  है  ।
 द्रास्पोर्ट  वर्कर्ज  को  इसमें  शामिल  नहीं  किया
 गया  है  ।  उन  को  शामसी  करना  चाहिये
 कौर  इसी  तरह  कौर  भी  बहुत  से  लोगों  को
 शामिल  करना  चाहिये  |

 सरकार  ने  एक  फार्मूला  बनाया  है  कौर
 झाम  तौर  पर  सब  ने  चार  परसेंट  की  बात
 कहना  शुरू  कर  दिया  है  |  एक  यूनियन--
 पी०  टी०  कराई  फेंडीरेशन--से  मेरा  भी
 ताल्लुक  है  ।  पिछले  कई  सालों  से  लगातार
 उन  लोगों  को  ज्यादा  बोनस  मिलता  रहा
 है,  काफी  मिलता  रहा  है,  क्योंकि  to  टी०
 भाई  के  मैनेजमेंट  को  प्राफिट  हुमा  है
 लेकिन  दूसरों  कौ  तरह  उन्होंने  भी  भव  कह
 दिया  कि  हम  चार  परसेंट  से  ज्यादा  नहीं  देंगे,
 क्योंकि  जो  कानून  झा  रहा  है,  उस  में  बार
 परसेंट  तय  किया  गया  है  कौर  इस  लिये  हम
 उस  से  ज्यादा  नहीं  देंगे  ।  यह  गलत  तरीका
 है  /  एमप्लायर्स  इस  बारे  में  कोई  न  कोई
 रास्ता  और  बहाना  निकाल  लेते  हैं  लेकिन
 हम  ऐसा  उपाय  करें  कौर  इलाज  34  की  डेंगू-
 निशान  को  हस  तरह  से  क्लीयर  करें  कि  इस
 तरह  के  निकाय  निकल  सके  |
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 जितने  इंडस्ट्रियल  डिस्प्यूट्स  होते  हैं,
 उन  में  रिकवरी  का  प्रोसीजर  इतना  लम्बा
 चौड़ा  शौर  डिटेक्टिव  है  कि  वर्कर्ज  को  लाखों
 रुपयों  का  घाटा  होता  है  कौर  वे  बेचारे  छोड़
 कर  चले  जाते  हैं  ।  रिकवरी  का  भ्रोसीड़यर
 उसी  तरह  डिटेक्टिव  है,  जैसा  कि  इंडस्ट्रियल
 डिस्प्यूट्स  एक्ट  के  पौर  रिकवरी  के  मामलों
 में  होता  है  t  we  बल्ज  में  दौर  चाहे  किसी
 और  तरीके  से  इस  प्रोसीड़यर  को  सिम्प्ली-
 काई  करना  चाहिये  |  जब  सरकार  इतना
 लम्बा-चौड़ा  बोनस  का  कानून  बनानी  है,
 तो  उस  को  कम  से  कम  ऐसी  व्यवस्था  करनी
 चाहिये  कि  बोनस  प्राटोमैटिक  हो  सके  शौर
 बल्कि  को  उस  के  लिये  लम्बे-चौड़े  झगड़े  में
 न  फंसना  पड़े,  उन  को  कोर्ट  में  न  जाता  पड़े  t
 इस  वक्‍त  प्रोविजन  यह  है  कि  ऐसे  मामले
 में  गवर्नमेंट  सर्टिफिकेट  देगी  धौर  कलेक्टर
 लाइक  एरिया  साफ  लैंड  रेवन्यू  रिकवरी
 करेगा  |  मैं  चाहता  हूं  कि  इस  तरह  की  कानूनी
 पेचीदगियों  से  वर्कर्ज  को  आजाद  किया
 जाये  झगर  रिकवरी  के  प्रोसीड्यर  को
 सिम्प्लीफाई  नहीं  किया  जायेगा,  तो  सरकार
 वर्कर  को  जो  फायदा  पहुंचाना  चाहती  है,
 बह  फ़ायदा  उन  को  नहीं  पहुंच  सकेगा  ।

 इस  वक्‍त  मैंने  कछ  बातें  आप  के  सामने
 रखी  हैं।  जब  मुख्तलिफ  क्लासिक  पर  डिस्कशन
 होगा,  उस  वक्त  मैं  दूसरे  ऐतराज  का  जिक्र
 करना  चाहूंगा.  t

 Shri  N.  Sreekantan  Nair  (Quilon):
 Mr,  Deputy-Speaker,  I  am  sorry  to
 find  the  hon.  Labour  Minister,  after
 all  these  months  of  deliberations,  hes
 finally  decided  to  toe  the  line  of  Shri
 Dandeker.

 Shri  D.  Sanfivayya:  No,  no,
 Shri  N.  Sreekumtan  Nair:  Look  at

 the  Bill  and  its  Statement  of
 Objects  and  Reasons,  Look  also  at
 the  dissenting  note  of  Shri  Dandeker.
 Shri  Dandsker  wants  super-profit  tax
 and  rehabilitation  allowance  to  be  in-
 cluded  in  the  charges.  The  employers
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 want  8.5  per  cent  return  on  capital  and
 6  per  cent  return  on  reserves,  These
 are  the  two  main,  important  and  jnsis-
 tent  demands  placed  by  big  business
 of  India  before  Government  and  these
 are  the  only  demands  raised  by  Shri
 Dandeker  in  his  ting  report.  The
 Bill  has  been  drafted  on  the  basis  of
 the  dissenting  report  presented  by
 Shri  Dandeker,  This  is  the  first  time
 in  the  history  of  Parliament—of
 course,  I  am  only  referring  to  demo-
 cratic  governments;  I  am  not  compe-
 tent  to  say  about  other  governments
 that  a  Bill  is  being  formulated  on  the
 basis  of  the  dissenting  report,  paying
 no  heed  at  all  to  the  majority  report.
 Shri  Dandeker  has  done  his  job  very
 cleverly.

 There  was  Shri  Ganguli,  a  very  in-
 dependent  and  honest  man,  who  was
 a  theoretician.  He  also  expressed  a
 dissenting  voice.  He  could  not  ac-
 cept  the  idea  of  public  sector  under-
 takings  being  exempted  from  the  pur-
 view  of  this  Bill,  And  the  two  argu-
 ments  he  raised  are  very  pertinent
 ones.  Firstly,  the  same  work  must  be
 rewarded  similarly.  It  is  unfair  to
 deny  the  workers  of  public  undertak-
 ings  the  benefit  of  bonus  which  has
 become  part  of  wages,  Secondly,  bonus
 is  an  incentive  to  the  workers  to  pro-
 duce  more.  The  public  sector  undertak-
 ings  should  also  take  advantage  of  the
 payment  of  bonus  to  increase  the  in-
 centives  of  works  so  that  they  can  get
 more  profits.  It  is  human  psychology
 that  in  order  to  extract  more  work
 from  the  workers  you  must  give  them
 some  incentives.  So,  the  incentive
 bonus  should  be  paid  by  public  sector
 undertakings  also,  These  were  the
 two  very  relevant  factors  which  he
 pointed  out,

 While  the  representatives  of  em-
 ployers  and  the  independent  econo-
 mists  expressed  their  views  outspoken-
 ly,  at  least  towards  the  close  of  the
 report,  the  representatives  of  workers
 were  prepared  to  go  to  any  length  to
 have  an  agreed  formula  with  the  re-
 sult  that  finally  they  were  cheated  out
 of  it.  Therefore,  what  happened  was
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 that  both  in  the  Bonus  Commission
 Report  and  in  the  Ordinance,  and  also
 the  Bill  which  is  ४४5९७  on  the  Ordi-
 nance,  the  claims  of  the  workers  were
 simply  brushed  aside.

 There  were  certain  misconceptions
 in  the  minds  of  the  representatives  of
 workers.  Firstly,  they  pankered  after
 the  mirage  of  compromise  settlement.
 Another  misunderstanding  is  that
 there  is  no  correlation  between
 maximum  and  minimum  bonus.

 The  minimum  bonus  is  granted  only
 in  certain  kind  of  industries,  In  a
 growing  country  like  India,  where  the
 industries  deal  with  the  day  to  day  re-
 quirements  of  the  country,  where  the
 industries  donot  handle  contrulled  or
 highly  technica]  commodities,  they
 fall  under  one  group.  There  is  a
 group  of  industires  which  cater  to  the
 requirements  or  needs  of  the  country,
 which  depend  on  imported  or  col
 trolled  goods  which  are  _  protected.
 The  protected  industries  get  a  very
 high  profit,  They  continue  to  get
 high  profits  as  long  as  they  are  pro-
 tected.  The  other  group  of  industries
 will  have  very  serious  competition  to
 face  and  so  their  profits  will  be  limi-
 ted.  So,  one  group  of  industries  will
 always  be  paying  the  minimum  or
 somewhere  near  the  minimum  bonus,
 they  can  never  give  the  maximum.  The
 second  group  of  industries  will  al-
 ways  be  paying  the  maximum,  and
 they  have  been  paying  40  or  50  per
 cent  in  the  preceding  years,  Now,
 this  Bill  says  that  the  second  group  of
 industries  need  not  pay  that  high  rate
 of  bonus.  Why  should  they  not
 pay  it?  To  whom  will  this  additional
 profit  go?  The  additional  profits,  ac-
 cording  to  me,  should  go  to  the  work-
 ers  straightway.  If  it  cannot  be
 done,  at  least  an  educational  fund
 should  be  created  for  the  children  of
 the  workers  out  of  the  surplus  profits
 which  accrue  after  four  years.

 Now  there  is  a  deflinite  lacuna  in  the
 Act.  It  refers  to  four  years.  What
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 happens  after  four  years?  The  hon.
 Minister  is  very  clear  enough  not
 to  mention  it,  The  surplus  money
 should  go  to  the  educational  fund.

 An  hon.  Member:  Why  not  to  the
 national  defence  fund?

 Shri  N.  Sreekantan  Nair:  |  think  all
 my  friends  in  the  INTUC  and  other
 sections  of  the  trade  union  movement
 will  agree  to  the  utilisation  of  this
 surplus  for  the  defence  of  india,  Al-
 ternatively,  it  can  be  put  in  y  pool
 fund  so  that  the  marginal  industries
 which  always  run  at  a  loss  can  give
 at  least  4  per  cent.  I  have  no  objec-
 tion.  The  workers  would  not  have
 felt  the  limiting  clause  of  this  Bit]  and
 would  not  have  taken  it  80  much  to
 heart  had  the  employers,  who  are  now
 rolling  in  wealth,  were  not  allowed  to
 enjoy  much  more  benefiit  out  of  this
 Bill.  This  jimiting  clause  is  meaning-
 less,

 Then  there  are  certain  ad  hoc  pay-
 ments.  The  PTI  is  supposed  to  be  an
 institution  which  does  not  earn  any
 profit.  They  sell  news  and  they  get
 money.  What  they  do  with  it  I  do
 not  know;  but  their  workers  are  paid
 only  ad  hoc,  an  ex  gratia  payment
 which  was  in  existence  jn  India  20  or
 30  years  ago,  That  is  followed  by  the
 PTI  and  many  of  the  other  newspaper
 concerns.  These  workers  are  not  in-
 cluded  here  because  one  word  has
 been  omitted.  It  is  not  by  settlement;
 it  is  not  by  award  but  it  is  by  some
 sort  of  an  ex  gratia  payment  or  the
 so-called  willing  contribution  of  the
 employer  because  the  employer  knew
 that  the  workers  would  create  trouble
 and  force  them  to  pay,  So,  they  have
 made  jt,  So  some  voluntary  payment
 by  the  employer  in  the  base  vear  must
 also  be  taken  into  consideration  for
 the  purpose  of  this  Bill.

 Then  there  is  a  long  list  of  exemp-
 tions.  Why  not  delete  the  other
 clause  because  all  the  interests  of
 Government  are  protected  by  other
 clauses?

 Then,  g  reference  was  made  to  con-
 tractors,  The  Government  wants
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 only  to  cover  workmen  under  contra-
 ctors  engaged  in  building  operations. What  about  workmen  under  contra-
 ctors  engaged  in  the  ordinary  processea of  running  a  factory  or  a  mine?  You
 may,  of  course,  gay  that  is  not  very
 strictly  legal;  but  such  illegal  things
 are  going  on  for  a  long  time.  The
 Bill  does  not  definitely  preclude  them
 but  there  is  no  means  of  getting  them
 bonus  unless  you  lay  down  specifical-
 ly  that  the  principle  employer  is  res-
 Ponsible  for  the  payment  to  the  con-
 tractor's  men  in  such  cases;  otherwise
 you  will  be  letting  them  down,
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 The  four  per  cent  minimum  is  a
 very  disputed  issue,  I  admit  that  even
 if  it  is  taken  to  a  court  of  law,  it
 may  be  very  difficult  to  be  uccepted.
 Tt  is  a  very  dangerous  thing.  If  to-
 morrow  that  falls,  the  entire  working
 elass  in  India  will  rise  in  revolt  and
 there  will  be  all  sorts  of  struggles  in-
 cluding  perhaps  bloodshed,  So,  this  4
 per  cent  minimum  cannot  be  taken
 away,  But  if  you  want  to  enforce  it,
 there  is  only  one  method,  namely,  take
 this  law  and  its  provisions  out  of  the
 jurisdiction  of  the  courts  or  gay  that
 this  is  something  like  a  deferred  wage.

 My  hon.  friend,  Shri  Vidyalankar,
 was  referring  to  it,  This  4  per  cent  is
 not  a  new  innovation  of  the  Bonus
 C  ission,  Shri  Dandeker  -aid  +het
 he  had  never  heard  about  it  except
 perhaps  in  Ahmedabad,  I  can  say  that
 for  48  years  it  had  been  existing  in
 the  State  of  Kerala—4  per  cent  of  the
 total  earnings  had  been  paid—not  only
 in  the  private  sector  but  in  the  public
 sector  also  under  a  tripartite  agree-
 ment  in  946  under  Sir  C.P,  Rama-
 swami  Ayyar,  The  employers,  Gov-
 ernment  and  the  workers  decided  to
 enforce  payment  of  4  per  cent  of  the
 total  earnings  ag  minimum  ous  and
 it  wag  reiterated  by  the  Congress  Gov-
 ernment  in  948  by  another  tripartite
 conference.

 The  concept  is  very  simple.  Every
 industry  should  pay  its  workmen  a
 minimum  of  4  per  cent  of  the  annual
 earnings  of  the  workers  irrespective
 of  profit  or  loss  whereas  in  case  of
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 profit  the  bonus  should  be  on  the  basis
 of  higher  profits.  It  is  a  very  simple
 formula  that  had  been  working  very
 effectively  for  the  last  l8  years  in  the
 State  of  Kerala  which  is  supposed  to
 be  a  problem  State,  a  disrupted  State.
 But  there  the  employers,  the  em-
 Ployees  and  the  State  Government  ac-
 cepted  it  and  enforced  it.

 When  the  Labour  Appellate  Tri-
 bunal  formula  came  there  were  for
 two  years  some  disturbances  but  the
 employers  themselves  came  back  to
 the  original  formula  of  946  and  it  is
 continuing  to  function  there  even
 now,  That  formula  also  would  be
 shaken  now  if  this  Act  is  taken  to  a
 court  of  Jaw  and  questioned  there.

 Then,  I  come  to  the  question  of
 disqualification  for  bonus,  that  ie.
 clause  B  If  you  understand  the
 working  of  any  industrial  establish-
 ment  and  the  attitude  of  the  em-
 ployers  towards  the  trade  union
 workers,  you  will  find  that  they  are
 all  victimised  in  one  way  or  the  other
 and  the  easiest  method  of  dismissing
 any  worker  is  to  say  that  his  beha-
 viour  has  been  riotous  or  indisciplin-
 ed.  If  he  is  dismissed  on  that  ac-
 count,  then  he  loses  the  benefit  of
 getting  the  bonus  which  he  earned
 by  his  hard  work  during  the  previ-
 ous  year.  The  Supreme  Court  look-
 eq  into  this  question  and  said  that
 dismisseq  workers  have  a  right  to  get
 bonus  because  it  is  the  part  of  the
 remuneration  for  the  pervious  year's
 work.  Now,  this  Bill  takes  away  the
 advantage  of  the  ruling  given  by  the
 Supreme  Court  which  was  in  favour
 of  the  workers,  It  is  a  very  rare
 occasion  when  the  workers  got  some-
 thing  from  the  Supreme  Court  and
 that  is  being  denied.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  N.  Sreekantan  Nair:  Only  one
 thing  I  want  to  bring  out  and  that
 is  the  exclusion  of  8.5  per  cent  on
 the  capital  and  7  per  cent  on  the  re-
 serves.  These  are  the  things  which
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 eerie  ।
 the  Bonus  Commission  definitely  op-
 Posed  in  their  Report.  As  to  how
 they  found  a  place  in  this  Bill  is
 something  beyond  my  understanding.
 That  is  why  I  say  that  the  hon.
 Labour  Minister  is  catering  to  the
 demands  of  the  big  businessmen.

 Lastly,  |  come  to  the  proviso  to
 clause  34  which  takes  away  what  has
 been  given  on  one  hand  and  which
 goes  against  the  undertaking  that  has
 been  given  on  the  floor  of  the  House.
 In  the  Past,  certain  workers  were
 getting  more  than  twenty  per  cent.
 When  you  are  having  a  new  formula
 or  you  are  going  by  the  existing  for-
 Mmula—you  can  say  so  anywhere  else,
 not  in  clause  34—why  should  you  say
 that  it  cannot  go  beyond  twenty  per
 cent?  That  will  create  bad  bloog  in
 the  workers.  Even  if  you  do  not
 allow  more  than  twenty  per  cent
 under  this  Bill,  in  those  cases  where
 the  percentage  calculation  of  bonus

 in  the  hase  year  is  accepted.  why
 don't  you  allow  them  a  higher  bonus?
 Let  at  least  those  people  enjoy  a
 higher  bonus.

 Shri  Sham  Lal  Saraf:  Mr.  Deputy-
 Speaker,  Sir,  |  rise  to  support  this
 Bill  with  a  few  observations  that
 would  like  to  make.

 Firstly,  I  personally  do  not  like  to
 get  such  measures  passeq  through  an
 Ordinance.  |  wish  the  Government

 had  taken  time  and  got  introduced  a
 Bill,  as  they  are  doing  it  now,  Other-
 wise,  a  democratic  set-up,  to  get
 things  passed  into  law  from  an  Ordi-
 mance  cannot  be  appreciated,

 A  few  observations  had  been  made
 by  my  friends.  I  am  very  much  in
 agreement  with  what  Mr.  K.  N.  Pande
 and  other  friends  have  said.  The
 workers’  minds  have  been  exercised
 for  many  years  in  the  past  that  some
 formula  should  be  arrived  at  so  that
 they  are  in  a  position  to  derive  some
 benefit  out  of  the  jabour  that  they
 put  in  in  diversified  industries,  in
 diversified  fields,  in  our  country.  I

 am  really  very  happy  and  congratu-
 late  the  hon.  Minister  that  he  has
 taken  courage  in  his  both  hands  and



 409
 a

 has  come  forward  with  this  Bill.  Any
 law  can  never  be  the  last  word  cn
 the  statute  book,  <Any  change  can
 be  effected  at  any  time.  If  my
 friends,  whether  it  is  Mr,  Dandeker
 or  Mr,  Indrajit  Gupta.  do  not  agree
 with  this  or  that  clause  of  the  Bill,
 it  is  open  to  them  to  get  an  amend-
 ment  moveq  at  any  time  they  like,
 in  whatever  way  they  think.

 There  are  one  or  two  things  which
 are  uppermost  in  my  mind  ang  which
 I  want  to  place  before  the  hon.
 Minister.  In  the  present  economic
 condition  of  our  country  and  the  in-
 dustrial  growth  of  our  country,  it  may
 not  be  correct  to  treat  everybody  at
 par.

 I  strongly  feel  that  capital-inten-
 sive  industries  should  be  treateq  ab-
 solutely  separate  from  labour-inten-
 sive  industries.  With  regard  to
 Jabour-intensive  industries,  Shri  K.
 N.  Pande  mentioned  ong  aspect  of  it,
 ic.,  about  the  labour  in  sugar  indus-
 try;  that  is  q  very  important  point
 he  has  made.  Those  workers  who
 work  only  for  a  part  of  the  year
 shou'd  certainly  be  given  a  separate
 treatment,  when  you  compare  them
 with  the  others,  whether  they  work
 in  labour-intensive  industries  or  in
 capital-intensive  industries.  How
 difficult  it  ig  for  a  worker,  who  works
 only  for  a  few  months  in  a  year,  to
 see  things  through  as  far  as  his  life
 is  concerned.  He  also  pointed  out
 one  more  important  factor:  people
 make  huge  profits,  but  what  do  they
 do  with  the  workers?  That  should
 be  treated  separately.  I  am  remind-
 eq  of  another  point:  take  the  planta-
 tion  industry,  tea  industry.  I  know
 a  little  about  this  industry  in  the
 north-east,  namely,  Assam,  Bihar,
 Darjeeling  and  Dehra  Dun  and  a  little
 about  Himachal  Pradesh.  As  far  85
 tea  planters  are  concerned,  today
 they  are  in  a  very  bag  position.  If
 you  see  their  Balance-Sheet,  you
 will  fing  that  they  are  running  in
 losses  year  after  year.  To  place
 everybody  on  par  will  not  be  correct.
 When  this  Bill  is  taken  up  clause  by
 clause,  perhaps  I  may  get  an  oppor-
 59  (Ai)  LSD—9.
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 tunity  of  placing  before  the  Govern-
 ment  certain  points  ang  |  would  like
 the  Minister  to  listen  to  them  and
 5९७  that  the  things  are  set  right,

 l  have  to  point  out  another  thing,
 which  my  Hon.  Friend  should  pay
 attention  to.  As  was  pointed  out  by
 Dr.  Melkote.  today  our  productivity
 cannot  compare  favourably  with  any
 other  country  in  the  world,  both  in
 quality  ang  in  quantity.  That  is  the
 position.  Therefore,  the  end  product,
 the  earnings  of  end  product  can-
 not  compare  in  any  way  favourab-
 ly  with  any  other  country  in  the
 world.  It  is  not  simply  for  the  rea-
 son  that  labour  cannot  work.  There
 are  sO  many  other  reasons;  yhey  have
 better  machinery,  better  working
 conditions  and  so  many  other  things.
 Therefore,  we  have  to  make  up  this
 deficiency.  We  have  remained  80
 backward,  when  compared  io  other
 countries,  in  a  number  of  ways.  The
 difficulty  is  that  we  do  not  put  our
 heads  together,  whether  it  is  textile
 industry  or  plantation  jndustry,  to  sec
 where  the  lacunae  are.  If  we  remove
 all  the  lacunae,  I  am  sure  that  we  shall
 have  better  productivity  and  much
 more  earnings;  everybody  will  pros-
 per,  particularly  the  worker.  My
 Point  is  that.  when  we  take  up  a  Bill
 like  this,  we  should  not  view  it  only
 from  one  point.  We  have  to  see  it
 from  varioug  angles  and  if  we  do  that,
 I  am  absolutely  sure  that  we  can  go
 ahead.  No  doubt,  interests  differ.
 For  instance,  Shri  [ndrajit  Gupta  and
 Shri  Alvares  talked  about  those  who
 work  in  ports  steamer  and  other
 services  or,  what  you  woulg  call,  those
 industrieg  where  the  conditions  of
 work  are  different.  Labour  working in  different  flelds,  in  diffrent  walks
 of  life,  have  to  be  treated  separately.
 Therefore,  it  would  be  incumbent  on
 our  Labour  Minister  to  understand
 these  problems  very  well  and  gee  that all  categories  of  labour  are  treated
 in  a  manner  that  they  are  benefited
 in  the  proper  manner  and  get  what-
 ever  they  deserve.  If  we  try  to  cover
 all  with  one  article,  it  will  not  help
 anybody.  It  may  help  a  few  but  moat
 of  the  people  or  the  majority  of  the
 People  might  suffer.  Therefore,  my



 4093,  «Statutory  Res.  and

 (Shri  Sham  Lal  Saraf]
 submission  would  be  this,  namely  that
 the  lacunae  shoulg  be  properly  recti-
 fled,  I  have  seen  several  Jacunae  in
 the  present  Bill.  All  the  same,  I
 would  not  like  to  discourage  the  hon.
 Minister  from  going  through  with  this
 BiJ].  Let  him  go  through  with  this
 now  and  have  it  passed.  But  after
 that,  let  him  think  over  the  matter,
 and  Jet  others  also  think  over  it,  and
 in  the  next  session,  let  the  hon.  Miris-
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 hon.  Minister  is  sending  in  his  amend-
 ments  at  the  eleventh  hour.  I  do  not
 know  whether  we  shall  be  receiving

 some  more  amendments  tomorrow,
 I  hope  that  Government  will  accept

 the  Opposition's  point  ‘of  view  that
 after  having  waited  for  four  years  it
 would  not  make  matters  any  the
 worse  if  they  coulg  allow  a  week  or
 two  more  to  refer  it  to  the  Select

 Cc  ittee  ang  get  the  report  within ter  bring  forward  ndments  to
 some  sections  ang  see  that  the  people
 are  benefited,

 Before  I  conclude,  |  would  once
 ain  say  that  I  elcome  this  Bill,

 but  I  would  say  again  that  it  wil)  not
 be  correct  to  bracket  all  types  of
 labour  in  the  same  category  and
 cover  them  under  the  same  clause  or
 the  same  phrase.  We  should  see  on
 the  other  hang  that  we  accommodate
 different  types  of  Jabour  in  their  own
 was  so  that  they  get  the  benefit  to
 which  they  are  entitled,  which  is  the
 purpose  of  the  Bill  that  is  now  being
 enacted

 With  these  words,
 Bill.

 Shri  Sezhiyan  (Perambalur):  The
 bonus  Bill,  after  many  years  of  corsi-
 deration  after  many  weeks  of  draft-
 ing,  has  at  last  come  before  us  now.
 But  it  is  highly  regrettable  that  even
 wfter  the  considerable  time  taken  by
 Government,  the  Bill  has  not  been
 put  on  a  firm  or  clear  basis,  and  it
 bristles  with  many  lacunae  and  tends  to
 défeat  the  very  purpose  for  which  it
 was  ‘recommended  ang  expected  by
 the  workers.  Government  have
 been  slow  but  they  have  not  been
 steady.  They  have  been  pressurised
 té  take  the  line  given  by  the  caplta-
 list  class,  to  the  detriment  of  the
 workers  ang  the  working  class.  Even
 my  hon.  friends  opposite  who  rose  to
 support  the  Bill  have  not  peen  quite
 happy.  They  themselves  want  some
 improvements.  That  shows  that  the
 Bill  has  not  been  drafted  or  consider-
 ed  from  the  proper  angle  from  which
 it  should  have  been  done.  Even  the

 I  support  the

 a  limited  time  and  get  the  things
 straightened.

 As  one  of  the  previous  speakers
 had  pointed  out  correctly,  bonus  is  no
 longer  considered  to  be  an  ex-gratia
 payment  or  a  payment  in  a  charitable
 way  by  the  benevolent  employer.

 It  is  @  right  of  the  workers,  ang  as
 defined  in  the  correct  way  it  is  de-
 ferreq  wages.  Even  under  the  Wages
 Act  of  1936,  the  ाणाहइिहाह'  wages  have
 been  defineg  clearly  to  include  bonus
 also.  That  shows  that  bonus  is  not
 an  ex-gratia  payment  but  a  part  of
 the  wages,  but  only  a  deferred  one
 in  a  certain  sense.

 Moreover.  the  outlook  of  the  Gov-
 ernment  ag  per  the  provisions  of  the
 Constitution  has  been  to  provide  a
 fair  and  decent’  return  to  the  workers.
 Under  article  43  of  the  Constitution,

 “The  State  shall  endeavour  to
 secure,  by  suitable  legislation  or
 economic  organisation  or  in  any
 other  way,  to  all  workers,  agri-
 cultural,  industrial  or  otherwise,
 work,  a  living  wage,  conditions of  work  ensuring  a  decent  gtan-
 dard  of  Jife  ang  full  enjoyment  of
 leisure  and  social  and  cultural
 Opportunities  a”

 When  that  is  the  provision  in  the
 Constitution  and  when  we  bring  for-
 ward  a  Bill,  it  is  not  fair  to  exclude
 cettain  categories  or  types  of  workers
 and  to  include  only  certain  other
 types.  After  all,  the  Constitution
 stresses  that  all  workers,  whether
 they  be  agricultural,  industrial  or
 otherwise,  whether  they  are  employ-
 ed  in  life  insurance  or  in  the  Minis-
 tries,  in  the  railways  or  in  the  P,  &  T.
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 Department,  should  all  get  this  bene-
 fit.  After  all,  a  worker  is  a  worker,
 whether  he  works  in  the  public  sec-
 tor  or  in  the  private  sector,  whether
 in  the  Government  offices  or  in  the
 companies,  and  as  such,  all  workers
 should  be  given  the  same  facilities.
 The  law  should  show  equal  concern
 for  al]  workers.  So,  the  present  Bill
 shoulg  be  made  applicable  to  all  the
 employees  whether  they  are  in  Gov-
 ernment  or  in  firms  or  elsewhere.

 l  woulg  also  like  to  point  out  that
 even  though  the  jntentions  have  been
 good  and  the  objects  have  been  lau-
 dable,  the  provisions  have  not  been
 Put  in  the  correct  way  so  far  as  the
 computation  of  the  bonus  is  concern-
 ed.  The  previous  speakers  also  have
 referred  to  this  in  a  detailed  way.  I
 have  algo  to  point  out  that  there  have
 been  three  formulae.  First,  there
 was  the  Labour  Appellate  Tribunal
 formula;  then  the  bonus  formula
 given  by  the  Bonus  Commission  and
 then  the  Tormula  as  modified  by  Gov-
 ernment.

 7  hrs.

 If  we  go  through  these  three  formu-
 lae,  we  find  that  the  calculation  of,
 the  quantum,  what  they  call  “the
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 available  surplus",  hag  not
 given  in  the  same  way.  It  has
 been  steadily  deteriorating  from
 the  point  of  view  of  the  workers
 who  are  not  getting  a  square  deal
 even  after  considerable  deliberations
 by  Government,  even  after  much  re-
 Presentation  made  by  the  workers’
 unions  on  various  organisations,  The
 bonus  formula,  as  recommended  by the  Commission  is,  gross  profit  for  the
 year  less  depreciation  less  jncome-
 tax  and  super  tax  less  return  at  the
 actual]  rate  payable  on  pref.  share
 capita]  and  at  7  per  cent  on  ordinary
 capital  plus  at  4  per  cent  on  reserv-
 es.
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 Mr.  है!  Is  the  hon
 Member  likely  to  take  some  more
 time?

 Shri  Sezhiyan:
 minutes,

 Yes,  another  ten

 Mr.  Deputy-Speaker:  Then  he  may continue  tomorrow.

 7.0l  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Sep-
 tember  7,  965/Bhadra  ‘16,  887  (Saka).


